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" DELHI TRANSPORT CORPORATION

RULES AND REGULATIONS



Originating frem nationalisatien of the Gwalior &
Northern Ipndia Transport <cmpany Limited on 14.5.1948
and having been run by the Ministry of Transprrt,
Government of India in the name of Dalhi Transport
Service upto 31.3.1950, the bus services were takan
evVer by an dutenomous sStatutory dutherity under the
Delhi Dpad Transport Authority Act with‘Effect f rom
l1st April, 1950. These services were subsequently
taken ever by the Municigal Corperation of Jdelni with
effect from 7.4.1958 under the Delhi Municipal Corpoaratisn
Act, 1957 under the name-pf Jelhi fransport Uniertaking

(of the Muniecipal Corporation af delhi) and ultimately,

3.11.1971 by the Delhi Read Transport Lays (Ame ndment )
Ordinance, 1971 which was subsequeégiy Teplaced by the
J21lhi Road Transport Laws (Amendment) Act, 1971,

While the Delhi Rpad Transport Authority ace, 13950
W38 repealed oy the Delhi Municipal Corporation Act, any
Sppointment, notificaticn, ordér, Scheme, rule, formm,
notice gor bye-law made or issued, apg any licence or =
Permission granted, under the DJelhi Road Transport

Authority Act, 1950, and in forece immediately before the

of the Delhi Munlcipal Corporatign Act, chntinyed to be
in force and yas deemed tg have been made, issuei or
granted under the prﬁvisions of the Delhi Muni:ipal
Corporatign Act, unless and until it WaS supgrseda=g

by any dppointment, notification, order, scheme, rule,

form, Notice por bye-lay Mmade or issyeq OF any licence or

Permissiop granted under the Provisions of the Delhi

P&

Municipa] Corparatign Aci.
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Similarly, the Jelhi Load Transport Laws (Amendment)
Act, 1971 provides that a1l rules, regulations, appointmants
notificaticns. bye-1laws, schemes, ~rders, standing orders
and ferms relacing to transpert services, whether made

under the Jelhi Read Transpurt Authority Acot, 1950 ar

11}

umdsr the Jelhi Muniripal Corperation Act, 1957, ani in
farce immediately before such establishment, shall, 1n so
far as they are not inconsistenE witﬁ the provisions of
+his Act, continue to be in force and be deemed to be
regulations made by the new Corpcration-under Saction 45 of
Reoad Transport Corporations Act, ;BSD, unless and until
they are superseded by regulations made under that Secﬁion.
I+ further provides that notwithstanding anything containad
in any other law for the time being in force or in any
eontract ta the contrary evaery of ficer and other emMpleyees
of the Municipal Corporation of Jelhi appointed or deemed
to be appointed for the purpose of the selhi Transport
Undertaking shall be transferred to, and become an officer

er other employse »f the new Corporation with such designa-

tion as the new Carporation may determine and shall hold
such effice by the same tenure, on the same remunerat lon
and on the same terms apnd conditions mf the service with
the same right t©n pensimn, gratuityland ~ther matter 38 he
weuld have held ﬁhé same if the Corporation pad not feen
established and shall continue to do so unless and antil

such employment, tenure. remuneration and terms and condi- .

+ions of service -are duly altered cr terminated by the

new Corporation: provided that the tenure, remuneration

and other terms and conditions of service eof any such offiQEF g

or other employee shall not be altered tu his disadvantage

without the approvai of the Central Governments provide
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tUrther thas Ary service rendered, or Jeemed to have been
rendered in relation tg Road Transport Serviee under the
Municipal Corporation of Jelhi, by ANy :ach officer or
Other emplaoyes hefore the establishment of the new

tion shall bo deemed to be Service rendered under

W

Corpor

¥

the new OIporation.
Pending framing of regulations under the Road

Transport Corporaticn hct, 1950, the rules and regulatipns

e

etec. framed under +he Jalhi Hgad Transport Authority Act,
1950 and the se1n: Muniecipsl Corsoration Act, 1957 have
continued tg be in force and the same 2re reproduced here—

in this Compilatinn.



.y

THE ZELHI RCAD TRANSPORT AUT HORITY ACT, 1950

No.XIII of 1950
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An Act to provide far the establishment an | regulation ~f
1 Roal Tranusport Aulhority for the promotl n gf 2 £ belni
- inated system of read transport in the State of Delhi.
S ¥ ' (7th March,1950)
BE it enacted sy Parliadent 3s follows:i-
CHAPTER - I

Preliminary

; G Short title, extent and commencement— (1) This act
m3y be called the Delhi Ropad Transport Authsrity Act,1950.
(2) It extends to the whole of the State of Delhi.
(3) It shall come into force on such date as the
Central Government m.iy be notification in the official
Gazette, appaint.

P D=finitions - In this Act, unless there is anything
*I'epugnant in the subjzct or context.

(1) "ancillary service" means any subsidiary service
which provides amentties or ficllities tp p2rsons making
use of iny rosd transport service of the Authority:

s (2) 'Authority™ meins the Delhi Roa i Transport
N Authority. —

(3) "delhi Transport Service" means the road f
transport service cperated in the State of Delhi or in '
iny extended area by the Authority and incluies the road
transport service operated by that name in that state '
by the Ministry of Transport of the Government of India
before the establishmedt of the Authority:

(4) 'Extended area" Me3nS any area or route to
which the operation of any road transport service of the
Authority has been extended in the manner provided in
Section 24:

(5) "Prescribed” means prescribed by rules made
under this Act:

. (6) "Road Tranmsport Service" means a service

carrying passengers or goods or moth by road in vehicles
for hire or reward;

Contd....
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(7) "vehicle" means any machanically sropelled vehicle,
used or capayle of being useg for the Purpose of rpad transport
Znd includ.s 3 tramecar, a Erolley-vehicle and a trailer;

(8) Words ana 2Xpressinns ugeg by not defined in this
Act and definey ig the Motor venicles Act, 1939 (IV of 1939),
have the M&3nings assigned tq them in that Act,

CHAPTER - I
The Delng Transpert Authority.

3. In-corporation:. (1) with effact from such date as
Central Government M3Y. by notification ip the official
Gazette, appoint in this behdlf, there shall be established

(t) one member to be eledted by the members of the Delhi
Jistrict Boargd. )

(e¢) one Bon-official having €¥perience in transport,
industriaj, Commzrcial ap financial mitters, to be nominated
by the Cant =31 Government:

(d) Thres °fficials of whem one shall respresent the
Ministry of Finance, tg ba nominateqd by the Centraj Government and
(e) 1'he Chief Commissioner of Dalhi, or ap of fical

fominateqd by him. '
(2) The Centﬁﬁl Government shail nominate a member of
the Authority to be the Cha irman thereof,

L2151 17 EUI,
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(7) "vehicle" means any machanically vropelleq vehicle,
used or capalls of being useg for the PUrpose of roag transport
and includes 3 tramear, 2 trolley-vehicla and a trailer;

(8) Words and expressisng used by not defined in this
Act and defined in the Motor venicies Act, 1939 (IV of 1939),
have the mednings assigned to them in that Act.

CHAPTER IT
The Delhi Transport Authority.

3. In-corporation:. (1) with effect from such date as
Central Government M3y, by notificatian in the official
Gazette, dppeoint ip this behdlﬁ, there shall be @s5tablished
din Authority by the names gof tﬁé Delhi Roagd Transport Authority. i

nmesm(mdbesmm ! ;
4- Constitution of the Authority ~ /(1) The Authority
shall consist of seven members as follows:=~

(a) ene member tg be electeq by the members of the Delhi
Municipay Committee,

District Boarg.,

() one Non=officis] having experience in transport,
industrial, commzreial o financia]l matters, tg he nominated \
by the Cent ~31 Governmentr

(d) Three officials of whem one shall respresent the
Ministry of Finance, tg pe nominated by the Central Government ang

(e) I'he Chiaf Commissioner of D2lhi, or an offical
Rominated by him,

(2) The Centagl Governmant shail nominate a member of
the Authority to be the Chairman thereof.

Contdeas....
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(3) Bvery alection or nomination undsr this section g
shall take effect as soon as it is notified by the Central !
Government in the official Gazette.

5. Term of nffiice of mambers ~f the Authority - (1)save
as otherwise &Xprassly provided in this Act, the term of
office of 3 member slscteq under clause (a) or Clause (b) of
Sub-zection (1) of Section 4, or of a member nominated under
clause (c) of that Sub-section shall be thres years commsncing
from the date sn which his slsctien or nomination, as the
case may bg , is notified.

(2) A memper nominated by the Central Government under
clause (d) of sub-section (1) of s=ction 4, or by the Chief
Commissioner of Delhi under clause (e2) of that sub-section,
shall hold office during the pleasure of t he nominating authority.

(3) A member nominated 2s Chairman of the Authority
under sub-section (2) of section 4 shall hold office as
Chairman during he pleasure of t he Central Government. |

(4) A member of the Muthority shall, on the expiration

of his term of office, be eligible for re-election or
-nomination, :

e, Disqualifications for being cﬁosen as, or for being’
2 member of the Authority - & person shall be disqualified for
being chosen a8, or for being, a member of t he Authority-

(2) if he 1g found to be a lunatic or a person of
unhsound mind; or

(b) if he has been 2djudgsd insolvent: or

{e) if he has been convicted of an offence involving
moral turpitude; or -

(4) if he has, directly or indirectly, any interest in
any subsisting contract made with, or in any work being done
for, the Authority except as a share-holder (Other than a
director or managing agent) in a public company as defined

Contd,,...
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in section 2 of the Indian Companies Act, 1913 (VII of 1913),
provided that where ha ig a share-holder, he shall disclinsse
to the Central Government the nature 3nd extent of shares held -
by him in such Compiny; aor . '
(e} if he has any finaneial interest ip Any other reag

Eranspore Undertaking, '

o 7« Removal of members from office -~ The Central Government
may, by“notification in the Official Gazette, remove from

or is unable to Garry ocut hig duties sq ag to render his

Membe r of the Authority may resien his office by giving notice '
in writing tp the Centraz Government,and shall, on such

9. Tamporary absence of HIY member.. If any member of
the Authcrity is by infirmity Or otherwise rendered temporary
incapable of carrying out his 3duties or 1s absent on leave or

rn. Vicancies IMongst members or defect in the i g

Contd..,.,
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invalid by reason only of the existencs of any ¥acancy
amongst. its 1 'mbers or amy- defect in the cbnatltuticn thereof,
11. Temporary dssociatiop of persond with the Autharity
for particulsr nurposss.— (1) Sue csacauslty may, with the
previcus approval of the C=ntr31 Government, associated with
itself in such manner and :or such purposes as m2y be determinsd
by regulations made under this Aet any persons whose assistance or
Advice it may desire in carrying out any of the provisions of this Act,
(2) A person 3ss0ciated with' it by the Authority under
Sub-section (1) for any purpose ahall have 1 right to take
part in the discuss‘ﬁns of +he \uthority relevant to that
purpose, but shall nntfﬁave a rlght to vote at a meeting of
the Authority, ana shall”’ nof be a member for any other purpose.

12. Meetings of tha Authority.—fl) The Authority shall
meet at such times an4 rlaces and ghalz, subject to the provisions

of sub-sections (2) ang (3), observe such rules of

provisions of sub-sectinns (2) ana (3), observe such rules

of procedure in Tegard to transzetion of business at its
meeting as may be provided by regulatlons, made under this Act.

(2) The Chairman Or, in his absencs any member chosen
by the members cresent from among themselves, shall preside
et maeting oF the At -hority.

(3) a1z Auestion at a meeting of the Authority shall be
decideq by 3 muJDrlty of votes &f the members pressnt, and in.
the case of an equaiity of votes, thg ‘Chairman or, in his
absence, any other person presiiing shall have a second or
casting vote. s

(13) Authentication of orders and other instruments of
the Authority.. A1g orders and decigions of the Authority
shall be authenticated by the signature of the Chairmam or any
oth2r member uthorised hy th Agxhority in this behalf, ani
all other instruments issued by the Authorlty shall be
authenticated by the signature of the secretary or any other
officer of the Iuthority authnrisej in like manner in this behalf,
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lde Allewances or feass for éttendapce it meetings or for
Performance of other duties. . Every member referred to in
¢liusss (a). 1) ang (=) ar Sub-section (1) of sectinn 4 or
other peirsapn Assoclated with the utherity upier section 11,
k

Shall »=- . . 3 reeedve  suen 2llowances or fees 48 may be
PIescriked for Attendance =4 meetings of tha authority or for
performance of ANy duty assigned te him by the Authority for

tha PUTRoOSeEs of thig ol

15. Officers ang S2rvants of the Authority.-(1) There shall
be & Genaral Manager ang 4 Chizf Accounts Officer of the
Authorit - whe shall e appointed by the Central Government.

(') The Authority may Appoint such sther officers ana
- 88rvants ag 4+ Considers Necessary for the efficient'performance
of its finctions,

(53 The Coniitiong of “bpointment and servies 2ni the

scilen af 24y of tie officers snpa Servants of the Authority
shall.-

(a) 1s re: dects the G=rmtal Minager ani the Chief Accounts
Off icer Be “UCh.: 3 may be Prescribed, ang

() . FEEo20ts the Stper officers ang Servants be such
MAL  subject =t IR RV Provisione of Section 33, be.determined by
tec tlationg el undef this 2ecr,. LT

1 T

PEiiobE ang Iuees of the Gehera] Manageramd the
Zhi f Accouni g Eficeyra (1) +n et | Manager shall be the
Chis Lol o Lricer of the Authority ang all other officers
9nd servangg of hea Aﬁtharity Shall be Subordinate tnq him.

(2) Tha *eneral Manager shaiy also be the ex-officig
tary of th Autherity ani shall have the right of being
Ol at amy P eting of the Authority and of taking part ip
iiscussions ETe at, heg he shaljl not wvote 1pon any
o osition or 1 ke ang motisg at Such meeting,

6]
1]
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{3) The Chief Accounts Officer shall have the right to

Tecerd his views O every propesal involving expenditure from

the fund of the Authority prior to the consideration of such

Proposal by the futhority. i
(4) The other functions and duties of the Genesral Manager

and the Chief Accounts Officer

=

shall be Such as may be prescribed.
17. General disqualifi

catlon of 311 officers ani servants.-
No persaon who has directly or inﬂirectly, by himself or his

Partner or igent, any shire or interest in any contract, by or
on behalf of the Authority,

taking, shall bacome or rems
Authority.

lBt Ap

or in any other road Transport under-
in an officer Or sServant of the

to advise the Authority
and the functions of tha procedure to be followed by, the

number and term of office of, and the

Vicancies among, members of the Adwviss
28 may be Prescripbed.

manner of filling casual
ry Council shall be such

CHADPTER . ITT
—_— et

Powers apg duties of the Authority

1g, Genera] duty of the

XUthority.-.It shall be the
General duty ~f ¢

he Authority SO to exes

essively to provide,-
Provision of, ap efficiant,

Co—-ordinateqg s¥ystem of rpag
and goods ip the Uniep Terri

this Act ag Progr

Adequats, economical ang Properly
Transport Services for Passengears

the Authority shall haye power -
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- Partner or igent,

= i3 . =3~

{3) The Chier Accounts Officer shall have the right to
Tecord his views O eVery propmosal involving expenditure from
the fund of the Authority prior to the consideration of such
Proposal by the futhority. i
(4) The other functinns and duties of the General Manager

and the Chief Accounts Officer shall be Such as may be prescribed.

17. General disqualification of all officers and servants.-—
No persan who hasg ﬁirectly or indirectly, Dy himself or his

iny shiare or interest in any contract, by or

on behalf of tha huthority,
taking, shall become or rems
Authority.

or in any other road Transport under
in an officer Or servant of the

Advisory Council con-

sisting of net more than fiftesn members to advise the Authority
and the functions of the procedure to be followed by, the

Rumber and term of office of, anpq the ﬁanner of filling casual

Vicancies among, members of the Advisory Council shali

be such
28 may hbe pPrescribed.

CHADTER . ITT
—_— et

Powers ang duties of the Authority

19. Gensral duty of the

Authority.- It shall pe the
General duty n#

the Authority SO to exe
this Act ag Progressively to provide,
Provision of, ap efficiant,
Co-ordinatag system of rqaa
and goods ip the Unipnp Terri

the Authority shall haye power .
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(2) to operats rosd transport services in the Unian
Territory -f Delhi and 1in any ~xtended areas;

() s provide for any ancillary service;

(e) to provide for 1ts em:l-yras suitable condf+ions of
service includhg the establishment, of Provident Fun4, living

ﬁccbmmodation, places for rest apa recretation-and other -amenities
< (2) subfect tg the provisions of this Act, the'powers
conflerred by Sud-saction (1) shalg include power -

(@) to minufiacture, purchase, maintain ang repair rolling
Stock, vehicles, @ppliances, plant equipment or any‘ofher_thing
Tequirad for the PUrpose of any of the activities of the Authori;y
referred to ip Sub-section(1). e S .

Explanation - In this clause, the expression "manufacture!
does not includé'thefconstruction of the complete unit of a-
motor vehicle SXcept for purposes of exparimsnt or research.

(5) to acquire ani hold guch Property, hoth movable ani
immovable, as the Authority may deem necessary :
of any of the said activities, ang to lease,
transfear ®RY property held by 1it.

(e} to ETepare schemes for the acquisition af, ani to
acquire, either compulsorily in 2ccordance with such procedure
M3y be pres. ~i5eq 2T by igreement, whether'abéolﬁiely of for
any period, the whole ar any part of any‘undertaking of any
Other persap -q the extent o wiilen the activitiag theféof

for the purgose.
“sell of otherwise

(e) to FUthorise the dispogal of scrap" éh;ﬁigé, old
trres, useg ©1i8, or any other Stores of scrabqﬁéiue:_
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(£} to enter into and perform al1 Such contracts as
may be necessary for the performance of its duties and the .
exercise of powers under this Act; .

! {g) to determine, Wwith the previgus épproval of the

Central Govermment, and, ip the case of a road transport
service operated in 20y extended area, also with the
previous appreval of the Government of the State within
which such extended arsa is situated, the fares ang freights
for the carriage of padssengers and goods in any roead
transport service operated by the Authority;

(h) to dispose of, without the previeus sanction of the- .
Central Government, during any year 2ssets of which the total
valuatieon, determined in the prescribed manper, is less than
fifty thousand Tupees if the disposal of suech assets i3, after
consultation with the Chief Accounts Officer of the Authority,
Considered Necessary by the Authority in the interests of any
of its activities referred to in Sub-section (1);

(1) to purchase vehicles of such type as may be
Suitable for use in the roag transport Service operated by
the Authority;

(i) to purchase Or atherwise secure by agreement
vehicles garages, shade, offins buildings, depots, la:iq, workshops
guipment, toéls, ScCessories tgo and spare parts fsr vehicles, )
Or any cthar @:tiEle"pwqeg OF possessed by any dealer or the

skill of bersons employeq by the?Authof;ty or the efficiency

of the equipment of the Autherity or of tﬁaamanner in which

that equipment ig operated, ineluding the p}ovision by the
Authority, and the assistance by the Authority to others for

the provision of facilities for training, education and research;
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:Ci) to enter into ama carry out agreements with any
person carryiné on-businegs as-a carrisr of passengers or goods
providing foar the carriags of passengers of goods on behalf of

"'the Authority by that other person 2t a through fare or Exeights

{m) with the prior 2pproval of the Central Government to
do-2ll-other things to facilitate the proper carrying on of the
- business of the Authority.

(3) ¥othing in: thig Saction shail pe constructed as
futhorising the Authority,

Zxc2pt with tha brevious permissinp
of the Central CGovernment, -

(1) to manufacture or maintain 2ny thing which is not
TEquired directly o Indirectly for use for the purposs of ¢ he
‘undertaking of the Authority,

Or to repair; store &r orovide
Any servics for,

any vehicle which dnes not belong to ‘the

ractly or indirectly'for the purpose
of itsg undertakingg -

(11) to purchase ANy vehicle for the pUrpose of ga2le to
any persaon, ar to sell aor Supply fo ANy person lubricants;’ %
Spare parts or 2quipment for Or ‘3ccessorias to, wvehicles:

{i41) to let vehicles an hire for the carriage of
*NJ=Trs or goods sava 3s” expressly’ '
* {4) Except as otherwise provided
the foregoing prcvision&no .

‘this’ Act, nothing in’
L1¢be construed as

lisragard by the Authority of -any Taw £ar the -
time beiny .- frroe, e

£ this section

BAENOrfsins fha

(3} The orov sidns - this section shall not be construsd
limiting ANy power of the kuthgrity_canfarraﬁ'by or under
Bl Subseguant Provision of riie Act.

as

PFDvidédﬁﬁy-cr under this Act,
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21. Delegation of powers and duties to the General

Manager. The Authority may, hy --vav-1 A special order

writting, delegate to the General Manager, subject teo such

conditions and limitations (if any) as may be specified in
the order, such of its QOWers and duties under this Act as
it may deem nscessary for thetefficient running of day-to-
day admirBtration of its undertakiﬁ§£

22, Freparation of schemes.- With view to nationalising

or developing rcad transport service on any route or
in any arsa withip the Union Territory of Delhil, the
Authority may ‘from time to time prepare schemes not
inconsistant with this Aect for starting new road transport
services or augmenting its existing road transpert services
on such route or in such area, 1n which provision may be
made for all or any of the followlng matters, namely:—

(a) the purchase of chassis of motor vehicles of a
suitable typs;

(b) the making of arrangements for building suitable
types of bodies for vehicles; -

{e) the esrection of Stands and sheds for passengers
and goods, and “he setting up of office and workshops:

(d) the purchase  or acquisisition of sites and lands
suiltable for ans of the purpose specified in clause (c);

(e) the purchase of equipment tools and spare parts
for, and accessories to, vehicles;

(£) the recruitment of additional supervisory,

operational ang WO?ﬁéﬁopigtaf ‘Recessary for the operation

(g) such supﬁ&&gggtél, incidentiaiigﬁé cqnsééuential

provisions as may appear to be necessary dﬁ.expedient for

any of the purposes aforesaid.
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23. Sanction of Schemes.- (1) The Authority shall;‘afte:
@ scheme has been prepared under section 22, obtain the advice

s 1

of the Advisory Council thereon.

{2) The Authority may 2ft.r considering the advice so
obtained and making such modifications in the scheme as it may
deem necessary, sanction the scheme;

Provided that no sanction shall be accorded by the
Authority to any scheme estimated to result in a capital
expenditure exceeding fifty thousand rupees without the previous
2pproval of the Central Government. ‘

24. Extension of the operation of the road transport
Service of the Authority to areas within another State; - (1) If
the Authority ‘considers it to be expedient in the public
interest to extend the operation of any of its read transport
$ervice t5 any route or area situated within another State, it
may with the permission of the Central Governiment negotiate
with the Government of that State regarding the proposad
extension.

(2) If the Government of the other State approves the
Proposed extension, the Authority shall, after consulting the
Advisory Council, pI®pare a scheme for the purpose and forward
the same to that Government for its consent, and after such
consent has been received, the Authority may, with the previous
dpproval of the Central Government;, sanction the scheme.

(3) After the scheme has been so sanction it shall be
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25. Power to alter or extend schemes.~ The Authority
may from tirz to time alter or extend a scheme by a )
supdlementary scheme preparsd and a sancticned in the manner
provided in the foregoing Pruvisiuus of this Chaptar.

26. Issus of passes.-Subject to any regulations made
under this Act, the Authority may authorised the issue of
passes to its employees and other persons either free of
cost'Br at concessional rates and on such conditions as it
may deem £it to impose. - 77} e

27. Refund in respect of ﬁnuged tickets and concessisnal
P3sses.- The Authority may, subject to any regulations made
under this Act, authorise the grant of refund in respect of
unused tickets ang concessional passes.

28. Disposal of unclaimed articles and property.-(1)
When any articles Or goocds have come into the possession of
the Authority for carriage or otherwise and are not claimed
by the ownes or any ‘other persen appearing to the Authority
to befen%itied thereto. the Authority shall, if such owner or
other person ig known; cause a Notice to be served upon him
Tequiring him to remove the articles or goods within seven
days of the ~ervice of such not’ce. )

(2) If such owner or other person is not known:or the
notice cannet be Served ‘upen hi- ~r he does not ‘comply withi
the requisitinp in thé notice the Authority may, after the
expiration of such periecd 35 m3y be specified by regulations
made under thig Act, sell the Articles or goods by public
duction and shall,ggfter’deducting-from the sale _proceeds

eXpenses for holdiﬁg“tﬁé-sale Or any -amount which may be

due to the Authority, credit the surplus sale-proceeds, if

SRYs to the . .i..i y fund of the Authority and the sale~procesds
So credited m2y be paid on demand ta any person who
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Pinance, Accounts and Audit

29, General Principles fAr Authority's finance.- In
carfying on its undertaking under this 2ct,

the Authority shall
act as far as poss

ible on business principles.

30. Authority
Government in respect of
All obligatisns incurred,
matters ang things engagad

To assume obligations of the Centrat
matters tn which this Act applies.—
all Contractsentersd ints ang all

- to be dons by, with or for the
Central Government for any of the purposes of the Act before
the establishment of the Authority, shall be deemed to have

been incurregd, entered intgo or engaged to be done by, with or

for the Authority; and a1i suits or other legsal procesdings

for the issue of the notificatian
©n 3 have bsen instituted by

instituted or which might but -
under sub-ssctign (1) of secti

Or against the Central Governm

ent, may be continued or
instituted by or against the &

uthority.,

3ls Capital of the Authorit
expenditure ing
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(3) The Central Govermment may empower the Authority

to borrow by issue of bonds or stooks or otherwilse and to
make necessary arrangements with banks for meeting its
obligations and discharging its functions under this Act.

32.Vesting of property in the Authority.- All
property, 3assets and funds owned or acquired by the
Central Govermment for the pupposes of the Dealhi Transport
Serviece before the establishment of the Authority shall
on such establishment vest 1in the Authority.

33. Fund of the Authority.-(1) The Authority shall
have its own fund and all receipts of the Authority shall
be carried thereto and all payments by the Authority shall
be made thersfrom.

(2) Except as otherwise directed by the Central
Govermment all moneys belonging to that fund shall be
deposited in the Reserve Bank of India or with the agents
of the Reserve Bank of India or invested in such
securities as may be approved by the Central Government.

34. Payment of interest.- The Author;ty shall pay
interest on the amount or capital provided by the Central
Government under section 31 at such rate as may from time to
time be fixed 5y the Central Government and such interest
shall be deemed to be part of the sxpenditure of the Authority.

' 35. Provision for depreciation and reserve ‘ani other
funds.~ (1) The Authority shall make such provisions for
depreciations and, for reserve and other funds as the
Central Government may from time to time direct.

(2) The‘managament of these funds, the same to be
rried from time to time to the credit thereof and the
application of the moneys comprised thdrein shall be
determined in accordance with such directions as the
Central Government may from time to time issue.

ca

oy
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36. Powers of the Authority to spend.. tﬁé7Authbrity o
shall hav- Power to spend suc, sums as it thinks fit on object
Suthorised under this Act and such sums shall be treated as
expenditurs PAyable out of o funl of the Autlority,

37. Budget.. (1) The Authority, ip COnsqltation with

i (3) The-AuthorLtY may; with the braficus5apprcvai of
the Ceptrél-Govarnment.- " 4 i o

b)) ineur expenditure {p excess-df'the“limit prbvidad -
in the buizet 3pproved by the
head of tpa expenditure or in

'Echeme,_ :

Central' Government under any
Conrectisn With any particyiar
) Tne Authority, shall cause
€o be maincainag such books of dccount and other boékb'inr%.;
Telation t- jeg Secounts - in such form En@}fh;

such manner as may
in Consult:tign with Comptrolier and'hudiié éhergl of. Indja,
be pPrescrinza, : ' ' '

38, Accounts apg Audie L

(2) The Accounts, of theghuthcrityhshall be auditéd.by
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audited, the authority shall seni a copy thereof together
with copy of the report of ths auditor therecn to the
Central Government and on receipt thereof the Central
Government shall cause the zuiitad a3scounts together with
such report to be laid before Parliament.

CHAPTER -~ V

MISCEILANEOQUS

¥
39. Jirections by the Central Government.- (1) The

Central Government may, after consultation with the Autherity
give to the Authority the general instructions to be followad
by the Authurity, and such instructions may include directions

relating to the cunditions of service and training of its
employees, wages to be paid to its workers, reserves to be
maintained by it and disposal of its profits or stocks.

(2) In the exercise of its powers and performance of

77 its duties under this Act, the Authority shall net depart

from any general _#nstructions E;;ued under sub-section (1).
40. Returns and reports.- (1) The Authority shall
furnish to the Central Government sucksreturns, statistics,
accounts and other informatics with re -
ictivities or in regard to any pPropose
Governmenf-may from time to time
(2) without prej
section (1), the

spect to its property
d schemes the Central
reguire.

udice to the provisions of sub-
Authority_shall ds soon as possible éfter
the end of eaéh_fidapcial year, submit to the Central
government a:rebcrtxon the activities of the Authority
under this Adt during that year and on;its policy and
pProgramme, and the Central Gov&rnmentnshéll Ccause a copy of

every such feport to be laid before Parliament 45 soon as
may be after it ig received, '

41.

sl M

R
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audited, the autheority shall send a copy thersof together
with copy of the report of ths auditor therecn to the
Central Government and on recelipt thersof the.Central
Government shall cause the auditeld azcounts together with
such report to be laid bafore Parliiment.

CHAPTER ~ V

MISCEILANEOUS

3%9. Directions by the Central Go&ernmgnt.—(l) The
Central Government may, after consultation with the Autheority
give to the Authority the general instructions to ba followad
by the Authurity, and such instructions may include directions
relating to the cunditions of service and training of its
employees, wages to be paid to its workers, reserves to be
maintained by it and disposal of its profits or stocks.

(2) In the exercise of its powers and performance of
its dutie§ under this Act, the Authority shall not depart
from any general _knstructions }ssued under sub-section (1).

40. Returns and reports.- (1) The Authority shall
furnish to the Central Government suck*returns, statistics,
a8ccpounts and gther information with respect to its property
d schemes the Central
re.

(2) without prejudice to the provisions of sub-
section (1), the Authority shall as
the and of each\finapcial year,

ctivities or ip Tegard to any propose
Governmenr-may from time to time ragqui

Soon as possible éfter
submit to the Central
government afre$05¢:on the activities of the Authority
under this Aét dﬁiing that year '

and °P~it5 policy and
bProgramme, and the Central Gover

nment.ghall cause a copy of

may be after it is receivea.

4l. Power to order inquiries.- (1) The Central

Government with a view'satisfy;iiself that the powers and
duties of the Authority under thi

§ Act are being exercised
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and performed properly may at any time institute inguiries
into 211 or amy of the activities of the Authority.

(2) The Authority shall give all facilities for the
Proper conduct of such ingquiries and shall preoduce before, or
furnish to, the person or perscns making such inguiries any
ﬁocument, account or-informatb n in the possession of the
Authority which such person or persons may demand for the
purposes of the inguiries,

 42. Power to contrel a part of the undertaking of the
Authority.-(1) If, sn receipt of the report of any inguiry
held under sectien 41 or otherwise, the Central Government is
Satisfied that it is mecessary so to 4o in the puhlic intewest,
the Central Govermment may, by notification in e Official
Gaz=tte, authorise amy persen to take oug» from the Authority,

and, so long.as that netification is in force, to administer
in accordance with such direggions as may be issued from time to

time by thag w $uch part of © he undertaking of t he

Authority as may be spegified in the notification, and any

person so authorised may, for the purposes of administering

the s3id part of the undertakiag, exercise all or any of the _
powers of the- Autho!lty or of any officer of the Authority -
issue such directioms as he thimks fit to the officers or

Servants of the Autheority aﬁd employ any outside agency.

(2) The Central Goverament may by such notification direct
that all charges and expenses incurred by the person so
authorised together with such remuneration as the Central
Government may allow from time to time t9. such person shall
be paid within such. time as may be fixed by the Central
Government from the. : fd of the Authority and if the expanses
dre not so paid the Central Government may make an order

directing thz person having the custody of that fund to pay

PRV T
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to the person so authorisead such expenses in priority to
8ny other charges against such fund and he shall so far ag
the funds tq the credit af ths ﬁuthority.édmit, comply with
Ehe order of the Central Government.

43. Power to Supersede the Authotity.—(l)‘lfathe
Central Government is. of opinion that the Zuthority is
unable to perform, or has persisently maﬁe.default in thg
Performance of the dhties imposed on it by or under this
Act or has execeeded or abused its power , the Central
Government may be notification in the Official Gazette,
Supersede the Authori£§ for such period as may be
specified in the notifiication: : _

Provided that before issuing a notification under
this sub-section the Cerntral Government shali give a
Teasonable time to the Authority to show cause why it _
should not be Superseded and shall consider the explanations
and objections, if any, of Authority, :

(2) Upon the publicaﬁion of 2 notification under Sub~
section (1) supé:seding_the Authority, - o
(2. all the mehbers of tha.ﬁuthority shall, as from
the date of supersesston, vadate;their'officea as such members
(b} 211 the powers =nd duties, which may, by or under
the p:otiaiqnsyoikthis Act, by exercised or performed by or
- OB behalf of the Authority shall, durihg the period, of
supersession, be exercised .ang pe;fé%@ﬁd bylsﬁéh_bg;sén or .
pPersons as the Central Govermment may directy and

{e) a1z property vested in the ;Authority shaly,. during

specified in the netification issueq under sub-section (1)
the Central Government may —.. © .

—_—

further term as it may consider necessary; or
(b) reconstitute the Authority in the manner
provide 1in section 4. g
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" 41, La_ying of report before-Parliament of ‘actioh taken

under section 42 of section 43.- The' Central ‘Governméht shall

Cause a full report of 20y action taken under section 42 or ' !
Section 43 and the circumstancas leiainqﬁéo such action to be -

laild before parl izment at the _earJ_,._j_.ést‘_poss ible opportunity.

45. Compulsory acguisition of land for the Authority.-
Any land required by the Authority for Garrying out dny of the
purposes of this Act shall be deemed to be nedded for a public’
Purpose and such land shall be acquired for the Authority as
if the provisions of Part VII of the Land Acquisition Act,1894

(I of 1894) were applicable to it and the Autherity were a y

46. Compensation for acquisition of road-transport
undert_a_k_—ings.— Whenever the Authority acquires under this Ack
the whole or 30y part of any undertaking, ‘therg- shall be paid
" 'by the Authority Compensation the érqoﬁpt of .whiech shall be

.:.bereinafter set out, that is to say,-

(a) where the amount of compensation is fixed by 5
2greement 2nd is approved by the Central Government, it shall ‘
be paid in accordance with such 'agreement"?"'
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47. Application of the provisions of the Motar Vehicles
Act,1939, or any rules made thersunder, to vehicles and employees
of the Authority.- Tha Motor Vehilcles Act,1939(in this section
referred to s the said Aco) suull have effect subj=ct to the
following provisions, namelyi-
” i (2) The Centrel Government may, by notificatisn in
: the Official Gazette, authorise, subject to such terms and
conditions if any, as it may think £it to impose, any person
to exercise and perform to the exclusion of the Licensing
Authority, Registering Authority, Motor Vehicles Inspector,
;' Traffic .Inspector, Regicnal Transport Authority or State
¢ Transport Authority, as the case may be, and without following
~ the procedure laid down for the purpose in the said Act, all
i or such of the powers, functions ani duties of any Licensing
Authority-aﬁy Reglstering Authority, any Motor Vehicles
Inspector, any Traffic Inspector, any Regional Transport
Authority or the State Transport Authority under the said Act
; or under any rules made thereunder in-relation to the motor
vehlcles of the Authority and the drivers and conductors of
y these vehicles, as may be specified %n the notification.
' (b) The Central Government may, if it so thinks
;' necessary, by‘orjer cancel, suspend or very the conditions of

f/ * any State carriage, contract carriage or public carriers'
¥ permit which has been granted on countersigned under Chapter -

IV of t he said Act by any Regichal Transpert Authority in the
Union Territory of Delhior by the State Transport Authority
Delhl, and is valid within the whole of any part of that
Unlon Territory of and any order so passed shall be final. i

() If the Central Government by order in writing so
directs, any Regional Transport Authority within the Union
Territory of Delhi, or the State Transport Authority, Delhi,
shall neot grant, countersign or renew any permit under

P
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Chapter-IV of the said Act other than a private carrier's
permit.

(d) The Central Governmant M3y, by order ia writing
exempt the motor wvehicles of the Authority or its employees from
the provisions of the 5214 Act or of any rules made there under

the said act.

(e) The central Government may, by notification in the
Offisial Gazette, exempt the motor vehicles of the Authority

from the operation of the provisions of Chapter VIII of the
said Aet,

has been @stablished and is maintained by‘the'ﬁuthcrity in
&ccordance with the rules made in that behalf by the Central
Sovernment under this Act faor meeting any liability arising out

49. Power of the Central Government to exampt vehisles
of the Autho:ity from the payment of certain charges.- The
Central Gove-nment may, by order in Writing, exempt all or
@ny ‘of the vehicles of the Authority from the payment of any
tolls or other charges leviahle under any enactment for the use
of the road within the Union Territery of Delhi.

58. Power of entry.- Whenever it is necessary for the
Authority to Carryout any of its works or to make any survey,
examination or investigatiaﬁ, preliminary or incidental to the
exercise of pewers or the performance of duties by the Autherity

under this Act, any officer or servant of the Authority

generally or Specially empowered by the Authority may,with the

s
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pravious permission of tMe district magistrate, enter upon
any -land :r premises between sunrise and sunset,after giving
reasonible notice of the intention te make sneh entry to the
owner or cocuniar of such land or premises, and at any other
time, with the consent in writing of the ocwner or occupier
of such land or premises, for the purposs of the carrying
out of such works ar the makfﬁg of_such_survey, examination
or investigatimn.

51. Members, Officers and servants nf ‘the Authority to
be public servants.- All members of the Authority and all
officers and servants of the Authority, whether appninted
by the Central GSoverament or the Autharity, shall be deemed,
when acting or purporting to act in pursuance of any oflthe
provisions of this Act, to be public servants within the
meaning of section 21 of the Indian Penal Code (Act XLV of
186C). '

. 52. Fower to make rules.- (1) the Central Government
may by notification in the Official Gazette, make rules to
give effect to ths provisinns of thig aAct.

12} Ta particular, and without prejudice to the
generalic: of the foregoing eower, such rules may provide
for all »r iny of the following matters, namely:-

(2a) the allowances or fees to be paid to any member
or associales member of the Authority under section 14;

(b. the conditions of appointment and service and the
Scales of pay of the General Manager and the .Chief Adcounts
Officer of -he Authority. .

(¢) the functions and duties of the General Manager
and the Chiof Acenunts Officer other than those specified
in this Act.

(d) the functions of the procedure to be followed by
the number =nd term of office of, and the manner of filling
casual vacancies among, membergéaf-thé Advisory Council;

*

&




(e) the procedure for the compulsory acquisition by the
Authority of ;the whole or 3Ny part of any undertaking,

(£) the manner in which the total valuation of assets
referred to in clause (h) of Sub-section (2) of Section 22
shall be determined.

£

(1) the time at which and the M3Nner in which the Accounts

of the Authurity shail be audited;

(i) the form in which any return, statistics or report
shall be furnished sr Submitted UIdsr section 40;

(k) the procedure to be follmwed in determination of
Compensationp by an arbitral tribunal under section 46;

(1) the establishment ang maintenance of a fund for
meeting any liability referred tp ip section 48;

(n) the Service of notices and orders under this Act.

(3) ALl rules made under thisg Section shall pe laid fer
net less tnpap fourteen days before Parliament 45 soon .as
PoOssible af ap they are made ang shall be subject to such
modificatigns 38 Parliamant M3y make during the Session in
which they a = so laid.,

(2) 1 particular, anpg without prejudice to the
generality eof the foregolng bower, such regulations may provide
for all or Ny of the following matters, namely:—
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(a) the manner in which and the purposes for which

persons may be associated with the ~uthority under sectisn 11;

(b) the time and place of meetings of the Authority
and the procedurs to be followed in regard to transaction
of business at such meetingsy

() the conditions of appointment and sesrvice and
the scales of pay of nfficers ard servants of the Authority
other than the General Manager and the Chief Accounts Officer.

{d) the issue of passes to the employees of the
Authority and other persons under section 26:

(e) the grant of refund in respect of unused tickets
and concessional passes under section 27;

(£) the pecded 4fter the expiration of which
unclaimed articles or goeds may be_sold by public auctisn
under sub-sectien (2) of section 28;

(g) the regulation of the carriage of passengers
and goods in the road transport service of the Authority.

(3) a11 regulations made under this section shall,
8s seon as possible, be published in the Gazette of India.

54. Penalty for breach of any regulation made by
the Authority under section 53.- The Central Government may
by rule provide that the breach of any regulation made by
the Authority under section 53 shall be punishable with
imprisonment which M3y extend to three months, ~r sith
fine which may exteny to five hundred rupees, or-wich-both
and when the breach is & conrtinuing one, with a further
fine net exceeding twenty rupees for every,day after the
date of the First conviction during which the offenier is
proved to hawe persisted in,the offence.

-
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Government of India
Baw and Justice (Ministry of ..........)

THE OELHI ROAD TRANSPORT LAWS {(AMENMENT JACT, 1971

Nos« 71 of 1971

(24th December, 1971)

An Act to provide for the establishment of 2 Road Transport
Corporation for the Union territory of . Delhi,.and, for that
purpose, further te amend the Rpad Trapnsport- Corporations Act,
1950, and the Jelhi Municipal Cerporation Act,. 1957, and for
mMatters connected therewith or incidental thereto.

3E it enacted by Parliament in the twenty-second year of the
Republic of Imdia ag followi- .

1. (1) This Act may be called the 2elhi Road Transport Laws
(Amendment)Act, 1971, Short title and commencement

84 of 1950

(2) It shall be deemed to have come into force. on the 3rd
day ~f November, 1971. - : - )

2. In the Read Transport Corperations Act, 1950, in sgction 1.~
ndemtn of

section I

(1) in sub-sectfon (2) the words "except the
Union territery of Delhi" shall we omitted;

#, !

(ii) to sub-sectiom (2) ,the following provision shall be

addded, namely:- ) A

'Provided that on and from the cemmencement of the Delhi
Road Transpert Laws (Amendment)Act, 1971, this Act, as

amended by the said Act, shall extend to, and be in force in the
Union Territory of Delhi."
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3- In this Act,unless the context otherwise requires, - Definitions.

(aJ"Municipal Corporation of Jelhi" means the Municipal Corporatien
of 2lhi established under the Delni Municipal Corporggiog ?3531957;
Al T A : of

(b) "new Corporation™ means the new Road Transport Corporation
for the Unign territory of Delhi established under section 3 of
the Roag Transport Corporation Act, 1950, 64 of 195¢

4. On the e@stablishment, under the Road Transport Co?porations Act
1950, 0f a naw Corporation;- Vesting of assets, ete. in the new
Corporation. 64 of 1950

(a) al1 Properties, movable ang immovable, and all interests of
whatsocever nature apg kind therein belonging te, or vested %n, the
Muniecipal Corporation of Jelhi, for the purpose of the Jelhi Trans—
port Undertaking immediately before such establishment, shali vest
in the new Corporation; :

(b) 211 debes, obligations ang liabilities incurred, all contracts
enter=d into, and all matters and things engaged to be done by, with

Jdelhi Transport Undertaking, ang subsisting immediately before such
@stablishment, shalj] be deémed to have been incurred, entered integ
OrF engaged to be done by, with or for, the new Corporation;

(c) all licences and permits granted to the Municipal Corporation

may, -

(1) if sbeh Suit, prosecution or other legal proceeding was
pending immediately before the establishment of the new
Corporation, or '

(1i) if the cause of action for: such Suit, prosecution or other
legal broceeding arcse before such eéstablishment ana the institution
of such suit, Prosecution or other legal-proceeding wWas not
harged bafore such establishment by any law for the time being
in forece.

be continued o, as the case may be, instituteq, by, for or against, the
hew Corporaticn; '

(e) a11 rules, regulations, appointments, notificatipns, bye-laws,
schemes,orders,standing orders and forms relating to transport ser—
vices, whether made under the Selhi Ropad Transport Authority Act,
1950, or under the 2elhi Municipal Corporation Act, 1957 and in force
immediately before such establishnent.'shall, in so far as they
are not inconsistent with the provisions of ¢hds Act, continue to be
in force ang be deemed tg be r'egulations made ‘by the ney Corp.

under section 45 of the Road Tpt.Corp.Act;1950,un1ess 13 of 1950
and until they are supersedea by regulations made under that 66 of 1957
sectlon; - 64 of 1950

(£) notwithstanding anything contained in any other law for the
time being in force or in any contract to the contrary, every officer
and other employee of the Municipal Corporation of Delhi appointeqd
or deem=d to be 8ppointed for the burpose of the Delhi Transport
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Undertaking shall be transferred to, and become an officer
or other employee of, the new Corporation with such designat}on
28 the new Corporation may determine and shall hold such office
by the same tenure, on the same remunseration and on the same
terms and conditions of service and with the same right to
pension, gratuity and other mattars as he woulAd Bave hald the
same 1r the new Corporation had not been established and shall
continue to do so unless and until such employment, tenure,
remuceration and terms and conditions of service are duly
altered or terminated by the new Corporation :

Provided f£aat the tenure, remuneration and other terms
and conditions of service of any such officer or other employee
shall not altered to his disadvantage without the approval of
the Centeral Government:

Provided futher that any service rendered, or desded to
have been rendered, in relation to road transport service,
under the Municipal Corporaticn of Selhi, by any such officer
or other employee before the establishment of the new Corporation .
shall be deemed to be service rendered under the new Corporation.

5 (1) where the sum total of the value of the properties
and interests referred to in claase (a) of section 4, vested

2 Payme:r
in the new Corporation (hereinafter in this section referred ¢ gzlr
to as "the assets") exceeds the sum total of the debts, of ass=t
obligations and liabilities which are deemed to have be=zn and

incurred by the new Corporation under clause (b) of that 1dmbsit i
sectinn (hereinafter in this section referred to as "the s
liabilitiesY),such excess shall be paid by the new Cor—

poration to the Municiupal Corporation of Delhi on such terms

and coriitions as may be determined by the Canteral Govern-

ment in this behalf.

(?) Where the sum tatzl of the liabilities exceeds the
Sum tocil of the value of the asseggs such excess shall be
paid by the Municipal Corporation of Delhi to the new Corporation
on such terms and conditions as may be determinad by the
Central Government in this behalf. ‘

() The sum +ntal of the value of the assets and the sum
total gf the Tiabilites shall be such amounts as may be arrived
at by Jcreement between the Mypjcipal Corporation of Delhi and
the new (’srporation and where no such agreement can be reached, [
the amguuts shall be determined by an arbitral tribunal consisting
of one nominee of the Municipal Corporation of Delhi,“one nominee
of the n:=w Corpdration and a Chairman, %o be nominated by the
Chief Ju:tice of the High Court of Delhi.

(4) An appeal shall 1ie to the High Court of Delhi against

the decision of the tribunal and the order of - that High Court
on such appeal shall be fipnal.

€= The Central Government may, by order, ip writing, |
exempt all or any of the vehicles of the new Corporation from /
payment of any“tolls or other charges leviable under

any enactment for the tims being in force, for the use of

the roads within the Union territory of Delhi. Gove ot 4o
overnme 5

exempt vehicles!
of the new Cor-

poration from
payment of !
certain char3554
1
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1650, 68 ~f = "+Cn 2nd from the commencement of this Act——

=yl e E F
195E ?239 (a) the Read Transport Zorporations Act, 10950, shall, ing
T O o

e

iss application ts the Uniearn carritcery/of Belhi, be subject ke
the amendments specified in the First.Schedule 7
(8) the Delhi Municipal Corporatiom Act, 1957, shall, in

2

relatiopn A the trarsport services  in tﬁéﬁﬁﬁiFniférfitory

of 2elhi, be subject teo the amendmant555pecified in the Second

Schedule and refsrences thersin %o “this Act" shall bte construed

as references to the "Road Transpo;t Cbrporations Act, 1950%; 5%
(¢) the Motor Yehicles: Act, 1939,shall, in its applitatiom™

to the Uaimn ng;rit"?rslr of Delhi, tave effeet suhject wiga £

provisions sPEcifieﬁ in the Thrid Schedule.

openl e @) mhe sern: Road Transpost Laws (Amendement) 6rdinance,
and . % i i . : >
sevings. 1%71,1is hereby repgaldd. [ v/

(2) Nmtwithstanﬂing‘%uch repeal, amytking done or anmy
action taken-under thé\.Road Transport Corporation Act, 1950,583
i ”
or the Delhi Municipal Corporation Act,1957, or the Motor 1957
Vehicles Act, 1939, as amendeméd. = by the said Ordinance shall 4 o
be deemed to have been done or -taken under the corresponding g3
rrovisions of the Road Transpnrt Corporations Act, 1958, the

Delhi Municipal Corporation Act, 1957, or the Motor Vehicles
Act,1939, as the case may be, as amended by this Act.

N P
THE RIST SCHEOULE
(See Section 7 (a) )

AMENDMENTS TO THE R-AD TRANSPORT CORDORAT IONS ACT,1950

Section 1.-Omit sub-section (3). '
Section 3.-For "the whole or dny part of the State%,

) Substitute “the whole or any oart of the Union territory
R -—of Delhi ".

Section5.-In sub-section(3), for "both of the Central
Govemnment and of the State Government concerned in the cor—

Section 3.-Omit the Erovise.

Section 12.-In clause (b), for “Chairman or Vice-Chairman",
Substitute “Chairman, Vice-Chairman. Chief Zxecutive 8fficer,

the General Mabager, the Deputy General Manager or the Chief
Accounts Officer er the Corporation", '~

, Section 18.-For "State or part of *the State",substitute
"Union territory of Delhi or Fart therecof”.

Section 1%.-(1i) In sub-section (1), in clause (AD, for
“State" substitute "Union territory of Delhi": )
bii) in sub-section "2)-
(a) in clause (e)—

(L)for “State concerned”, substitute "Union territory
of Delhi";

Ccontdeesens
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2x1 (2) for "that State", substituts "that Union territory";
(b) after clause (m) . Insert.

“(n) to determine with the previous approval of the State

After Section 19, insert—-

"10A. (1) when 20y articles or goods have come into Dispesal
the possesion of a Corporation for carriage or otherwise of unclaj
and are not claimed by the owner or any other psrson articles
dppearing to the Corporatisn to be entitled thereto, the and
Corporationshall, if such owner or property.,
Temove the articles or goo
service of such notice.

- ) |
(2) If such owner or other person is not known or the -
Notice cannot be served upon him or he does neot comply with
-the requisitien in the notice, the Corporation may, after the

@xpiration of such period as may ba Sspecified by regulations
made under thisg Act, s2ll the article

duction and shall, after deductlng fr
eXpenses for holding the sale o
to the Corporation, credit the

to the Fund n~f the Corporation;:

1% B. In the eXeewise of ap
this Acz, the Corporation shall

Not incur on ahy single to sbtain
work, service Or scheme or for

a0y other purpose a . the approv
Ca8pital expenditure of more than twenty five lakhs of of the
Tepees except with the previous approval of the . Central
Central Gove rnment®. : Governmern!
Section 21.-For "the Central Government in consultaion igagzif
with the State Government®, Substitute "that Government®.

Section 23..

"(1) The State Government M&Y provide to a Corporation

®stablished by the Soverment any capital that may be required
by the Corporation for the purpose of carrying on its undertaking
nected therewith on such terms and conditions,

not inconsistent with the provisions of this Act, as that
Government may determaine®;

(a)For sub-section fl);Substituﬁee—

(b) in subeéeﬁtiod (3), omit *- the Central Government"
and "in consultation with the Centrajl Government"..
T t !
Section 2¢.-1In Sub-section (2), omit "and the Central
Governmert';

Section 28.-In sub—éectiqns (L)and (2), omit "in consulation
119

Wwith the Central Government

(2130 3's SHPRSERIPR

8 or goods by public (

Y of its powers under  Corporatin |

b
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Section 3M.-~ Cmit "and the Central Government®.

S2ction 33.- In sub-ssction (4), for "the Leg}slature
of the State", substitute "=ach House of Parliament". -

Szetlon 35.-(a) In sub-sectiown (2),for “eentral yn4 the
State Governemnt", substitute "State Sovernment™;

(b) in sub-secvion (3), ror "the LegisLature of the State"
substitute "eachHouse oFf Parliament", 2

Section 37.-In sub-section(3), for"the Legislature of
the State", substituts "each House of Parkiament".

Section 38.-0Omit, "with the préviou&-approvalqu'the
Central Government®, G - !

Section 39.-In sub-sectisn (2), for ‘Central and the State
Covernment", substitute "State Goverement"

Section 40.-(i)In clause (b),for "High Court exercising
Jurisdiction in relation to the State concerned", substitute
"High Court of Delhi",

(i1) in clause (c)—_

" (@) for " lie to the High Court", substitute'-- lie to
the High Court of Delhi®,

(b) for “order of the High Court", substitute"order of
that High Court®,

Section 44.-In sub-section (2)——

(1)in clause (a), for “"the Central” abd the State Governmen:
Substitute "the State Government"

(ii) after clause (m), insert——" N
“(mm) the service of notice and orders under this Act!

-

Section 45.-In sub-section (2)," after clause (e), insert—.
“(f) the period after the expiration of which unclaimed .
articles or goods “may be sold by public auction ;

(~) the regulacica or thas warriage of passengsrs and
goods in the road transport services of the Corporation".

Saction 46.- After® rules made by it under section

44", insert "or any regulations made by a Corporation
under sscticn 45",

After Saction 48, insert-——

"CHAPTER VIM

SPECIAL PROVISIONS APPLICABLE TQ THE UNION TERRITORY #F DELHI

4. (1) No court shall procesd to the trial of- any
offieznce made punishable by or under this Act except on the
complaint of, or on an information feceived from, the General
Manager of the new Corporation sr a PECson authorised by him

‘by general or Special order in this behald in writing.

‘ \)& -. - contdevess
’//. '
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Section 3M.- Cmit "and the Central Government”.

Szction 33.- In sub-section (4), for "the Legislature
of the State", substitute "=ach House of Parliament".

Section 35.-(a) In sub-sectiown (2),for “Central ynq the
State Covernemnt", substitute “State Sovernment";

(b) in sub-section (3), ror "the Legisizture of the State"

substitute "eachHouse of Parliament",

Section 37.-In sub-section(3), for"the Legislature of
the State", substitute "sach House of Parkiament®.

Section 3B.-Omit, "with the pre'vious- approval qf:the
Central Government®. G i i

Section 39.-In sub-ssctisn (2), for “"Central and the State
Covernment", substitute "State Goverament". "

Section 40.-(1)In clause (b),for "High Court exercising
jurisdiction in relation to the State concerned", substitute
"High Court of Delhi",

(1i) in clause (e)—

(@) for " lie to the High Court", substitute"-- lie to
the High Court of Delhi®,

b) for "order of the High Court"”, substituteorder of
that High Court”,
Section 44.-In sub-section (2)——

(i)in clause (a), for "the Central® abd the State Governmen:
Substitute "the State Government"

(i1) after clause {m), insert—"
“(mm) the service of notice and orders under this Act!

-

Section 45.-In sub-sectisn (2), after clause (e), inserte--
“(£) the period after the expiration of which unclaimed
articles or goods ‘may be sopld by publiec auction ;

() the regulacicn o: the warriage of pessengars and
goods in the road transport services of the Corporation".

Saction 46.- After® rules made by it under section

44", insert "or any regulations made by a Corporation
under saction 45",

After Saction 48, insert———

"CHAPTER VI"

SPECIAL PROVISIONS APPLICABLE TO THE UNION TERRITORY #F DELHT

42. (1) No court shall proceed to the trial of- any
offisnce made punishable by or under this Act except on the
Complaint of, or on an information treceived from, the General
Manager of the new Cerporation &r 2 'PErgon authorised by him
by general or speclal order in this behald in writing.

contdevpes
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(2) 211 offisnces ~  Ag3inst this Act or any ruls
oL regulation mads thereunder, or any bye-law continued thereunder,
whether committed within ¢ without the limits of Union territory
Of.Delni, shall ba fognizable by a magistrate.

50, 59, (1) Tha Brmen o« « wmgug MAY 8ppoint ~re or maore
& Magistraces of the first ar Second class for the trial of Magistrs-
offences against this Agt or any rule or regulation made
thereunder or any bye-law Continued thereunder and may

(2) such Magistrates and the members of thdsr starf shall
be paid such salary, pension, lesave ang other allowances 85 may,
from time to time, be fixed by the State Government.

(3) The pew Corporatiesp shall, out of its fund, pay to the
State Government the amounts of the salary, pPension, leave ang

(4) zuch magistrates shall have jurisdiction over the
Wholeof the Unign territory of Delhi,
5 of 189s8. .
(5) Por the PUrposes of the Code of Criminal Procedure,
1898. a1 magistrateg dppointed undar this section shall be
deemnd- c o bo mEgistrates °ppointed under sectien 12 8F that

Code.

51. (1) The Genera: Manager of the pey Corporation or any officer

or othar empdoyea Specially €mpovered by hip in thi Com-

behalf ip writing may, eithar before or after the institutéon bositi

of the Proceedings compauna any offence mede punishable of -
v BYs er under thig a, o offencs

(2, Where a.. offence has seen Compounded, the offender,
if 1in CUrtody, shaly o e Licles Proceedings
shall be taken against hin in ice sg
Compoundad, :

52.  No person shall be liable o ‘Punishment for any Limitation
of fence “gginst thig Act or any rule gr Tegulation made of time for
thereund: r OT any bye_lay Continued thereunder, nless Prosecution .
complaini: of Such offence jg made befgorea magistrate

Within sig months next after,_

(@) the
(b) the date on which the commission or existence

©f such offence was first brought tq the notice of the
Complainang, .

53, If any Person summoned tg Sppear before g Power of
Magistrat: to answer a charge of ap offence against Magistrate

this Act 2L any rule o egulation made thereunder to hesr éasés

O any bye_law Continued thereunder, fails to appear in absence of

8t the tirne and place mentiéned in the SUummons, or accused when |

3 ¥ o e T s T d
adjourned, the magistrateﬂmay-hear and determine : apb92§?e o
the case ip his absence, ir .l

() 3ervice «of tha Summons on sueh person is e
Proved tg hig Satilsfaction, ang ' '

(b) no Sufficient fanssd g Shown for the non.-
dppearai e of Such persg: 1,

THR 8BCOW™ ==~ - A

AMENDMENTS 7o (RS SEEEFHUHE&AL CORPORAT TON ACT, 1957. « )
Section 2,. Omit clauses (13) and(zo). ks

G
(YT 2
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A

- Section 9-in sub-section (2), in sub-clause (1ii) of clause
(b),omiit "or the’Delhi Transpart Committee!.

. Sectisn 36In sub-sedtion (3), for clause (b),substitate " (b)
from the General Mananmer (Zlectricity) mn any.matter connected "
with the administratisn of the Delthi Electric Supply Undertaking".

» Section 39-In sub-gection (1), nmit "rthe Delhi Transport
Committea", £ B e . .,

Sedtidn‘42-Omit: subvclauss (11) of clause (4).

Section 44-Cmit clause (o).

Section 50-(i) In the heading, omit ™, the Delhi Transpert
Committes". t

(ii) in sub-section “(1),omft ¥, the Jelni Transpert Committee".
. (iii) in sub-section :(2), omit clduse (b).

Section 52-Omit ", the Dalhi Transport Committee".

Section 53-Omit ", the Delhi Transpert Committes " and
", the Selhi Trianspert Undertaking™.

L *Section 59-(i) In the opening paragraph, ‘omit "pr the
Delhi Transport Undertaking”. o "

(i1) in’'clause (d),omit "er the General Manager (Transport)".

Sectien 60-(i) In the heading, omit "and the General
Manager (Transport)®.

(ii) in sub-section (1), for "two suitable persons respect-
tively as the General Manager (Electricity) -and the General Mapager
(Transport)”, substitute "a Suitable person as the General Manager
(Electricity)". '

(i11) in sub-sectisn (2), for "Each ef the two General
Manager8, susstitute " The General Manager (Electricity)".

(1v) in sub-section (3), fer "any of the Gensral Managers ",
substitute "the General Manager (Electricity)". -

(v)  in sub-section (4), for "Any ef the General Managers",
substitute "The General Manager (Electricity)".

) Sectien €1-Fer "Each of the General Managers",Substitute
'The Gensral Manager(Electri~i+p)n,

Section 62-(i) In sub-sectien (1), omit clause (b) :

(ii in sub-section (2), for'"any of the General Managers",
Substitute "the General Manager (Electricity)™.

(1i1) in sub-clause (3}, for " any of the General Managers",
Subkstitute "the Gemeral Manager (Electrimity)",

Sectien 63-For "two General Managers", substitute "General
Magager (Electricity)®. b ’

Section €4-Omit sub-sectian (2).

Section 65-~In sub-section(1), omit *

., “the Delhi Transport
Cemmittec".

Sectin 66-(1) In sub-sectien (1), fer ¥,the General Manager
(Electricity) or the Gereral Manager (Tramsmert)", substitute
“er the Gemeral Manager (Eieotrici;yﬁf}.-= '
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(ii) in sub-section (2), for “any of the General Managers",
© substitute "the General Manager (Elecsricity)™,

Sectiens7-(i) In sub-section (1), omit ", the Delhi
Transport Committee"; ;

(11} in sub-seetion(2),omit *,the Delhi Transpert Committee™.

Sectien 68-Omit",the Delhi Transport Committee".

Section €9-Omit", the Jelhi Transpare Cemmlttee™.

Sectien 70-(i) In sub-section (1),-

(a) in clause (b),omit“"™, or the Delhi Transport Undertaking®

(b) in clause (c),emi%", er the Delht Transpért Undertaking".

- (ii) in sW-sectien (3),omit "or "the Delhi Transpért

Undertaking" and’, or as the case may be, the words and brackets
“General Manager (Transport)". " '

Sectien 71-In sub-clause (i) of clause (B),emit "er the
Delhi Trinspert Cemmittee", 3 '

Section.sl—(iJ In sib-section (1), -emit™and the General
Mamager (Transport) er any municipal officer_authorised by him
in this” behalf™;

(1i1) In sub-section (8),- -

(2) emit™® and the General Managee (Transpor€)";

(b) for ® respectively te the Jelhi Electric Supply
Undertaking and the Delhi Transp&rt_Unde{Fak;pgﬁ, substitute "to th
“te the Delhi Electric Supply Undertaking”.

-

=

Sectien 83~In sub-section (1),omit *, the Delhi Transpert
Committes". ' ¥

éection 90-In sub-sectien (7),omit clause (4ii).

Section 92-If sub-section (1),-

(1) in clauseigii of clawse (a), emit", tHe Delhi Transpers
Cemmittee" and ",  the Delhi Transpert Unﬂert@h}ngﬁ; ¥ oman

(ii) in sbb—clause (b); emit ", the GenergilManager (Transpest |

Section 96r-Imit "or the General Manager (Transpert)".’

Sectinn 99;(1) In sub-section (1)},in clause (h), omit ", the
Delhi Transpert QQd%rtakipg ) :

(1i) in sub-sectien (2), omit clause (b).

Secticn 100-Omit sult-section (3).

Section 101-In sub-sectien: (1), in clause (b), omit °
Sub-clause (iii),

-

ralenl g

Section 1lq;(iJFor clauses (c), (B) or (£)", substitute
"clause (c), (e) er (£)".

(11) omit ™ or the General Manager (Transpert)" and "er
the Jelhi Transport Committes™,
Sectier, 186—(1) In sub-section (1), omit", the General Manager

(Transpert) in the case ef any work in connectinn with the Delhi
Transpert Undertaking®;

(1) 1n sub-section Gy RO BV LN A pE = O

CRONEAE R
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Sectien 109-In Sub-section(l), emit clause (o).
Sectien 117-(1i) In sub-sectien (1), emit clause (c);
(ii) in sub-sectien {5),in clause (a),emit sub-clasue (ii),
Sectinn 112-Omit "er the Delhji Transport Cemmittee".
| Sectien 115-In 5ubesectign (4), 1in clause (b), omit", or
the Delhi Transpert Undertaking".
gection 204-Omit clause (b).
Sectién 208-(i) In sub-section (3), omit "the Delhi
Transpert Committes"; ' %%

—_——la___

7
é ct 71

(11) in sub-séction (4), emit "the Delht Transpert Cemmittee®,

Omit Chapter XIV- Sections 287 to 297 (both inclusive).

Section 431-(1) In the opening paragraph, omit "er the
General Manager (Transpert)";

(11) in clause (b),omit "er the General Manager {Transper# .
Section 432- In sub-section (1), v - - omit "or the

 General Manager (Transport)®,

Sectien 433~ In sub-sections (1) and (2), omit "er the
General Manager (Transpert)", :

Sectien 433~ Omit" or the General Manager (Transport)";

Sectien 440~ Omit "er the General Manager (Traﬁéport)“.

' Section ¢42-In sub-section (1), omit, "or the-Gensral

Manager (Transpert)". _ .

Section 443-For "the Cemmissioner, the General Marager
(Electricity) er the General Manager {(Transport)™, substitute
"the Commissiene# or the General Manager (Blecfricity) ",

Seetion.450_cmit "and the General Manager (Transpert)"®,
"respectivelt® angd "and the Delhi Transport Committee",

. o i ek
Section 462-Omit", the Delhi Transpert Committee " ang
"the General Manager (Transport)®, :

Omit sections 467 to 473 (both inclusive).

Section 47e- In sub-ssction(2), emit clause (b).
Section 481~ In sub-section (1), omit the paragraph "D Bye-

laws relating to transport setvices" and the entries eccurring
theresunder.

Section 487-In Sub-section (2), emit "gr the Delhi
Transporg Undertaking “.
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Section 499-In sub-ssction (1), omit ", the General
Manager (Transport)®, K

Section 560-Cmit *,the General Manager (Transport)".

Sectionr 508-In sub-sectign (1), in clausa (a), omit
sub-clause (ii). w "

Section 509-In sub-section (1), omit “or the General
Manager (Transport)". B

The second Schedule-Omit item 1z2.

THE THERD SCHZOULE.
(See section 7(c).)
Appljcation of the Moto; Véhicles Act, 1939 in relation to the
’Union Territory of delhi :
The Central Government,_ ! &

" (a) may, by notification in the Official Gazette, authorise
Subject to such terms and ébnditions,if any, as it may deem fit
to “impose, any persoh to exercise and perform, to the exclusion
of the Licensing Authority, Registering Authority,  Motor Vehicles
Inspector, Traffic Inspector, Regional Transport Authority or
State Transport Authority; as the éase may be, and without followime
the procedure laid dewn for the puipose in the Motor Vehicles Act,
1939, all or such of the powers, fuhctions and duties of the
Licensing Aurhority, Registering Authority, Motor Vehicles Inspectar,
Traffic Inspector, Regional Transpert Authority or the Stass
Tramsport Authority under the'saﬂé Act or under the ¥ rules made
thersunder in relatton ﬁg motor veh&cles of the new Corporastion
and the drivers and conéﬁawﬂ‘ - of those wvehicles as may. be
specifiied in the notificatien; '

(b) may, if ie So thinks necessary, by cancel, suspend or
vary ;he conditions of any stage carrige, contract carriage or
publid:carrier‘s permit which has beap granted or countersigned
under Chapter IV of the Motor Vehicles Act, 1939,by any Regional
Transport Authority in the Union territory of @elhi or by the
State-TraqsportﬁAutﬁbriti,nelhi.,and is valid within the whole
Or any part of that territory, and any order so passad shali
be final; ~ - ¥

(c) if it so directs by order in writing, any Regional
Transport Authority within the Union territory of Jelhi or the
State Transport AutWority® Jelhi, shall not grant, countersign or
Tenew any permit under CHAPTER IV of the Moter Vehicles Act,

1939, other than a pgivaté carrier's permit ;

() may, by order in writing, exempt the motor vehicles of
the ney Corporation or the empboyees of its Undertaking from the
Provisions of the Motor Vehicles Act,1939, or of any rules made
thereunder relating to the carrying of certificates of registration
and fitness, B

—_— e
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I.F.ESTATE: NEW DELHT.
HooAdmI-B(28) /71 Vol.V Jated: 6.11.71

OFFICS ORJZR NO.1

With z=ffect from Wednesday the 3rd Newember, 1971
the Delhi Transport Undertaking hitherto being cantrolled
by the DJelhi Municipal Corporation Act, 1957 has beeg
replaced by the Delhi Transport Corporation, established
by the notificaticn of the Jovt. of India in the Ministry
©of Shipping & Transport 0.5-T1G(23) /71 dated the ird
November,1971. The J.M.cC. Act in so far as the Iy is
concerned stands amended., The title of the Organisation

has hitherto been Known as Delhi Transport Undartaking
(of the Municipal Corpgration of Delhi) will with effact
from 3rd Novembar, 1971 be-

"Oelhi Trangmyort Corporation*.

2 The business of the “DelhixTransport Corparation
shall hence Fforward ba triansacted under the title as given
above. The entire executive power for the purpose of

ordinance, 1971 (No.21 of 1971) will vest in the Delhi
Transport Corporation and the Gemersl Manager will be the
Chief Ixecutive, OfFficer,

Rnad Transport Laws (Amendment) Ordinapce, 1871 (No. 21 of
1971), the following Steps will be taken by all concerned

. 1) The title of the Organization should be changed
to "Jelhi Transport Corporation'™ whereever at present the
words "D.T.U." are used. On the premises of the variocus
Units, i.e. Heagq office, Jepots, Central Workshop, Bus Queue
Shelters, etc.etc., the later words, if existing, should
‘'be removed ans replaced by words representing the correct

"OTU (of the Municipal Corporation of Jelhi)" as existing

on the iron gates etc. of the Depots be also changed
dccordingly.

ii) On the buses and other vehicles ang alsp
elsawhere whereever the emblem with the word "D.T.U."
and Municipal Corperation emblem has been used action
Should be taken to substitute " by

1ii) All leter—
and 2ll other document.

"DuT,U." (of the Munic ion of Delhi)m printed
on them should be chanp Trapsppet Corporation®.
The necessary Tubber stamps for carrying o e

Serrections, etc. should be ordered forthwitl ang used for
this purpose. Until such time, as the rubber ‘Stamps become

" Contd....
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dvailable, the corrections should be carried out either
in hand (by ink) or the use of the type writer, whichever
may b2 more convenient. This change should be effected on the
existing stock of time_panhlas, passes, etc. etc. .

iv) All future pFinting of the letter-heads, forms,
Tegisters, receipts and all other documents will be arranged
adoptiag the correct title ~f the Organisation. c ;

v) ALl the supplier on the approved list of the
frgarisation should be aivis=? by the Departments concerned
Sbout tue change in the title of the Organisation. This can
be done by means of cyclostyled circular letter. This will ¢
facilitate clearance of 2ny legal complications that may .
arise later. Similar action will be taken in the case of any
other partiez gith whom we may be conducting transatisns
regularly, including the supplisrs of vehicles, bus bodies,
building contractors, sSpare-parts dealers, debitors,creditors,
etc. etc. The list of the parties for purpose of mailing the
circular should be made as comprehensive as possible. This
circular should be sent under postal certificate to all par:ies
concerned without stamding orders or transactions exceding
Rs.1, 000/~ in value. ‘This will be the responsibility of each
departmental head concerned.

vi) The law Officer and other counsels handling legal
cases of the organisation should refer to.the Road Transport
Corporation' Act, 1950 read with Delhi Read Transport Lg.s
(Amendment) Act, 1971. o B

% vii) The designation of the Seneral-Manager of the OJelhi

Transport Corporation will be "GENERAL MANAGER". The corresat
designation should, therefore, be used henceforward inall
correspondence and while conducting all transactions. This does
Dot, however, effect the designations of other officers
including Separtmental Heads. '

viii) The posts and telegraphs department will be mdvised
by Adm nistration “Jepartment of ‘the change in title of the
Organisation with narticular reference to delivery of letters,
post 3cx No., Telephone installations ; and Telegraphic
address“s. The telegraphic address "DELIBUS" and" DELHI STORES"
will, howevez, remain unchanged. i

L1x) The Traffic Manager shall maintain status quo in

regard to operations, time-tables, frequencies, routes” gtc.
and wili make no changes, whatsocever. d

e

If any difficulty is fore ssen in carrying out the above
instructions in the event of ‘any doubt. or necessity of
clarification, the officers concerned should get in touch'with

the Deprcy General Manager for further orders.,

; sd/~
(R.p.VAISH)
GENERAL MANAGER.
1.211 Officers & Sections. '

2,211 Sectional Heads at Head-Office, Depots,’ ,
Central Workshop and E.E.'s JEfice. l oo
3-Notice Boards at H.O., Depots, Cws and E.E.'s ‘®ffice.

4.All Unions (In duplicate). - ' G

'v
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DELBI TRANSPORT CORFORATION
(A GOVT. OF INJIA UNDERTAKING)
I.B.E3TATE: NEW DELHI

No.A3mI-.7 (42)/85 Dated:i- 19.11.1985

AFFICE OROJER N~. 43

Subject:i:-Delhl Transport Corporation (Free and
ConcessicnaliPasess)Requlations, 1985.

In axercise of ﬁhe powers conferred by Section 45 (2) (4)
and Section 19(1) (d) of the Road Transport Corporations Act,
195¢ (No.64 of 1950) read with Delhi Road Tradsport Laws
(Amendment) Act, 1971, the Delhi Transport Corporation with the
p#evious sanction of the Cantral Gowernment have framed the
Delhi Transport Coraporat’on (Free & concesslonal passes)
Regulations, 1985, which are circulated herewith for the
information, guidance anda necessary action by th& all concerned.

The Jelhi Road Transport Authority (Free and Concessional
Passes) Regulations, 1954 stand repealed with immediate effect.
This w_11 also supersede GFfice Order No. 12 datsd 27.4.1985.

Encls:- As above.

= sd/_
. (Same Chand)
Sr, Administrative Officer

All officers & Sections.

gﬂ%@ﬁwwh\”ﬁk
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ZELHI TRANSPORT COREORAT IoN (FREE & CONCESSIONAL PAZ3ES)
REGULAT IONS.1 0g5._

In exercise of +the powers conferred by Section 45(2) (4) and
Sectio~ 19(11 (8) of the Ruad Transpert Cerporations Act, 1950,
(No.64 of 1950) reag WIth Jelhi Road Transport Laws (Amendment )
Act, 1971, the Jelat Transs~-~ Corperation with the previous
sanction of tig “enticl oyelusent, hereby makes .the following
Tequlations ; namely:.. 3 s 4

1. Short title and Commenceme nt s Theﬁe Requlatiesns may be called
the Delhi Transpore Carporation (Free&_Concessyanal passes)
Regulations, 1985, B

(a)  These Regulations‘shall come intn.force at mnce.
S Qefinition- In thqsg;Regulatinns, unless the context
otherwise requires:— v }

(=) “Corporatiﬂn"“mﬁans Delhi Transport CorperatiocA.
(b) "Vehiglew Feans any mechanically Propelled vehicle
cperated by -the Crrprration, B -

(e) "StudentXTgaineq“ MeRNs person studying er under
trainingjag Univarsity ~r aducationalﬂinstitution
and depehdeht nn patnnts/guardian-and:naﬁﬂrncipient

f any stipbng. . y i i "

R ‘-. . z :
3. Frec. Passes: (1) The Membars of thd OTE Beard and Advisory
Colineil shall_be entitled tq teqeivp free all route passes for
travel by the city s#rvices of tye Cmrporation.

(i1} The officers arg employees ~f the corporation shall be
entitled to receive free passes as laig down in the D.R.T.A.
(Canditicns of Appointment & Service) Regulations, 1952, s

amended from time to fime. 2

(1i1) "heCorpotation may &’'so issue free passes for journey in
its verizles DELW.L specified places to such Government
employec s as havye to make the journeys for official work
Connect~d with he B T .

(iv) | ‘ree al foute passes may alse be issued by the Corperation
to reprisentaiives (nat cxceeding two in Mumber) ef each .
Tecogni:ed Union =f tne Empléyees of the Corperatian. )

(¥)  Tie chis Executive may grant free travel concession on
ordinar; city ang Sub-urban’ reutss only to disabled perscns cf
Such catvzgories for which f@servations have already been made

by the Covernment for giving employment provided that #he
disabili.y ip each individual case is certifieq by the Directorate
of Sociz! Welfare, Delhi Administration. The Chisf Executive

may alsec grant 50% Concessions under this Sub-para would be vaiid
enly an Prdinary city ang sub-urban routes,

CONtduavea?



ggﬁq.m;l

NOTE:~ circulateq vide Office Order No.

4. GENERAL CONCESSIONAL PASSES

(1) Destination (Monthly): These passes shall be available for

travel in twe vehicles of the corporatien @ 4 single fares for
£0/62 joUrneys, as ths caze may be.

(1i) a1 route (Monthly): All.rpute monthly passes shall be
availahle %o gerneral public at tha concessional rates fixed by
the corporation from tims to time with prior approval of the
Central Government.

These concessicnal b2sses shall be valid on ordinary city
services of the Corporation and shall be of non-transferable nature

5. STUDEZNI CONCESSION PASSES @

These passes shall be available to the bonafide studéqts of
educational instutitions in Jelhi, recognised by the following:—

(1) Universities set up in Delhi by the Acts of Parliament.

(ii) Central Government, Delhi Administration, and Municipal
Corporation of Delhi.

(1ii) Menthlly retarded Students who are receiving guidance in
the Institutes run by the Government, Delhi Administratien,
local bodiles or by the Societies aided by the Gevernment.

()  The various types of student concessiocnal passes that shall
be available to the students are as under:

(ii) 211 Route (Monthly/ouarterly}s These passes shall be availab'
to the students at the pate fixed by the Cerporation from time to
time with prier dpproval of the Central Government.
(1i1) Students of comrespondence ‘ceurses shall beentitled to
student destination monthly concessional passes enly.

6. Police Concession Zussewu. .. Monthly Police Concessiomal passes’
shall be available ta officers and servents of Delhi Police
Departmant @ fixed by the Corpeoration from time to time with prior
@pproval ~f the Central Government. These passes will be issued

el requasts made by the Police Departments and net be individual
employeas Jf that Separtment.

T Press Passes (Monthly/auarterly)s—These_passes shall be
available to the Press Representatives @ fixed by the Corporatien
from time to time, with prier approval of the Central Govaermnment .
These nasses shall be transferahle,

8. Ir respect of concessional passes, the Chief Executive shall
be competent te prescrible from time te time with t+h T

if any, t> be obtained thereon, the Contitions for the use
: tior of the
2355 and the refund Lf the depesit, In respect of

- ether passes,
the Chief Executive shall alse similarl rescribe th
T e f
pPésses and their conditions of isﬁygl ? F o ot

" 43 Dated 19.11.1985vl

e e
—
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DELHI TRANSPORT CCRPORAT ION
(A covr. op INDTIA UN-JERTAKIN@)
I.P. ESEATE-: NEW DELHI; ;

No.TRzl/lo(g)_l/?g/9248 ] Dated:- 30.05.1972.

OFFICE OROER No. 35

Subjectz-Travel fcession to the blipng,

The D.T.cC. Board vide resolution No. 95 dated 28,4.1972
has approval the Proposal to grant trave] concession to the

With effect frem Monday, the 5tn June, 1972 persods whe
are totally blipg 2nd produce a certificate from the National

their trave: by the city by services only, operated by the
Corporation, at

As far as pPresible, such bling persons should be givdn
Preferance while boarding the bus and aisg in respect of
Seating 2ccommodation, A blind Person shall npet be elligible
to‘thi& concession ana facility if the purpose of his travel ig
for begyring or any rea3son other than ip furtherance of his
legitimate profession.

sd/-
TRAFFIC MARAGER

81l Offiser's of tpe Corporation & Section.

All Notice Bo%rgs. -

Under'Secy. fo_the Govt. of India, Ministry of
Shipping & Transpgrt,'(Transport Wing), ‘
Ttansport Bhawan, 'Ney Delhi. C

All Workers Unions. .

Sopy for: AdmI-g(1),7;*

Copy for: 0.5.(a) with 20 spare Copies

En
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THE HATIONAL ASSOCIATION FOR THE BLIND '
12, Nizamuddin East, New Delhi, E
i
; i g
f . g
Certificate for Travel_Concéssion. i . = éi b
Valid jUpto f L
; S t il
This is X &6 certify.that.thelholder of this <
certificate whose -particulars are fufnished below is B '?-E
& completely blind person. ' ] .
5 Particulars of the blind person. ; E,
| 4 -
| > . - 1
v - 1. Name and address.............,.;,..,r.mfff?ﬁé-”“”"TE}’/‘, j
4 2. Father's/Husband's name gﬁﬁgéigph_- i
I s T R g - |
; . e . : ; ]
“-Personal Idgntification Mark.......,.....J ssocmtiongf
5' OCCUPQT-J‘-O“.----oo..n-c-n-un-.:.u--.a-.. -_.'\L B :II_'-'---il
f ) 6;Lgft/Right hand thumb impression of é Y {
y Sigrature of the blind person.. : !
y :
; BEIEE.  wdiyraalia . Signature of the (seal)/Stam of
Date & Head of the Institute)
J Toctitute, _ . i
£ T:e personal marik of identfication should be such
a8l can be easily vefified, if necessary, by conductnr?; g
! Ticket Checlting Stafr, i
I = Note: - This certificate in original should be produced o
ﬁ . for imspection at the time or purchase of a e 4
Y | ticket in DTC buses. - SN
; 2% S B
! RN
i i
i % 3
! 1 ]
£ ; ;
3 i oo
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DELHT TRANSPORT CORPORATTON )
(A covr. OF INDIA UNDERTAKING) . :
L LI.P.ESTATE: Ny DELHT ;

No: AdmI~7(42) /an Dated:~.21.5,1980

7 F=e

OFFICE ORDER N0.12 Ze L.
—-__——-‘L———-—__.______‘_—.

Act,195Q_Faad with Delhi Roag Transport Léws(ﬁmeqﬁment)
Act, 1971, following new sub-parajs is added tg pﬁpa 3 of

TTTITTT n3(s);, Chalrnmnrcuijeneﬁal Manager may grapt

S By ; gvi
gmploymentmprovidad.that ‘the d;sabiiity in‘each -

individuasl Zase isfcertiriéﬁzhy'the Directorate

cum—General Manager may 41sp graat 50% concession !
to an Attendant accompanying gz blind Person,
Concessiong under this sub, para‘would'be_valid
only on ordinary'city and sub-urban routds, o
, ; . B, F
- = (YasHiANT STYR, ) |
ALL OFFICERS & SECTIONS. o ] . B
i ) }I_,- 3 f
L | i
’ x t
.,:-? I
_ : S
# o Bt |
‘ C e “w}:
L a2
g 5 o .
{ *E
!
2 P, 25l
]
i, } ‘3!__
1 sl Fe i
“ ) - B = - ! J .

~— Of Soecta]l Welf;}e,_Delhi_ﬁdmlnistration. Chairman -



DELH. IRANSPORT CORPORATTON
I.P.ESTATE: NEW DELAT

- ] ed
MG=AUMI—7(42)f82 Dat

It is notified fop the information of and neu;;sa;y .
setion by =11 concarncg that foliowing procedure Shal:—?fh o :
adopted’ rfor the PUrpose of grant of free travel cgneeef41A i
the han6109ppeﬂ PEPsSCns of such catugorles_for whl?ﬁdrgsgr?a iy
have already been nade by the Govt. of Ind;a Tor g+uﬁp%_§th
employment, provided +that the diSabillt! in each 1nmf&149§h_

Cuase is certified by the Directorate or Social Welfaru,‘Df i
Administration, Delhi 2nd alse for grant of 50% concessinn
to an attendant accompanying the bBlind person in pgrsuancg o
clause of the regulation 3 of the DRTA(Free ang Concession
Prisses) “Zulations, 1924

T

Feg The toncession under the above para will entitlie the
holder tgo travel an 511 the ordinary city 2nd sub~urban routes
Within the Uniop Territory of Delhi,

2, An handicapped Person will be defined, gag under. jop
this Purpose:

"Definitions of the categories of the handicapped for kUrposes
of reservation in employment

The Blind,

The bling are those who suffer frop either of the
following conditicns; -

(z) Total absence of sight.

{b) Visual gquity not according 5/60 op 20/200
shelton in the better eye with torrecting lenses.

(c; -Limitation of the sight of vision subtanding an angls of
20 degress op wWorse.,

The Dea{.

The Deaf are those in whom the sense of hearing is ngp.
functional for ordinary Purposes of listening. They do not
hear, understand Sounds of n11 events with Sbeech. Less popre W
than g0 decibles in the better eap profound imairment op il
total logs Of hearing ip both ears

£he Orthopadically handicappeq. ' o
___________*hq_l.__ﬁhﬁ.iﬂL_. R

) The orthopadically handicappeg are those who Kave L'"_
physical defect op deformity which cause an interference with
the normal functioning of the bores, muscles and joints,n

3. The disability in cach individual case will be certifisg F
by the Directorate of Social Welfare, Delhi Administratisn. o F
Delhi o;- any other officep authoried by hip in this behalr cie e '
whose specipen Signetures wilj be forwarded to this office. - '

4, The rrec trayel foncession passes to the above said E
handicapped Persons will pe issued in the Shape of ‘an didentity
Card-cum~5us Pass, as per the Specimen enclosed as Annéxure
TAl having o photograph of the disabled Person duly attested
by the issuing authority op the DTC, These Passes will be
initially issued fop 2 period of 3 months and will  be rencwed
after eVery 3 munthg, For thig Pompose, renewal slips indjca-
ing periocd of 3 months will be used, 1p the case of 5 blind
Peérson,; arp attendant will be allowed who will be_pharged hz1+
the aduis fare rounded Off to the. fractien ar 5 paise at the
YPPer stage. Tho sttendant will not be allowed tg travel by
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2lf, and the 2ttendant pass wilg gttached te that
ne blind Person. The attendant Dasz will contain a
tbhulation, as under; -

attendant o £lind

' (Name of the
T T person)

The initial cost of ldentity card-cum-frea travel psss
v RE A0 which wi, . i -1i05ed at the tige of issus,
further Payment will pe chargesble at the time o7 renewal.

'd0 case a duplignte ldentity card-cup-rrec travel
* issued in tha event of the originel'beirg reported
been lost by the hrndicapped Person, an amnount of
Will be charged for issuing 4 duplicate identity
SICCum: ~fres travel pass, The handicapped Perscn will
Provuce a COpY of the I'eport of the loss cf zhe bass lodg=:
WitE the Police, W, changes will be made From the

hand icappeq PErsons in the esvent of the identity card-cung-~
frec travel_concesaion pPass being disfiguﬁed, mutilated

and the Same is to be replaced after proper investigations.
Issuc of all these basses will pe centralised at Central
Pass Sectjon Situated at Scindia House Or such other places
&5 mar be notified frop time to. time, Complete record of
SUCh rasses wil) be maintained st Scindia House., Berppe
lssue of these Passes, a thorough check will he made by an
Sffigem of the rang of AGH(T) /TS and by the Incharge of the

Territsr; of Delhi j.e, these passes Will not be valid on
Mini buses Daluxe, Railway Special, Night Services and
Inter-3t:+, services. The pass will 21so not be

in whose ame it has been issued,

sS4/
( T.D.cOpTA )
DEPUTY GENERAL MANAGER(P)

_.ﬁ_lLL OF FLCE:EE: & SECTIONS,

&
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_ _ANNESURE
Tdentity CARD-CUM~TRAVEL CONCESS 0N
— by the PiSS FOR HANDICAPEED PQHSQNS. -
issuing Autnority (v=1id only on ordinary cit d
with 3ta; u) sub-urban services within i Yniun ;

Territory of Delhi, |

EHOTOZRIPH

1. Hare

2.Dzte of Birth
3.0ccupationh )

4.FResidenptisal Adoreeg

5.0fficial Adiress

6. Type of degree of disabilitydﬂ

|

7«Signature or thumb impression of
the card holler

Signature of the issuing authority
with stamp. '

INSTRUCTIONS.

1. The Card is valid for = Peiol of three
months from the date or issue, subject to
renewal afterevery three months., -

2y This is not transferable and shoull be
kept and used by the person in whose name
it is issued.

3.In case the card is lost, 2 new card will be
issued on the paymen® of a penalty of Rs.10/- i
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- ANNEXURE
Photographn IDENTITY CARD-CUM-50% CONCESSTO
(Attested by the issuing  Pass poR ATTENDANT ACCOMPANY 210
2UTHOPITY With Stamp). I BLIND AN,
(Valia on1

¥ on ordinary City 4ng
Sub-Ulrbapn S2rvices with

NAL

in the Unisn
“-ssduury of D'r_llhi}, :

1,Eame. s

2.Date or BirtH S
\ 3.0c.cupatlon- — e S

&.Residentiél'kddress

————

5.Signatdfe or thumb impression or
the Attendant i

_ _ ———
© 6.attendant to
.

e
(Name of the Blind man)
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DELHI TRANSFORT CORPORATION
(A GOVT.0+F INDIA UNDERTAKING)
' IR.EST.TE: NEW DELHI.

Mo.AdmI~3(22) /93 Dated i6~2~3%

OFFICZ ORDER NO. 6

Sub: D.T.C.(Period of Dispusal of Unclaime?
Articles)Regulations, 1992

In e¢xercise of the power conferred by Scotion

%5(1) & (2) and Section 19-A of the Reced Transport

® Corporation fet,1950 (No.64 of 1950) read with Delhi
Road Transport Laws(Amendment)Act,1971, the DTC with
the previous sanction of the Central Govt. has framed
the DIC(period of Dispousal of Unclaimed Articles:
Regulations, 1952, which are circulated herewith for
the dnfermation, guidance and nccessary action by all

concerned,

The Delhi Road Transport Autherity(Pericd of
Disposal of Uncleimed articles)Regulations;1952 stond

“repealed with immediate effect.

sd/~

£nc: s above ( R.R SINGH )
T CHAIRMAN~CUM-MANAGING DIRECTOR
ALL OFFICERS & SECTIONS.
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Subi~ D.T.C. (Peried of DOisposal of Unclaimed

ArticleszRegulationstQQQZ.

In exercise of the power conferred by Section 45(1) &(2)
2nd Section 19-2% of the Rgoad Transport Cerporation Act, 1950
(No.64 of 1550) reag Witn Jelhi Read Transport Laws (Amendme mt )

T Short title ang commencement:

(1) These regﬁlations may be called the Delhi Transpart
Corporation (Period of Disposal of Unclaimed Articles})
Regulatipns 1952,

(i1) These Regulations shall come into force at once.,

L8]

Refinitions:
.
(@) "Corporatign" MeAns the-Delhi Transport Carparatian,

(b)  "Act" means the Road Transport Corvoratinn Act, 195m,

35 Period of Oisposal of unclaimed articles of goods :

—

(1) The perioa after tha expiration of which unclaimed
articles of goods may be Sold by the Corporatimn by
public auctign from the date, the articles or geads
Come into the Possession of the Corperation shali g
8s irdleosteq beluw:

Category or Articles Period after which they arg
of Goopds. ta disposed of .
() Perishable Goods After the expiry of 24 hayrs

Or earlier if they are likgly
to become of fens ive
)  Foodgrains After two months.

(e Other geads or Aftar three months.
articles not

Ccvered oy (3)
or (b) akrove.

(2) NCuWithstanding anything, contained in sub-clause

1}  above arms, ammunition, explosives and cther
dangerour goods, intoxicating liquer, epium
and its Preparation ang hemp drugs, the sale

Contde...2
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41 which By unlicenced pareons is prohibited o

Ande over to the Police or Excise zuthorities -5

pussible alter they come into psssession of the Corporation.

4. Stdrage Chargas:

A storsge charge not excecding oSne rupee per or
article per day for the period during which it remains

in the possession of the Corporation as lost or
shall be

subject to o meximum amount of fifty rupess,
made.
2. The D.R.T.A.(Feriod of Disposal of Unclaimed Articles)
1954 is hereby repealed,
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SEEAN by e B8
DELAL TRANZPORT CORPORATTQN
(A GOVT, QF ITMDIA UNDERTAKTHG )
I.E.ESTATE: NEW DEIKT
Mo AdaT=3(8) /gy Rated: 17, 4.5y

_OPFICE ORDER Mo, €

Juv: DTO Corpizps oF FPaasepger and Goods Megulgrise- ¥
zrd OTCS{Contravontion of .'-‘-:egulatia:g._l?_a_:_aa_:__‘g_;_,-mf_{g;gﬁ. -
In evarcize of 1pe BOver conferrsd dnder Zopaiae 5
&f Hoad Transzort Corporation Act, 1950 resd WiRn

cue Delnt Transport Laws {apendsent)hot,1o71. ee G

wita the previous sanction Of the Central Govt, nge :

Iramed the DTC Carrisge of Passenger and Gouds Regulaticns

e #rd DIC (Contravention of Regulations) Peaalty Rulas
1994 which’ arg circuletzd berewith-for tie nlermation
Suidanze gpd necessary action by a1l The concernes,

"The: Delni __aoaa-_‘rmnsmﬁ’fauthnrity{c.:rri.age er

Passengé;ﬂ-ﬁﬂéﬁlatinn, 1954 sténd repesled from tho data
of nrtlfication pada Under zlacse 1 abeva,
Rt |

I

Enel: &s abeve,

S/~ 4dif50, 4
CEATRIAN~TUM-SOTEING DI HeomoR

5

ALL OFFICERS & sEorroms.

L

Nyt
i
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IDELHI THANSPORT CORPUHATION
INDHAPRASTHA ESTATE: WEW DJ20L47.,
OTIRTC ATIFTCATIO LTIQP
Datad the

4

In trercise oi' suwers conferred by Séé;i',i o 48 of Road
Trapnsporl Corporaiiorn ACT 1950 resd with the Delhd inad Transoort
Laws(fm-nd; ank) .'|:I:T.,1_‘-"r- s v al Bovernment hovoby pakes the
Tollokihg rutes, h.ﬂr,;} !

‘
4. shors vItJ.ﬂ ﬁ--emn‘.noem,nt {l'; Thesz .:las may be
" silled the LDelkd 'I“smapr—b Corgoration:’ oatrevsrsion
of RegulaldonsPerdlty Rules, 1994
2 In'r.y"sihau copa into Force a2t cnce.
2. Definitionz: (1) In thess rules, unless the -ontext otherwic
requirsdi-
’ a) the Viet! peans the Road Trassnort E:-:»rpel‘"‘hlo “hot,

1950 read with the Delhi Rosd Trapswort Lawa{ Amendmant)
Act,1971. .'
b) $Begulstions? mezns regulations framed by +hr. ._.ﬁ»rpcrct
undar Section 45 of the sbove Act.
e} 'Section! means @ Scetion of the Act ;
(411 cther expressions nave the meanings !
raspzctlively assigned to them in the ngulal,.‘_.»r‘s:.
%a rpalty: ANy person who cr_\mmts n breach of an¥ of tt:e
provis in,. toef the Delni Tran: port Corpcmtmn(Car":.age cf pz.asenger

&nd Goods) fegulations, 1994, shell b= punizhdd with fine, whivh
may extent Lo "z.100/- . . !

"

i,

Repual: The Delhi E%u.a-:l Trans, "'ert_u’tu;:}mr}.ty(baﬁ
Regulstiunc }Penalty Rulea;d.apb AP har&hai

'

traventiog-of
uﬁ.thdr'\wn and repealad .
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Delbd Mregspert Ccrpur._-xtj_cn
(5 Govt, oF Indim lindet":e.kj.r.g}
Z.P.batater Mew C=1hi

Dated the

In =vareise of tha poees daui’g;ﬁ:ﬁed s sy Beetion 45 or Tosd

‘ranspert Co: SOTATLIONG Act, 1954 rea@ with th%-'belh‘;i.. raal Trarsnort 1I.r*w.f.-
ﬁmnndm&-zt}#st,".g?‘i » the Dap- T = Torperstion “ith the provioss
‘ancisn of the Cangre; Covernment, ‘Eerely mages the followtng Faagul,qticns
Ath o view o ks NECEE3ATY proviss SrE dn regacd to Larriage of pk‘:-?‘—"'—fé =Y
rd goods in its wahiclen ' '

. SHORT T:MME WD COGENCEENT . \

{1} Thesa s tlations FAY Be 521liled 'the Delht Transport Corvwarati
z-zr‘risgf. of passengers i G:acc'is}.-i:_-guia:tiu:.na, 7994 and shall coma inta '
ree st snce from the dete of motifieg=icn Ly Delhi T'ransgort Cﬂrpﬁ.l_‘-atl_if’m
i Definitions: ‘

In these regulationg, unless,

H art
L}

the contert. otherwise reguireg:
2} 'Corporation' masns Delhi Trgnsport c crporation

3 5

[] b4

. s N iy

b) 'Pasdergar! ‘maahs any parson-whe travels in any suhlic sew{_ce LA
Vehicle® of the Corporaticn, ¢ Qe

€) "Wnieles feans eny mechanically propalled vehiale Gparatad:
by zhe Eormratj_cn, ent dneludes g bug, trap sar,
trailes attachod witk tiie bus of trem-,c'g:r or u stage carTicgs;
&s Hined in the Fotor Vehicles Aet,q §BEI. 3 '

a) 'Cheriing ataff' means ang ineluw

Cur s01 ation . and other staff working 1in BUPLYVisory eapacity
im T ffle Depsrtmens Tren ot TrarfieeSuperviaar Traffic
Inspe.tor, Asstt, Trafrie Inspectoer and zZhy other person
Sheci 1cally eppointed for shecking pur Pses BY the Gansral
- Msnag v o Depen Mansger or any of theOrficare working in

Super: i ary capseity An the Traffic Department , .

2) 1Condw tor measms o Perscn engamged by the Corporatiss for
recelsing faros and iasuing tickets to the Passengers pnd’
rerforiing sueh obher functions as may be prescribed by the
Corpo. wtien froq timo to time, :

TP Ticke ireludes - single tiewet, = return ticket op 2
Stasor tigket,

Trolly

48 all nf the officers of the

£) '"Pass' means a duty, privilesge op SoUrtssy cr free sess
entitl ine. the pers.n ta whom it 1e Ziven to t @
Corpor wtlon vehicle gratuitouely ang includes o Fass . fsnéd
o per-ent for traval in a Corporation vehiel- fop a pericd !
and detinstion srecitied thervin. : j

L) 'Coods! moans ana neivde any beg, suit case, ap/Any other ,
Heht naterial op luggage which can be 8a5ily chrried on l;g T

the passangar, but it ¥ill not include tpans po~t heavy gosds

Cr goodE meant fopr GoAmErcigl pUCpOSSS. *a

1) "Pare! shaad moan- ane include the fave prescriled by tha '
Corporation .under the Aot ar awy any Competent Authority
PrEt ribe) in this beiac o Trom time o tige

Contd...2/p | |
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3 DHTLES N0 COAOUCT OF TS PASSLACLER
1) Yo person shall apter or remain in any 3Tasc sarrisge
’ar the purpose of t-avelliny thersln cnlens rsfspe
hay Wwith Bin & proper cass or ticiket for to- iptsriec
jeu11wy>

ty ~NaDT DASOUILEEDT 1L . aijeiee -d to dissloss bisocus
".len of jcurney, pay Tare med oftain t=~' :
E‘“f’]ﬁg the Seroerstion Vshicle in casc, there iz a
provisinn Cor advense boukir LthdF_WA;Q hetlene is
required imaedictely te disclass/hisfher Szatizabion
of joe_rpey, ey fare to the conductor snd nsllect
the winkeT frof hin oo bearding tre yapic s

I fassenger wravelling in = ﬂ«rpvrntlmn Wehisla §=
bownd te produce vickelt on dermnd Dy uny «u+hrr;f*f
Wyrscn or cascking stelrf o L-e Cnrpurat

EXPLATATION:
I passenger who does not pnssesa o produce - tilsket
or depand Dy the checking staff or. condueto: zither
while travelling in Lhe tus or after gllebting, 1t

will pe presumad that he is travelling or has trave Tad
without ticiet,
5. ¥o pessenger shallnFrhvel from tha destination for
which he has rfurchassd & ticket. In case an; pesacnge
15 found e travelliog, it will be crescmed chat ne iz
ravzlling witheut tichot.

@, A passonger is prohibited from alighting from the entpy
gate of the wehicle,

7. A pessenger 1s pyohibited from bearding ths cus from the
wxit Cate of the Vekicle. i

B, & pazsenger is prohlnztec fron boarding and alighting

.

Svam the Topporztioc Yobiole -other then o Bus Stan.
%, Mu passengsr 12 gllowed ta travel on the faotboard of the
Vende la,
12, %o person/passenger shall alight or beapd tn¢ msv;nﬁ bus
at any place,

Contd. ... 3y
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71! Tn the bus sEop, evary paszsergip snail stand {5 =
; aeeue and 3H2'1 not breslk tho auTUeE,

12) Mo pessorgsr wrile trevelling in wohicle shs T ma.
oY oart/Itrbof s body out of the window o '=n
gstas of The wenicls,

5] A massenger vill pot i:lamgac the wehicle o ANy Dlmar
Froberty of the C:Jr'p-:-ratisn-uing-; in a0 on the yahic s

4. & pele Poascrger oocunying tha B8 scat resorved for lae
lady 22511 vaczzc the Sape aiiagriat the -=cusst or
ahy lady passenger starding &h the bus v 4= ko
regaest of thz Copducter op any chechifing atqflf o' ke
Sorporstion. '

15- A passonger 15 prohidited from carrying anpy in
flamable meterisl sither in lizguid or =0lid forp
in Corporation Vehicle,

18, A passerger sball nct smoke in the Bus,

17. A passenger can carry goods free of chargs upty
10 Kga. in 21l and 3t case Lthe wolght oxoseds; ho
is r2quired tu pay 508 of the fark of the
Pedsengar tickef on each- item provided thar The
- _carriage of zoods in Corporation Vehicie wil)
be gt the risk and respensibdlity’ of the

paseznger,
. Tne Doiki Road Transport Autihority {Carriege of FPassengers) -
Regulations, 1954 stand rescaled frop the date of Notifiestion wade -
ander clausc 1 sbove.

i Sentravestion or any of the provisicns of thesc regols-
tions 2hall ba punishatle as provided in Delhi Transport Corporatior
{(Contravention of Regulations) Penaslty Rules, <994— -
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DSLHI ROAL TRANSPORT AUTHORITV
e JRTEEICATION :
e BEERETCH 11T NOVZRMBER,1953

NO.AMDI-*(3) /®53:~ In exercise of the powers confei =d by
clause (g) of sub-zecction (2) of section 53 of the T=dhs
Rond Transport authority Vet 1050 (BITT of 1950), %hs Dalhi
Road Transport Authority &s plessed with the previcus
Sariction of th. Central Goverament to malke the follicuing

regulations, namely:-—

1% Short Title, Lommencement and Application: -
(1) Tnese regulations may be called the Delhi Foxd
Transport futhority(Zmployeses Provident Fund
Regulations.

(ii) They shall came into force at once.

(1ii) They shall apply to all officers and servant: of
the Delhi Road ransport Authority other thar
the General Manager, Deputy General Manager and
the Chief Accounts Officer, subject to the
exceptions mentioned in this regulation,

2. DEFINITIONSi:
For the purpose of these regulations.

(a) "Salary" means monthly salary including specigi
Pay but excluding House Rent, Dearness, Compensa--
tory, Travelling, Conveyance and other sSuchH
allowances.

(b)"Subscriber® means an employe. who is required or
permitted tc subscribe to* & provident fund.

(¢) "Irtcrest means interest accrued at the rate
Prescribed in section 5(a) off the balance at
credit of a subseriber to the Provident Fund
calculated as if such balance were gz deposit in

the Post Office Saving Banik.

(d) "servicen includes continuous service rendered
under the Gwalior and Northerm India Transport
Co. and under the Delhi Transport Service.

(e) "Fund" means Provident Fund,

() "Regularn employes means an employee, other than
2 Czsual or g tempcrary employee who holds a
lien on a permanent post sanctioned by the Delhi

(g) "Family" means

(1) in the case of Mmale subscriber, the wife or

Wives and children of a Subscriber and the -

widow or widows and children of 5 deceased son
of the subscriber;

Contd..2/p
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"k

Provided +that it & Subscriber Proves that the wife
has been judicially SEparated fron him or has Censed
under the Customory Law of the cemmunity to whick

she belongs to be entitled to maindenznce she 5hall
cenceforth pe dez.ed to pa NG longer s member of tpes
Subscriberts Tanily in matters +, which these ruics
relate, by cxpress netification in Writing to +ha
iuthqrity that she SHell contihue to be S0 regarded;

(ii) 1n the case or & Teusla subscriber, the huspang
and children or the subseriber and the widow op i
widows and children or 4 deceased sor, or The subseriber,

Frovided that ir » subsecriber by notification in
writing to th. General Manager eXpPresses hor desire

to exclude her husbang from her family, the husband
shall henceforth g Cevmed to pa 19 lonzer 5 member
or the Subseribupts family in matters tg which these
rules relate unless the subscriber subsequently
Cancels formally ir writing hoer netification axclud-
ing him,

TN P anh : STl oF 2

NOTE-~7 , "Children Means legitimate children,

NOTE-IT wap adopted chilg shall be considereg

O be child only when the Genernl Managar, after
taking legal advic. where neécessary, is Satisficd
that undep the Perscnal law or subscriber adoption
is legally recognised ag conferring the status of
nstural chilg. :

Subscrigtioqiw _

{2) Every regular employes op monthly rate of pa
will be Permitted to Subscribe tg tha Provident Fung,
The amount of subseription Shall be Tixed by the
subscribep himsely which shal] remain unchanged
throughouyt the Tinancial Year, provided that it shai:

N0t exesed A # of his Salary,
e

ib) No empio €< Shall subscripe to the Fung while on
Tlzave wiggbug Pay or absenf without Jeaya or undar

Suspension. Subscriber may at his option which
shall be Communicated tgo the General Manager ip
Writing befope Proceeding op leave, Subscribe during
l2ave with pay.

{¢) The Subseription tg the Fund sha1y be recovered
by deduction from the Salary bill or the subsribvar
Provided that the amount of Subscription shall ba
Tounded arf tg nearest anng,

Sp=cial Provisions with respect +gp certsin employeag: -
{1 The Authority may Permit any regular zmployew

who is not already g Subseribep of the &Xisting
Prevident Fund to Join the Fung establisheq under
theze Regulations with retrospectLVe effact fron

Contd., .3
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the first day of July,1950, or from e dats
when he becomzz such regular cmployes whichever
Gnte is Later and in the case of such zmployae
arrears of contribution by the wilplowss
Authority shall ba pald in such mann=: as the
Cantral LE et 3 -3y in consulfation with the
authority direet,

(2) The amcunt standing to the credit of any
subgcriber in the existing Provident ©und

~ 5 T
3 angl the

immedistely bofore the commencement oF these
Regulations shall be transferred to the credit of
That subscriver in the Provident Fund cstsblished
under these Regulations, be treated as if it ha
formed part of the Provident Fund and the amount
S0 credited shall for all the purposes of these
regulations established under these Regulation.

EXPLANATION: -

"Existing Provident Fund® -means the comtributory
Provident Fund maintained for its employzes by the

57} Contribution by the Authority:-

The Authority sh-11 contribute to the Providant

Fund of each subscriber montinly an amount equal to be
contribution of the subseriber himself fop that month
subject to the condition that the amount of the Authority:g
contribution shall not be increased bzyend 6-1/8% of the
salary of the subscriber for that month_provided that:

(1) If a subscriber is removed or dismissed from
the service of the authority as g disciplinary
aeasure in pursusnce of Section XV of Delhi Road
Transport Authority(Conditions of Appointment and
Service)Regulations, the Authority may with-hoid
the whole of the contributicn made to his
Provident Fund by the Authority and the Interest
thereon.

(ii) IT & subscriber resigns before completing 5
years of service including period of leave with
Pay but excluding the period of probation, the
Authority may also with hold its contribution and
interest thereon,
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SBseial Contributiep by the Author‘i‘t)_r_:gGRﬁ.?‘_i{{I:‘{)w;j—

The Autnority Shall zisg Contribute tg the Provident
Fuad op an employee at the tipe of his leaving the
S8rvice of the Authority alter Completing 4 minimum
Service gr 15 years i=ciufﬁng Peériods or leave with
Day but excluding the Periosds of leave without'p&y cut
excluding the feériods grp probation, at the rate of halr
2 monthtg basic Pay for eaep Comnpleteqd Vear or fervice
Subject tq the MAXimum oF 15 menths basic Pay to ke
vgleulated on the terminay basie pay drawn g+ the tipe
of leaving the Service, jir the Authority is satisfieg
Tthat the Service rendered by the employes has beepn
Zood faithfull, and efficient,

Provideg that the Special contribution shall rot be

{2} The benerit of the Pecial contributions under this

a) A se rate account shall be maintajneq Tor each
pa

of interest earncd thereon, (1i) the amount gf
&uthcrity’s Contributigp with the Proportionate amount
of interest carned theraon apg (iii) temporary with-
drawls zng their refund; (iv) final Withdrawls ang
monthly-balances.
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{b) The amount of interest accrued on “i.% balance at
the credit of the subscriber shall be cali.ulated at
the wnd of the year or when the account |+ closed to
the nesrest pie on the lowest balsnce, axeluding

fracticns of a rupee, at the credit of ti= subseriber
cetyeen the close oy cne tenth day and the last day of
egach month.

(e) Interest should be credited to be suis
portion and Authorityt!s portion of the contribution

in proportion tu the balances under these vortions.
Withdrawals for purposes of temporary advanczs should
be shown as having been made from the subscriberts
portion only.

Payment of contributions in Post Office Szvings Bank:-
The Authority shall open an account, callied D.R.T.A.
Provident Fund Accounts witn the Post Office Savings
Bank and as soon as may be after the commencement of
cach, and if possible before the tenth day of the month
shall pay into such account the amount of 21l subscri-
ptions received under the provisions of clause (2)
above and of the contributions payable by the Delhi
Road Transport Authority under caluse (3) above as

criber!s

well d@s the amounts received in repayment of temporary
advance.
Withdrawals;:-

N¢ sum shall be withdrawn from the Provident Fund

account with the Savings Bank except:

(a) for purpose of investment in accordance with

thi provisions of any standing orders of ﬁhe Luthority in
this respect; or £,
(¥} Under provisions of clause (3) of these regula-
¥icns for the purpose of making an advance to =
sutscriber; or

(c} Under the provisions of clause (10) of these
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regulations when a éubscriber'q_ac=ount is to be closcd
for payment teo the subscriber or his heire.

e LT o u
AQVANCUES
i

(i) The Sernersl Manager in consultation with Thior
Accounts Officer mo- want o temporary advence to a
subscriber of an sumount not exceeding 3 times the
amount of his monthly salary provided it Jdoes not
exceed 3/4th of the balance in the subseriber's
portion of the account for c¢ither of the foll

purpeses and for no cther ourphes-

(2) To pay expenses in ccnnection with The illnces
~of the subscriber or 2 member of his family; cr

(b) To pay expenses in connection with marriage,
funeral or otaer cermonies which by the religion of
the Subscriber, it is incumbent upon him to perform

<ApOpnection with which it is obligetory that

experidfture shall be incurred; provided that no such
zdvance shall be Sanctioned unless the pecuniary
circumstances of the subseriber are such that
indulgence in the opinion of thc General Manager is
absolutely necessary,

(ii)When an advance has already been granted to a
subscriber a subsequent advance shall not be granted
until at least 12 months have e¢lapsed since the
complete repayment of the -last advance taken, except
uncer special Circumstances which should be
recorded Ly the General Manager in writing.

(iii)(a) The amount ot advance together with
interest thereon shall be repayable in not more than
24 equal instalments as may be fixed by the General
Manager when sanctioning the advance, and such
isstalment shall be recovered as if they were sub-
scriptions in the manner provided in sub clause(2)
of this regulation Coémmencing from the month
succeeding the month in which the advance is
granted,

owing
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{b) Interest shall be recovered with th-

instalment at the post office saving ba:

Prevailir

at the time of recovery of the last insialment.

10, Muminations:—

{1) Edch subserober spall, 22 soon as

Le aftar joini
the Fund meke = nomination, converming or
persons the right o receive the anount thar

20g 3 more

2y stand tu hi

creding in the Fund, in the event ef his death ore thi amcunt

has become payable, or having become payatiz
paid: Provided thet i7 , at the +ime of makicra the nominatio
the subscriber has a Tamily, the nomination #hall not be

in favour of any persun other then the members of his family
(ii'If 2 subscriber nominstes more than one persen urler
sub~clouse(i), he shall specify in the nemination the amount
or share payable to sach of the nominees in so
to cover the whole of the amount that may stapd to his
credint in the Fund at any time.

£oflanner as

(1ii) Every nomination shall be in sach one of the Forms

s2t Torth ih Annexure III =s is appropriate im win
gircumstances.

(iv) = subscriber may at any time cancel a nominetion by
Sending a notice in writing to the Genersal Manager
Provided that the subseriber shall elong with such
notice send a fresh newination made in accordance with
the provisions of this clause,
(v) A subscriter msy provide in a nominatien.
(a) in respect of any specified nominee that in
the event of his predeceasing the subscriber, the
right counferred upon tha*t nominee shall pass to
sucih other person as may be specified in the nomination.
(b) thot the nomination shall become invglid in the
event of the hanpening of = contigency specified
therzin; proviced that if at the time of making the
nomination he has no family, he shall provide in
the nomination that it shall become invalic -
sabseriber in the event of his subseguently .
acguiring a family, '
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Closing orf accounts: -

(1) On_the 2eath of the subscriber: -
Subgzzz_quggg-pruvisiOns of Section 4 of the Provident
Pund Act,;1925 2nd to any deluction upder clausc (1%) or
these regulations whzn 5 subscribep dies the amount
SHOWE o the credit of his account in the Provident Fung
plus inmberest acepuasd to date shall be withdrawn fraom
the Bank , ans reyment of such amount shall Be malde.
%. When the subscriber lzaves 2 family:-
(1) IT 2 nomination made by the subscribep in
accordanc® with the Pruvisions of ¢lsuse (8) (ii) =tove
of these regulations in faveur op a mbmber or memcers
of his family sSubsists, the amount standing to his
credit in the Fund op part thereof to which the nonips.
tion relates shall tecome Payable to hig nominee or
nomineed in the proportion specifiea in the nominatioﬁ.
(2) If no such nomination subsists or Such nonination
irelstes only to a part of the amount standing to
the credit or the subscriber, the whole amount or the
part nect covered by the nNomination shall, not withstanding
any nomination burporting to be in Tavour of any
Perscn other than 4 member of the subscriberts family,
bacomns pé?able as to cne moiety to the husbang op tha
widow ( or in equal sheres to the widows) as the case
may b2; end as to the siinr molety in equal share to the
children of the subscriber; Provided that H
(i) If one or nare of his sons have died leaving behind
their widows or children or toth, the respective
shares of zach such deceased sop shall be Payasble in
=qual shares amongst their children opr widows or
bBoth without regard to the fact whether the decenscy

S0n if he had survived the subseriber would or would
7ot have been excluded from a share undep item (a)
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LT the subsceriber has left only o husband
ldow/s as the case mey be, the amount should
- Piyable to such husband or wilow/s .- i
vianl shares to such widiws es tne So5e
or AT the subseriber has loft only chil
ThHe amount she ¥

payable tos~
308 wWhe have sttsinped legsl a2 jurity.

3

')
B) sons of a decomsed San who have stigined
legnal wsjority.,

(¢) merries daughters whose nusbaals are o

(4) .marr isl daughters of = deceascd sen who
husbands are alive, if thepe is any cth
memter of the family,

When the subscriber lesves no fanily:
(%) IT 2 nomination made by him in accordanc- with

the provisions of sub clause 9(iii) zbove of these
regulations in favour of any person or persons
subsists the amount standing to his credit in the
Fund or the part thereof to which the nomination
relates sha21l become payable to his nominee or
nominess in proportion Specified in the nomination,

(2) If no such nomination subsists or such
nomination relstes only to a vart of the amount
standing to his credit in the Fund, the whole
Tmodnt or the part thopeof o which the
nomination docs not rel-te shall be payable-

(=) IT it Zces not exceed fiv. thousand rupecs tuo
any «.rson appearing to the disbursing authority
te be otherwise entitled tu receive it, and

(t) If it excecds five thousand rupees, to any
person who produes probate or letters of
administration cvidencing the grant to him of
administration of the estate of the decessed or
2 certificcte granted under the Indian
Succession NAct 1925, entitling the holder
thersof to receive payaent of the amount.,
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EXPLANATION; g

: ,
'(i) For the Parpose of this sub clause a cubscribirtz
posthumous child shall te considersd to be mesdber ol
his family at the time of bls death and if beors ~live,
shall bLe treated 4n the Saie way ag a SUurviving child

vorn tefure the sihasrthanis death,

\2) The case of pasthumous ¢hild 2iready btorn when
the ecase is taken up ty the disbursing o

prasent no difficulty. For th: rest if the possi-
bility of the birth of a posthumous child is brought
to the notice =2f the disbursing ofi'icer, the amount
which will be 3ue +to the child in the event of its
being born alive, should te retained and the balaan
distributed in the normal way. If the child is torn
alive, pavment of the amourt retained should be made
as ir the case of a minor chill, but if nc child is
born or the child is séill—born the amount retained
Should be distributed among the family.

(ii) On the subscriber ceasing to be in the service
of the Delhi Road. Transport Authority,

Subjeect to provisions of clauses (3) & (11) of these
regulations when g subscriber ceases to be a servant of
the Autrority the amount showed to the credit of his
account in the Provident Fur 1 Plus interest accrued to date
shall ve with drawn and shall be paid +to himsg

Provided +tha#-.-

(2) a subscriter who has been dismissed from the
Service eand is subsequently reinstated 4n the Service,
shall, if required to do 50 by the huthorigy, repny
ary amount paid to him from the Provident Fund in
Pursuance of this rule with interest thereon, the
azount so repsid shall be credited to his account

ir the Provident Fund,

(t) if a subscriber is transferred otherwise thian
tonporarily to the service of an other local hody
which maintains Provident Fund, or when having been
tronsferred temporaily from the service of another
loeal body for credit ts his Provident Fun? accourt
with such loeal bedy;

Comve i Xemn Hae

b
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(¢) provides Sdeh local bedy AZrees to th Lronsfep,

(i) ir 4 Subseribur jig transferpsp temp:
Service of ancther 1ppal tody.  Th, AmMour
the eredit or his aecount in the Prcvide;
A8211 not be withdpay but shalz rEmein +
01 his AL unt .

(izi) on < eevseanlg on leave Prepaiatupy

(2) Woen - SUbsCriber hkns Proceeded gp leave Pisbaratory
to retirement ar,

=5 Whils gp leave, has Len Permiteed +o retire gp
declar:s by Competent medien] authirity . Lo unpit Tar
Turther S€rvice, thu amount gr subscriptiens and interegt
thercon standing +o his cregit in the Provident Fung shall,
upon 2pplication made by him in that behalf ¢, the Coneral
Managerp become Payable to tpe Subscriber,
Provideg that the subscriber, if he returns ts duty, shall
Ye requipag to do s Ly the Authority, repay to the
Provident Fund, rop Gredit to his account, the whole nr
Lart of INY zmount paid g him from the Providant.Fund in
bursuancs gy tnis”suh.section with interest thereun 14 Cash
ar securities, Or partly ip Cash ang Partly in securitiess
Ly instolments ur atherwiae, by TeCOVETY frop Tthe Salerv op
otherwisa, as the Authekity may direct,

(iv) Notwithstanding any thing'contained in sub elaysge i1}
(ii) an (1ii) above Of this clause p mount shaly pe
withdrawn Tor feynent to a Subscribep or his heirs undesp
the Provisicong Oof thig ¢lguse unlass actugl Payment tg Such
Subscribops or Their hejipg can be magde immediately; Provided
that ir Such payment Canlnot be made Within one Year if tpe
ameunt =t the credit o the subscribers bProvident fund

such Wt i8, ten ru SR teRsrupE i thyp ABERS Yegrs. it



withdre=y SUch esaount and epcdit it to the ir rgln"*y
revenues; and . Payment sha1y thereartep e made t4

the subseribep “F bis heipg Except wider the ordep or
tﬂe'ﬁuthurity.

|

T

NuththStgﬂjlﬂg 2y thinz Luﬂt“lnud in elause (10)
above gr these r;gulﬁtiuns, if say sup is due Tron
Subscribiep TS ths duthurity at the tigme whan his ACCount
is Clesed; +the [uthfrlu, ™Y deduet the anount oy gy
sum before Making payment Of the amount ot the cpagy
Of his Frovident Fung account:
Provided that the deduction shalleqnct o
the totay amnount of any Contributj
uncer Regulation 5 and ap ANy intere
thereon
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ANNEXURE -1

- Clause 5 (bB) refers i ff
- +
HNAME ACCOUNT_NO__ n
Month — Subserip~ Refune ogpar  Withe Monthly RE
£ tion. of TELAL _dra balance. oA -
Year ) With- wals. on which A K3, E
drawals interest e
is calcula i
ted, :
April,
HMay =
June
July.
Aug, Fe i e
_Sept. - - . S :
Oct. e T T T e e
. Nevy
Dec,
Jan.
Feh,
March. )
5 poa % : ; L
. 5)’5" N e
BELANCL FRDM'Wbﬂiﬁl....19..., Balance from 19......16, oo o 7
Deposits an: refunds as above Authority's contribution ag . N
above, 3

Interest for 10eiorvnnd19,. .., Interest for 19.,....195J¢;;,¢;a
TOTAL; TOTAL: . : '

Deduct withdrzawals as above. Deduct withdrawals as above.
Balance on 3415t March 19..... Balance on_31§t March 19...,.

ANNEXURE -1T.

_ (Clause-61e1) refers). T
SUBSCRIBER'S ANNUAL ACCOUNT FOR 19, - ... :
Name of Subscriber.-....,..,,.,........Jf{;;.f.....;..

Number of account FEEEEE S T e e R S LR e
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m;ﬁrticulars Opening Deposits,. Interest, Total With Clos-

T Baliance dra=- ing
- wals, Baj-
ance,

e SR \\....,._.,.....,*.L_._.m_.,,.__._mh......_m.._._.,......_.-
Satscriptions,
.Au*:i?::‘..":} o
Contrivution.
S N W et il s L IS

The 2ubseribap should Satisfy himselr ag TS the correct-
NESs of this account apg errdrs  shoulg be brought to the
Notice gy the Jenera; Manager, Delhi Roag Transport
&uthority in writing within six n6nths frog the date of
he recelpt of tha account ,

£ GENERAL MAMAGER
DELHT ROAD TRANSPORT AUTHORTTY |

DE‘-'jZE::rnnoalan-=v-°=
INITTALS of ACCOUNTANT, ’
ANNEXURE- IIT
{Clause 17 (iii) refers e
Q2 “Then the Subscriber has a family ang Wishes tg nominate

“ne-‘nembep thereor, _

2 hereby nominate ¢ Person menti( neg below who is‘a
member of my family as defied in clause 2 of the D,R,T.j.
(Bruployees “+tvigent Fung) Regulations, To receive the amount
that may stand tg my credit in the fund, in the &vent or gy
death befor . that amoupt has becnme_payable,_or having beccm?

Payable has not been paid;-— .

Sy B

P b i
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Mame wnd Relationship Age, Continezzacies
_address with subscri-
of ber
Nominee.

Name, address
zand relation-
ship of the
‘person if any
to whom the
right of the
shall
Pass in the
event of his
predeceasing
the subscriber

iy

Dated ERES s awinsis gaai.g
st

day of

testassetnansoal T

.ea_aae-ouncna-e-oal-e-a-

CEIoUn0 e ey ess

Signature of subscriber

Two witness to Signature,

1.

L R R T P e

2 wiomie wWRES S .
Tesrasae

2 When the subscriber hag fami_ i 5n3 s

mere than one member thereof,

gl :

I hercby ryminate the persons menticned nelow,

the

members of my family as defined in clauszc Z of

(Empléyées_Eeridenﬁ Fund) Regulations; to recoie the

amount that may stend to my credit in the fund, in the

tu nominate

who are

D.R.T. o

event of my death lafore that amount has bteeome Mayable,

Or having Ttecome payable has nct Been poid ind direet
ng paya

that the said amount shall be distributec amarz

=1

the said

bersons in theQmanner shown below against their names:-
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-
= ation= e *Amount op Contingen N;me, address
and Hﬁ%{p with Share orf cies on kY rélation-
address subscrif . ) accumu! h;\j’?pe_'_‘n.:l_r'@ ship o7 the
of ber E: - lationg - 93 which _bersen it
Nominee, — © to be each,

R a0y, to whom
noninat- the right of
Hon Be. the nominec
. come . "":11 pass in
L ! invalia, Tae event oF
/ / : his redecegs—

b

ing ths

.___hnqq_____“_____m____-“u__n,___“_q“__“u_“m"w,whﬁ__EEEEEE&EEE;q"-_L-

Date thisgo,.....x._;r. ,...day'cf....;.,.,..e.,=»u.19,.,..

j
at B8R R L it o :

Signature of subscribep
Two Witnesses tg Signature,

1e-ue_g.g:na-.-«:aqo-!oanq...o-

2.u,4g,a,,,,,.......,.....

£ : i
'-.'_""'ﬂ-—-nc.,:_' - - '“__-""_'——-—._._________ gl
ote s ~ this column shoulg Pz filieq i1 so ag to cover o

Whole amount that may stand to tha credit of tpp
subscriper in the fung at an, time-

Tir. When Subseriber pgag LOMLLY and wishes to nominate gpe
Derson,
——

P

I, havie no family as defined # clause 2 of D.RTA ~
(employeés prc?fdent rundy, Regulationgahereby nominamg?theRTA-
DPerson nmention.d below tg Teceive the amount thayg m2y stand to -
MY eredit in 1,0 fund, in the event of my death Pefor: that hadh
become Payable, op having becoge Payable has pot heen paig,

-'_'-—-—._._._%: ol _\.\‘-‘ﬁ%_ﬂ__ﬂ _._,__-____‘:_-..‘.‘-‘ - - .

Ngme & Relaa Age. ContingEncies Name, adidres and relation-
addregg
of

Tion on the happen- shis o~ the pergon ir
ship . dng or which AV, £l whop the right
Nominee, With the nNominatiop s omi

Subg - shall bacome
cribhoe- invalig,

A58 it
i pr“deceasing the :
gsuD;:r:Der. ;

L
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P s AN T 4
Datad this Liaseraees i ssssvwesr02y OFwsdus sasadiy v 1T awsncwan

-
AUescocossanarsssasvis

Sighature of suiscriber.
Two witpes: tc signature.

Ic-t‘.')‘ai'l.lu.‘raluo-ﬂu

2

&% p 3 9o & F O b D LD DA SO S Y
*NOTE+— Here a subscriber who has o family makes a
nemination, he shall specify in this cclumn
that the nomination shall become invalid in

the event of his subsequently acquiring a
family.

Iv. When the subscriter has no fa mll; sid wishes to
nominate more than one person.

I, having no family as defined in clause 2 of the
DRTA(Employees provident Fund) Regulations hereby wominate the
PETSONS mentioned below to receive the amount thet mag
stand to my credit in the fund in the event of my d h
before that amount has becomes payable, or having become
payable has not becn paid , and direct that the said amcunt
shall be distributed among the said persons in the manner
shown below against their rnames:--

Name & [Rela~ Age. #®Amount *Contungencies MName , address
address <tion of share or the happen- & relation-
of ship of accu- ing of which ship of the
nominze - “th mmulat” on the momination person, if
3ulse- to te paid shall becume ang to who
riter to each, invalid t right o

the nominee
sell pass

in the event
of his prede-
teasing the
subscriber.

DATED THIS. ee 2 w2 DAY OF .uveevnvsocsecoactBuacconss

A e s e e

Signature of Subscriber.
Two witness to signature.

Tewssvonsanc nacs
.e

s N
#MNOTE:- This column should te filled in so as to

cover whole amount that may stand to the credit of
the subscriter in the fund at any time

g e ) i B i—‘q‘-ﬁ'; : "p_i_t G e
@M‘_ ) ir [ tEnitry ufm L.T*;J R o &
I suTEler & 5

¥%¥NOTE:~ Where a subscriber who has no famil: males a
momination he shsll specify in this column that the
nomination shall .ecome invalid in the evert of his

subsequently azcquiring =2 family.

( SHANFA:. pnﬁs%n Y
s 3

i DELHI r‘ow Tﬁ%sma‘r AUIHOR;’PY.
¢ ly :
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DELHL FOuD TRAMSPORD AUTHOTTT
SCT' T\ HOUSE: NEW DILiT
Mo, ADI-8(1) /55 Dated the 4144h Po Bruar:,1056
OFFICE OFDER NO.21.

Tt is notified for the informaticn of all concer-ca thrt

the Delhi Road Transoort Authority nave, with the Previous
Sangtion of the Tantral (Geve e s made tha Tollovins apendment

to the D.R.T.A.(Employeafs Provident Fun.), Rerulertions, 1952:«

The following shzll re substituted fur sul el-is. {2) or
clhuse 3:- '
"(a) Every regular employes on a mony)
will be permitted to subseriber o Provident Fund
from the“daztz op which he bZcomes a s uler omployae,
Bvery temporary_employae on & monthly rate of o pay
who has rendered not less than one vear's continuous
service c¢n monthly rate of bPay, will also be permittec
o subscribe: to the Provident §und with effect from the
date on which he completes such sorvice. The amount
of subscription shall remain unchanced throughout
the financial ¥ear, provided that #221) not-execeed
12 1/2% of his salary.v.

¥ rate of pay

The fdllowing shall oe substituted for 2ub clause
(4) of claue 4;-

(1) The Authority may permit any employed on a
montaly ate of 72y whe is not alrealy o subscriber. of
the .xisting Provident Tund +to join the Fopg established
under trhege Regulations with retrospective effect from
the " 5t day of July, 195° or from tha @ te vhen 'he
com; leted one yoas of contir-ous sorvies o4 menthly
rate o pay whizhever date is later, ard in tha case
Of cuch emnlaves the ame- - wa 27 moptibubion b the
employe - 2,3 the-ﬁuthurlcy Sbhali bte paid 3., L.,
mamner a. the Central Government mAay, in ccnsulation
with the Authority Direct,n,

ASSISTANT GUANED = MAMAGER( L)

P

'l officers and sections at Head Officea
2. A 1 T.Ss and .issistant Works Manag Yy C2 Eral
rkshop( witi. 2 sparc corpies for i].u,) .

3: 4 .1 Internal Sudit Units,

E

4. O ficer Incharze Training School, Erozut ve Engineer
. Medical Officer,
*tationery Cler- With383 spere copiss.

[ 7]

53

CC:— 4, N !.S.Workerts Union, Delhi
2. Usieurrent Aud:: Party(in duplicata).
3. F11: No.AMDI~3(3) /55,
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‘ELHI TraNspopp CORPORATTON
(4 coi7, op INDIA UNDERTANT NG )
T.P.ESTATE: 1y DLLAT

raro.Adnﬁ-Ps-3(29)/?5 Dated:- 25.8,4 975.

OFFICEZ ORDER NO,25,

It is notified rop the information of
and Necessary action by all Concerned thqt
the D.7,c, Board jip the meeting helq on
21.7.1975 has decideg that the Payment or
Gratuity Act, 1972 which hgg teen made
APPlicable tgo the Motor Transport Undertakin;s

i1 which tep Or aore Persons are

2mployed by the Central Government be made
applicable to this Corporation with efrect
from 20'“:1974:-

sd/-
L.J.TALWAR

P’.TEAI'JNIN; OFF 2

ICER
ALL OFFICERS & SECTIONS,

CC Tos.. As Usual,

CC ;1 A.P.0.(P), The relevant files of the ExliaDy
are retopneq herewith.

e
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DELHI TEANSPORT CORPORATTION
(A covr, op INDIA UNDERTAKING )
I.P.ESTATE: NEW DELHT

NO .ACJITII-'B(29) /?7 Dﬂted: .. 23 .-l 3

O.i.‘ e e I R VPO i .-_u_:\§2 ®
Spb:nApplicability of the payment of Gratuity
ACT,1972 tn the officers/employecs
drawing wage of Rs.1000/~ or g Ove p.ms

It is notified for the information of and nzcessary

action by 211 concerned that the DTC Board vide its

Resolut;on No,657 dated 5.9.1977_decided that the }G?afifsl

limitfof‘eﬁoluments will be Rs,2500/— and the ma
amount of gratuity Payable will be Rs.30,000/-

It has further been decided by the Board i
9fficers/employees will be given option to rertia
gratuity under Clause 5(A) of the DRTed(Bap.o ec
.Provident Fund)Hegulations, 1952 1-but* the op ioh cns
&iven shall he irrevocable, - &7 ae

All Officers/employees,’?%111 in the aforesaig
Cutegory (employed in ManéEerial or 4 ministrative )
Capacity) and intending to be governed by Clause 5(4)
o1 tie D.R.T.A.(Employcest Frovident fund) Regulations,
1952 should exercise their option and send the same to
tae personne” department by 28.2.1978, Tailing which it
B4z 1 b unel @ enhetad tw <~2ing

3421 be pra iav e s, 7@ not int -
&Uv. rned %? %he said Regulatioﬁ.

These ordurs will taie effect from 5.9,1“ET, i.e.

3 i
=08 u

the ?ate on which the decision was taken by thée DTC
sd/-
( AE.DUTT > o
DEPUTY GENZERAL MANAT R

a3

.
b
=

IERS & S .CTIONS.

:
|

the
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OLLHT PRANSPUTT GOP PORATION
{2 GOV, QF TiDI URDERDLL TG )
I1.R..8UAMus MEW urLilt
FoAdul -3{41) /B0 Detadr— = —198
CEFIC OFRER NO.1..

Subjeciy=- Funetionlog of oo AT s

Providest faad Trust W
oy ———

It is notified thet D10 Bosrg vide Hesclation 1 ,16/080 4
18.2.7°30 hns lecided Yo transfer tae ndiinistrati oy =nd fungtioni
of Lhe Frovident Fund of the UTC eapleyses o the Fravidant Fung
Board of “rusices with ircediate effect. 1t has Lurther been deci
WY the Hoard +4-t th- Providont Jund Beapd sf Trusteaa, ghall ad
wladater tne Provide ot Fand strictly in sccordynees with O7- amploy
Previdomt Furd Boguletigns 11978 which hpve Seen previomally ap IV
by the .legicnal Pruvidunt fupg Comulssiorer vide letter o, B/DL-17
(Lxeopted)6ao7 dotad 8.8.797¢, 4 oy uf the latt=y has been
snhel.ured with the Provident Fund Augulations whick are circul-ted
;"I.-\:l"'“".\!’ith .

In purauance of the nfores=id declsion of the Board, the
adadnislration an. functioning of the Frovigent Fur of the Doc
aPloye = grg Berely fransforred o the Provid .nt Fuad Board of
Trugtecs which was constituted op 13.2.19864.

The Chief Accounts Officer will arange the sransfer of a1l
the assets of the Fund to th: Provident Pupg Joard of Trustecs,

. The povers oy Pliegenent of the Papd, alrerdy delegatag Ty
the UIC Do: oo frow t1.e to time t> vartous ofTicars also stand with

Aroun forghuinn as the Zame now wvest in the Provident Sund Soard arf
Mrustecs,

Nee. ssary i.strustions l'or the chanze over and traosfar of
Prov_dent Pun: Hansgenent sholl be notified to the Bang and other
Instituxions debarctely oy the fac-unts Departigent

he Ohdioan of the Frrovident Fund Boapd of frustucs, wil,

STPSTIe the Lt ws oSwep of the Menaze ort of tha Purd end tole Turthey
AneMnendence B0 Lo gopbeys af the Fupd,

Sa/--
( ﬁ. -.JUT: )
B«;P~ “f BF;'AF\:EIL :‘;.—_‘1.\-.; ;H
L QEFLLES 5 BuCTTaus,

el I P P -

o Bug SlnipgE Pravideit #und g2 o Trusteug,

S8 kb Shief Ll sunts OLficup,

Ter Al Joiens or Worlers,

e bor o dwglonal Fiowidemt Fund Zowmtssicn.r,
Poaieid b Ludit Perty(res Cepies)

Levs ©iz K1Y ot Tonids,
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D.T.c apProvigs PROVIDEIT pupn
AUGUTArT Q53 $ 1975
1 -S40 TITL;

2) Thegs fegulationg m--, "2 callsd tha "2lhs ropspers
Eaployees Provicem i Regul:tiuna.19?a“.

L) These : #Bulations spg1a CO0.& ints Porce o,
kPregscri bed 2Y the Curporetian.

) The object ap Fhese Rerletr: w54 to acoumilate oo the superqs

Ol wzoh HEMDer, ag 2 futurs Provision pey bl sng his Tamily, =

sum orf MONEY and amoype which shsl]l Lo ASCEI taine, in slecidapoe

With these I’.e;ulatlaﬂs.

4) Those Rezulations shall apply =g the Caploy.:sg of the Dalwj
Transpoprt Cormorats on gther than Bxoludedenplaoye,y

2+-BFITT00s;

Corporamnin !

Su4en daze ps Will Tae

Under thege Regulationg the Tollowing “Xpression spagg unless
2xcluded by opr Tebuznant to thg 1nterpnetztion of the contegt

1)py apprentice! pegne o Dberson who according to the CEPTifieg
‘atanﬂing orders aprlicable o ppe is an apirentice or who is
declared ta Be an £pbrentice undep the opwenties 1et,1981 pr
who is Ceclared o be an apprentice by the Buthority Srecifipd
in thig behsly by ths “PAroprists Goyt,

1i)"3cargn Meéans the Roard of Trustees constituted undep these

1li) "Corparatignn

e
€5Tablished under the Ro=g Transport Corporstion fet, 1959

Tead with the Deing 'Tmnspor-t Laws {fsmendr:wn‘;:':lAct,w%’r
( 21 or 197)

iv) "Comiaai.onar'_' m2ans the Commissioner por Emplovees

¢ yee
Provident Fund sprointed underp the Employess Provident
Fund Zohepe 21952,

v}"ContrJ.'..Jnin:m“ neans Sunibeu Lt g sayable {p respect or g
nEgber undeyr th_ge Hegu.la‘tiuns.

wi) "Employe Me=N8 any person who 15 2mployed fop wages for any
kind ef “OTK, manual ap otherwise and he gets hiz wases Trom
the Carp-.amtipn and furthep Whosc pay and 2llovarces are ©

under +thy ruleg EoVernias fingq 3ettloment of ;ic:sunt

in respe-t of superannuaticn. Tigraticn pf Periansnt
settles .nt abroad,

B) Employe. Who ig an deputating with this Corporation
Trom Certyal °r State Goyt, Services,

&) A BOPMErtice,

d) An Bmplosie whoge bay at the tige po is otherwise
entitled (g becona 5 ALbEr of thp Fund, excavss
RE.‘IIED(}/- ?.D‘]-
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#) Aoy wadeyes £ shen hese roghlatiuse wonld S-ve rpuliec
but oz tho exemstioo STNEAL UnLeT @Mic.iT Cf tho B.F,P. .

1952,

viii) "Famolon Servico'muans sarvice in witich N oangloyes o che
Comartim rccives hio it s SHETEIOL OF $he
Supuopstiom feom tthar coloyer,

1) V Tamily Longan TR oo g Pamily Fonei n Pusd estaoks o=d
wrlar the Pamily Yansion Se ~

x} " Pemily Pensin Schome mosns oluyess Fraily Pengsion
Sehums Tremed /e i{2) of the Siployees Provident Pumdis s
Migz, Provigicn Aoty 1552,

71 )" Finsnct il Yesph mans Japiol of 12 wisnder memths ondicg
“L 3188 March, in cach Year,

ALY Purd® menng Bolhs Tronspirt Corporetion Fmployaes
Provident Mard covernzd by thes Beculaticna,

xiil) "Pemilyt meany

a) Inthe ores ofa male mowber his wife, hig chil dyed,
wether mserricd ox umsnrried, his dependont parents and
i3 decensed sun! midow and childyan, Providad that if =
nmber provayg thet kio wify hag cgnmd, under Poreanzl
L= zoverning hig 2r tha cust.nary law of the SumEnnity
tu which the goum g belonz, to bo entitled tu meintenanoe

she ahall oo larger be desmed 4o e vart of the memior's
family fur the PurpGse of thia scheom:, urleas the membog
abecuontly intimetsg by exrese noties in writing to the
trustoas that ghe el eontirme g0 be &1 regarded; and

Y) In case uf 8 Tem<le scmler, her hughand, her childwn

whether narrded or unpng~i-*. v - “rdant parents, her
“UCEsEL @ng' Widow snd children, hay huBband 'y depandeng:
parenty,

Frovided thas if & mepbar LY notioce 4n WEiting &0 the Board
SMTeswes tor dealye to Siclude her hussend frem the family,
the nushan ang his dopendant Parants shall no longer he
doemerl o e a STt of the membor g Tamily for the PUryOs of
the schage unless, the mesbey mubsquently conesls in .
writing any aich notice .

ERLANTTCN,

&) Ia sithox of the ah.ve ta- 0B%88, if tha ehild of = memboy
OF A4 the ones may e, the child of & decgamd @mn of the
mEmler) haz hegn edopted by another verson and 1f, under the
sersonsl 1 of the sdopter, ndeption is Llegally e Tnieed,
ol 2 13 anall be “onaidered ag excluded frog tha family
of the sembay,

" St P :
- —
hat 4 ‘\
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h} Children geang n1] lesttimale ehildpen,
3) An adopted opila 81l Te pomalderad ¢4 se  oaild wnan,
if tha Trsteaa Tre Ftiesfled (ot un;ertm-ﬁer_mmi lex
A the aubanriter “lapti.n ie lerily e i end a8
Sonforpineg the Bt bus of' - Bt ghild, :

=112 Yovermmant Socuritigg #=l]l heve ge Adgsbore o 4
- 40 the public Debe A3ty 1904 (RTTIT e 43

x) "Ceperad Manezo o gonnn Fubesid Hans BL of%ﬁcl&u‘.
- Pranmort Gomporatiog, .

W} Merve® gonge ny veriely of lenves sgecmm g y the
eondition of sarvice in feroe frum time. 40 tdne =pa
applicacle 4 dlfferent o tezoxisa. 5f mloyees of the
Corporation,

Employeeg Provident Pund, Mzmbor uf the Fund & _
comtime £ wnher Wtil he s lthdrerws the amouet ,.
Ebending t0 WM& orodit in the fund undar the mileg y
hereine ftey comtaineg ad ganp membership shall ng

THLY "Momber' meens fmber of the Delhi Trenspast Corposattsn
all

muthorised to hip oy the Bosp: of Tmate&a‘:lmepan’sive"
of the date of claim,

Ris}t Wayd poang bAElo wegea inluding sereupal P0¥, Bpgfaial
29¥, derrmess A)swemay apd =11 other enolimert s which
axe emmel by employes o duty or lghve aith wBzed in
2ocorcange with the torms of “entrack” of employment which
are pud ar pmblel in exgy 4y hm Wy dos s\no include,
i g :

a) Viduws of fpa 0onogssion | |
B) Houm yent allowance, city compengtory ~llowance,
a1 . !

A vestine Alowones, e ke sk CEINETA L s Loz

holiday w.zk, homraanmn. Zood Perfarmansy roward,
wariing dllowance, Aaceldant fyeq WWAN, commissign
or Any othey similer Allomance payanle to the
Bapioyen in Temect of his empl oypent or the work
Ao in such empl syment,

5! Any Aresnt medn by ths SMployes ur rewswd oY payments
under the itceniiva schome s op bems,

x)  Fiosopipe ! MEENS e sard bed By thosg Regulagions,

xx)  Hepe- (8) M1 termy an Somitiung mt defineg hexein
a0 hva the samp Tl e RoLively AsSizned +o
then under 41 Smployess Yrovidem Ry Act, 1952,
Snplayees Provident Pupe Schems, 152 and Bployees
1y Pension Scheme, 1571 ana service yegulations
of kb3 Corpoyatian in forse fum time to time g



xdi) Bubsori boxMmegng o Porion why {g !ﬁénimd Or 1z Soamidded <y

5. A,

-g1- ¥

B Frovimonow ve T, Zmloysey Prevident Regui i1zas AL
Bapl ogp 24 Frovidast Famd het and Sehagy, 1932 =ch expresdy
provwiced hemain shall, in g 22 85 ths gome 25 mot
ineonciobant with fre Peovisiong of fhum =gul~lione, be
dzqued fo ug Foliescle o the Emloyeey of this Gorporation
UTless sad Lags] ths e nwn e sedad oy =my uotificaty i,

P-4 ARy awao, Lo —ebide Or Ly law madu o 1ssued
TG0 conDumsetse of the Govi, of Imia,

). Servioemazng SOmimis wivice rerdered undes b GL8.7.,
D.E.CP.a,, 3.ML.I,T., 4.%.8., Lt Tode 7 LoD, <L ‘the
Mhundeisal Cosporation oy uelhl and thno Delhd Trangiors
CLmpoeation includivg smigg wnich is loters retiud by
Schogg, “eoident, mithordes: leave, strile which ig ot
f1lam=] op Ssmticn of doxk not due to vmployecs Fawle,

.

sbmorita ), 4h 1 undey thege EEalstions,

'ﬂ:m ',!'F' E]g

8} '“he mamoa cniag howve mry, its orfice betrers
Thairmag, - lficn-chaimnh, = Seorstary and a Jaing
finemodnre. Pha 2 YT tRe Jodmt Jeerntray

all l: elocted EVEry pear, .

b)  he Hedagamenp gyayy nerinete ong ¢f jtg TEDXe WOt A{iven
n tha 3pp: 50 tha Cheiruan, . B2y exercism’ egting vote,
@) "Ma foams 3hall clapt ghe Secratory and the It
P wides thas shere thy Szey. 15 eleotad
Iorewntative g of the !Ianq;emem‘, the Ji,8scy, &h4) be
el el fany Mmerest the workers TEpIRsentatives of +hg
Bodd and viga_

hold office for 5 yoarg unloss his seat MECUme Y Vasamn \
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Whm ffice wf &S teeataen ghnll ook wacant, i i TEustus
{iy dleq oz 1) resigus nls JEE1G2, peldpso Lrom moevion,
peyoinatian, TemLveL 4 Al pmigmd frm BeVite, oeltil) to
Aijudged  1mclvenh Jr {tv) tecome - of kg wind of [w) 4o
cot.izied of & eriwinad Jfonoe Lnwolving goenl tugp iiwie, i
o (wd) nde pomdnulubs 13 withirssn oy e Mopsgensti.

Cepidgd thet Lre SFagtoos grdl, ngnithstanding he axilry §
F the said pavdod af % yours wydon aill skt frm e L%0
of the electisa of th | Tioe Dpppeys comhlmis 0 ld orfico
aopit tre T eleetlon o b tomastors is pald mud tnolx ]
paargra are obuclul

W)k trusae bRy rouizn fLe cEfice 3y letor in writing
addrogsed o Lthe Onaiyman Renpd of Trustoes end nio uffigc
gnsll FE11 yaoaoy fxol I3 date of hlg resignatesn Ao tet
By the Teapd of Tradtimive

2) Any éispute arisicg <t of the quali..r[auuouf disquelilios.
tion of the pembex gall bs xoferred LU tre A2 F.C. wod the
ascizion of the aF.7.0, oo Such lsme shall be finol.

m 2 Fret @

A} 1In the cvenmt of brugtec, (slected ox acmineied) ornaig v
bt - meener during the fenurse of the Boam, hip piccausex
g=11 e clootad ~r nomipated hg the cnoee maY W9 in phe mennoe
;}‘:E‘aﬁxi":éi.,

T ey dod shint the Maugtaal(s) o gleoted oF pomlasted Sl
wold o pifice i e unewied TEXR of the Hoami.

2} W3 &t OF T eiings of tho foprd ol Touatous ghall Do
Lyl adrtnd marel ¢ Ly penga of eroanay (1) amomoat bhe Trautiubs

Y pecem s of gie Trads

) The Hoapd of Trudes fhall meet of sueh plood and ime e
may b fixad by tha Ohatypan Or in his 20gnoe, Vico Chelwman i
-3 afben 21 MRy DB (E0E SEYT.

= ' o
Vpopided btk the Loasd of Prustees shell seet mtlenet ancu
o overy br worthi.

b The Cheiroen or in his abeence the Vise-Cnalyman gll w0
mithin 15 drye of tha racaipt of A re-nisibion Bow Bt leoa
Jduaw, 1/3 of 4ne pambers oAll = o <hing.

i the sosepes of the Choizmon, the Vioe-Chaismml willd
preside over tne oeeying and eadl, ayocreion all tne poeetd
a2 the Ohalpesn ot the seating,
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a)

1)
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ha fof 85 possiblz notice nob less then seven d-a'_e'g
for every crdln3cy meeting (kogethar wivn a llake o7
bisliness) snall be dispacched £o thé | ustees.
Ine Cna_rman maw ec3ll Iamargent mesting or ‘_-'.*_.'-_-;"-:i_:ar.
40y MRsEEr oy ga. g wu.n reasokakls Cigs 4z he may

corsidered necessarcy.

Jo business shall ke trensacoed unless stlesst of
the number of rrostees ocub of which #2if s
warkers rapresentatives are present.

Adjournel meening will rake place on szgvcach day
or miEximim Ten d2v¥E Erom the dste of adfournment
at the same place and time and e shazl thereupon
be lawful <o dispose of Lke business iri=spactive
of The goorum.

svery gquestion censidarsd in the meating ~f the
Bpard shall be decided by majority of wovad znd the
Chairman shall have a cEEting vote in the avent of
the apinion amongst the brestees being egqually
devided. 1In case, howewer, the gpinion Ls equaily
dezided and the Chafrman does not exerocise his
c2sting vote the mAatter shall se referr=d o Ragicaa
“roviient Fund lermissicnsr whose decisisn ir the
mateer shall be Ztnal.

Che minutes ~f cha meeting of the Bosrg shall be
sirculated o all members net later thau 15 jays
from the date of the mecting.

The records of the minutes of such meatlag ahall be
Signed oy the Chairman in confirmatien wiek such
meiificatics, 11 o-wny, 3s may be consldersd necessary
St the next meeting. The minutes =hall thareaftar
be recorded in 3 minutes benk 2z & pemanant record.

The Secy.shall inconsultatien with Chalpoman convens
maecings of the Board, k2eps the records of its
minutez and shall take Accessary steps Tor carcying
out the decision ~f the Board.

In the sbsence of cha 3ecy., Joine Hecy. yill
discharge <11 the Functiors of the Ser—. and alse
will assist him in all matters.

The BHoard may coopt. any membar of the fund Ao the

Doard for a period nob excesding one y=ar. Huch
member howsser, shall nct have the rijht t= veta.

Tontd. 98 -
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Conatitution ef the Trust

Jelhi Transpert Corperatisn shall constitute Joard
of Trustse=, Delni Transpert Corperation Zmployees
Prouvident 7 ., neme-in-after r=ferred as the Beard).
The Beard stail consist eof 12 mempers eof wham =ix shall
b2 the representatives of the mEnigement and six of
the members of Li. Fund Morkers,

Smplover's raprasentat ives.

The General Manager of the Corporatlon shall nominate
8ix representatives from amongst tho officors
employed in managerial =nd admindstrative capasiey
in th= Corporatien.

Election of tha Employess resresentatives.

The representatives of the employees shall ke locted
by the members of the fund in an Elsction to be held
far the purpese an anyworking day.

Prov,fded thzt wherever there is = recognissd Unian
under cede of discipline er dny Act auch Unienls)
sha}," nominate the employees rapressntatives.

Provided further that when there 1is ne recognised
Unlon under the apde of discipline or under any Act
Ady register=d Unien existing in the Carparatisn shall
fAgminate the employees ropresedtatives, When thore'

i$ more than the such union, the preedurs for the
Election of workers representatives will he as follows:

Six omployees representatives snall be elected
on the basis of pne represantative Srom gach of the
followiag six constitukncics:

'a; Conducrar 1
b) Driver 1
G/ Workahop staff L
4} Ministerial svass 1
e/ Checking & Supr.
Staff %
£) Class Iv stass 1

alifica £ capndidatas F e sectl

Any member of Lhe Pund of not lzss than 21 y2ars nf
age andwho will ba ip the dervice of tha Corporstion
may bs 4 candidate For Electien or Re-election as a
Trustee of the Boapd, All gutgoing Trusteos shall be
eligible for fz—alecticn or re-nomination ag the cags

L11 memsers of the Provident Fund whe are not less
than 18 ysars of age and who are in the gervice of the
-orporation shall ps entitled ta vote.

7 rocedurs for Elecl" ion.

a) The Corporation shall #is date as the closing dats
for receiving nomination from candidaste for Blection on
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b) Fop holding claedr.g, the Joxooreficn sndll leo 1
wodele wndch an=ll nof te sarliex than thres dmys and
1eter than 15 deys afbaz witidziwsel dpts for nominetiise

@) The éate & Siv' ~F22) De Wetifisd wtlsast T days
sivanca tu the mecsor s, Sush audite diall oo fixed

any the W~4o= Toerl ol g o7 cmeres oaiilicddy among et
Hhe ... = aytic, lomas dyte b, Bk oanstitacnaii: -
ard the mumber of ooresenindicss 20 e glaciod s
arescribed dn thser wdas. 4 o« i Al cieh nutles snall
ulse bo sEni 1o P Ao sl Tarde rior cofcsThed in
the Comsozetion mid 12 e Jegionel Provldsal Mandl

Coe=d aglonax,

Tha Tlactica ntics arEl be pAddsted in Hicdd
as #ell &y in Anligs,

P, Meginsion of eapdldmgag [oa Flaction,

Brery mopinagion 9hal®l se =2ie din the Jorm anfexsd
1o thess rulss, Jach nowioation soper shallos sbgned
ty the camlidste Lo whom it elstes md Steghed Dy
stlaast tw mwabens of ths Mumd cthisr shon the proposer
aml shadl be daelivered 1o dhe afficey nominayel by the
Coryoration “ur the uwpes weflirs oy oa the closing
date fixed fup eceiving th nomdnations,

G, Bemubin - of Fanigesicn Sanens,

The =ffiser dapetad Ly thy Goswretion for this
parpes she 1 semtinice is nezfastion popors on the
date ! 1lloring tho last dsts Cred Zor sithidrowing the
noaipstion pawass  he eandidote oo his nominee, the
pyopgor.l o the oMiE Ene metUx 0 5V be presant 17 4hmy
o dordye M wTel.s T odnewioT gtpess sh#ll ba
e jeoted,

&) For ;hs fuser: of Yioss resulotions the nomination
popaz Bh 1 =m0l To te ron ¢RI AT fooandidate namie
nated 43 b 11000 Tun ‘u unler these remilatious.

£

B} Cim ticnr o2 bera SeC R LeY nave ood been conpdisd.

He Wil prosd ol enelidrks fomady nowinated,

Any endldste wnos. aominetion for slesticn has besn
acovpted ay withdras b 3 coplidatpse within £ hours of
the somp) iticm o aopuh’ ‘v of momfration popere.

I. Yotk iinieoiisn

a) If 4 e nopdnadion BEHd—kE‘\BJ “ho have Taen .
validly « minstud oa e 3l bo Hhd namber of saot(s)
in any o oastitusney quok wenifdsis(i) dhsdl forthwith
bte decla ad daly <latted,

B) I § e mopdoction of wesddeia 48 mone than the
mamber u; Satd in any a\mltuanry woting shell teke
place on ha dote Fixed Jor olecidion,

c) Bver mumber 2f ths fund shidl have as meoy vobes
B8 thera are =a%ia two te filled o0 tHe Doayd.

Provi®ong tird ctoh wiel poe 1 shall be entitled to pasto
STLY oA Vs 5 Pris s a7 om . ane ~nrdiddese,
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&Y Tuy Yoiln: hingl g ¥ @moret alluy, v, timdn s
fur b v ki &2l hr Lwm ) A, ¢ %K.

Amensmeay £ Aloens ay

.

Thy O i T S B 1o R nel 3 jue g T

e dimnts Ju noanscti o SRR wleidn

L Knany s

The Prmot VELIEZEY Bnall SoaEiEt of g f.llawin: S

L) The TEOURML AL RN L EanaPe gl - e Fun! From the
Odd fund sedengg o YR e L ERARG (Bey ¥ae
Pirwidant Puni) asp; o Vi

&) By mriitiong of fha M2e:08 “nt ooages: tigs ¢
tha ima,

a) Amy Betuml rtins - RcETRions 4 the Tun: Sy ang
A Antevest oy £ 1 (ERE T

) Any e R Sumchess. with thg eoumi <14 sy
LT Aot dona,

&) The f.sfiptey TN L2 provicent fund,
Supley s furcnsong o the Teust,

=) i1 wEticrs £ - S8l d *ng “Ruep ruwmii E' tr btaTs
% Deraiy Fmeafically TEVLNT Cap vy ™iUdcing tog
Tramin: Uf gl tiong £ ppp ‘havely ¢ dming shop toe fund,
w1l he Tesul byl Ly sog, = ulrbinis, s 4he 3.
T stees = b du tyex ey

Uy mhs dond o Tmisteny W Mk auriey auy 3 v

T8 of the frustesg Jeintly - EVerslly to sl menewsl
weedit s s Bila, furchaeg, SCASImENT, o na Xy tELtiste
T Mhoriism g~ it aach 3 gy Woupitize p ~zhalf uf
ihe Trogt

il The Do L Timat e 1= G Lo Y m:y 45l g HES LH

She fon . 55 45, Sy ig +, Wonle o qn P20 ther sonsdule

Jatke v Samkg A3 D%F e oA 3y =¥ the domg from §ime

o bime sng VS8R Aoo ugh g Tensunta 4n ;ch Seple g Wi, ]
L ton pogg £ the st an. =t v e OY tW. Ur gLpe o

172 Trustegs Jelutly sp FRGPALLY ta uerebe Ugun such
IO op ape Miits,

@] The Bosps op Trustacy d4351] by Mtorive. 4, fele ity
S af their dutiag SIS, plditn apne Hecrsif.ng g, Bl
WSO mome oy the "rugta o 5000 cfficsvs vl the Corpumetig
UF AT8 memlers o the fupd Jodntly op WVIrally sy they

WEF from tine 44 Yime think ris And thay mey ¥ary, Bltos,
Aiden, Modify ox pance) ol dole r4iun ay thoy mey

Trom Gime g time antsge rit,
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8} Tho Jo=ml S Tenstec s 8011 not -soceEpt with Fre s
sanetion O the savt, oycnn i mofeys swlonzing o he
fund. £, oy sgose ather than e the cayment of 2uns
st adng to the ocredid of —niividual meateys f taz crpa
“T 0 thedr momitzes or heips op les2d reazesentai-s: 40
siguid Bse ‘ALl ths pe-ul +4wnm ol the funs,

To  Bimaidsi

(i) Bvory em dayss en luved 10 e Cagposetdon oins. tiven

P eluded ampliyes 5inll e o uired ti Jsoome = smsmuer
uf fae Do Pz 100 Lfte Gl walog thig reful et lons sie
deomzl to have ¢ ome date £oppe i o8 a7d foturlly wgrkad
£+ 0t lass tamg Ieys suxing the perisé of 3 tonghs

3 1e33 .0 hd cak dip 3 morkas cuatimu ua eTvice U0 St oww
Josn declecyd cammpnstt viqisver ig garlier in tps

e e Bvery em.doysz, sthep taan excludad siloyes
teleing uy amloyment, wather sefura, Jr aftar the commemose—
ment of 4 g reulationg, 1. tie Sot.ee #4ion spll al 50

the vepicel of 5 montha or 1283 o has lean deelrped

JEFN NAAL wuic: Qs etviier, frovided sie moly theg

A gnolovee =50 is s memogr of {0 Fund shell ot pesc=

to 50 4 member tnayeof -R Nig leaving 4he Corporation
Bane 98 Lravidal gsranita. . Frovidad tnivdly tlhet =

4R M0 fe o nember of the Frovident Pasdt o7 =n exsuhad

OF Lisxem ted faotory cp sets lisment under he Emicmay

Srovlent find Act 152 end wios Aftep leavin: Liwe

wrviess of Lany oot ‘¥ or esttallament vut uefure

YIT GRTWLS Die rommil abi ns ic the 2und tokes o,
Toayment in tue Comorrbion sell ba =nkitled ond

N Alded L. 5 s = M= of foe Fusl S tie dnta ps

.

A8 . emal ot ,

=4 R0 et dhan e Ay ol menlet exagsds L, 1h )4

Be a=ll bg 2¥lpms gy soabimefeonted mte fowsig Froviden
Fur unduy tza deera 1f ha i & demirang of comtiming
266 ulng the memser of +4a Awilayess Frovident Runs Jchzme
THe Zomortiun gyell 28y 30 Inagaction Shctue fasreon.

) Baslaxrbion S Berasan ¢ RN u. emolaymenty

Tas welhd Tr 20Tt Comaration airll, .efume tokin,
oy erwn ints en-loyme Aty =gk Ldm o shate (o writing whatiner
e L& he 15 5 mem.ar of bne fund ol if ne £8, =gk [o»
Aea i T, smdlor sme nem: Ful seriioulsps f ¢ie 15g,
o yer, If ha s unsile o Lapmidy the AQ o Fuaber.
a4 a1l requive midh peresn to furniss =rd smich person
sheil, au demend, fumia) =, 4im for communiz=ti.n 1o e
Comr {g=ding s, JPrticulnps peg wing hineslf ang hig nyminse
Ta 't red for tme Hacl=gativn Form, Bucn splogar garll entsc
the +rifeulors 1 11s Yoclerativn Mom, Swws and vitsin tas slnee
ture or TN = dpape Lasap of the ssvgun Cunceraed. ¥euvided
that in cas: Lf My Suca eepluyes whe B9e Lacops e mmiar uf
the "mily Yensi n Scheua the s doyecs Feadly Pengian
Bohe w,1.71 tho aforesaid Declaretivn Porm mnall als. gumtogn
Buch s rticule:s -5 Fre necess oy to Sunuly with the
WL Iemett s o thak ;caLme.

In somyutls: g5 poriod of wumk, fo= 63 doys under this

semlationg W
. ‘-—-
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A) Yarida ur Lavaluntacy unas loyment ocouged 3y st .nge
of work Cue 4o SwoTiaze of vow matepis] = fusl, chanses
iz the lirve sp Crdnckion, break dewn g maciiae sy 2 oany
other ai-{lar CRyuEs,

3) Yerad of subnseg 24 lecwve 3 oond

¢) Intir oregoof female .otisic, .cudud of miteridty Yawex
lerve for eny minlezr of drys nug eXcaading vielve wesks

rll sleo Le Geeqac 1Y I3 0vys un widoh L8 em dgyec Yoy
farked in the Coumoratisn,

144} The sooumidet) M2, A0 may stvidia: o ehe arsdit of

M oEdoyee in Lhs e fucd an oo L*be L Dscun.g o LEie ¢
! the fun N1l L SrEasiuried § the Dug wity “Efect reom
Buun deta,

5 Alayute go oo e AT Ein

iv) IF eny cusstiog, Frise A3 Lo whetaen o audoyes
is rerulred fa SBCU Oy Gomtdtgs cga BERer uf tihe
fund o2 ag rezands the deta Poos “nich he is gy rerllood tu oe
T Dsocme o Pembey, the Geal giun b= i f b e sional ¥py-
videsh Furd Cum:d.asi;mrii-—.lhi} @ell e fiual,

Frovided hat ne decisi.n anell e slvan unlags 5ty
the emiioyer ang GEaloyes have Leen heard,

’ -Eﬂ."!a?l&l_%m.&pﬂ:..

4 5 soriver 027 isecrd g sy fHeunt o the fune ap
PEdAticn to b Comulauny Luserition undes o rlation
Yo, 12 Subjeel to fas X umin, Caimdditif onge

1) th=i lisdte fap the CXEMILio 25 Yaga dowi in
the Income may anall mpiulice e,

) tiaat the en Adover's giape af Sultiri-ution aneil se
T of the naxr,

i) ‘nAt fhe ceia of conbrdmtion onn “¢ cahrmesd by the
Jiisezier on the hivhery afde «f T/ time curin
96 finmneis] FOUX Tut the zet. g Saelaved a=1]1
Umain unchsoreg during $he sid Ay, The giafon
S Ue xevised townnds lower mide wefuen 15th af
22l fn ganh year,

N Bdrimias,

L) Tash Savsoriigr #uall, 23 suun vs wey o8 =feer
CAndng the fnd nade a nemdnatd on confereing
Cdone ur moxe JERLony tha dHong o r2ooive
e acunt that pay steid o s cradit in the
I ol $n ¢ Wenh o nig dest swefore thet Fmuunt
hey YSooom “2yaile or Pving MEIWE yryeile lita pat
Lasm padd, Proviced W=t 40 ct $0 time of
widkeing the namitetion, the Silsmribor hisg = f2nily
w8 numdiustion ghall ot be in favoup of oy Jurzons
ST DeREN obiwer tuag il pembers o8 hig f-mily,

il IF a SULSCTLIEE nominags g MIEe LIl ome pagaok
Sdex nb-u;--l-ti.an(d.) he @Akl susedly f. bno
wdnation g ik Lr gy PAyedde Lo eran of

the nomineg iy Such @anier =g 4, COVeL tieé wile
L the soount et wz e to nis copdis in the

fumd at Aty time,
\wl-
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Svary nendartion A1 iz indhs g dribec fum
TRven in Anneslre IT,

A UDESPI 2 My AL Eny ti-a esnsel shgrednbe Lo
P midng ' adiow fa weskic? 4o e Trust SE i
Lie Paeegrived fom ivan 10 dhneoues IIT wefdite
TAE5 EML ReoserdoEg o 0n 3 o Wi TOSH Gotifee
fred; warinctin nidg in zopouriencs With the rovs=i
<€ BEa aesalation,

Tnege the ounin tica is Wiolly a2 Lrerbdy in
favais of 2 minge, tae TeMi=T WY, for the
rpeses of tdo egheme, agasint = maier
peraon o2 lds Temily, as Cefined $n1 ol ause
(#1313} of Fopz man 3, 42 39 the suardian of
tae moor nominge 48 thw event of tie membap
dredetegsing t'e noodnes sad the sueriisn
& appointed,

Frovided tire woer: thems is i mejos oere.n

in thet family, tre memsaw =8y, &% his disereticn

vi}

Tpecind nay other sersoa to e o suswdian of
tae gioor memiccs,

N =rpmethep may Seavide ia - mosdistion,

£} In rasweot of any specific nomima thist

in the xens of Gis pradocessing wne oudssriter,

the =it confemved upon tha asdme 1811 ores
to aeh sher peracng os mYy e mecified in ths
rominetion,

b) That the nominiion =:8l) bacume imv-lid in

vil)

wiid)

ihe eveat of the amg <Rinr of 2 contingenoy
Fecificd thevein , ,rovided ¢h-t i 8% toe tiue
Gl mERING Ghe avminatl o ope ew g femily, Da ghrls
Provides in the nemiostion shet 4t £1r1) uwoums
Ligmd Al 30 Sl @Vt . i gy e Uaitly moairing
= Ifomily,

Tigadinboly on thue cestn of = Liudnes in r=spect
37 whom o0 guecis) provied a g “een nade in toe
0 doetd a waesc Cleuwe{z) oz & pesaletisnv)
5w e ocemress of ¢ B¢ eveit Uy wve:aon of

W o the noalantion digumes ipyelia in pursuznce
of sl=uwid) of sus rasuluti i), the sup.cydien
#1711 mnd 4 Lotize in writing to the Trustees
ea eslling the nuednstion ia tho srezoribed fom
G100 im Amnesave IIT tugethsr with = fresh
saldnstion mede in sgoure: nce with tho anovisiuns
of thesa woaodl-tions,

Eviecy nomination mda, ol gvery nobies ar

G oselletion givan, Ly ¢ 8.0acrlier &iall, to
L. extent thet 4t L v 11d; t=ke effect mn
tht date on waic it iw receivad by tus

Trustess,
*pc-"""

b g
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1%) Howw: fe b= 8ing t = ck-visind [ gus—mspd-tasnsd)
Lo wwidl) of e renl tisas, ¢ @ aupinstion

bronty nirde: Sy measee M s 0)2 fand ahA1I omood
unless fowy =2 in “ny o (10 Pl S B 0 5 e 6

them pe=fulations,

1. FOSLITIEANE 1890 TRE

# - + »
A BenT it fgdsuat SiFll meiabt Lol Eur o enen
Sabrier Lu £om bo s o5 oEs Lol oo F o B,

- R B85~ M IO JR IR T DY ' g :

1) Bwery Eikber 30711 mcecisg gy o4l odk Snaa mes
il Qgdzemsy flouac, ok oian, "Ils'muge 1T Ly,
mik goam v Jue of Toxd Soppesalon if -ap, o Jviced
Tt il te cusigum of 18 subserition n the
besla oif W on hig ozaie wagea sad dencmpss @lye ge,
ret=inin; =11 smanee 10 @y, sd esas yslue ¢ Lol
conoesalon 4F sy, 15 1less tunt 7t th2 rote of =1/3
of his Dralc wases, be En7il mubsoriie =t the rete of
31 /%e of bis S sic wesza, BB subseviphion of
&ogh memar $0All os deduetsd faam lide ot woios
Aaxl deacrsds “llowzage rsteizlas cllawe e 1 ny,
i oreh viue of Toed cvtuegsion if -ay of ench
monga Dy the sasioye: and peid ower to the anad,
The Corporation 391t comtrioet. ana osl Akang
aabes:15el by the meabgra aroh month sl uch con-
trimiticns sell W A8 to the Jormd L E Troost as
by 15th of the f1leeing meath =longwith sulsor =
tiure collected Lrom 4ne nsmoars. Tas Corousstion
)] mot sontriomts bey.ie ¥ of wRsic sres and
Gerrnass sllowance seteining s1iotsnoe if suy, =~ud
o= velua of food comeession Af ~my, -olH1/%e of
his brgio ‘Rges of the aibserilor wilcnevar ie Ll jl=w
for Mt momth =a €% crae wsv be, Bach pootgiout)an
an=ll be exdenloged bt nerrest  oRcken of Fomides,
12.52. ux moye Lein; countsd Sx tiw naxt higeew
“sazter af f yupes,

1l In resvect of 211 emiloyess who 1 VE becoms
ssmbers of the Ppovident Pund an wv =fter 18t Moz,
1 71y Pod £hese wio seing menbsr of tie F rovident
ad ag oa 232,71 orve ooded for alduyess Bizm
of comtylbuklong tuiepds spxovideat fund ensll be
Lre salenoe of ussic wages, dengmeas “1lowanos aod
reteining llowence inoluding oish velur of foud
concesslon, il 2iy Jayeile o them, nffur decucting
1=1/6% of tise bagic walss, decness Alowasce and
retaining =llcwsnee ingluding gash vsiue of fiod
acnessalon, if eny ranled OfF Lo tie Suprost
25 yalse in zesiect of @2ch iwmoer being the
comriuting toerrds the frofly jension fand,

Banctionmg

For te ursse of wis mule, ret ining =1loanco
means =5 sllowsuce rapnsls fur 49 time beins for
o amloyee of this Comporstion ducda; oy ugricd
in which tnie ost=lliamens Le ot workine st
Meprisdng NS sarviess,

A
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i} The Comuzation $8ll in the fire fastance gay
botin the contributions payssls 5 Nimsell myd

Al@ o tehel F of +he =eulery copluyee Uy tha
Corporation dixectly op byor through o Saatraetor,

ha 1 of meusbeyig sotritutiona gadd Sy dhae

'::ﬁ :j:in:u;'-'!-'l W foo weeahl ¥ bk cnig ol m
foan wogo s of 44y Cimter rrd noy Tthariie, Provides
that =z gug, etdction mey to mads from sny woges
sther shan st spich 19 Padd Ao remect of <hg
Pericd or part of yhe Period in vesoct of whioh

ths conteilsion 1 sAyable,

13, SELISIN BT TN

%) "hén the mnthly emdusents of ' aubscziter ars
pald Dy the Corporation,  regcus of subsarlstion ur
aecound of the g PUlunGntE and of my advance granted
undop

Provided that no sach deduction may ny Dade fyom any
WEE other than thag “hich 1g pajd inmapect of ths
“ericd or part of tha Pericd in mepact of which the
untribgtion 4s &y atlg,

Provided furthey that the Corgoration Bhell be
trkitlad b0 yenoyey ¥he employes's ghare from 2 wage
Jther than thet fex “dah 4% 1g jaid {n Jespect of
the sorlod for which the Somt Hibution has beon padd
9r 13 payable jhepe the smpluyen hag in writing Hiven
! falae Zsplaration % tha time of Jeining serviog with s
Coworati o thap Be was noy slreedy memSer of the Fund,

-

frovided furthep th dhere ne guch deduct {om
Revs Geen mede up acount af the #ooidental wigheke
Ur A clarigal error, such doduets ane Y 2 mave dpop
the sibeemang WRTESE, ‘
t)  Dedmetsun ®ads from the 78gea of amepbter paid
o datily, ®eddy, or fortnightly basig ahell e
teealled uy 49 Indfeate 4o monthl y deductlung,

shall
have argwstoa to Comparstion Ter the pjurmpese 2 paying
tha contributiop 4o mmect of whieh it 18 doducted,

con
Somportion Al nut e ontitled ¢ dedunt the cmployypt s

Sumtrliubion faom th %azee of a membar op “therwle: rec yop
it from wim,

1o MM'

=uch fomm ag thi Gaminiumz may specify, fap &1 Inmpegtion
to mecoyd hig Sheervetion op his viadt to thy Estsblidmnt.

P

b— lig—
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a) Al moneys semcrituted to the fund (whethe s
by the Cowpoarstion or oy tha Subsewisey) or
Fouritg uy way ) interest v ~thersisy +o

awoh fonl @all U0 Wosisy Losecuew wi COIOYSA
Govermment Seeurities stricily cs sex sttorn

of investeest lald down by b o we. of Indis fwom
tiea to time Drovided that swh sscurities axwe
paysblo Doth in respcot of Ompitsl and in regeot
=f iaferest in Indin,

) Ml exgenses Lesurred in Tespect O, snd loss,
if any, apizing from any doveshrert chall te nhagsd
0 the fund, v

=] Antercst SuBpenss Accaurn

Ml interegt, remt 26l other inc.me ronliemd,

Ancd met profits ar losess, if =y from the

asle of imwestments not including therein the

teansaction of the Afministration apeount, shall

be eredited or debited, ag the coss ooy be; to an

acocount callad the " intersst Suspense AceountV,

Jroker-ge and Commission on she surchase anl sle
- of smcupities and other imveatnents shall be incloded

in the parcheso or sdlc price, as ths ona may b,

ad ook smparctely ohsrzed to the "Intsrest Suerenss

Accouns ¥,

4} M1 exenses involved in the wad-istzrtion of
+ Wiese provident fund reswlations imal uiing the
walntenanca of secoumtg, Sibedadon of cocpunts
and returns and Payent of ineectisn chompes
¢hall be borne by tke Cozporation,

M. IHLeEE
i) Infterest small b= cr.dited to the ecoLuntg of a
subscriber 8t aich ratc ag ney e deterdnad fop
sach year aocopling to the rebhod of eflealation
Presoribed from $ime to tims by the Tiustecs depanding
on tha income from Drovident fumd denosits and
imestumnte, Provided that the eafzegnie mmount of
intexes. exedited to the socount oF the membars
gall nt be less than the imersst peyasle on the
helance standimg to the cpedit af e mgabeyr on the
15t ey of Ayril £elling within ths Yerind of emxes
Curramcy At the rebe daclaped by Govermment of
Indiz for the membeza of the Boployeos Provident
Furd um| 1952-

L} Intozest shall -o creditcd ef tha mic determined
in secordsnce mith the sab-regul =ti n(L) of this TEFu-
laticn with effict frm jiat Merch, f e*ch year in the
follawing mamery

8)  the meumt of e exwdlt of 2 sibscyibey dn the st
March of the precasding year, Imteérast will 9 eredited
for teelve mnintha,

b) oh sums withdpsapn furing the curment yesr intercst will
be gaid from the 18t Aprid ~f She Sirzeal  yesar ' Lo the
125t nay of tte nanth Pracuuding tFy morkh of altndrwwal
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e) en 211 sams credited to the subseriber's acesi.: after
=he 315t Merch of the proveeding year interest fron ihe

date of depesit up 2o the 1ist March of the curreac .ear
Provided that when the amount stapding <o the credis of =
subsTricer has becams payabls intersst shall therec) Lo
credited under this sub-regulation enly far 2 peris? fram
the beginning of the SUrrent yaar or fram the date
depeait 2s the case may b2 upte the lasgt day of mon.)
previous to that in which the woeount is sattlad,

i11)  Zor the purpese of this regulasian the date oF deposit
shall, in the vagse af recoverics from emolumsnts, be desmed
o be the first day of tns mentn Eollowing t he moath o
which the payrelataes.

fv)  In addition to any amount paid vnder regulatic .= 36,
intarmst thereen Upto the end of the month proceeding
=hat in which payment is offared shall be payable to
pearaon to vhom such amount is to ba paid.

v) Thz agresmeut amount of iaterest creditsd bo the acceuets
of the members shall be debitad to *Intercst Suspense Loequng”,

vi} Ip determining the rate of intorest the Trustees shall
satisfy itself that thare 3 no overdrawal on the intgrast
Juspanse Account 33 a resulst of the debit  thereto of the
interest, credited to the Account of Mambers.

vil) Inserest shall net be credited to tha Account of a Mombgr
if t= informs the Trust in writing that he dcas not wish

to recaive 1¢, ¢ howerer, ths member subsequently ssks

for interest, it shall be credited te his account wirh 2ffsct

from the first day of the period of currency 1o which he
Mikes request sherafar,

18, AJVANCES & WITHORAWALS FIicid THE FUND
__“h-‘_m_______—
1) An advance may be granted by the Trustees to = subsce
from tha amount standing €e his credit in the fund, subje
o the fallowing conditions.

2} Mo advanpce ghall be granted unless tha sanctiening
2uthority is satisfied that the applicant's pecunlary
clrcumstancas Justify it and that 1t will be expended gn the
following abject or objescts apd nob aotherwisa,

1) To pay axpanses in connection with the illpess of tha
subscriber or a member of his family or repair of
hls house .

i1} Te pay obligatory expenses in conneetion with marriagae,
funsral or other caremoni=s which by the religion af the
subsoriber, it is fncembont uoon him to perform and in

zonnectlon with which tr is obligatory that expanditure
shall be incurred.

111} To meet sxpeniiture on bullding or purchasing = heuse
or sita fur a house,

3. No advance (rom the providsnt fund shsl! excesd th= Emount
of his own subscription and lntarest thereon at the mempers
credit in the fund at the time the advance is granted.

\e-

i~ b
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The grant of ap Advanca under theze fEguliztions sh3ll hae
subfaect to the Condition that ity reCovesy shall =se 50
irranged thzt epe Mol ¥ drawn by the Subscriner aftey
Campulsory deductinns including lostalmer-s of t pe houss
Buildi s 3dyanp-e ire made (Far example Providens Fung
sdsseription, incoms—tax reovery of lpans, ) 2dvanced )
2hall not be less Ehin half his mazge W3g2s 1 nd daarnesg
illowince Plus peraonal gr Spetial pay, iz iny, provided
that if some Smount beacomes recoverabla :ifpey o housg

Sdnctisneg which Ras the effact of :eaiilclnj Lhe nat Pay
©o less than halg the hasic Pay such 8341440431 recovary

A0 Advanese £qr the purpeszas Specifiesd [n sib-ragulac {ons
20i) & (£1) of tne Tegulation shall not excesq three menths
F3¥ ALt he time the 3dvance |= granted or \/4ch af the
Subscriber's awp subscription whichever is jasser.

An advance fFor the purppse specified i sub-requlation 2(ii¢)
shall ba llmited to +he amount pew AXCeRZing twanty~four
months basie Wages and DA, of the subzcriier oF his

oWn takal contribution with interect tharomp, whichaver

is less, apg shall be furthe, Subfect to the terms anpdg
condicions gat out in fegulations 16 to 21,

3) A subsequent dvance for the purpese ssesifigd ip
sib-requlation 2(1) & (i1) of this fegulation shall npt ka
permitted uptiz a Period of 12 monthe has elapsed From the
dete of DAYmEnt  of the Previous lean. 7o Yrustees may,
howsver, under special clroumstancas, recorded ip vriting
sllew the subsequsnt advance sarlier, subject gn the
following corditiang,

1) Recovery of 50% of previous advanee 5as bean
Made an3 ¢pp period equal tq oR2 Nalf of the total
Quration nf the running 1ivance hag elzp-~a

11) Net Withstanding the Provisions containsd in

b)
2(d111)

Sub-regulation 7(a) above, the Board e Trusts .
M2y also grant Subsequant advance even 3t in 2irlier
Stzge 14 extremely harg Caseasz,

Advance £q- pPUrpasss Specified in Sub-reguliriong
of this frguylation My be permittad poe withstan: ipg

Ehat an 2dvanos tor any one of the PUrpOSe epe~ifijed iy
SUb-regulatione 2(1i) and {11) has not been fully regaya,

)

and (1i) may be rarmitted ner withstanding that (he = am
fdvanced for PUrposes spacifisd [p Sub-regulet ien GEEE D

of toi

S Pegulatiocn has pet bean Fully repaig,

An adusiica granted under sub-regulation 2(4) and (1%
of this “egulatien shal] pe raccvarsd fro- & Sdbsicrihar
in not ere than 24 equal instalments o 2uts imst Imenes
35 may bz fixad by the Trustees whila SAnctianing 1 wa
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The Corporetion chall dedvet such lnsta,=nks from

ERt subgcribar's omoluerncs and psy te ths Fund. These

daductions shall c-mpsnce Irom the secon manthlg payment;
made aTter Lhe advancr = in th2 case of :n employes on
leave without pay Fe—r oime ===ond monthl « payment afrep
18 raturn +- Ak,

AJVANCE FROM THz UMD F(R THE PURCHLSE ©F WELLITHS

HOUSE: 07 & gyrr - =-— : - COMBTRUCTION oF &
SUEEL ., HOL.

svsbe - o SRS B e
1) Tha Scard mav. or an Apolicarion Spepy a memne -,
sinetign Zrom the amou- ctaniing te the coadit of

the manber (n Lhs fra3 ap advance ef an amguns mot
exceeding his tusnty fouo meathe ' lbas le wzges apa
dsarness zligwince) - his o total cortirgbuticn

with fnterest chorn- wilthever {8 less, Far pirchasing
a4 dwell_ng house ‘¢ usirfhe, ar U hire-purohase basdis
from.the State Covsc- o 02 8 CooperAtive Society,
Institution, Trust, m-=al Sody. Houseing Financs
Corperztion or -wsls.. 2 7% ar for the const-uctinne

of 3 duelling house: orovided that where the sdvance

i3 sanctiored £or tas Eurchazs of g dwelllog site

(in a nan-municipal azc=) the avount that shall be initia]l:
pald tiwards sgisn omy o 57211 not excesd

twelve moatas (basiz = xs ana dearness allpwance )

ef the ., P Member o :alf of his own total contributions
with interest Lpz-—— - Tizheves is less, and the balance
whic! shall pot sxnie cypalye m-nths (basic wages ana

dear =55 allywanc . . the mamber or his ewn total
cont Iontions wits tnog 23t Lherann, thep dtanding te
his redic, whigha © 1% Jesa, may be paid ti the

Membx r 3t the —equazz - - 2 time of the construction
of 2 dwalliry woioe SRl dy=1lding gite; provides
futhars that whe=z e = Fances iz in respack of the
carstracticn of 3 g T Favse, it may be sanctipned
In zuch aubber of j-= “liarks as the Baard thinks fity
provided firsthezs thqe - TEeET desiring to take advance
= ASINE ~ ey wusa/site on huge

puichase basis, ra.- FRihzr'se khe bparad in writing

in such =t ag 4 " omrereribed by the Doacd Ea

mals withirawls #ro— provident fund acoount for

the rurpoze oo SAYLUT che amount, of bl rewsurchase

Ilnz taiman=- EVETY jear direct to the State Gowvt., ar

a5 “Iw cass AV be. oA (he Conprativs socicty,
Iosiitution, Traet, loca) bady, and hausing finance
Corpcu:_atiun. In such cagsz che ECtal amourni. of such

ins slments sha. 1 Lot however, exceed his twenty-four
mor hs' basic yooes ans cEirness allowanes ar his

aWrn tatsl cort ihued - 'zh interest thereon
whichever s le-prayioa - also that where the

adv nce is for - 1a fuithape of a dwelling housa

Or wellinmg eit: tr= immRat of advance shall ne

mad: direct t- . o Shat Cevsvnemant 2r the Caaperaefve
Soc atv, ITustio. *lez: A-wns, Loesl body or Housgéng
Finince Corporal o7 o 902 2afe may be and 10t b

the mznber,

Eﬂn:dé-..:
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whers = Jwelling site 4ig Lo be acquired ar
h=slises are eo bo oanstructer by 2 cooperative fFociety mp
behBlf of ipg mEMNers with a view to thiilr sllotmenes

to the Members, %ha Baardg M3y, on an asplicati-n Tram any
such mamber whe is also a member ~f the fund, S3nction am
*dvancs Subject to the limitation Frescribed ip Bl B AT
draph (1) and Fay the ameust diredt ¢, the s3id sortany,
tothe aceouns of Ehe member,

Ho advance unpder this paragraph shall be sanctisned

unless a member hag completed five years! membership of

the fund and unlecs his " own toral contricutlons with
interest thawenn in the amount STAnding to bis —ragir

19 tha Pungd i« On8 thousand supees or Mors.

where ap advance iz SAnctioned far tra SEnstrucikion af 3

dwelling house, the construction shall cemmence within

31X months ~f the withdrawa] of tha firse ingtalment and

shall »e Complated within sis months of the withdrawal af

the final inztalmane, I the case of purchase gf a dwet;.’
L hall be compla

Within six morths of the withdrawal of the amount,
Lrovided that thig Pravisian shall noi be applicable in
"isz of purchase of a dwalling house on hire-purchage h3g je
{ard in cases £alling under Sub-paragraph fb‘lg.

a‘-‘xcragt in the sases specifieq in Sub-maragraph (5), po
Furt? eradvance ghall Admissible ro a member undsr
chis Paragraph.

An sddftioyal advance uptp his 8lx months' pasi- wWages
and dsarness allowance may be granted once and in one
instalment only for additicns, substantial Alterations

Mo advance‘under this paragraph mkal) be granted
unliess the dwelling site op the dwelling house or the

Ho advance shall be grapted far purchasing 3 share

in 8 joint Property ar bullding a housa or land ownad
Jointly, An advance nay, howevar, be granted faor buildi"
2 house on lapd owned by the spouse of the member o-
ledptiy by the member and the spemse;

Brovided that where s dwelling site or 2 Awelling honse
Nortagaged to the Central Govt,,State Govt., aConperagiye

Society, Ins!:itution, Trust, Local body ar Houszdng -

Finsnce Coxpratinon, sdlely for obtaining funds, far

the csnatruction of the house under A0y  hausing scheme
formulsted by the Central or State Zovg, {except updar the
Subs idlsegd Homeing Scheme fgr Tndustrial Workers), such

A dwelling site ap = dwell ing house, ag the C2se may he,

contd......
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erovided further thst a land aoquires parpeotusl
laage ar on laass for 3 period net lesa -ham

40 yaars Fap ernstructing 3 dwelling houzs or

2 house bulls ap such a l2ased land, an=j: alss nge
be deemed to be an =heumbersd propesrty

“here an advance is sanciloned for purries ing a
dwelling house or o duwalling site or for che
Jenstructing of a dwelling house, th meinber
#h=z1l not ss1l che dwelling house or dwel!:
=1te, as the o352 may ba, at aAny time afo=r Lhe
withdrawsl ~f shg flrst instalment and within =
perlod of five years, of the withdrawsa] gt *he
finsl instalment and shalj d=pozit and keap

board, ths title deeds in respect of such dwelling
house, ot dwelling site, as the 2253 m3y ba, within
such tima 35 the bears may direct. Providad Ehas
if 3 member has repaid to the fund the entirs
BMGUNt of advance taken undar this parzgeaph
befors the 2xpiry of 5 yoars, che baard shall,

on the request of tha msmber, return the titla
deeds doposited with bhm without w2iting Ear the
explry of ths period of five yoars ;

Provided further that the reguiremant of d=positing

the title dseds with the board may ba dispensed with

if the title deeds pf th> propsrty stand depos ited

oF mortgaged to any of the authorities specifieg

in Sub-peragraph (1) 2gainst = lone taken Dy the mamber
from any such Authority for the Speclfiepurpese of
meeting in part tpe “ost of constructions or Acquisition
of the zame house of purchass of the same house site,

38 the case may be, and 4f the authority furnishee a
lettay of guarantae Fpscifying that the lone has been
granted to the momber to enable him to meet the cost of
censtruction of cquisition in part of the Sdms house
Qr purchasa of the same house site, ag th- C252 may

be against the title deeds deposited or mortgaged by the
member and that he has = clear and marketakbla titkeos
Ehe lana free from enc rances and attachments and
Ehat the title deeds; ﬂ? will be kept deposited with
Or mortgaged to that authority £ill the expiry of five
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Provided slsq A3t the mombe- shail Uniortake sue en
PArt with the Poseszion of the house s+ by E or ncquipss
or house site g, Parchased py WAy of snlsg, mortgane,
Qife, exchange o le=se wq37" Ehoe cxpiry o¢ the pering
of five peare And shall l8s submie - declaratiop ok
levsy that the 31z+ Ady aFf Dacamber a¢ EVEry year t
the =ffect Ehat the heysgg QL a5 the caze TEY Be, Sho
Rosse site continues tp my in hie DoSsessisn and in
€38e thz hoyge 21t cagecher With the hoyse fonstrustag
therenn Stapd as mortgaged ta Any of the Authoricis=
Epacified in su.b-paragmph (1) #n Consideratian e -
house Building Fdvance tajmp from that Wthority

the above derlarntqipg WIill zpecify ppae the house

8ite for tpe fonstrurion of WYhich or for the
2gquisition of which long has 2150 been takup

Erom the Authority Continuss to ho g his possessign

the amounk tually apent £op the purpese for which
1t wag Sanctioned, the BXJES5 Amount zhal] be refunded

- :
Tinalisat{sp =f the purchase 0L, 38 the gasza may be,
within thirty dagg of the Fompletion of the constructions,
af, or Necegsary additionag, E3, 2 dwel ling house,

iIf the Bpard is s3tisfieqa that the advipes prainted
under thig PAr8graph hag haep utilised £fqr 5 purpnss=
other than for which  yag aranted, or that tha
Eonditions of a advance haye Not baeepn fulfillad, ar
that thers i3 4 TEa50n3sle 3pprehension khat thay wiil
oL Be fulfillaed whally aor Partly, or tpae the® oxcoss
mount will ot ke refunded {n terms of Fub—paragragp
{?). the Boarg shall forthwith taken steng t recove
Lhe amount 4ug with fnterags *E the rgse vhiok yould
B2 abave tig fate of inrerese 33 may b determinsd
by the Board of Trusteag under Piragraph® 17 .r thege
Tegillations, frem the wages of fpe member im 5,ch bumbezr
©f Instilments ig the 8pardg may ddtarminn. For the
PUrpose of syuoh facovaryy khe Board, may dirsct the
Corporatimg o dedmct szicoh Such instalmeree £ ram

¥2IgE8 of the member and op the receipnt of

Whers any 2bvance grapesg Under this PAragraphk hus
baan mlsused, po Eurther vance ghall ke Jranted to
the u=mbar Undar the saidg Piragraph. i
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20.4 AJVANCE FRCM THE FUNO TOWARDS THE ALLOTEENT oF
TENEMENT CONSTRUCTION OR EBE COMNSTRUCTED UNDER
SUBS IDISEY HOUSING SCOHEMS FOR THOUSTRIAL w LS o

1) WNEre any tenements “ave been constructed or A.= to
“ed CoRAtoueted by any State Government or Coopsrative Society
nder ths Sukbsidlsed Hous ing Seh=re for lnduscroal Wrrkers,
& member, who ha= rom-- -4 five years mamhewr - oF pha

et wWHOSe own Lotal emntributicn with interszt therman

ir the amoun® standing te his credlt in the Frnd iz net
l=2ss than five hundered Tepees may suthorise the
Board in such manrer, as may be appreved by hin
Lo ramit frem his account in the Fund to such Z.zta
Soveramant er Covparative Society ar which he i= an
Mamber, 3 sum not exceeding his 24 months basic Faces

with interast therean, or his own share of cesc

whichever is less, towards the allotment of suci,
tenement

Provided thac where the tenements are allotted of
hire-purchase basls, the member may authoxise tihe
Scard to make withdrawals from his provident funo
account of hire-purchase instalmsnts avary year
glirv::;r. te the State Govt. er the Cooperative Socisey
93 the csse may be. In 2uch cases the tatal amounl
of 8U2h ipstalments shall not, howsver, ‘exceed nis
24 moaths basfc wages and dearness allswance or his
own tital contributiors with interast thareon,
Whick-var 12 lass.

2) "he lcard on being satisfied that theé authesisating
“a35 ce=n made 1a the manner spproved by him, shall
‘hercupon remit gsush sum to the State Govt, or
Tnorsrative Soclety s the case may hbe.

3) = che eveot of the member refusing to acespt an
3l otrent uader the sad4 Schems, he shall he liakls
-% T2ruld bg the rund, the amountc remitted to the
3t te Govt. .arf the Conperative Society under this
ra-agraph together with interest thereon at a
2 = robt exceeding 2% p.a. abowe tha rate “ixed uhader
Ra uzlaticm Ho. 17, The amount so refunded shall be
orv iited to the member's account.

Prirsided that only such protion of the interest as woul#d
hév barn credited ta the member's acocount by &
way of intersst, had he not taken any such advapecs.

she 1 be eredited to his account and the excess shail
be redited to the Interest Suspence Account.

1) In :he avent of the member not having been allotted 2
tanment or in the event of the cancellatian of an
allstment made to the member wider the said Scheme
the member shall be Lfable to refund te the Faad, the
amount remitted to the State Govk. ar the Copperatliva
Society under this paragraph. The amcunt 50 refunded
Shall be crodited to the member's acecunt.

W_‘ Cantd. .
& l—
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In the event of the member refusing to dequire she

site of purchése or ecnsbruct 2 house under the szaild scheme
he shall bs lisble tc refund to the fund, the amount repitesd
ta him or to the individuals, cooperative socisties,
Institutions, Truste, local bodies, Housing Finzance Corpara-
tions or State Sovernments =5 Lhe dse may be, under this
paragraph, together with lnterest therecon ot 2 rata not
excseding 2% per =rnum shoye the rate £ {wed Grder “pAragragh 17
The smount so refunded shull ba credited to th: members ageay.
provided that only such protion of the interest as would

have been eredited to the member's 2ocount hy way of intergst,
and ke not taken apy such Advance, shall be credited to his
2ctecunt and the excoess shall be craditad to the interest
Suspence Actount.

In the event of ths member not bEzing able to scguire the
site or purshage or construct a house or in the event of the
sancellation of a allokment made to a member undzr the said
schema, the member shall bae liable ts refund to tre Fund,

the amcunt remitted to him or Lo the Individuals, cooperaties
socletiaus, Institutions, Trusts, lecal bodies, faus ing
Pinance Corporations or the State Sovt. as the case may be
under the paragraph.

The amourt &o refundad shall ke credited to the
member's acogunt.

Where a member is required to refund the amount undar
Sub.paragraph (3) of sub-paragraph (4), the Board shall
farthwith take steps to recovar the amount due frem the
wdges of the member in euch numbar of instalments as
Joard may determine. For the pirpose of such recovery,

the Bosrd may direct the Corporation to deduct such instal-

ments from the wages of ths member and the amount sa deducted
shall be remlitted by the Corporatisn to the Beapd within such
time and £k such manner as may be spacified in the direction.

The Board may, if he is satisfied khat a membe
ganuknely reeuires a further advance towards the acquisitisn
of the siwe or purphase or construction of 3 housae under the
said “achems, grant ts the member such advance of 2 sum net
exceeding his six months basic wages and dearnsss allowance
or his own total contributions with [nteres- theraon
stawding to his credit in the Fund, whichever is less.

In this pzragraph, thre expression "Cooperative Society”
means the socicty reglstersd or deemed to De reaistered unde=
the Copperative Sociaties Act, 1912,

1{2 of 1912) or under #ny other law for the vime belng in
force in any State relating to Cooperative Socinties.

Contdaescoan
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In the svent of the memper refusing teo acqui-e tho

wite of purchase or construct a house under the s3id scheme
ha shall be liable to refund £c the fund, ths amount remicted
e him ar to tre individuals, cooperative societias,
Tngtikukigns, Truste, looal bodies. Heusing Finance Corporas
tions or bate Soyermments as the o3se may ba, under this
paragraph, together with invsrest thareon at a rate not |
z=qcaading 2% per sonus ihove the rate Fixmd gr-er narSgragh 1
The amcunt so refunded shall ba credlted to th:z members agcoy
provided that only such protion of the intearest as would

have bson oredited to the member's account by way of interest,
and he not t3ken 2ay such advance, shall pe craiited to his
accpunt and the oxcess shall be credited to the ilnterest
Suspence Accoount.

In the avent of the member not being able to acguire the
sits or purehdage or construct a heuse or in the event of the
cancellation of a allotment made to & member under the said
schems, the member shall pe liable to refund teo the Fund,

the amount remitted to him or to the Lndividuals, cooperatlive
sgcletias, Instivtutlons, Trusts, local bodies, Housing
Finance Corporatigns or the State Covit. 33 the 2313 may be
under the paragraph.

The amount so refundsd ahall be credited s tha
member's secount.

Whare a member is reguired to refund the amount under
sub.paragraph {3) of sub-paragraph (4}, the Bgard shzall
Farthwith take steps to recover the amount dus from the
wages of the member In such number of instalments as
doard may determine. Par the purpose of such mecovery,

. ‘ " = i %
the Bpayd may direct the Corporation to deduct such instal-
menks from the wages of the member and the amount 50 deductad
shall be remitted by the Carporatisn te the Zcard within such
time and fk such mannsr as may be specified in the direction.

The Board may, 1f h ig satisfied that a member
gerulnely requires a further advance towards the acquisition
of the site or purphase or construction of a house under the
said “schems, grant tg the member such advance of a sum not
excesding his six months basic wages and dearness allowance
or his own total contribuktlons wlth interes= theraon
gtawding to hia credit in the Fund, whichever ia less.

In this paragraph, the expression "Cooperalive Saciety”
means the soclety reglstered or deemed to be registerad under
the Copperative Societies Act, 1912.

1 (2 of 1%12) or under any other law for the time being in

forca in sny State relating to Cesperative Sooistiss.

Contd...
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ADVANCE FROM THE PUND FOR THE ALLUTMENT OF A T's \CMENT
WITHOUT ASSOLUTE OWNERSHID

dhars cnder = apacial maltiestoryed hovsing rIolect undertakn
By A Govi.,bocal Hodw, Coopsrative Santety or Housing Funanes
Corparation, the sit. of bhe projecy is meid in ths nemo of t
Savt.,Local body, Conperztive Snciety or Housing Fipance
Corporatiarn, apd ku- - oo 6f TR tssemant (e orecluded fr
trinsiomrang o Jlislwise J4p08ing pt e Lodenent without £
Prlor approval sf the Seowz.Local bady, Toeparacive Sociecy
or Hotsdng Finance Corporation as+the SE58 may be, khe mora
fact that the 2llatt=s dose not - have akbsslatce Iight af ~Awn=r
ship of the tensment And the =ite iz 4213 in the rame of the
Covt,,lpocal bodye Coopevative Soclecy, or HousZng Finapes
“orporation shall pa- b2 3 har te che Jgiving an advance undar
P&ragraph 16 and or if the otpe- candicing mentioned in the
réragraph under whieh advzace is given sce satisfied,

CRANC OF ADVANCES IN SPECIAL SASES:

Up or closed down for More then fifteen days fer Tezsons nthe:
then a strike and its employees ars readered unemplovsd withe:
20y compensation, the Zpard, on baing satisfled that 0o Compet
sation to the employee (4 Hixely to be paid by the carporatior
within a, . resonable time, may zutharies PAYmMants to 4 member
whe was employed in such factory o ather establishment 5

one or/more non Tefundable advances £rom his prowvident fund

“ccount not sxceeding hls own ton=1 cantributiag Ineluding
interest there-n Lpto thae date the Sayment his pesn authorisee

al In case the factery Lr other as Labiistumnt continues tn
reamzin loked up or closed down Feor moZe than 5 months and tF
fopropriate Govt,ls = the opiniovn | 4at pha Haid factory or
&stablishpant {= ikal, .o leSvws tie Bpard, on oeing satisfi
that a mambar who has already becn graniec ans mor2 non-refund
Ib'e =dvances - tho FEIl eectont From ki ~Tm'dant fund acceu
un.er sub-paragraph (1) Still contindes to ne itnzmployed s2nd no
Compensation is 1ikely to be paidge to him at an edrly date, prz
Suthoriss nagment o the merber of one gr -- . =fundable
adrances from his provident fund aecoyp- ‘ot excaseding 50 ¥ af
the amsunt admissiple under sub-pagagraph (3) of the paragraph
26 1f the member had been allowed bha with lcaw hig gccumulatia
@% Juch date, whichever e lwas. =

h) The advance granted urdar 2lause (2] 81011 ke
int irast frea.

el The advance granted ungar clavse {a) ghal: Be
reoovered by deductlions £rom the waces gf _pe nember in such
instalmants as maY be determined by ihe e xd, Tha recovery
shall eommence £rom the firat wages paid o zhe mamber
!.mmediat.ely aftar the restart 7L the facta: » or
astabliehmant.

a) The Corporation shall remic Lho amcut @ so deducted
ta the Fupd within such time amd in such s 1AL 35 may be
#pecified by the Boarc, The amount on reoe irE shall

be cradited tpo the member's account _pn tha ‘uns.,

" = 500 b i oy PREPIPCS
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CONPII TON OF PERIGH OF MEMRERSHID

In eomputing ths puried of mombership of che fund of 3 membe
under paragriph 19 & 20 his toc=1 servics =xclusive of
pericds cf brike wider che Coproration or shther establishmer
before thiz schems applied tp him ae well 3z the perinds of
fis membership, whather of the Fund or of private funis cof
=xtmptad factories, -mredistely preceding ths currart member
Anip ef the Tund, 3hall se inciuvded. Provided that member
Fiss not sezved his memssrship by withdrawal of his providens
Zfund turing suc!‘;ngr-.r..uc.

BESIRICT IQH OF GRANT OF AJVANCE :

A member may ke grapred an sdvance either peragragh 19 sr 20
(2)20 (blar 20ic) Hue not under all far the same purpose,

AJVANCE PAOM THE FUND TOR _ILLWESS IN CIRTAIN CASES:

1) A e r m3y be allewed nonerefundable idvance fram
his a/z in the fund in cases of (2) hospitalizakian lasting
Eor ans manth or more, or (£) major surgical operation in a
hospital, or {e) Suffering from T.A. Lepre=zy. paeralysis or
=ancer and having besn granted leave by ®hig emplayer f~r

na nt af the =aid illnsss, ’
'5 tn%he advance shall he granceod I1f,
al The employer certifiess that the emplayess ® State Tnsup:
Schame facility and benafits thereunder are ot actually

B & doctor of the hospital certifies that a surgical
ageration or, as the ocase may be, hospitalisation for one
Manth or more had or has becoms necessary.,

3} A member may be allowed nonrefundable advance From

Fls a/¢c in the Fund for the treatment of amembar ~f his famil
who has been hospitalised,or required hospitalisation, for
am: month or more

o) for a major surgical operstion, or

b} For the trezement of 7.8, Lepresy, paralysis or Cancer,
provided that no such advance shall be gronted to a
member unless he has produced i

i) A certificate from a docter of the hospital that the
Fatient 4as been hospltalised or requires hospitalisatic
for one mstth or more or that 3 major surgical operatiocr
‘had ok has become necessary and -

1) A Eertificate form the Corporation that the Employees '

State Insurance Schame facility and bensfits are not
avaflable to him Fer the treatment of the patisnt.

4] The amount advance under this p3ragraph =hall not exceed
the member's Dazie Wages for three manrtha cr his pwn share of
“ontrdbutinn with f{ntereat in the fund, whizhever s Jess.

%) Ro  second advance under this pEragraph shall ke allowed
within a perind of three years from the date sfpayment pf
an advance allowed under this scheme.

&6l “here the 3pard is noe satisfisd with 2 medical serticio
furnished by the member under this paragraph, he may, before
granting an advance under this paragraph, demand From the

ContTeenne
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20:h ALVANCE FROM THE FUND #OR MARKIAGE CR FOST MATRICULATION

EOUCATION OF CHILDREN :
e 5

) The Brspt may an an applicstion fram 8 membar Autharize
peyment to nimfher of - non-r2fundabls advanse Eroq tha
provident Fupd Acegras not axceeding fifty per cent 3 hisy
P own togal conttibut lon ingluding interest therson standin.
ko Ris/her credit op che date of such duthorisation, far
Tis/her dzdghterto oo - ='s marriage, his/ter owh maggiage,
Lhe marridoe of nis/her dependent sister/urother or for the
] post-matricula=ing 2ducatien of hils/her san or dcughsr .

2) Ne sdvance under this paragraph shall be sanctisnes to
mEmSer unlsss the amount af his gwn ental cantricutian with
interest bherson Standing 9 his credit in the fung is Rs.500,
BT more on the date tha FRyment is autharised.

3) da more than two advances shaiil be edmissible o 1 mems
under this pacsgraph.
4) If the Board is satigfied that the advance granted uni

this paragrach has been utilised for a Durpose other than
that Eor which it w25 bheen grented, or Fhat the ponditians of
advance have not been fulfilied within a Tedsanable time,
the Board shall forthwith take Steps to recover the amount
due with interest at the cate 2% p.a. over and abpye the
Iates fixed under regulation, fream the wages of the

mEmbers in such nunber of instalments as the Board may
detarmine. Por the pirpese of such recovery, the faard

may dlrect the Corpdration Eo deduct e3ch such instalmens
frém the wages of the membar and on the receipt of such
Sigectian the Corporarisn shall daduct dccordingly. The
ameunt o dedacted shall pe remitted by the Corporating

ts the Board within suzh time and in such MEANET 38 may be
3pecified in this hehals by the Board, far being rredited

to the member's zegaunts ¢

Provided that only pegtion of the interest which might hawvs
bern credited tao tha mambar's account by wdy of interest hady
3¢ 0ot taken sny s.oh Labwucd 5hall be visdliced to the
membar's account and the Excoss shall be credited to the
Interast Suspense Acc-unt,

20N. i START OF ADVANCE IN ABNORMAL CONOITT ONS &

17 The 3oard may, nn an application from a member whose
Property moveakls sr immevable, has bean damaged hy

2 calamity of exceptional gature, such as flaoads, 2arth-
quakes ar riots, authorise payment ta him Cram tha
Erovident Fund Acegunt, = non-refundable advance

not exceeding repses threo hundered and £ ifty peresnt

of his own total contribputions including interast

thoreor standing to his credit on the date of zuch
Buthorisation whichawver iz less, to meet any

Unforeseen expenditurs -

Provided that such memher produces evidant to the
Satisfaction of the Beard that the said praperty has
been damaged.

2 No advance under Sub-paragraph (1) shall be paid unless

the State Govt. certifisg that zny of the afaressid calamitiar
has z2ffected the gengral public in rhat arez,

\)&{?f/ contde.senes W
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20.3 GRAND N7 AIJVANCE TD MIM3ERS APTTOTED BY “UT 1 THE suppL

21.

£2.

OF "ZLECTRISITY.

A memoes may e alle-md 3 non-—rafdndsbls advance Sram his
SCCOUnt In the fund, if these df A cutk L the supply of
alectricity to a factgry or establishment in which he is
omploved on =he Fellowing comditicons, narsly:

gl The advance may bo goanted only to sush = membar wh
total wagss for the menth immedlately prsoedine the mantk
in which the applicatizn for zdvanes fs made was B21f or
less than Galll of wages for A2 month.

a) The aivance shall bo r@scrickted b= -he amednt of wa
for a menth or Rs. 200/~ zr the amount stand ing ko the
credit of the member in the fund 3=z his puyn skarce of
contribution with interest therecn, whichever is lzss.

a) Bo advance shsll be patd unlass tha: Stacs Gavi. ce
that the ocut in the supply of alectricity was enforced in
the srea in which the fackory or establishment iz locate
and the Corporation certifies that the fall in the member
p2y was due Lo cut in the supply of electricity,

4) fnly one advancs shall be admissible under the
paragraph.

EXPLAMAT 10N:
"Wages" means for the purpose of this parsgzaph, basic wac

and deaEmss allowsnde excluding lay-off compensstion,
e Sy

2IVANCE FROM THE FUK TO BE MONIREF TNIABLE:

Except 38 othar wise provided, the advance made under
regulatiogn 19 or requlstion 20 shall be Aoh-refundable.

Advance under 'Regulation 18 (2) (i) and (14) sre refundapl
#s regards financing of insurance policy it is refundable
in case the palicy matures before his retirement, as laid
dwn in requlation Z2.

FIMANCING OF MEMSERS'! LIFE DEURANCE SOLICIES ¢
e Sl et

1) Wwhere & member desires that premium dus -n a policy
of Life Insurance taken by him on his nwn 1ifs should be
firanced from his provident Fund Account, he may apply

in a such form and in such manner as may ke oreascribed
by the Board,

2) On raceipr nf such application the Baard, =, whare |
suthorised he the 8o2rd, Sny sther officer of the Carporat
may take payment on behalf of the member ta the Life
Insurance of Indis towards premium due on his policy:
provided that no such payment shall be mada unless the
premium 1s paysble yearly.

3l Any payment made under sn‘:—-;ﬁaraq:ﬂph (2] shall be
made aut of any deblted to the member's own caonktribution
with intecest thereon standing te his credit in the

fund.

aat | cohtedesans
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4} Wot paymont s4al) ke maca under SUbeparagraph (2}

unlass ths membe

premium, sufficiane p 3

5) No o paymant

'3 own Sontoibution in hig providenes funy
IESUNE With fntoresc there-n iz Sufficliant & pay ths
premicm and whers the paymenr ig -, e made on the firss

-

D3R the premium Tor By ysars,

‘e towards - boliicy unless (e ie

ilegally A=slonable by the member ko the Seaed.

=) The oA
Existing pallcie
Insurance Corpor
palicy exiass an

shzll be‘om miking payment ip raspect of

S, Extisfy himeaele

by meference to the Lifa

Ftisn tha+ ho prior asgignment of ths

ley ar marrizge 2ndowng ne

financed from bhe fund, If zuch policy
Tt in whala an in part befora the menmber

(o3 4 SUpemAnnuating,

ICY IN To A EMIZ UP oNng FAYMENT ap LIFE

here a pg

Licy of Life Inzurs

Exam his provident Pund Account, &

a) Convent the Insursnce palicy
£ Inh

whan the credi
shiare becomes in

——

HC2 of 3 mambar e Einsnced
ha Boaard mays

inte a paig up “ane

Erovident fung an ICcount of ke
Sdeguata For tha payment of any premivmy

L) Pay late fas ana interest gyt

=oatribution ip

his previde ot fund

cannot ke remittad to fhe Life Insy

time because pf
Auly assignad tg

del
the Board or any o

the mamber qf Co¥poration miy be re

ﬁ;-b;IG :NT oF ECLICIRS To THE FUumD;
1) The paliecy shsll Within six manthe of the first paymene

undar Baragraph
Board ang shall

2) Notlece of

by the member o
acknowledgemant

2hall ba sent ta
of assignﬂent,

3) The tarms

£2 ha =5 igned by o
be delivered to the

the assignmant of t
the Life Inasurance
of tha gaid nat jee
the Bgard within &

of the member'e own
3count if any pEemnium
Tance Borporatian n

ay In sending to ths Joard tha policy

ther reasons for which
Spansible,

ndorsemsnt thereon, to the
Ec-‘!rd-

he policy shatl bg given
Corporation ang the
By the Corparation

Ares monthe of the date

hot be 3ltered nor shall

the nolicy ne exchanged for Ancther podicy without che

the nay rolicy =ha

the detatls af the
11l be Furnish=g in suech

== a1 5 PR
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4 If the policy ts not ass igned and d=li.sved as cequirad
UnZer sub-paragrapk (17,80 iy 2=sigred gthervisa than =o tha
Hosr or !5 chizged or encuthsred or lapsss. =0y amount paid

vem the Fund ip red-acl nf sueh pailey sh2ll with interest

TEEZ2AD T bhe cate provided' undaer FArBgrapl ! e rzpaid by
TOE TEani=s Jortiwith o the Sund. In ehe avend of dsfaulc,
the Zozporatian _. | . 2gcelpt of sooi dicestlanz as may i

issusd oy the Bpard in this bahzlf, deduct the zmaunt in
lumc sum or in zuch fnstalments =s the Bgard may desermine
from the emcluments of the momberss 1nd pay il ko khe fund
within suzh time 3nd in such manmer %2 may he so=cified by
the Board, The amsunt =zo repaid or recovered zhall he
Creldited to the members i-count in khe fund,.

25.a) PONUS ON POLICY 1O 5% AMTUSTE ) AGATNRY PAYMEMPS MS0E ZReM
THE FUMNJ.

8o Yang 3: the ploicy premalns assigned k- the Beard
any bonus accruing on [t may be dpawn by the Sgard anag
3djusted agailnst the payment mads on behalf nf ths membar
under paragraph 22.

25.b) REASSIONMENT (F POLICIES:

1) Where Lhe scoumulstisn standing to the ccsdit ai‘ the
member irewithdrawn under paragraph 26 or when tha

memher repiys to the fund the amplnt of premium paid

by the board with fntprest thereon at the racs provided

fn paragraph 17,%2he board shzll r=assign by endorsement
therscn the pelley to the member together with a sigread
hotice of re-assigrment ad ressed to the Life Tnsurance
Cofparation.

21 If the nember fles befare the solicy has beon
ce-358 igned under subeparagraph (1) the boagd shall
re-33sign by sndorsevent thereon, the policy tn ihat
norinse Af the membar ifa y=lig nominatinn subsdiats and
if thera be no such nomines =o such_person 235 may

Be legally eantitled to recaive it tégether with =
signed notice of raasg ignment a3ddressed to the Life
Insurance Corporztian. »

25.¢) BECOVERY OF AMOUNDS BATS TOMARE INSUBANCE DOLICIES ;
s —— e s

If 4 palicy matures or otherwise £3113 dus for payment
during the currency of ite assigoment, the Board shal?
realise the ampunt assured together with bonus, if, ait
fccraed Lheroon, place ko the credit of the pember thz ameaunt
50 realigsed sr the whole of that amount pald frem the
flund in respect ~f ths policy with intersst thereon
whichever is less., ard recund the palanaos, 1f anpy,
t> <he member.

28 . CIRCUMSTANCES IN wHTOH ACCIMULATION IN THE FUMND ARz pa A BLE
IQ S MEMBER:

1) A member may withdraw the full amount standing Lae
his credit in Lhe Funmd.

(2)  tn setirement from service after atraizing tne
dge of susperannazianpg

yos
’.ﬁf:_ !
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Provided thas s mEmber, who pas Bot attaiped srp Age oF
SuUSpBrannustisg g¢ the time ~f Berninalion pp Nis sarvings,
3hall alzg g entitlag ¢ Withiraw the full amoune Etanding
E2 hls cresie in the fypg 1f e attalng th= dege —fF
Supereaanuatioe. pEform Lhe Payment ig Sutharised.

l! Cn retirem:- =0 iGlpunt of PEIManent 1n4 torcs]

incapa-:ity €2r work Aue to bodily or mental iu*_'-::;mir.y

Suly coartifiag by the medical Bodrd of the Corparalion
5L Any puabldc hesaital or the E.5,1,c0.

ca) Imediately DEEATE mMigrating Trom Tadls gap
bErmanent SEC Lamant Sbresd,

=P Tn teminat {ay of SOrvice {n tha C3¥Se of masz or
Individys; Fatreachsment;

Frovided e in the case of M358 retrenchomant e paymens
shall he mad= irru'nediately and In the pase of individusl

han six months .mediately Preceding the 3ate on which

the membe - makas tha Fpplicatiap fom Withdrawal - provided
further that iIn the case of an individns: Tetenchmsnt
pending finay #1ithdwadal, the member may, st hig optisn,

2 Fa13 for tha rerisd during which Ehe member i. oLt of
employment, monthly withdrawala, ot exceeding six of 3
non-refundah]e idvance for Eha fund 4¢ 15 AMOURE equal wemz.

£i) QNS 3ixth of the ameunt Standing tg his Credis

teferred tn i, the fcregaim probisjan, ‘t.‘:e palance
dmount if apn + shall,

¥ it any casze ¥herm the memsar f2Cures amployment
lo any e8tabl {shment “o which the Act Applies,
bE transferred o the pagy Provident funpg dCccaunt
T AE that Bstablishmant,

513 monthg o to be transferreg to the aredqt of the
HECouUnt  of syep member in khe provident fFund

v of tha SsStablishment in which he {g Fecampl opead
Brovided that e willl be zq don= enly {£ phg meEmber
50 deglres agy SUch trapgfa, is Permisstbly under
the miles of that Provident Fundy

£14) in any cage whera the mamber Goes net sesura
amg loyment, be p2id in egsh,

| w o
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C-a)on turminstinp of service under s volunt:-r, s@izme =f
retiremsnt Iramed by tha employsr and the empl.ovees

under a mutoal sgreement specidying, Intercealis brst

oot ithstanding the previous containec in sub ~fause

vas o7 . zuse(dt)>f Jection T £ che industrias. Cisputes -
agt, 1547 exivding woluntaery retirament from ths

sdepe of definition of retirement suph valuntar
ratlvsmess shall for ©=- - 5% trested as
rotreaciieni mutus?! cosas=nt of the partiss,

@) In =ny o the fzllowing esatingeucics, proviced the
sotural payment shsll be made cnly after mnplati_ng
contirusus perled of not Less than <ix morths i
precaling the date on sinich s member makes ths
applictisn for withdrawal,

1) Where the Corporastion clused but esrtain zoployess
dhe are not retrenched, are transferred by the smployer
ta ether factory or astsbl ishetbn not coversd under the
Aot

+ijwhere a member is transferred from a covored Iactory or
Other establishment to another fsctory or snothsr
cstablishmont not covorad under the ace, but is woder

the same emplouer: =snd

114) wherv a member in Aischarged and ls given retenchment
conpensation under the Industrisl Disputo Act, 1947 35
{ 12 of 1947y, ¥

) omediately on ceasing to subsceribe to the fund conse-
Juent on t];&_en‘plo}'ér ceaaing to give effect to the
PIOV.is ons of the Ack to the establ d4shment

i) for che purpose of clause(b}of sub-psragraph(l)
where aa establ ishment has Becn closed, the eartificate
of any Teogistersd medical practioner msy be accepted,

ii)whare zhere is ng mecical oifticer in the corporation

the employor shall designate = regisearod pragtionsr

Statidnu.. “n the viciniiy wf cle ~orporation op,

dif)where the establishment is coverod by the Employeas

State Insarance Schame, medieal certificate from =

medical orficer of the Employees Stake Insurance -

Dispensarv with which, or from the insurance Madical Practicner

wilth whern rhe employee is registered under that scheme,
shall be ,roduced; '

Provided Lhat wherg by mutual sgreement of erploysr and
employeas, a medicsl Board exists for any establ izhment.
or ﬁ gggjur tlt:f es;ﬂablish'frants, a cartificate iszued by |

s4C Cal Bea may also be accepted £ Lrp

of this Ofosehi a ¢ accep < or ths purpose

P:ot:in.’:ec further that it shall be cpe-r:’to' the Boaid

to demand from the member a [résh certificate from olvid
iui‘qt?onlm. a:{ ?octc-r acting on his behalf where tha
Figinal certificate produced by nim gives rise te
Suspeclous pagurcing ita genuinonesaj

£
idtely
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Erovided further thac the entire 89 of the Clvil
Surgeon or anv Jacoor acting in his belelf shallbe
padf from the fund in cage the findings =5 =me Givi]
Surgecn ar any 2octor gcet_ng sm his behz=lf agrecd
#ikk the szigingl certiZicate and that where such
findings do not Agess with the sriginal certificate
“oly half of the £z shal) be paid from khe [upd -nc
Ehe razldoife fiald swe.. oo Cegited o the membez o
Iceount,

iv) A member suffering frum tuberculosis or 1 progy, it
EORLracted afuer leaving the servicas -f an establisheere
on grounds of {linesa but before payment has been
authorised, snhzll bs deemed te have been pérmanentl v
and ‘totslly ineapzcicated far work,

2) In case cther than those specified in sub, paragarph (1)
Eh2 Board may permit 3 member to withdraw, subject to
the provisicns of Such-paragraph{3), the amount scana ing
tc hie credit in the fund, if

a)he being a nationzl of & country other than Indias
% leaving India atieast fer a year; or

B} h& has oot been eiployed in any factory ar cther

=stablishment to which the Act spplied for s eunti-

nious pericd ef not less tham six monzhs imrediztaly
Ereczcing the date 22 which he makes the aoplication
for withErawal;

Frovided that the Boare may in cases cf hardship
reduce subject to such rules 358 may be mede irr ttéria
Tegaxzd the board with the prévicus g mval o

tne aeg?.gnal Pm_vﬁmt_ﬁu.nd cgmissioneg? the said
perlod of six jonths to suoh extent as he may

tonsider necessary,

E¥nianation:

i S B L

A declaration in writing made by = membor affirming the
fact £ pon-smplovTsot - sfcresaid may be accestes 28
proot thereof.

3) Whet a member withdraws any amount under sub-paragarph
the f£sllowing provisions shall apply namely,

i) 75% of the employar's conkribution and interest
there .o shall be [nrfzited to the fund if the
geria:l of his membersnip of the fund is less

tan @ years; or

1) 502 of the empleyer's contribution and interest
thero.n shall be forefeited to the fune i the

perin: of memberghip is 3 years or more but
lese rhan S5 years ars

L 3 S \&Qﬁ ! s
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4111) 25% of the “Telopers cuntrisutisg anc L sarant
heruan 2 11 o for zited £y +ho fuad if th-
periyd oFf mesberahiip is s FASLS Cp Do pur

Less than 137 Y&oea |

Wi 13% of ene SMglo¥er's oogty sugs ion e 44 e
*Zéun shall b Eorfites ¢~ the fupnd 1 the

e = TRmboranis - A Mmere put
Shan 15 yoara,

i
E

.--'r-twithm.andiug the pravisicn iy Sub. regulsciop Hao,2/3
~ subscribor réslagns afesr completing 5 yez-pe of

Service inelud NG perind of leave with pay but sEelud ing
The periad of ProBabion and leave without paY. the
“iployur's contribat i oo A interust theresn wij| =

Fuid fn Fuli, !

3} any membar Who witniraws the amount duye E2 Dii undar suhe
fxragraph (2)ehall, on ﬂht;iining_re-enploym-.«nt in a3 fact.ry
ar tther es3tabl ishment 0 which the shhema appl iea. e roguiad
L5 qual i3y again for thoe memberstiin of tha fund ana on

filal ifying Frp membership shall be Eeated a5 5 fFeesp Mambe -

8) Any sum forfeiteq Lo Bhe Fupg uK.er this regil sz dhn ahall
NOL B> retumed the bra bue 5hall ba credited g che Forfei.
ted Roestne oF the Pund, . i

The smount of the crecit in the forfeicyre ARCOURT shell ho ¥
panad £ - ghe following PUTDUSCSy .

a) Baym ot =f « zup af the nominees /Mo iprs of 2 deceased membe ¢

Drov. 328 it the £4E 91 ameunt inclusing the SUM proggsed
ti ba p-11 doas act UXoeed k. 1000/. the intentisn isl

that = su, af-i, 1000/2 shall be Assued o sueh pop s f
heirs;; T L - N
bf £ =2ting mane. crder CoImiss fon on ramittances

Exrum ch: provident fand g LUt geding Mmembersfthair .h-;-irsf\\

o) T Onalge = L S —:i2rest so thap it is ot ",
L10wes Loan that fixed undar the Employecs Provident 3\
Fund 3q S, \z

) To. Paking goed che Capital loss an the Conversidon o ‘\
Securit: 3 ana >thy- :L':strimEr.ts, this shoulag Nawever, he
limitee C=8¢s5 of abeslypa tECess ity

£} org Alsgtisg -5 FPITts games, £4), shows, cultural
BrOgrammy s sna athiztic roats wto, s
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g) Organisation of exoursicns and tours of subscribers
ti inddstrisl centres din different partes of the
country for sxXtanding awareness and promation of
cultural intcrgrationg

R} Commmity/WeIfare Centres for promotion of
recreationcl activities, health and welfsre of
subscribirs and re-bo == of the £amilics,

1) Promotiun of cooperstive Credit/Consumer Socicites
Zor the benefic of subscribers: and 3

J)  Promotiin uf Housing facilitics for the. bencfit of
the subscribers,

‘Exelﬂp_gtiv_vrt:
a} In computing the pericd <f -membershin under subepa-a
graph(3) for the first withdrawal under sub-paragraphCEF

in respect of a member, his total services, exclusive sf

perieds of bresks under tha same smployer of a factory ar

cther establishment before ur after the scheme applied to the
Zattory or other estahlishment as well as the pericds of his
membarship whetber of the fund or of private provident funds

of exempted factories or gther establishments or provident fungs
exompted, immediately proceding current membership of

fund shall be included provided that the member aicd p-t withdrow
hiz provident fund moneys during such perind,

b) In computing the pericd of membership under sub-paragraph
{3) for subs=quant withdrawals under suh paragraph (2}, pericds
of membership whether of the fund or of the private provident
Tunds axemspted immediately proceding the current members ip pf
the fund shall be ineluded provided that the member did not with -
draw fis provident fupd moneys during such perisds, a

©)  Nctwithstanding anythis contained in these regulstisns

to the contrary, the am-nnt of stoumulations to the credit of =
memoer, in the fund shall when be leaves his employmeat and
obtaln ra-empiloyment in an oxenpted factory or an establ ishment
¢f soms other concern to whieh the provisicns of the Employces
Prevwifeat Fund Aet, 1952 apply within the period under clause (b)
suberegul atisn(2) of Regulation 26, be tranafsrred to the credit
of his acccunt in tha provident fund establishment in which ha
has been re-employed, and in case he jolns any unoxempted facke
ary/fest:blishment, his total provident funcé accunula®lcns shall
be transferred to the Regisnal Provident Fund Cmmissioner,

d)" (i) liotwithstanding anything contained in these regulatisns
to he e-sntrary, the trustees may In exceptionaily desarving
casea paY¥ the amout of accumulations due tc a member in
accardance with requlaticns without walting for = parindé of giw
monthe., 4

1i)  In egses where immodiste payment of providsnt fupd is mads
withoukt walting for period of aix months ca account of sericus
iliness of the member or any member of nis family, » medicsl
certificate In support of i]lness shalibe prodused by the
member unlesa for ed@custe ressscas bo be recordsd, the turstkaos
may decife to dispense with the produeticn of the madioal
certificates,

27. ac ED MEMBER TIC M PAY H :
on 2 5 of =z membar re the amount standing =0 his
cradit has become paysbleé or where the .amount has become paya
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EEESPU poynEnt Ras bean made, 3 }
" i L S -
B 12 a panination, made by the memb:r % accorge e :_':h:_it
Preagrapd 10 subedzie, =he sme AL SUwnding to his epge

e €8 - Zund bee {iFable o his rimine®E br oomipecs in

 Momination oy
: h2 nominat s alates te
) ndr At subs s es :ff:anammg_lc-ﬁ:_;us
T v ks-D subsises o TR L b A = Eggd, the
- LigfuoE gu which the nominet lon =11
* m5Y by ahall hacome payatra o thu Mema
G Samily Anognad -shapey pravided- that oo Share will
s - - ¥ '-.' e -

| taturcsiy
o Who have attained maruciey,
hege Aushiznde Are alive
i de(ﬁwﬁdlsﬂﬂ-"}mosi hughandy

= 0y e,

A afthe £anily at:hérj:h-ammqsah spe-

2fied i &8 (e)-(BS (u) . FoViled Furtherthet the
WAGow Ly wigs and the anilg “E children oF 3 -decegsed Scn -

E0z1] TELC Ve batwodn then fn F91al parts ocnly ehe shiare waich

CAMt soq v V& reccived 1f he had Survived the meher angd
B.@ nar ke 1 ;

TE 28 oftamturity a5 tha time nF the memberis

oLy, :
ks R ¥ ota which ke Provigsisng nf Clause (1) zad
{ivda #uly She yn =mounl sh‘al'ﬂl' g Dayable . phe PeLe

Ll

=0n lega, - F2itlad |- 45 o2 { i‘
Sxp ansk. i s =
. A P i i i

- - T .’_, ¢ otroegey =ty g Mmagaph 4 membartg PosTumous
~ile i

T4l addve, Phall Be srakmd

: Way as
Bupy’ oo 118 homn FLLUre the Member s daath, kol -
28%) & vewont o meipoad s a8 ’ \
: bRy, : s Tms BLIE ady C€ased to be in tha
S8 rit. 3T mpme CeTpoTation aad/or Joining a igcal boey, )
i A SURYESE e b B T Mamig '1:.._:__ Celili Ene
.= ag Subsequantly feinstated fn the SEIVice, ghae
b Foyvdred te ds 30 by the boarg TEPLY any amoumt '
SIS L. I e the Brovident fung in pursuanca of theag -
I i - P interest therecn, he 2mcunt s Tepaid
& T retited by hyg stCount in the Froident Fung,
11y 2 sioriber is transferreq CEmporarily tn the service.
ut < local body, the Mt shown 4o the credit of
h3 Nt In tha Frovident Pung ledger ‘shall nat DE withe

SE2l - romain to the Credit of hiz 5 aoctount,

28(n) 4 R PROCEZED i ON LEAVE PREE :pTORY |70
__--._-__‘__ - . -—
i) rhe ororeeged “n.leave proparatdcy B
Li) 15,075 been permities g L2tice or detlared by
ST AUThority ts pe unfit for Wurthe ¢ Earvice
SSEripiiom ang nteraat tereon Stanging 4o
. 4 E Q:mra.dqnt, Funﬁ'shall, 4pen appi'icat\ic-n Mo
=8 ¥ alr gn NEE VRS pha Board hesome Dayable the
DU 1y b g
prqvjd'z:;t W owos '-l;bs‘-:;:‘iljzar, if he TEturgs o i, shal ke
¢ g8 oo “T Che Zoapd, Mpay t “the prov:iem Fund
f-of CoBlis Lo oy pa = whole or part of any amount 1
paid o | _ R - H TTEWEalance of this Slbe
S€ction e R e in mash oy :‘wscamn'M-Az._e_EnE':
U]:IISE,MI' R ~alapy 4 -:thé:.fise, as tha BDE!TE";Q}.__._
Nate - -2 . ' -
'—"__-—-—'—"_ “

-

ol lgg,-r—""
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i “CIECALLIfT ko khe cradie of 4 TEHDe T

TTOLT Lolc b 4iSiace arean any Jaductions becomes

EFyslie e ensil LA =M duty of the Joard ko made

PIORDE pAavra r g brovided in thaag regulations in

SfaE sheoa 41 f nominee in 3ctardance with these tegulstion

bize hgay 23 AT the amount Lo tha cradit of tha funs

8 T Aizcad Pse G004 apd dif satisfied aftar enguliry

) R o Ly olaiment DAY auck amoaunt te the

La e

(L

o "% poriien of the amount which has Desohe fayabla
1 odlrrate ar fpuhe tne basrd sharl make prompy
FOCET 0l —hat o€12ion ef the amount in regar|
Rt L A

z) T the ergor to whem any amount s to pa p2id under
this eoheue {39 mincr For Whose oskats 4 guardian
urisr he JUALIi=ns and wards Act, 1820 (8 of 1820)
N2s been Apoointed, Lhe PEYMEat shill be made Lo

fusk gusriian, where no guardian under the Cuardiang
20l wards Ao, 1820 has Dean Appointed,

“he payment 5hall be made to the guardian, 1{f any
opointed undar Subeparagraph of parcsgraph 10

whara np guarddsn under £hn Guardians ang wards Act,
1330 (Bof -pzg) st under SuWb-narsgraph 10 4ag baan
2ppointed the PRYMErt shall be pade to the natura:
995rdian and 4in the ibsonce of 4 natural guardian,

te suzh PeISon whore Lhp amount does not owcesd

H2. 10000, 00 Considers to the EICLer persen capre.
2enting the minap and the fecelpt of su-h pEsdn for
The ameupt paid shsii be 3 sufficiens discharge
theresf, fn 2Dy other cases, the amount %h211 be paig
23 tha persan Scthorised by law ta recejve Lhe psymens
o1 bBehalf -f the mipar.

) IE the persen to whome an amount i3 to he Faid undar
thiz zschams 1c sllunatio gar whose setape a Manager

e the Tmdia “undncy Aok, 1912 {¢ 2 *912) nas besn
Wonintes, =phz PAYment shall »s nmE7o to ok Mznazcr,

I 5 such MANATC T 2 been bpodoted the azgmen: Whall
w2 rads to chm [BIATEL oumrdian ae cne Inwiatis 3n3 in

the abwarce ¢ 2% suvch naturag Vardian,  “a spah

DETSon 3= the 30253 nhwee L amount Jops oot cxcoeed

Ra  1urngs. considars ¢ he —pe ETOPAT SuTsan ripressenting
Lunakiz and <pne I2CAipt of such persan Ias the smeunt
P213d 5r311 we suff{cjant dischargs thereor, In =ny ochaer
CAZE, the amoune shall be pajd +, the persan Authorised
By lay eq fecelve the PRYmEnt on hehalf e the Iimatic,

4} I it 1g brought o the natice of Ehe board chat ;3
poSthumoue chilg {g Lo be born to the deceased mempher

LIS, TR Er

the balance, if subsequently o child is born or Ltne
child {e 8till-kbarp, the amauge Tetain shall ne Flsrribuced
In acoordance with the Pravisisns o= paragraph 27,

8)  Any R°ISon0 wha desires tp claim ayment under this parage
&nd a writtsp Fpplicating for E

Soever he may Submit ft co phe Board ang the Board may fommet
duch pplieation e the Sarporation., The Corporation shali
forwscd ory ae the case may ba meturn +q the 3oari avery
2eplication recs ives by mim under thig Daragmaph within
£iftecy: days o= the receipt nf the ppPlication by him. The
board jnay a3t the option oF pre PeEf=om Lo whom paymenc s o pe

W“ -7 =y refavasd
pidenpmes 10—
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mace, meke the payment; (i) by postal money order - the cost of
tha payesz or, (1i)by cressed ehegue through post. (£14) oy %

deposit in the payes a saving bank account if any in Tank/post
office, Provided that where the provident fund monsy Is remitted
by postal money order,the balance, If any remaininuy sfter such re-
mittzbnes shall be creditedé tc the forfeiturs acccunt snd in the
Sz3e -f 2 2lzil for the saild balance the smount =r=' 1 Lz —=id 2y
Jablitinu the fordeiture notsunt,

8, any smount beceMinf cue to 3 member 58 3 me= b of
(1) supplementary contribution from the Osrporatic: .
in respect of leave wages/arrears of pay, instalmen’ of assresr one
tributizn received in respect of a member whsose cluim has besn
se=Ttled an aoccunt but which could ngt be remitzod for want of
lavost address, or{if)scenmulaticn in regpect =T a0y mamber who
nas eitner cegsed to be amployed or dided,but no claim has bzen
preferred within a period of Lhrec years from the date it becomes
guYabi.&. or if any amount remitted ts 3 person, fis racedved back v
@livered and it 13 not clgimed against within z perisd of three
years frem the date it becomes pay=ble shall be transferred ko an
ageount to be called the unclaimed Deposits Account Provided the
io the case of a claim for the payment of the said balance,the
amount shall be paid by debiting the unclaimed Deposit Account,

3p. ‘
1) A5 soen as pen%&e igr he 3lst Merch of ezch year the

Eu:zeei 's:;allhani:q ta each subscriber 3 statement of his ag_aqmtr
the fund, show the cpening balance as an 3 dpril o

the' year, the total amount credited .r-ﬂebtba‘a"ﬁﬁﬁg the
Vear,the tobtal amount of Interest credived as on 3lst March of

the year and the plosing balance on that date, The statement of °

At .included the enguiry as to whather the subsriber
&) desires to make any alternation in any nomination made
under regulaticn  10; R

b)has acquired a family in case where the st.b.s:ril:ar has .
made no nomination in favour of a menber of hik family under the
providions o sub.regulation(i)of the regulatibn 10.

Z)subscribers should satisfy themselves as to the correctnsss
of the annual statement,and arresrs should be brought to the potf
ce of the trustees within six menths from the date of receipt of
the statement. Subscriber csn inspect his provident funé account
with the permission of the Trustees, I

3)The Trustees shallp if required by s sublscriberp cnee
but net more than once in 3 gear, infrom the subscriber of the
total amount standing to his credit in the funé at the end the
last month forwhich his account has been written of. :

31, RS OF THE TRUST ALTER RBGUL, NS

(2) It will be obligastory on the part of the“.frrust to amend
the provident fund regulations ete,,if at any gime 4n future,
any Cefects are detected or pdinted cut in the approved rsgulatic
ar any other amendments that may be considered |necessary by the
Truet/Government in futurse,. X

|I.
¥
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:‘.;:n-:i. <“ht mottapr fh-i1 = elzprdd 4 e £oG o
Conmissioner whaga - w0 t=iny shall Bz fins),
EROTENDION AGHINST ATTACHMENT
1) rths amounn 2tafing to the erecit of 2oy membar in
the fund {5r s=v exemnted stployes o a providene fun) zhall n ¢
in any way ba topabie of being assidned or charge and shall nge
bo lizhble to sttachmont uncer any J=cree or order of =0¥ oourt
in respecbk of ary wobt ar liablilivy incur:ed_hy member{os the
axemiad emelovsye)nad neither the oEficial assignee appe intos
DNCEr the Presidancy Tawas invelvenoy ACE, 1905 (30 of 1909)
Bor eny receivir sppointed undes the Prévetentiag Insclvency
ACE,1020(5 o 192{)?5?‘15}1 be antities CC,or have nv olaim
S0 ALy 2uSh aroants,

© -Z2)any smount Etonling to the credit of a membar dn thg

fund ot SE an excopted emlovee in A orovicent fund st *he time af
hiz Cuath ard pay-ide oy his nominee ander phe 2825 T fnat
ragulations of the provident fapd shall subject t. any Joeduction
authisised Lo the gaid SChome ar regalations, wvest in the nominee

=

=nd sha!l b= free Fpom 8¥ S2bT mr jeher 1iapl it ity incurree By Hhi
dogense § oz ke nepinee pefore ths “eseh of tha member G mhe
CHEMGLES emelSyae,

31, ToaNsELh OF ACDOUNT
Wheo = Subscriber 1eavesthe service of the Cnrpcration
=ad take Uy employment in =nother f3etory sr Gstenlishmont to whict
the srvisicns of the aoe apelles and gives potice +- that effuet
Ehe transfer of his act=unt shatl be effected &o the Factery op
&stablishin=nt where he takes Up employment, in caze that is
exmptad a3 €2 the R&gional Frovident Fund Commissionesr in cmsca
that Iz unuxemptod,
3é. BxrEvcsz
ATl

L5,
[

Aises In conneotisn with admintstration and m=fn.

tenance of Provident Funs Attount unfer these regulatinps shall
be bBome v phe Corporation,

38, Mme
Thas~ tegulations shall =iso apely to bhe
of the Suzriration whe el the cimg o7 indtisy
3 £l ernaklisis! uncer -n: L
| i EnElier mrwd
i

. ¥t Trust:es are oloces: 7 fre Board
Starts funccicnsng, il the POWUCeS vasted by Lhose rvpulstioneg in
the Trustsss shall ke Cxrercised, by the Gener=l Mppogorc o afny S
efiiger noniasted by him, Furrher betwoon 30kh Apedl, (939 ng
Unitil suca cime the Trusteos stare fum:ti:-ning,.-jzl Ta dzaz by
the General Manager op his nominee in cannection wis)
Afministratisn of the Fund shall ke desped £ Nave bsen Zona by th.
Trustees and shall not ke cadien in cuesticn by the Toustecs,
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37, DISSOLUTION QF THE B
Upsn the winding up of the fund, the zmount staniing to
the oredit of the member in provident Pund shall e dzalt with

attord.ng To the direction: of the Regioral Provident Func
Commissionar,

38, RULFS NOT qﬁgxpmsw LRCY moED —_—

in the Tl nicH = oT eXpress rovided hare
tha provislang g%rihgng-uplg;iaes Prbe{g.unty!gnﬁ Schame,1952
will Eaply. The terms which have not been defined hecuin shall
have the same meAging as have been assioned in the Employees:
Provicent Funds ant Family pension Fund Act,1962 and the
goheme Iragped thereundar,

39. COMSLIANCE OF FAMILY PENS ION '

The ccmpliance of the Family Pension Scheme, 1971 will be
made as per prvisicns of the aforesaid sheme in respect pf the

Elgﬁeﬁhgﬂﬁ:}tleﬂ ts and required tc become the members r.:f the
an, THE BMPLO 25 ‘DEROS T CED TNSURAN HEME S7E F

The employees Deposit Linked Dneurance Scheme, 1976 |as
framed under the Bmployees Provident Fund and Misc,provisions

ACE, 1952,will be applicable tc the membsr of the D.T.0. .
Employees Provident Fund, ;

41._AUD : |
-the Fund shall be get audited every ar

"By the auditor to ba appointed by the Trustees and a certificd

copy of the balance sheet shall be submitted to the Regional
Provident Pund Commissicner,
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.GEFICE OF T#HE HEGIDNAL--PROV IDENT FUND COMMISS TONEA
11/10, SADHU VASWANI MARS: NEW DELKE I-10005,

MOST DWEp it

REGISTEidn/1.D,
Mo 2/00 ~17 (Bxempt4d) /8007 Datads Ben Augu=s,T0
o) g
Tha Seacretary,
DTC Brployucs provident Fund Trust,
Dulhi Trensmort Carparaticn,
I.E'Batsto,
New Deihi.
Subjecti-Puncticaing of Provident Fund Trust sapa
Amentment of PFrovilent Fund Ralecs of
Delhi Trensport Corparation Regarding,

E&Z3  ° Your Lettor No. ACT/ERF/Regulat lcns/79/343
dated the 24¢h Pab, ,1379,
B/sir .
The provident Pund iules submitted by your have been
examined snd « 1t iz founé that sume of the clanses in rules

are not in confimity with the provisions lias dowyn under
the Uﬂplogeeaan?m!?iﬁent Funds & Mise, Provisions Aot 1952,
Howsever, the rules submibted vids your lstter unber re{agehoe
1s hereby provisionally approved subjeat toc the amedments
adéitions of the following clauses., Tha newly formed Trust
iz alst allowed to Operato Provident Fund Rules with subject
o amencments/adiitions as under;

Milz 2(v4)  sThe word "Bploysa® has nat besn def nev
Der previaliins =f Section i)t Ekhe
'Smployeos 'Provident munde £ visg,
Provaicrdions Aek, 1953, v

Rul=2{vii) (¢) The *ollowing explanatory nore 's reguiced
e o be =f3e@ in this regulski n:

Explangtions -"An apprentice TEANs a persune who, according
to :ngpcartified 3ﬁanﬂiflg orders applicable
E2 tha factory or sstablishment, is an
Apprentice,or who has Geolared to be an
apprentice by the suthority specifisd in
this behslf by the Appropriaste Gavernmait,
Sule 13(=) 3 at the end aof this requbation, the £5llowing
; weIT3. “arc required t5 be addad;

- =fier obtaining permission dn writing from
= ) the Regional Provident Fund Comrdtsianor.
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M| In the £ifth [ina afzar the wout =zacurities the
following to bLe added by replacing mre wor
D=r gnbkern issusd kv Shis Sove. ;
'Strictly =35 per pattern of investmeni Laid down
by the vz v £ India from tive to time';

2y The following provisispns sre Toguircd o bo ine
corporated the rules;

(z) The Bmployees'Deposit Linked Insurance Schema®

(r) Arbitrationznvles regseding Acbltratiza vizp, in
the case of any cisputs arises as te thes meaning or
egplicabilit? or interpretstion or rulss in between
the membar and the employer, tho mattor shall be
referred to the Rogional Drovident Fund Commigsisner,
whose decision shsll be f£inal and binding on Hoth
the partiss: aneé

€=)] uditsRules providing acdit of asCounts overy year

% ab Auditor ané certified cocpy of Balance Sheet
ragquired ta be submitted ts the Reglenzl provifent
Pund Commissioner,

3, The sbove dlscrepanci-s have alraafy Leon intimated 1

the Corpcration vide this sffice letter NC.E/DL/171(Exemped)/

7441 dated the 16th Arpil,1977. The Corporaticnn has alss e

zgreed to amend certain previsions keeping in view the aBove -

8aid discrepancie vide their lettur No,AdmI.5(41)/77 datdd

0.5,77. In this mgﬁd, a meeting was dso beld in the =~£fice
of the Regi nal provident Fund Commiss ioner,Delhi on 9,11,77
to discusi the Vi proposed smencments in the draft D.T.C,
(E.F. Pnl- Regulations and eertain decision hasz been arrived at,
But it is regretted to yoin* put that inspite of the fact,the
Managamen= have fziled ta act upcn the decisisn arrived at and
agreed vide lecter dsted 39.5.1977 and now sn ~ttemot is be ingwka
mada 28 f the matie: was pehding with thas osiace,

4, You are,thersfore, roquested =y carrv sut shava
amendments/additlons and forwgrd yvour Provident FPund Rules amend
as above at sn eariy date in order te avoid any legal complice
aticas and for the larger interest o the emsloyees .,

5. FPlesse ackncwledge the regeipt of this lstter,

Yours failthfully,

S0
(S.K. RASTOG )
Copy to HEG IONAL PROV IDENT FUND COMMISS IONER
I. The Gernal Mensgoer,Celh! Transport Corporaticn, 1.P. Estate,
Nuw Delhi for information,

2. The provident Pund Inspector GradeI(Shr: S, viskwanthan).
He is requeeted to visit the establishmeni and to submit
a detailled report as axsed far vide offica Memo, Gated 22,6,79;
This may plezse be treasted &% Most Urgent,

! !!! Yo adyi~
for Regional Provicent Fend commisdioner,

Prsemenan e
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FORM CF NOMIFATION PAPER
(SEL LBECULATION No.4)

Hzme of ths Aranch/Canzrtment

I heredy nominace Shri Dasign 2aNa,

(name of che emoloyees candidate with his
roirriZent Pund afz Ho.)

28 = ceandidats for election to tha Board of Trustesg,
lsigha‘turﬁ of the progoscr
with nis provident Fund
a/c No, B.XNo,

Datad Design Unic

Adfiress

i hppeby declarc that I agree to this nominatiun

(Bign=tura of candidate
: ¥nit

Dateds= Aédress

Attested byil)
()

(to bz signed by the membors ~f the
Provident punad)

Certificaty of deldvery

This nomination paser was delivered tc me =t 1w
ofEfice on oy the candidsta/proposser.

Emplaver

P "

b 07
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LELHT TRAXSPONT CORFOMNTION
FROVIGENT FUME JBGULAT IDHZ

JECLARKT TOF ANT “ORITTIN FOF
PALYHIADHS 10(IIT)

T - TRl Baas,
LA - i S e ——
(in bleck capitzls) ~{if any]
2, s
. 18 nﬂligi¢ﬂ
4, Fathsso's Name
5, Husband's [amo

{for married women anly)

. Marrital Status
{(whether wamarried,marricd,wifow or widewer)
7. Date of birth day Montii Year .
(wWhere exaat partisulaors aré nos availlaule .eggmximate
age maiy bo indicated in consulaticn with the Madieal
pfficer of the Corporation.)
8. Permanant address. Village Thana Taluk/sun-divsisn

— Paat Qtfice Bistrict
Statae

i)

I declare that I heve not previously bezn z mermber of the
Bmployecs 'Frovident Pun? an® I herchby nominste the person{s]mq—
tisned below to recelive the amunt standing to my credit in the
Fund, in the svent of my death befare th2 amount hes become pay-
able,or navinc beecoms payable Nas not keen paid and direct that .
the s53ld smocunt shall ge cdistributsd aveng Ehe said persons in

the manner shown belcw against thedlr namesg-

Name and afdre-=  Worinege! Filed-Shl amount of shara SF

of the nominse relaticnshins nomine: #A-coumilat:iens in the |,

or nmomineas with &' —eptas Tund tu be paid to
3L hullanse

1 2 3 1

I hereby cirzct th-t ip rh= evedk =f m resth during the '
monority or oy chove named nominse The person whose p-articular}-..
are given pbelow shall ba desmad to be ths guardian of the minor'
nominea for the purposes of che Delni Transport Corporation !
Employeas Provident Fund,

Hame and aoe of the Relationshl of the guardian
address of the guardisn with the pember

S 2 3

1. Coartififed that I have oo family Az wefined in pars 2 of XIT
of the Delhi Trasnsport Corporation Provident Fund Regulmtions
and shoold I acguire a Tamliy hercaSter kha shoave nomination
should be deemed as cancel lud.
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DELHI TRANSFORT COREQRATICN
(A GOVRANMENT OF TNDIA UNDERTAK DNG)
I.7,BSTATE 1 NEV DELHI

UELHI TRAL-PORT CORTOLAT ION EMELOYTES
ERQVILENT FiOD
Flutifne i 1045v) and (vi)

¥ 3 hersay cancel the nominaticn made by me

DIAViolsly 35 regs=ros vhs Cispaszl In the event of ¥ degth,of
the ampunt standing to my crecit in tho Emplovess Prowridspt
Fund and hereby nominate ths person(s) mentioned below to rooe lve
the amount stending = my credit in the Fund, in the ovent of my
death befuore that amount has beccme payable,or having becomo "
payebls has aot been pald and dircect 4hat the =aid amount shall ©
be digtributed among the said persons in the manner show bulowy

agalinst thelr name;-
Name ang Nomineo &s age of the amount or share of

address of relationship nomines zccumulaticns in tha
the nominca with the fund to pald to esech
ar wminses, membe r n--;minais
1 2 3
<. L Nereby dlrect That In Lhe event of my Jdeath coring ohe
minority of my above named nomineo, the perscn whose particulars
are given below shall-bz deamed tn be the tuardfan -f the minor
ncminea for the cgumasea of the Delhi Transport Gorporation

Imrployces gmvi et Fungd Rgﬁélatiam.

:\‘.rg_na and adcdresas 20€ o = RelationshIy oF The Quars i 8
£ tho ardian guazrdian with them

1—_u —"E-"—"— 3—_ . =

1, Certifisg@ that 3 Rave no family =z felinud In omca 2 50 Ehe
Lelhi Transport Corporation Bmployics Trova'on: coid Hdegul atdon
ard should I acquire o family hoceaftor «ha L o gamiastdinn
grould be dAzemed .3 eospewl lod,

2, Cartified Lthat my father/mother is dependane BpCGn Mo,

Signature of left/right hand thunt
Improssion of pemser(design,
~ata 19 B.Nol

Certified that the abavy ducl sration has secen gsigned/thums
impressed befsre me by erployad in

x Cg;'ﬂ §e. of the 'Factory *Signature of the employer or othar
e authorised cificer of Factors/3stablishm.

= vate 19 3

Wamz and address of f-ctory/Establ Ishmunt or its Storp.
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Certifid?-that my father/mother is dsperc=at upon e,

fl‘I:-

Signature of left/right hang
thumb impress of the member
thumb impressici . e mesbor

Design _E o,

Certified that above declaratisn has Seen signed/thomb irpress

by Shod/shrimati

employed in this Corporsticzn befnre ar af

He/she has resd the entires
the entries have been resd -ver = him/har by me

Signature af the enployer
of other authorised nfficer,

PEsignetion

Hame znd address of the factory/
establ ishment o Stamp thereof,
Dateds

. **This column should be £i1led in 50 as
- to eover the whole amount that may
Stand to the eredit of che member in
the fund =4 any time,

Left hand thumb impression in case of
illiterate male member and right hand
thumb impression by illiterate female
member.

Vv ek e R
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SELHT Toan TRANSoRT AUTHORITY
D.R.T;A.(CENDITIGNS oF 5PFOINTMENT & SERVIcE) REGULATICNS
135

. In SXrecise of the pyoere conferreg by sub Sectinp
Gl),regd with Clause {c) of sun S€Ction(2)of sy,
Se&cticn 53 OF the Lelhi poag Transport Authoraty act
3 ad Eransport Authority
with Drevicug Sancticr f the Centray Governmen herepy
Makes the following reguleticns, Namelye.

L. Shore title Commencement and applicatisn_ (i)
g ) ey o

"Pa Called the Delhi Roag Transpors
* Appcintment Md Servicea)

forece with effect from

2, in;tionsgulh these T®Qulationg Unless the
Conteaxy: Otherwige Tequires, . e
a} “Authority" Means the Delhi Road Transpore Authority.

(1) “REQuL@r“_employee_means 2 embloyes 5iye,
B -7 Casual 5 a temporary EMployee, whao
holgg len op 2 Permanent DpoOst Santionag
by the Delhi Road Transpore Authority.
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(4) Hours of duty shall be as laid down in rtgnding
orders issued by the General Manager from time to time,

4. Classification - £ employee:-(1)For the surpose
2T thest regulations, unless otherwiss specifie?c ail
employecs under the Authority shall be classified as
follows:- .

(a) Class I~ Civil Engineer.

(b) Class IT - aAssistant General Manager(Administratisn),
Assistant Engineers, Publicity Officer, Assistant ..
General Manager(Traffic, aAssistant Store Officer, Medical
Officer secretary to General Manager, Works  Manager
and Technical advisgr, Traffic Superintendent(Head
Quzrters & Operation), Stores officer, personnel Officer,
Statistical Officer, Accounts ofificer Labour cfficer,
Assistant Perscnnel Officer, Assistant wWorks Manager,
Labour Welfare Officer,

(c) Class III(i)Ministerials- Office Superintendant,
Accountant, Cost Accountant,Assistant-inncharge,
Clerks, sStenographers, Typists, Compounder,

Cashiers Aasistamt Cashiers,Store Keeper. S

Watch and Ward Inspector, Head Draftsman,
Translator, Motor Cycle Messenger, Draftsman,
Section officers,

i - ffice troller,Traffic staff
L %gggg&é%gr,TE&SPECtOS?ﬁEpO%t Sﬁpegviscr, Chief ~
Traffice Inspector, Traffic Inspectors, Traffic )
Ticket Examiners, Time Keepers, J:b Keepers, ‘
Conductors, Box Makers, Drivers,

(1ii) Workshop - Foreman, Assistant Foreman, Workshop
RAIBIELER S o P IREBERT s KIPEER HOrkg Ass tstant,

Note:- Without prejudice to the Classification
laid down above, a Seéperate internal classificaticn My be
adopted so far as the workshop staff is concerned in
accordance with the provisions of industrial Employment
Standing QOrders Act, 1947,

(d) Class V- Daftry, peon, Chowkidar, Waterman.

Sweeper, Mazdoor, Semi-skilled and Un-skilled
Labour,

Nore;-The conditions of service of ¢ mployeses on
deputation will be such as may be laid down in their terms

of deputation as approved by the Delhi Road Transport
Authoothay, b

5, Recruitmenti=subjert to the condition that
neither a person disqualified uncder section 17 of the
Delhi Road Transport Authority Act, 1950 nor an employee
of the Authority dismissed from service for.misconduct
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_»v the Authority, nor an employee cf the Central&

1.

state Government who -has besn debarred from employment
in any Sovernment Cepartment, shall be taken into

‘employment and lurther subject to such standing Crders

as may be framed =y the General Manager, with the approval
of +the Delhi Xcad Transport duthority regarding age,

“acad=mic snd =echniszl qualificaticn, physical fitness,

e e T T SR

trade tests, procedure for invitation of applicaticns

(namely by advertiszrents in any other may), appcintments

“ - against sanctioned pogta. whether by promdtion of

by direct recruitmernt shall ba mace strictly con merits.
In dstcrmining the mzrits or €andidates for purpces,

.  of promotions, considcrstion shallbe given to scrvice
‘records. and scniority inaddditicon to his gqualifications,
. Wheniappointments are proposed to be filled by direct

racruitment wmployees of the Delhi Road Transport

_Authority.shall be eligible to complete for them,

‘2,(a) selection to Class III and IV posts will he
made by a departmental Committee consisting of the
General Manager -and/or the Assistant General Manager
(administratien), the cChief accounts Officer md the

- respectivs Departmental Heads., When any of them is

e

b
/ .

not avallable or otherwise engaged he will nominate
the .senior most available officer of his department
to represent him on the Committee,
- (b) selection tn Class II posts will be made by
2 Committee consisting ofi-

-

(1) Deputy Secretary, Ministry of Finance and

.. Member,Delhi Road Transport authority.

(ii) The representative of the Ministry of
Transport(Member, Delhi Road Transport
Authority)

(1i1) A non- official memsber of the Authority
- . nominated by the Chairman,

\(‘ﬂh) General Manager, v

HMote 1, The- Chairman of the Authcrity may attend

anv meeting 1if he considers necessary.

o (2) The selection Committee mygy with the permi-
ssidn of the C hairman, associate w ith intself and Perscn
whose assistance or advice it may consider nccessary in
the selention of technical personnel,

. (3) Temporary vacancies may be filled by the
General Manager in accordance with the poweres delegated
to him in this respect in the regulations governing
such delsgation, 5 G

6, The appointment Authority £or the different

_eclasses of employees 1s indicated below:=-

Class I and Class II~ Delhi Road Transpcrt
aAuthority, 1]




V33

2\3a=

Class IITI & IV - General Manager.

3 Fah

(1) Probaticns-all appecintments shall be &
prokation for a period ~f one year, The period of
may be extended by the Appointing Autherity in the <ase of
n particular individual if the Appointing thority considers
it n.o.ssory for ross-ons ot idh should be recorded provided
that in no case shall the pericd
vears.s

of probation excesd two

(2) Confirmationg-aft.r the satisfactory completion
-f the perizd of probation in a post an employee who is found
fit for confirmation may be confirmed in that post
provided that post is included in the sanctioned
permanent establishment of the Delhi Road Transport Authority.
&ll confirm=ti ns will be mede by the Appodrmting
aAuthority,

8. Record of service:-Record of service of every
employee of the Authority shall be maintained in the manner
prescribed by the Authority. The date of birth shown in
the Record of Service shall be that recorded in the
Matericulation Certificate or an equivalent as may be
prescribed by the Delhi ® oad Transport Authority in the case
of those who have not passed the Matriculation Examination.
Tn other cases the date of birth shall be proved by

documentary evidance to the satisfaction of the Appointment
Authority.

Seniority in a grade shall be from the date of
app cintment in that grade. when persons in a particular
grade are appointed on the same date their relative

seniority shall be determined and notified by the appointing
authority.

In the case of employecs taken over for the G.¥.I.T.
company & the D.T.S seniority in their existing grades whall
hWe detzrmined & ne*’” © 0 © TRt authority.

9., Termination cf Services-(a)Excepts as otherwise
specified in the appointment orders, the services of
an emplcyee of the authority may be terminated without any
notice or pay in lieu of notices-

(i) During the period of probation and without
assigning any reasons thereof,

(ii) Por misconduct,

(iii) .cn the completion of specific period of
appo intment.

(iv) In the case of employees engaged on contract
for a ppecific period, on the expriation of

such pericd in accordance with the terma of
appointment,

(b) where the termination is made due to reductiocn

of establishment or in circumstances ether than those men-
ticned at (a)above, one month notice or pay in lisu
therecof will be given to all catcgories cf employees.

*”Q"‘

d— lo—
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{e) where a regular/temprary. employee wishes to
resiogn £rom his post under the Authority he shall give
three/one month's notice in writing or pay in lieu tcrecf
ts fhe authority provided that in special cases, the
Gernzral Manager may relax, at his discretion, the
conlition regarding the perisd of notice of resignati:n
Jr pry in li=su thereof,

10, Rotirement:-Employees of the Authority will
i retired on attaining the age of 58 ycars provided their
zarvices aro not ctherwise terminated earlier,

)
G

But the authority may, at its discretion, authoriss,
by 2 general or spccial order md subjaect t. such conditions
as it mav specify the retention in service of anv cmployee
£ class of employecs upto the age of 60 years. (The

Any employee may be retired by the authority pro-
maturely before attaining the age «f 58 to B0 25 the case
may e on mediecal grounds,

11. Pay and allcwances:=(1)The pay and allow=znces
of the employees will be governed by the Lelhi Road Transpart
authority (sclaes of pay Regulations) 1950 issued by the
Authority in notification No.PSP-7/50 dated Ist July 1950
‘as amended from time to time and/or by the tcrms of their
contracts, if any.

(8) Incrementss;-Increments will be drawn annualy
or bianually 35 the case Mmay be subject to any srder
the contrary in specific cases. 1In the case aor Employees
officiating in higher sts increments in the higher post
will be postponcd by tﬁg period ¢f leawve, other than
Casual Leave,

/12, Travelling Allowance:-(1)Nc travelling allo
wance shall be p=aid for journcys within the limits £ the
sphere of operation oI the Delhi Transport Service
Speclal cases, if anv, will be dealt with or merits,

. (2) For journey- mn duty beyond thc limits ~f +hc
spehere of operaticn of the Delhi Transpert Sarvice
Travelling Allowance shall he paid according oo F.R.&.5.R.

. 13. overtime:-(1)Lrivers, Conductom,, Lox makers
time keepers, travelling ticket cxaminers employed on duty
with the prior sanctien of traffic superintenedent for more
‘than 8 hours on any day or for more than 48 hours excldsive
6f Rest period in any may be paid, in respect of the wwver-
‘time work, an overtime allcwance equal to 1¥2 times the
biasic pay of the individual cconcerned.,

(ii) In respect of the staff which come under the
purview of the Factories Act, 1948 overtime work will be
pald as provided under that act,




~\B 3"

14, Holidays and Leave:-(l] for the puipose of
this clause the Delhi Road Transport Authority employees

are broadly classsified under the following groupss-

Group I - W orkshop staff(.xcluding Zaily rated
staff; skillsd, semi-skilled and un=
skilled labour excluding cleriecal
; -—visory but lnzololing the
clerie=-l =znd stores st=ff =ttached to
the workshops.

Group II - Opsrational staff excluding daily
rated staff.

Group III - Staff not falling under groups I & II.

(2} weekly Holid=zys:~ (1) staff in group III may
ordinarily be given holidays or sundays, provided that if
such an employee is called upon work on Sunday, he may
be subsiquently given a day's compensatory leave. Such
compensatory leave may either be granted in conjunction -
with pther hilidays and may either be prefixed and affixed
téSHGEidays but may not be both prefixed and affixed
to holidays and combined with casual leave or other
regular leave,

(i1i) The staff of group I and IT shall Be given a

day off in a week by turns according to their duties,
If the off day cennot be availed of by the employee ' in
the interest of service, he may subsequentlg_mbe given
a day's coipensatory leave subject to the 1 itation

applicable to group III staff,

(3) Tosotival Holilayss~ (i) staff under GroupIIT
are entdtled o all festival holidavs declared under the
Negntiahle Ingtrum-~-' - : :

(ii) (a) staff under Groups I and ITI are entitled
te a maximum of 10 paid festival holidays in a year as
may be decided by the General Mainager,

(b) where a Festical Bolidays cannot be availed
of by an employee in the interest of service he may be
given a day's compensatory leave for each holiday un=
availed of subjecg to the limitation mentioned in sub
clause (2) (i) =bove,

(4) Unavailed period of Festival Holidays, weekly
holidays and off days will lapse at the end of the )
calender year, ; :

(5) casual Leawe:~ (a) 15 days casual leave in
the case of clerical and Supervisory staff and 10 days
casual leave in the case of other categories in a

calender vear on full pP3¥' may be granted, Not more
than 7 days’casual leave shall ordinafily be granted
at one time. Casual Leave cannot be combined with any
other leave and will not be carried over from year to
another, " It shall 1ot be igranted so as to cause an
evasion of normal rtles wegardings.-

.
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Cati: uz. r=ckpning allowance, ”
2} zhenze of office,

A

3

iocommenczment and end of leave.

= iJV ro = s 3 % < £ inc
ey ) 1@§iﬁf “0 duty or extending of term of anv
¥ 1 I_‘ht?hgrant of casual leave will be at the
EEEL ST e 2l Manager or the offi
: ? lager r tficer wh
this behalf, =y ths Egnega?
i-inCci3s & 32 serviie,

(6) Earned Leave:-(a)Fifteen days =arned leave
in a year shzll be admissible to all catzgories cf stsff
{mthar than clericalaad superviseory and these governed
by the Factories Act, 1948 provided that an emplovee
will ceas=® toc earn such leave when the earned lesave due
amounts *to sixty days.

(b) Glerical and Supervisory staff will be entitled
tc esrned leave egual to 1/€1th of the period of duty and
will cease to earn such leave when -the earnsd leave due
amount to 120 days.

() Those governed by the Factories Act,1948 will %

be given leave with wages is. accordance with i
N the provisions of Chaper VIII of that Act. K
Pommeng ¥ as amended from time to time,

(dy~L.eave admissible for service for a part of &
yvear will be caltwmlated pro-rata.

(e) The grant of. carned leave will be at the
discretion of the General Manager or the 0fficer who may
'be delegated powerrs in this beshalf by the General Manager

and subject to the exignencies of the service,

(£) No earned leave will bs admissible during ~r
for the period of probaticn.
; (7) sick Lesves~Cn preducticn -
cartificstes from a ra¢
: chor spacified bw t!
ve on tull pey for eve: 3 5
service will be graried Lo all Cstegdorics o
of the Un taking lIsncluding the clurleasl =z
Staff, attached to tus workshop excephting o

* and Supsrvisory staff,

In the case of clerical and superviscry staff sick
leave may be granted if three is no earned leave at the
credit of the emplcyees concerned, Such
leave shall be on half average pay as calculated in
Bub-clause(lil)below and limited to 6 months at a time
.and maximum of 15 months in whole service.

Amended vide (8)Injury Leave:-Injury leave may bes granted to
U.0. No. an employse of Group I & II who is injued in circum-
12 dated -

1.4.1975
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stances which would give zise to 2 Jooil for compei

;ati r the Workmaa's Compensat: net, The pe:r iod

Y, & .+ pe certifad by a registered
stmp moscifisd by the General

s 5 £3 R watits for =

injurfor injuries sustalned at & = -ime proyided Eurtcher
that 1~-ve ==y snall - T < 4he camoutn of compenszatio
payadle Ww.uss <he ACE excepc under tns special orgers
of the Authority.

=

#(9) Maternity Leave:~(ala | ¢ employee maj

- be granted Maternity Leave for o perisd of 90 days fuom
the date of its commencenent ir all cages., ouring such

period, she shall be paid leave salary agual to the pay

drawn immediately bzfore sroamadine 01 1eave (amended

Weesf. 1.1.77)

(* amended vide cffice order No,33 dated 28,9.1979)

{(b) Maternity Leave - also be granted in cas
of miscarriage,abortion and induced abo:rticn,subject
ta the conditions thabts:-

(i) The leave does not =xceed sir weeks; and

(ii) the application for/the lesve is supported
by a medical czrtificate.

(c) Maternity leasv.: mei L& Coi. o v 5o 5B
of any other kind for & serind not sxceeding 60 days
applie for ih continuation of !atol v Leave without
production of Medical Cercificate. {2mended WaBeEe
12,998}

, (@) Leave in further Centunuatic: of leave granted
under clause (c)above m may be granted on production of
3 met._cal certifisate fo. the illn=ss oi the female
employee. Such leave may also be crentad in case of
illness of newl_ born bsbw svbizct o ~he production
of Moild = that -.. --..3ition
of théfalli - Bt e ot - H s v = s personal attention
and that her presence hy the babvis side is absolutely
necessary (Ameccsd w.e.l, 12594 1B«

imes trelllec o - e

il
=1

€c) Materniiy leave shall not he debited to the
leave account, (Amanded @ t, 24.,12.74).

(10) Fxtraordinary lesve without pay may be
granted to an emploves in spnrcial ciroumstancess -

(i) when no other les7s i3 a

sérnissible, or
(ii)when other leave is acrmicsible, but the
employee concernec appl ze in writing for the

grant of extraordinazy le:

(b) The duration of extraordinary lezve shall not
ordinarily excead thres months or =2nv gae occasion. In
exceptidnal cases; it may be exte.fed to eighteen months
ubject to such conditicns a3 the Puthority may be

or special orders prescribec only when the
employee concerned is uaérr-ge ing treatwent fori-




‘&mount admissible, remains absent from duty for =20V

sperculosis in a recogn ised
e

sroilsos of any other part of the body
oA 1ified tuberculosis-specialist, or
{41ii)1 prosy in 3 recognised leprosy instituticn
v = specizlist in laprosy recogn ised as sumh
Ly ns State administrative Madicsl officer
c

Hote 1 - The  concess ion of extraordinary leave

een months will be admissible aluo to an
ploveg, who for want of sccommodation in =ny reco-

{2~G sonatorin at or ear the place of his duty

ived treatment at his residences under a tubsrcu-
specialist recognized as suchi by the State
istrztive Medical officer-concerned and produces
riricate signed by that specialist to the effect

ne is under his treatment and that he has reasonable
es of rccovery on the expiry of the leave

liotes 2 - The concession of extraordinary leave

-upto eightsen months under this clause will he admissible

cnly to t ose empldyees, who have been in continuous
s=rvice of tne Authority for a pericd axceading one ¥&aL.

(¢) where an employee fails to resume duty on the
expilry of the max imuam period of extraorcinary leave dgrain-
ted +to him or where such an emploYee, who is grantec a
1 esser amount of extraordinary 1eave,than the mas

pericd which together with the extraordinzary leave
granted exceeds the 1imit upto which he could have been
granted such leave under clause (b) he shall he dzeamed
tc nave resigned his appo intment snd shall, accorc
caass to be 1in t.e employment of the authority.

({d) The officer empowered o grant lezve may

commute retrospectively pericds of absence without
1

amwve into extraordinary leave.
wﬁnnggtwithstanding anything contained in sub clause
R Q=) axtra-ordinary leave may be granted
in excess ot the 1imit of three months to
an emploves who iz in receipt of Aisablement
or sickness benedit fxrom the Employees’
State Insurance Corporation, % order to
allow him a total period of B months absence
from duty."

10(ay study Leavei-(a)Study leave will be
graated subjeckt tO ex igencies of service to permanent
employees only, who like to prosecute studies eithor
ip tndia or abroad provided that such stedies either
acqulsition of additional xnowledge thereby are in
some way or other peneficizl to the Undertaking.




- R

(b) Such leave will be granted uptc a maziuum pericd
of 18 montas trating the pericd as leave withou pay
except the period for which earned leave is due and to
that extent only., Bach casew ill be decided on its
marits oy the Sencrzl Manzger(T).

(e) The grant cf s=ud - leave will be at the dis=
crecion of the Gemeral manager(Transport)and wnile
granting the same he may stipulate that the employee
concerned shall serve the Undertaking for a period that
he may specify and failing to do so, pay the penality
that may be prescribed by him, Adeguate guarantees
should ke taken for this purposes

This will take effect from B8.3.60 and is not
applicable to the employees of the Tramways Diwision

(11) Leave Salary:- An employee on earned lsave
under the Factories Act, 1948 or sick leave or maternity
leave will be entitled to leave salary, egqual to greater
of the amounts specified belwo:-

(a) the substamtice pay on the day before the
leave commences or

(b) the average monthly pay earned during the
12 complete months preceding the month in
which leave commences.

Special Casual Leave

(i) Sppcial Casual Leave not exceeding 6 working
days to male employees whe undergo sterilisation
operation (Vasectomw). This concéssion
will also be »dmissible if the starlisation
operation(Vasectems) is undergone fer the
second time, subject to medical certification
that the fir=% --~ration was failure and the
second operatilon was actually perfomed;

(ii)Special Casual Leave not exceeding 14 working days

to female employees who undergo non-

puerperal tubectomy operation., This conrcession
will alsc be admissible if a female employee
who undergoes non-puerperal tubectomy operation
for the second time in the event of failure of
the first one, subject to medical certification
that first operation being failure, the second
one was actually performed, No special casual
leave will be admissible in cases where non-
puerperal tubactomy operation is performed
w-ithin 2-5 days after the delivery;

(iii) one day's special casual leave to such femsle
. employees as have had IUCD dnsertions;

(iv) Further special casual leave upto 7 days to
male employees whose wives undergo non- '
puerperal tubectomy operation subject to the




{vi)

& KAN

-\\o-

o liesisg af medicél certificate from the
rwm - oann porformed operation to the effect

i presenca of the emploves is assential
Lo prricd of leave to diook =fter the wife

. n2r convalescence aftsr operatian;

+_ial @Casual Leave to cover the peripd for
#hich an emploves -is hodpitalised for a post-
upuretion complication as-a result of hav&ng
undsryons sterilisation operation on _preductien

cf g certificste from the concerned hOSplual
zuthority/authorised medical attendant;

S pecial Casual Leave upto 3 pericd of 21 ays
or actual-period of hospitalisation, whichever
is less, duly certified by the authorised med-
Czl attendant to the employees who undérgo
EQCanalisation operation and are unmarrisd or
have less that twe children or under sterili-
sation operation for substantiz}l reasc ns,sub]LC'
te the follewing conditionsy-

(2) The operation has been performed in a!
Nospital, medical college/instituion
where facilities for recanliszticn are
available a5 per list compiled by tha
Mlni,try of Heglth, Government of Indi:

HH

as amznded from time to Lt and
(b) Thé-raquest for grant of av:icizl casual
leave is suppo:ﬁad Ey 5 medical certificate
from the doctar whe performed the operation
. to the effect that hospitalisation of the
employee for the period stipulated therein
was ‘essential for cperation and post opera-
ticnal recovary.

Speeil Cssual Leave as admissible above will nct
be allowed to be combinaed with casual teave as well
‘as with regular lsave =zt one tire(d.s., it can
either be combined with casual-l=svz or with
regular leasve);

(viii)sundays and closed holidays intervening in &

(4%

period of special casual lezve are to ke tshen
into account while calculating leave pericd;

Prefixing of regular leave to spucial casual
leave is .also not admissible .,
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(%) The employses cut of the continency pald stsff
including work charged staff in whole time
employment (not merly part-time) fir a3t leas:
three months bafore undergoing sterilisatios
> iz »r IUCD insertion t likely to

ployment for st least & months
: s S i e 2 full wages foo
per] Xceeding sixX working days to a
m=le empigyce undergoing vasectomy operation
for a period ncot exceeding 14 working Says
female emgloye.s undecgoing non-puerparal
tubactomy cpeération and for cne dasy te femsi=
employee undergcing IUCD insertion.

5
=)

(12) No lezve can be claimed as of right, when
the exignecnics of the service so reguire the authority
competsnt to grant leave may in his discretidn rzfuss or
revcke lesave of any discription,

(13} &ll leave at the credit of an employee s:izll
lapse on the date of retirement cor termination of service
but earned leave applied for in writing durigg service
and refused in writing by the authoirity competent to grant
leave in the interest of the Organisation may be granted
subject to a maximum 6 months on retirement or termination of
service except in the case of dismissal or remcval from
sarvice,

(13A)Lé%vm. csalary shall be admissible for the Earned :
Lezave standing to ones credit on retirement/death subject to
a maximum period of 4 months. Leave Salary shall also be
admissible for Refuse Leave under Clause 14(13) of the
Regulations on retirement or termination of service subject
to 3 maximum period of six months, Payment of Leave Salary
will be governed by the rulss applicable Government servants
for payment of leave salary on retirement/death.

15. Conduct, Discipiine and Appeals-(1)Conducts.-
The Delhi Road Transport Authcrity may from time to +ime
issue standing orders governing the concuct of its employees,
A breach of these orders will amount to misconduct.

(1) (a)Suspension pending enguiry or cirminal
investigation etc. the appointing suthority
or any officers delegatedwith powers by
the appointing authority in this behal#
may place an employee under-suspension.

(i) where a @iscipl inary proceeding against
him is contemplated or is pending; or

(ii) where a criminal proceeding against him in
In respeat of wnP offenco is phdefr investigapiow.c
or trikid.

i statement setting out in detzil the reasons
for such suspension shall be supplied to the employee
within z week from the date of suspension.




. oAgnt reasbibe
Dé«i-.h\{ Road I‘rarvsport“*-

to-,a .._ye.r si.,a . in, <& t.l.taé scale

ifig) MVﬁrjﬂtm\pﬂ4OZ: Ehe securlty Or any .cther
; Qugs of ﬁhe .fl.e%qr pakt .of .any pecuniary -
0 _%he Delhi Wgad Transport _
: mﬂig'ritir;--by-.' ¥igency deBault or breach of
_orders. ‘The term, a;uaiary Yoss shall include
Treamiage tolor- IGSS c\nstores .exgressely entrusted

> _;son - ed for cust.od .

,,-J(-!f:iif‘Dismissal f 31 . CPV i
v Transpoz:!:_ SLriee)

b " : 3 i) \\, s
L g isch arge- \ oot
et Eaj of a person during or at the. end of the- p ]

. of probation except whan. such discharge -8R
" t2 any cause which would’ 1ustify rermval f
o . . .service of an employee,-

/
iy, 77 =) of a person sppbinted ctherwise then undef .
e "o -, contract 40 hold & temprary appointment £4r
@ '~ a specified pericd on the expiration ofﬁ
v ; ¢+, ‘pericd _o,f_app_amtrrent or any Extension : x;'eof

. . e
~ot Ai8).of & persan eugaged under contract,  in accore g
. damce with the ‘tefms oi his contracts des not
T amount tc removal witnin the meaning of . th;,/ g
'n-u.e, : _ ) ; #

“#) The uiaciplmary action referred to gbdve
\Ehall be taken by the General Manager cr such othér cfficer
a&.eknw be authorised by-him in this behalf subject to such
¢rdersi or instructions as.may be ‘issued by the Delhi Road
Tranamrr, j_r.gtir_lgniby fmm t.ime to timn. : )
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(c) Without prejudice te the foregoing provisions ao
arder of diomismsal, removal, or any other punishment €xX2ept
<. nsure shall be passed against an choployee of the authority
cther thar an order based on facts before a Criminal Court
unless he has bean informed. in' writing of the grounds on
whack it is propecsed 'tcﬁtaks;actinﬁ'shallibe‘reduceﬂ to de
forii of separate charge or ch-rges which shall be communi-
cated to the person charged and of any other circustances
which it is proposed to take intns consideration in passing
crders on the case, The employee shall be reguired within

o specified time to submit a written reply to the charges
and to state whether he desires to heard in person alsc, ;
It he so desires zad if the competent authority so directs,
an oral enguir: sheall be held, The officer conducting the
enguiry may record facts brought cut in such enguiry and may
utilise then for coming t- .a finding on the truth or cther-
wise or the charge or charges levelled against the sapployee
The Welfare officer if any employed with the authority may
attend such enquiry to watch the interest of the employees
but shall not intervene or obtrude in proceedings at any
Stage. The proceedings shal'l contzin a statement cf the
firding are grounds thereof,

Provided(i) that the provis ons of this sub clause
shall not a ply where the employee concerned has absepnded
or where it is for other reasons impracticable to communi-
catew ith him,

(ii) a1l or any of the provisions of this sub clause
may in exceptionsl cases, %or special and sufficient ree

Gsons to be recorded may be Vaived by the Competent authority'

Cases falling under provision (ii) shall be repsrted to the
Authority, S = E

(d) an Sfplcyee against whom an enquiry is to be held
Tugarding a cas¢ -: _is_nduct Likely to load to the impositi
of pa alty of censure of reprimand including reprimand and
warning may be tried summarily provided that the cemplovee
concerned fs given an opportunity of showing casue as to why
the proposed penalty should not be imposed,

Mo _witness shall be called or éllaned-during such
enquiry. 2 bried record of the allegations and the plea

put forward by the e€mployee should be maintained by the
General Manager, '

(Q)épgeals-Every employee of the Authority shall .
hqve the right to appeaj-within such time and in accordance
with such ters as may be prescribed by the Delhi Road
Transport Atthority against an order of punishment op
penalty passed against him to the next higher outhority,
gfcefg where the order has been passed by the Authority
itself, -'

Where the order of punishment or penalty is passéd
by the General Manager,the appellate authority shall ba

the authority, In Case of difference of o inion amongst
the members of the appellate authority,thepmajority vgew
shall preguasil,
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(..JSQSPEH*.—DI’“ g}-’\r eﬁp].cfvee‘t?iagr suppension will
Ee entitied QL.rﬂ%:j'r :

2 £ vear of gion bsigtence
i lowance 2que 1er=we £ “'iwf? m-\.%"e}}ei%outa ﬁ‘u@ é?.’—aﬁ-ﬁn“
‘he had b€z on leave on haif pay¥ and for-any period
s"bsequeut theret _a‘;-nr’:e cusrters of such an amount,

P“OV:Lci‘f-d that .an. er‘ola}&?ﬂ ‘may be granted in addition

anfc'or'pﬁn'satory al lowance c.4g., dEamess,nouse rent etec.
of which a2 'was in rdceipt-on the date of suspension to such
extentdn’ subject to such conditions as the suspending
au*—h rivy mev direct,
: provided further that the smount of dearness al low ance
lahould not exces=d - gmount ad'nlssj_ble as such con the subsistance

allowance paid from time-tpo timg, '
s (b) wa=n the squngion of an emplovee is hald to

'-'ﬁ:ave beert.unjustifind or wheh an employee who has been

‘iz {asad,  remcved or suspensded is reinstated, the rev;sing
ilate authprity may grarxt to hisrfor the p ricd of
ssence frem Aty
(i) . If he is acauztted the full pay to w‘:ica he

: would have hpeen entitled if he had not been-
dismissed, remcved or suspended and by an
order to be separately recorded,any zllowd&nce
of which he was in receipt prior to his dis—
missal, remoal or suspension- or b

* o« (4i) Tf otherwise, such p :

T v T allowances._ as the_ :.sing or appellate .
.AI}J#’,’ ity ‘may scribe, L N
ARl 3 ; rIng- under clause(i)the period of P

¥ will be treated as per.io spent on duty

(

“of such pay and "

' E,rlod spent on duty_um.ess the xevi..,mg or appzllate e
rity sa direct.. 3

43—~ 2Action against _t;gnductors for corrmitting shortage,

~ (1)a conductor who commits. shortzge of more than s, 5/= .
" in a day or nors than 8,15/- in aydreoste during a month qh;ll
be put- off duty until he deposit the amount ; i o5

the evert of his depositing the shortsgs the

save without pnj. IE~=
i5it thoe amount of s : :
1ticn of the shartage <o h.._m, he s"lall

also be lizdble to such ciscipldinary acticn as may be desmad
i necessary by the General Manager. A conductor who commits 5

shortage repeatedly, shall alsc be liable to disciplinary
ag¢tion-including termination of service, -at the d;:.sor\_ution
&£ the Gene:;;l Manager, : } o

-~ " -

-




(2) The permissible 2gdragate amount .= shortage éq .
2 _onth can be increased from 5 3 }hu dlfc;e io
of the Traffic Suparintendent under special rj umstances
if the Traffic Suparintendent is 4 satisfied that the )
circumst=nces Justify this “1crease, where this increase is )
sanction.d hv the Traffic Superintandert the Conductor concered
will becone liable to action as indicatgd igmfutucégusg é}Jin

} ¥ wnen the shor+ta~- mermtitted by Sxceeds ks, 5/

gnggg oy ﬁb%-ng hgc;;b“,u weesiiy 0@ MONth,

(3) m case » conductor dees not depesit the amount of
shortage committad by him, it wilj be recovered from his
Salary on the naxt pay day or fronm his Security Deposit, if
he is dischaged from service or he glits service

16, {a). Rewards;- por meritergus Sarvice, constructive
Suggestions leading +o luprovement in earnings and discovery
and avoidance of losses, the Ganera] Manager may give rewards
to employesg upto fs, £0/—in each case limited Lo 1,000 per
annum, for 11 Such cases, % .

(b) Compassionate Allowance:;. phe Autherity may in
Cases of employees who have been retired, discharged, dismissed,
or ®emoved fron Eervice fgor misconduct, in Snlvanay er
inefficiency, ang deserving of Specdial consideration, grant
COMpassiunate allewance of Such amount as it may Consider

17.'Free Passes, (a) Free duty passesufo:_Journey feom
Teslidence to office and,back“nay be issueq to the Delhi_TzanspQ£t
Serviee employees of Class IIT & 1v recruited on or after N
the 13t ga tembar 1952 ang g5 all the gaij rated €mployeesg,
Monthly rateg empioyees of class T17 & IV wﬁc Were appointeg
before the 15+ September, 1953 and were ip receipt of all

Toute frea basses, 0ffjcers ~f Class 1 & IT,

necessar, “Peraticn:s] Staff of 513 Categories ¥ 1
given az1] Toute passes, g o faty R e

) 3 “ladly basses by+ not season asses, ngot 2Xceed
Six in 3 yesp may be issyeq to the enployges of'a i

(c) suen Passes wil] pe Valid fgor i
4 period of
9r lesg a8 may be foung necessary ng will bg ren s

e
Other than that
on duty, Duty o
Bection should

i




._\ﬂ£-
TEr<pocial pr w5 for family to attend on a sick
e ——coployet in hoapitzl 7y be given by the Generazl Managerx in
= his discreation.

18, Securities from Cashiers, Stars—Keepers etc.:- (a) ;
Subject to any standing order that may be issued by the Delhi ¢
Rozd Transpert Autherity regarding the form and amount of thea
sccurity =nd other matters relating to the same, every )
cashisr store keeper and othar employee who is entrusted with
the custody of cash or stores including vehicles shall be
 required to fumiish a security and to execute a security

bond s2tting forzh the conditions under which the Delhi Road
Transport Authority will hold the security and may ultimntely
refund or spnroncizte 1k, 3

. (b) When an employee who has furnished security takes
leave, other than casual leave or is deputed to other duty,
the =mployee, who is appointed to officiate in the post
shall be roquired tofurnish the full amount of security
brescrived for tha post, unless the Delhi Road Transport
Authority authorises a relaxation in any particular case,

. (e) &s far as possible only regular employees should be
appointed as cashiers znd steore keepers,

;d) The Gwnwel

” (@) THe General-Manager may withhold whole or part of ’
S8ecurity to make good any pecuniary loss to the Authority
vide clause 15(2) (a) (iv) .

19, Legal defence of employeess-— Subggct to such standing
orders as may be issued by the Delhi Roa Transport Authority
from time. to time the General Manager may at his discretion
provide legal defence tc the employees: in cases in which he
considers the provision of such defence nacessary in the

- interest cf service, Expenditure incurred cn such cases will
be recorted ts the authovity regularly, :

20, Uniforms and Badges:- The scale of supply and the
employees ts whom uniform: and hadgss will be cuoal icd =7all
be =3 sgoriced by the Sslhi Road Yransport funnt-i Fro

taime b By
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DELHT ROAD TRANSPGRT AUTHORITY
SCINDIA HOUSE ;3 NEW DELHT

NO. ADMI-B(1) /55 Dated: '8th June, 1955

OXFICE ORDER NO., 111

Moz Ty Do
5T D P

%o With the previous: sanctior % the
Government ¢f indir have made the following amendmenl: to
the DLR.T.2. (Conditionz of Agpointment & Service) m=gulatinns,

1952 with effsct £rem 11,5,55s.
The following shall be inserted in clauss : of

Regulation 12 as new sub-clause (c) namely: -

"(c) Notwithstanding the provisions of sub--clause(b)
above the General Manager may with the concurrence
of the Chief Accounts Officer, pay higher ratesg
of daily allowance to such employees who have been
deputed to bring new buses by road from bombay
€ct. subjéct te g Mmaximum of Rs.5/=per day in
case of foremen, fs,3/-per day in case of drivers
and &, 2/=per day in case of Class IV employees,

Assistant General Manager

(Aﬂministration)
To

1. al1 Off:iers and Secticns at Head 0Office,

o= -+atfic Superintendants ang Assistant Works
Manager(with 2 Spare copies gach for notice board)

3. ALl ntoemal audis Units,

4. Officar Iichasnge Training schsol, Executive Engineer
and =17 Assistant Engineers sndg Medical Officer,
Copy tose '

1, Concurrent audit Party (in duplicate)
2 D.T.8.Workers: Unicn,
3. File mo, ZDMTS2 (1) /55,
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* AL DRLET DL TRANSPORT AUTHROITY

T

SCINL T HOI e B e .
_?3l:m~ncmanﬁly = dated the 21lst/s3-TFeburary,

N 1955
;ﬁ;if"’/ office @rder No, 31

The Delhi Road Transport Authority have, with the
'péevicus sancticn of the Sovernment of India, made the
following amendment to tha D.R.T.A.(Conditions of Appoint-
ment &Serviceé) Regulaticns, 1952 with effect from
i 17.11.1955,
“.ﬁor the figures and words "54 s hcurs" occuring
| iﬁ“;léuge Ei/aﬁ the said Regulations the figures and words

“&8'hou;3’éxclusive of rest period" shall be substituted.
; 5

Assistant General Manager(a)
To

1. All ‘Offiders ahd sections at Head Office.
( Copy for Head office Notice Board}.

2. Kll TSs and Asstt, Works Mamager, Central Work-—
shop with 2 spare copies for M.R.

3. All Internal Audit Units,
4. Concurrent_Audit Party (in duplicate).

5. D.T,S, Werkers' Union,

5. officer Incharge Training School.
7. Exccutive Snginzer and Medical Officer,

8. .Copy to file No. ADMI-8(1)/56
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DELHI [RZNSPORT CORPORATION
(a GOvT. OF INDIA UNDERTARING )
L.P.HSTATE : NEW DELHI

HC.adin(p3)~7(152) /75 Dated: -.4.1975

Uil 0L ORUER NOWGES

It is notified for the information o

action by

all offiec

all concerned that the Central Governme

Employees of +he COrporatiodhho got injured, While

on duty, as a result of assault onthem by students

or other members of travelling public may be granted
"Special Casual Leave" for the period of disablament
or for three.months, whishever is less, and the leave
Salary payable to Such employees during the period af
"Special Casual Leave" shall be equal to the leave
Salary to which' the employees are entitled, whilse

On earned- lwave, as admissible under Regulation 14 (11)
of the D.R.T.a. £CDnditions of Appointment g Seraive)

This order will come into force with immediate effect,

Sd/-

({ S.x. §
GENER AL ﬁﬁg&

ers & Sections,

'\
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st L oy TuM8EL 4 UNDERTAKING )

I.B.Fu TR 3 HEW_DELHI,

: ted:-28,9.1979 \
L6 2dMI-7 (153) £79 _ Da
OFFICE QRDERE N0 .33

Subj ~Grant cf Maternity Leave to female
Rebdents ciploycas at pa.r with Govts Rules.

notified for the information and necessary action
" by all cgzdéinggtthat Regulation 14 (9) of the D.g:T.A.(goggitéogs
of aAppointment & Service' Regulations, 1952 has been s% §979u e
here as under by DTC Beard Resolution 111(79 datedOES.‘. .
and with the sanction ¢f the Govt. of India under :ectlon 45 of
the Road Transport Corporation act, 1950 as amendad:-

14 (9) Maternity lLeaves _

(2) # female empleyec may be granted Maternity Leave for
a pericd of 90 days from the date of its commencement
ir all casgde During such period, she shall be paid
lezve salaty equal to the pay drawn' immediately befcre
proceeding on leave. (Amended Weeefe lole77). ;

(b) . Maternity leave may also be granted .in case of misearriage,
- abortion -end-intuced shortion, Subject to the conditikns
thats- =

i} the leave ddes not exceed six wzeksy and
-4di) the ap?lication for the leave is supported by a
- madical certificate, 2
() Maternity leave may be combined with leave of any othep
) Kind for a period not exceeding 60 days applied for in
continuation of Maternity Leave without production of
Mecical Certificate, (Amended Wee.fa 12.9.78). -

(a) Leave infurther continuation of leave granted under
Clause(c) above, may be granted on production of 2
medical certificate for the illness of the female
employees Such leave may also be granted in case of
illness of newly born baby, subject to the production
of medical certificate to the effect that the condition
of the ailing baby warrants motherts personal attention
and that her pressnce by the baby's side is absolutely
necessary ww(Amended w.e,f. 12,9.78).

(e) Matzrnity lesve shall not be debited te the loave

reCcunt. (Gmended weelf, 24,12.74) .

: It has been furhter decided that the cifferent clausce
of the Requlation as ;substituted above wdll be effective from the
dates, the Central Gévernment amended its corresponding rules, as
indicated in brackets Against each clausee and that the cazses

of female employees for grant of Maternity leave, where such
leave has already been grantsd and availed of as per previcus
leave rules in the Service Regulations would not be reopenad,

ST o — = Sd/-

e e (SAME -CHAND)

All Officers/Sections, ADMENISIRATIVE OFFICER (HQ) i
CaC O . (&) Brs . nima." ) i

Goviti Audit Party., ; : !

L1
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DELHI TRZNSPORT CORDORATZQN =
{ A GOVT. OF INDIA UNDERTAKING )

NO. AdmI=9 {1) /20 Dateii: <8 3.1980

OFFICE ORDER NO.14

Sub.j;~ Payment of cash compensation in liex £ zest
days coinciding with Gazetted Holidaws,

It is hereby notified for information of an:
neccessary action by all concerned that the Governient
of India vide letter No.TGE(21)/78 dated 23,1.1980 has
conveyed the approval in respect of Resolution No.76/78
(Item No.66/78) passed by the DIC Board at its meeting
held on 13,6.78 for continuance of payment of cash
compensation- in lieu of .rest days coinciding with Gazetted
Holidays in respect of employees of Group I & IT (Workshop
and Operation Staff) at the rates of twice the basic pay
and dearness allowance to workshop Staff and 1 1/2 times of
Basic pay to operational staff and also to extend this L
facility of the payment of cahh compensation in lieu

of work on holidays to the employees of Group III who /
have staggered weekly rest days 5

1 1/2 times of basie play
with effect from 23.1.1980. _ : !
This concession will, however, not be extended ; \
to the emplovees whose weekly rest days are on Sundays | .
or on fixed days and who do not work in shifts,. Y N
-~
Sd/-

( BaPoGupta )
Administrative officer (Haj

All officers & Sections,

Copy to :-ls All Notice Boards,
2« All Unions of the Employzses,
3. Resident audit Party.

s
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\r S DELEL . 2ISPORT. CORBOR AT ToN
L= T g i L.P.ASTATE 3 NEW DZLHI,

Nbaﬂdm113{18)/73 : P Dateds:12.2.73

B L N e _ OFFICE ORDER wo.s
' Tt has been deeided 5y the Additional Industria]
Tribunal that' in all domestic enquiries (oral ang detail.},ed'
investigations) workman may be allowed the assistance of
ARother workman Guring the. enquiryes fThis decision would,
_COVer only these -emp.loyee;:. who answer the dascription of
.1 the workman within the Meaning of Section 2(s) of tha
1 Incustrial Pisputes act, 1947, Similarly the assistance to
be givenlwill' alsg have +5 he by-a workman ana not by B rl
. ¥¥ other.person,

writh Patition was --_'admitted-by-the-High.-Court. The present-
AT angements of proiriding;assist"shcé.wéu"l'd; therefore, -

: Ty ) e s - ] o - \ ) .--.:\‘
Continye only till the Lavourable decision of the High'C.om‘-i\:"'w.;_

g w 4 Workan gives in writing that he does net want the -
Mthat Case the enquiry-'could Continue without'
) the aSSistance of another Workman, but an eath dete - fhe

brocssding the TOrkman will hove 5 b as

FEE o s . ; :
need fop assictance ang the enquiry shauia continue only if

he =g:in gives in ¥riting thag he does no+ Fant assistassg

‘_iﬁaﬁmm&ﬁmm:nr
e ;')an:a.z/’
.\-.‘ i :




- ——

v, Pl m R e 15 VU HIJP"‘J " o Ii.l"‘q_' y ® y "_l{l o L
=}5 3~

DELHI TRANSPORT CORPOR ATION i
( A GOVT. OF IMDIA UNDERTAK ING ]

- L » L.P.ESTATE : HWEW DELHI

NO.AGmI-3(18) /85 Datec: .3, 1980

Suba:-- IssueggP'g%ﬁ%%d Show Cause Now . «% with a
view to impcsing a penalty highs: than tne
one comtemplated in the first Skew Qause
Notice,.

A% per the Executive Instructions on prosedure
regarding Disciplinary action and Appeals; there is

. provision of issue of a Show Cause Notice to the accused

employee by the Disciplinary Authority, proposing the
penalty to be imposed on the accuseds It is, however.

not permissible to impose a penalty higher than the one
Proposed in the Show Cause Notice without issuving a fes
fresh one,

Department of personnel & Administrative Reforms
vide U.0. NO. 18368/80 Avd I dated 104641980 has clarified

Copy enclosed) that the second show cause notice indicates

only the provisional conclusion of the disciplinary authority%

about the penalty that should be imposed on the accused
employeec. The conclusion being provisional, it is within
the competence of the Aisciplinary authority to issue
revised show cause notice proposing ashigher penalty.

Encl:-as above,
8d/-

( A.K. DUTT)
Dy« General Manager

All officers g Scctions.

Copy to :e all Notice Boards,
All Unions of Workers .,
Resident Audit Party.
AdmI-3(1) /80
AdmI-g (1)80

it

B e e T —

!
b
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Pt il e s

Copy of the extracts GF Departmemt-of Personnal &
AdBTME .0, NC+H36/80. AVD.I dated the 10 June,
——1I580, forwardad by Shri R.K. Sharma, Section
Officer, Govtes of India, Ministry of Shipping &
Trafsport (Vigilance Section) vide NoaVIG/VIO/
2/50_cated the Sth July, 1980.

—12/%0 date

ok e

i

* The points on which clarification is soughtare:~

(1) whether a rovised show-cause notice can be
issued by the disciplinary authority for
. imposition of a penalty highar than that
indicated inthe sarlier Showecause notice;
ardd I

A{ii) whether, in such a CaSe; a rfevised Showecause
‘Botice should be issued, when the provision |
Telating to second show=Cause notice has been
deleted from the Rules,

that the second Show=ca@se notice indicates only the provi-
Sional conclusion of the disciplinary authority about the

enalty that should b s  an officer e _conclusion
Eeing_é’rwfsiq,‘;ﬁl, 12515 RIEES OB compatande opofenclusion
disciplinery authority to issue a revised show=cC suse notice
Proposing a-higher penalty, e

i

3, As far as the second point is concerned, since the ;.
-Showmcagse notice about the proposed penalty hasalr eady

€ause notiee unless a revised Show-cause notice against
the higher penalty is issued, it is necessary to issue a |
Show cause notice .3gainst the proposed higher Central
Service under the.CCA Rules are concerned [ ) v - mrsd s

do not contain a provision for the issue of the second i
Show.-cause notice, Where a showscause notice is provided far,
it is proposed to enhance the penalty it should be issued .
~witn ieference to the enhanced penalty contemplated," '
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DELHI TRANSPORT CORPORAT ICN

- (A GOVT. OF INDIA UNDERTAKING )
I.P.ESTATE ; NEW DELHI

NO.AdmI~9(1) /83 Dated.-. .6.83

OFF Thu il illad?

Subject:= Payment of Cash Co ensation in .isu -
c¢f Rest days coinciding with Gazetted Hol idays.,

In supersession of Qffice Order No,29 dated
25,11,80 it is hereby notified for the informatior
of and necessary action by all concerned that. the
Govermment of India vide letter No.TW/TGE(21) /78 d=iad
19,2,1983 has conveyed the approval to the Resolutio:
No.76/78 (Item No,66/78) passed by the DIC ‘Board at its
meeting held on 13,6.78, to the grant of cash' compensation
in lieu of gazgzetted holidays coinciding with rest -dayz in
respect of group III employees (not covered in groug i &
who have staggered weekly rest days & whose weekly
rest days are not on sundays or on fixed days and alsc do not
work in shifts, :

These crders will " e tfeated to be effected w.e, £,
13,6,78 from the date of the resolution passed by the
DTC RBoard,

Sd/~
(B.P.Gupta
Administrative Officer(HQ) <

All officer & Sections,

CeC.toz=- All Unions of employees,
Resident audit Party.
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DELHI TRANSPORT CORFORAT ION
- ( A GOVI. OF INDIA UNDERTZK ING )
I.P.ESTATE : NEW DELHI

NO.admI-1(102) /79 Dated:;=-22,11.1979

OFFICE ORDER NO,39

Subject:=Cash award tc acceptors of terminal
methodof Pamily Pranning (Vasectomy/
Tubectomy) .

It is notified for the information of and necessary
action by all concerned that the DTC Board vide its Resolution
No,173/79 dated 2,11.1979, has cecided that a cash award of
ks, 100%~ per case be given to the employess of th Corporation
who accept terminal methods of family planning ( .Sy
Vasectomy/tubectomy) in addition to the compensation normally
admissible for the said purpose. i

This will take effect for the future cases gnly,

ADMIN ISTRATIVE OFFICER(HQ)

ALL OFFICERS & SECTIONS.

Copy to :=File NOo.AAMI-8(1) /79

|
i
sd/-

( SAME CHanD ) J
|
|
I

Copy +os=- File No,admI-3(1) /79 !

' {
(

Lt}
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& e E DELHI TRANSPORT CORPOR AT ION
! ( A GOVT. OF INDIA UNDERTAKING
I.P.ESTATE : NEWDELHT

NO.admI~7(42)/81 Dated: 1.1981

OFFICE ORDER NO.8

Subs~ Issue of Family Passeson Inter State Routsse.

It has been decided to issue Family Pass:- (Privelege
Passes) on Inter State Routes to the employees whe joined the
Services of this Corporation before 1952, pn the =ame pattern
2s being adopted in issuing privelege Passes on the City Route.

84/~

( AK.DUTW
DEPUTY GENERAL MAK sGER

ALL OFFICERS & SECTIONS.

C.C.TO: ALL NOTICE BOARDS.

ALL UNIONS OF WORKERS.
Re AUDIT PARTY.
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' ¢ DELHI TRANSPORT CORPORATION -

B (A GOVT. OF INDIA UNDERTAKING )

- I.P.ESTATE : NEW DELHT

<NOsAdmI=1i (102) /81 Dated:18.7.81

“, : OFFICE ORDER NOW22

]

3ub3—€1ntr0duutiun of incentives among employees
B ‘for promoting the .emall family norms.
= T_?-fé‘ ernment of India has decided thathentll':'al_ .
Governmant é:§§bya§a who underge sterilisastion after 1aving an;
in the form of persSchal pay not to be abs_rbed in future increases
in pay either in thHe-§ post or on promotionto higher posts.
The rate of personal pay™yould be equal to the amount of the

next increment due at the sime of grant of the concessisn E;d
wilf remain fixed during theé~gntireé-service, In the case of
persons drawing pay at thée m the rate of.personal pay

would be equal to the amount of ‘the increment last drawn. The
grant of the concession will be s ect to the following
conditionss-— R

\\

(i}  The employees must be within thé ductive age
groupe. In the case of a male Central Government
employee, this would mean that he shduld not be

ro
er 50 ars _and his wife should be een 20
%g ES yeggs ofagge. In the case o? abﬁggaie

Government employees, she must not be above 45.y&ars
ané her husband must not to over 50 vears-of age,

(ii) The employee should have two or three 1iving children,
(11d) The sterilisation operation must be conducted .and ..

the sterilisation Certificate must be issued by a
Central Governmeat hospital or under the auspi®es of
the Central Government Health Scheme., where this

is not possible, the Sterilisation certificate
issued by a Stute Government hospital or an
Institution recognised by the Central Government for
the purpose will suffice, ’

(iv) The sterilisation operation can be undergone either
by the Central Govt., employees or his/her spouse

provided the conditions at Sl No.(i) to (iii) above
are fulfilled.

(v) The concession will be admissible only ta-the employees

#who undergo the Sterilisation operation on or after
the date of issue of thess orders,

This incentive would b
this Corporation as undergo
after the date of issue of

ndia on +hs

e extended to such emplayeecs of
the sterilisation operation on or
these orders by the Government of
Same terms and conditions,

:

C.C.TO:! ALL NOTICE BOARDS.

L UNIONSOF WORKERS.
&Y AUDIT PARTY,

8d/_
v _ ( A.K. DUTT )
ALL_OFFICERS & SBOTIONS - DEPUTY GENERAL MANAGER
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, DELHI TJHSPORT CORPOR.,.TION
{ A GOVT. OF INDIA UNDERTIKING )
I1./«ESTATE : NEW DELHT

NG widmi~3(9) 91/ Datedsi. 12.91

OFFICE OmDER NO. 22

Sub. i~ Delni Transport Corporation (Meetiij=i
Regulations, 1991. i

In exercise of the powers conferrad by Section

c

45 (1) (2) (¢) of the Road Transport ~“orporation act.

1950 (No.54 of 1950) read with Delhi Road Transpori

Laws (amendment) act, 1971, the Delhi Transport Cozporation
with the previous sanction of the Central Governmsit

nas framed the Delhi Transport Corporation (Meetings;
Regulations, 1991, which is circulated herewith for

information of all concerneds

The Delhi Road Transport Authority (Meetings)

Regulations, 1953 stand repealed with immediate effeZt.

Encls 4s above

( K.Ra SINGH }
Chairman-cum=M.De

aAll pfficers & SectionsSe
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DELHI TRANSPORT CORPORATION (Meetings)
REGULATIONS, * .. 19914

In exercise of the powers conferred by Section
45(1) (2) (c) of the Road Transport Corporations Act,
1950 (Noa64 of 1950) read with Delhi Road Transport _
Laws (amendment) act, 1971 the Delhi Transport Corporation
with the previous sanction of the Central Government,
herceby makes the following regulations) nemely:-

1a- Short title and commencements

(i) These regulations may be called the Delhi Transport
cOrporatclT:-}-; (Meetings) Regulations, 1991,

(ii) They shall come into force on 12.12,91

2. Definitionss

In these regulations, unless the context otherwise
requires -

i
h

(a) "Act" means the Road Tramsport Corporations Act,
1950 (64 of 1950) . i .

{b) * Corporation" means the Delhi Transport i
. Corporation, o i
{c) " Chai e Chairman o e Corporation
< not;dnamy,tga C%tra Gover Ehundeﬁpgub-‘
Section (1) of Ssection 5 of the t; or in the
absence of the Chalrman at any me:
Corporation, . at that meeting
under subwsection (2) of Section 11 of the asx,
{(bY " Secretary™ means the Secretary appointed by the .
" Corporation to performthe duties of the Secretary,

3. ime and place of meetings: .
¢ . g
fﬁe: ol:alj:.foration Shall meet at such time -and place as
Ehe alrman ma .Eomtih.metot
behaig. Provideg that the Corpo%g%i‘%pgﬁgfli}jne’ggis
at lease once in a month,
4, I

+ Hotice of Meetingsg

ent or circulated by
the Secretary to everyixmerrbd er not less than three

: ed for the meeting and it
Shall s ify the pl th
"fge meq%?gg.yrrwige? %Eat %hgaéﬁaﬁﬁaﬁhﬁa*}r’%gn%ne
@ meeting at short notice for the purpose of ais.
Pofing of a urgent business,

S 4gendas (1) A copy of + :
notes shall or, py. 9 he agenda with explanatory




7‘

N

B A

(i1) Notwithstanding anything contained 'n Sub-
clause(i) the Chairman may place o: permit
any member to place for consideraticn ot the
Corporation any matter not included in the
agenda of a meeting.

(1ii) sny member who desires that a certas
should be discussed by the Corpora.ion Shall
commmunicats th-t matter in writting to the
Sccretary who shall include it in »genda for
the next meeting, unless the Chairmen. for
reascns to be communicated to the merber;
orders etherwisea .

(iv) The next mceting for the purpose ~f Sub-
clause(iii) shall be any meueting he!d after
7 days from the date on whoih the martter 18
received by the Secretarye.

Juoruiny

.The number of members including the Chaiimazn whose
presence shall constitute a quorum shall be four.
If within half an hour from the time appointed for
the meeting a quorum is not present, the meeting

be adjourned, and if at the_ adjourned meceting
a quornm is not present within half an hour £

Sha

om
the time appointed for' the meeting, the menb‘e§§

present shall proceed to transact the business b\
the Corporation notwithstanding-the -absence of a
quorum” and no actidn or proceeding of tHe Corpora

in such adjourned meeting shall be invalid or
called in question morally onthe ground that there

was no guorum in such meetings

adjourment: : :

(a)

(b)

gfore

oy

e S

The Chairthan may adjorup any meeting until any
date or time tc be specified by him and at the

adjourned meeting only the businfS8 left“g—
finished at the meeting on which the adjo
wasS made shall be transacted,

Notwithstanding anything contained in sub-clause

any other business.

nment
.

2

(1) the Chairman may permit of transaction of

Other points of procedures

Any; other point of procedure to be £

meeting shall be decidéd by the chairman.

Minutess

The minutes of the proceedings of every meetin;}h
be prepared by the Secretary as soon as’ possible
after the meeting and after getting Chairmants 5

approval theretp, shall be circulated to the memberse -

The minutes shall be taken as correct and Shall b
Signed by the Chairman at the suc 3 et @
unless any member who
which the minutes rel
Mminutes ashaving been

pe

zeding meeting

ate, has objescted to the
incorrectly or incompletely
:I
Cont....3fe

—

o

ollowed at any

e
~o.

adls

.,

.

was present at the meeting to

N
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recorced and communicated his objection in writ:‘__ng
to the Secretary within 7 days of the recelpt of the
minutes by him. any cbjection .receivea by the

tzking the sznse of the meeting, may make such
amencments in the minutes as he thinks proper, and
the amended minutes shall then be confirmed and
Signed by the Chairman,

10, °  Zppointment of Sub=ccmmittee or Sub=committees each
congisting of not less than 3 members cne of whom
shall be a nen-official, to consider snd decide on
its behalf such matters as the Corporation JMmay
sgeci_fy..One Gf the members of 8 Sub=committee
Shall be appointed by the Corporation ts be the
C,hairman,of that Sub-committee, The decision of the
Sub~committee shall be reported to the Corporation
for confimation anad shalf be subject to suen order
as the Corporation may pass,

11, Procedure of Circulations;

Secrotary may circulate to each member fulj
partlculars bﬁ the matter in order tc enable the

office of the Corporation, Up-n receipt of the
Views of the members as aforesaid, the Secretary
shall lay the sagers .beforg the Chairman who

of the majority of the members including himsejf

: ary using hig Casting vote under
sub=-section (3) orf Sectionr 11 of the Act,

.

=7
I
Hhm

fal

]

Q

1]

w

0]

Lo £2) The numper of naces? e%cluding the Chairman's
vt Casting vote, Neécessary for 4 decision t- be

: ;Fg];f;!. upctang lfatter by prodedure of Girculation
. : ne €8s th the i o

conscitute s quorum.an numbgr necessary to
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LELHI TRANSPORT CORDCRATION
( a COVI, OF INDIA UNDERTAKING )
I.7.ESTATE ; NEW DBLHI 5 .
NC .2 dmI-8(1) /78 Dated: il

-1

[wa}

L% i P T

OFFICE ORLER NC, 38.

&5 approved by the DTC Board vide its Rﬂsoluuac§ go:
147/78 cGated 26.18,78 and Ministry of Shipping & Transport
vide its lecter No.TGE(34) /7B dated 26,10.78, the following
soncessions will be =dmissible to the RTC employees w = £
1,10.19783—

(a) The ﬁouse Rent allowance is increased from 153 s Fh%
subject to the rules/conditions applicable for payment of
H.R.A. to Govit. servants,

(b) The Night Duty allowanees baing paid to elass 11T & IV
employees, as per Office Order No,15 dated 28th april 1978
is increased from 0,50 paise to B.1/-per night. The Night
Duty allowance will be payable for the actual num ber of days
the night duty is performed by a worker.

(c) Washing Allowance of Class IV employvees is increased
from Rs.2/- to Bs.3/- per month and for Class III employesés from
%5.,2.50 to s.3,50/-, per month, as per the rules/conditions
already applicable,

(D Leave Salary shall be admissible for the Barned Leave
standing to ones credit on retirement/death subject to =

max imum pericd of 4 months, Leave Salary shall also be
admissible for Refused Leave under Clause 14(13) of the
Regulations on retirement or termination of Service subjeat
to a maximum period cof six munths, Dayment of Leave Salary
will be geverned by the rules applicable t& Govt, sevants

for payment of leave salary on retirement/death.

() Workshop staff, who are in receipt of Uniforms wi
€ provided shoes also w.e.f, current ye%r.o *

(£) The post of vehicle Examiner is revived in the cepot
on the same pattern as it existed earlier, Senior Drivers
will be put :n this duty by Depot Managers. Cne Vehicle

Examiner will be provided to each depot in each of the two shifts,

The above concessions will ent
ail considerable
financial strain on the Corporation, WorkeréDZre, therefor.
requested to co-operated in increasing the operation '

efficiancy, so that this additional expendi
. a ; : ture
recoped by additicnal income, P : .

sS4/~

_ ( 7.z, GUPTA |
Jy. General Manager(p)

All cfficers{units{Qegartments(isections. s \}égk:
Copy tos 1. Notice Boards, i T P

24 All Unicns,
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DELHI TRANSFORT C{.]RPGRATICN
: ¢ A GOVT. OF INDIA UNZCERTAK ING )
., UETE 4 1.P.ESTATE : NEW DELHI,

NG, 2dmI=-3(1) /93, Dated: 6.1.1993
CFFICE ORDER NO, 1

Sub,;= Delhi Transport a""orpc»rativ:m (Scales of ray)
Regulations 1992¢ .

In exercise 2f the powers conferre4 by Section
45 (%15 (2) () of the Road Transport orporations act, 1950
(No.64 of 1950) read with Delhi Road Transport Laws (Amendment)
ACt. 1971 the Delhi Transport Corpbration with the previous N\,
sanction of the Central Government has framed the Delhi
Transport grporation (8cales of pay) Regulations 1992, which

is c1rcu1ated herewith for infbrmation of all concerned,

The Delhi “oaa Transport Authority (Scales of Pay)
Regulations, 195¢ Stané repealed with immediate effect,

Encl: as above

54/~
( R,R. SINGH )
CHAIRMAN -CUM:MANAGING DIRECTCR

ALL DFFICERS & SECTIONS.
‘TETNBTEEE BOARDS .

el
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LELHI TRANSFORT CCRPORATICNH (SCales of 7uv)
Regulations 1992,

In exercise of the powers coeferrei by Secuicn

(2) (e} of the "0ad Transport ~orporations act. 1950

act, 1971, the Delhi Fransport Corporaticn wiFh the“Qf?T}?u§
s nbtion of the @entral cuveriweut, hereby makes L® following
regulations; namely:-—

1,

Short title, commencement and application:

(1)} These regulatisns may be called the Deli i
Transport Corporat on (Scales of Pay) Fzgulations,
1993,

(2) They shall come into force WeCeL, #8,1.,1993%

(3) They shall apply to all officers and employees of the
Delhi Transport corporation, other than the Managing
Uirector and the"Chief Accounts Officer.

Definition;

In these regulations, unless the context othesrwise %

requiress - *

(a) "Corporation" means the Delhi Transport :
Corporation,

(b) "prescribed scale" means a scale of pay prescribed
in the schedule, #

(e) "schedule™ means the schedule annexed to these
regulztions,

the rates of pay of the officers and employees in.the
employment of the Corporation shall be shown in the
schedule, : -

The Officers and employees of the Corporation shall be
entitiled to draw dearness, house rent and city chmpen—
satory aldwances at the rates prescribed from time to
time forCentral Govt, servants in Delhi,

Provisions contained in the Fundamental Rules and
Supplementary Rules on the subject of fixation of

will be followed while deciding the question of pay
fixation,

DaitaToA. CSCalQS of Pay} Regul ations 1950 are hereby
repealed,




S5.NO,

lo

" Grade-717,

Security Guard,

- Bategory

Helper CED,Workshon
& Print ag tress) ,
Mz,
ldar. Cle&ner,y:to,

S

Gunmen . Pac-er,

a Wik oo

Paon,

—\bb —
Existing pay scales
Prior to 1.6.1983

200=3w-212-4.232
EB~-4-240

Mazdocr, sttendent, Store

Attendunt, Seweiman,
(W), Mazcooi(g FD) .

Dresser, Groundsman,

Bel

Daftxry, demadsr Pecn,
Hevalidar,

ASStt. Fitter, Asstt,
Peinter, Asstt., BElectrie
Asstt, Blacksmith, asstt
Body Fitter, ASsti, carp
AssttE_Plumber, ASStt, W
Asstt, Machinist, AsSstt,
Pattern Maker, acstt, Be
Fitter, asgtt, Moulder,
ASStt, Cushion Maker, as
Tin Smith, Asstt,
Tyremam; D.M 0.
Tracer. Eezd Craundsman,

Motor Gyelo Massengar,

Conducte:-. Comrositer,
Tailnr. =inda,
Mo s LT,

Telepnons rze

T
=l DT,

L N

dar

210~4-250.EB-5
270

210-4~220-EB-4
250-EB-5-290

225w 52260mb6m290
ian, Ep-6-308

enter;
alder,

nch

stt,

Boilerman,
- Pump Driver,

260-6-326-Ep-8_
350,

260-6-290-EB_6.
.‘26-8-.366—EB-3—
st=10-400

Confidentia] Cl?zt,Counter.

Vehicl» aminayr,
Drivar, Uirivay,
Cushicn pMaker,
Vuleanizer, Soldarman,
Moulder. Blaecx Smith,
Bailerman, Carpenter,
Plumbzr, Massan, direman
Asstt, o rks Mistry,
Sanitary “ittesr.
(cem) &(w), Body Fitter,
Input _ & Body Fitter,
Input & Outout operstor,
Juniox clark, i o
E809BIIS8s 2085 3 bore
Blectrician Grade-1I7,
Welder Grade~II, Rench

Pitter,
Tin Smith

Instructor290-3+330;EB~E-

3?0—10-400-EB—

5 10-¢g0 (Plus )
R, 25/ a5 duty
allowance to
Vehicle Examiner

» & Instructor
Driver),

Painter

Fitter Grades17, Machinist,

pettern Moker
Grade.r7. JTral v, I,

Proof
AstL,
Pranf

ﬁeaﬁer—éum~A.S.K.,
Comphiomis

Cashisr,
Headar,

330-3-370-10—400_

t. EB-10-420,

) T Ty Wy g

inqu} mw;wumhmuhlwau

Revised pay Scales,

775-12=955~Ep-1 4.
1025

25

800=15~1010_EB-2¢
1150,

800-15-1010-E2-2¢
115

825~15.900~ER-20_
1200,

950-20-1150-Ep-
25-1400,

950-20-1150-BA. 25,
1500

i?S—QS-l]SO-EE—SG-
660 (Plus ks, 25/~
as duty allowance
to vehicle Exafine
& Instructor Drive

1200~3D—1400-EB~30
1000,

e


http://ctf.lv
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Sutagary _ Existing pay scales
' Erior to 1.6,1983
330~10-380=EB~12..

a2s5tt, Security Inspector, 500-EB-15-560

L e A Viglznce
Inspe-tor

9(a) Pharm-cise 33Um LU=360=EE12n

10

g

332

£3

El

i3,

I

1g,

1s,

500—55—15—550.

Punch & Verifiasr Oper-ter, 380—12-500_EB-15~
Mach ine Opeistor(p,p.), 500,
Mechonic, ElectricienJ

Welder, Bench Fittor,

Mashinist, Sign Board Writer,

Skilled ASSEL, ,armaturs Wincder, - Gk
Projeat Operotor, Works Mistry,

Pat%ern Maker Crank-Shaft_

mmu,ﬂm&mammm
Projeat Operator, Rafrigeraticn
Machanie, Senior Compositer, =
Sr.Binder, Sr.Body Fitter,
Sr.Boilerman, Sr.Tin Smith

8r. Cushicn Maker, Sr.Black
Smith, sr, Painter,

Derughtsman GraderT,

Traffic Inspector, Chargaman 380-12-440-E5.15.
Sr, Clerk, Redeptionist, 560-38-20-640
Stenographer, Telephone
Opérator, Machina Operator
(Storel,Daily Maintenanee
Supervisor,

i i 425-15-500~E815-
¥alses, Cashior 560-20-640

Asstt, Foreman, Junior 425,15_500-35_15_
Instructor, W orks asstt, , 560-20=700,
Metalizerrcum-Welder,

Section Oificer, Radio

Technieian, Labour

Welfare Inspector, Assts,

Vigilance Inspector,

Store Keeper, Phctographer,

Librarian, Statistical

Asstt,, Graphin AHSs5tt,,

Commander Mobile Checking

2quad,Head Sraughtsman,

Traffic Supervisor, Legal

ASSTE., zsstt, Incharge,

Hindi Trans latorecum-ass i~ o8

Fublicity Asstt,

ST Stenographer 530—20-700-EE—25-
900

Telephone Inspector 550-20-650~25, 500

Revised pa:
SCal&S_“hﬁ_~
1200-30-1550,
T=2040,

1350-30=-1440.
1800-8B-50-2"

1320--30-1580.
40.2040,

1350=30-1440.
1800~EB-50.22

1400=40-1800-F
50-2800 ,

1400~40-1800-E
50-2300,

1640-50~2600-F;
75..2900,

1600-50~2300-E;
- 60=2660,



17, .asst. personncl officer,
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Exdsting pay scales
prior to 1,6,1983

l.. Ofiice s.pdt., 538-%5-750?’1353%
Private Sseretary, - 900~ zé‘isal ol i
aAccountant, Chief Store &5;§€fied Gdsz-
Kecpoer, Forgman, sr, Qua oy
Instructor, a,yﬁh_ Asstt, , Accounten -

" -Design. asstt., Ipspector s
Communicatidn, Cost -
Zccountant, Vigilance v
Inspector, Systom Anelyst, N e e e

"Sr., LWle, Security
Inspector, Or. Engr, ,
Socy. to addl, G.M,

Asstt, admn, 0ffiep,
7.~ Accounts Qfficer, asstt,
“ Rrinting Press S
"7 labour Welfare. Officer..
- Pub Ay--0ffic
(Cost), Deputy
—Officer, Q,R.0.,

W e

Lo T

Officer,. 2,40, -
Cormrmsiation LA

ASStt. - BE0umBB—4

ﬂ'r'ﬁo" .

¥ S el 3 I 2
18. Bsecretery, Instructer Hindi, 650-30-740-35.
: L 880~EB-40-1040
19, Asstt.Enginear, Labour ' i
Officer,  admn, Offiger, gfg:gg:gﬁ'égg:
Traffic_supdt,, Deputy 40-1000-EB-40_.
Personn 1 Officer, 5 1200
Communication Cfficer, *
ACcounts Officer, Hindi
Qfficer. Printing Press
Supdt.,; asstt, Biores
Officer, Deputy Securi
Officer, Asstt. Law Officer,
Deputy Zraining Officer,
Deputy V igilance Officer,
ASStt. arch,, asstt.
:  Internal Auditor,
i 0.R.0. (Up-graded w,e, £,
i 9,11,1290)
ho.(a) Medioa Officer 650-30-740-35.
3 810-EB-35-880-
T 4_0-1000-EB—40—
7 1200(plus Npa _-

at the
rate),

prescr d

T 7532

z"‘.

Revised Pay scales

1640—60-—26’30—EB-75_—-.,
2900-(Plus B, 100/~
as special pay to
cualified Cost !
Accountent)

2000-60—2300~EB~
o0,

2000=60-2300~EB- -
75=3200,

: i h\
2000-60- 2'300-33-':\ 3
75-3200-100- e
3500,

2200~75-2800E -
004000 (Blus Nex
Central Govt,
broseriped ratel..

1
i
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g = ixisting pay sceles
= ' prior to 1.6.1983

Q

i)

(48

o

o]

o
v

1100=50-1800

1ager,

mer. Executive
Bnginecr/Civil) &(Blect,)

Mechanical Fngineer,

purchase officer, Training
gfficer, Law officer,

Inturnal nditor, Traffic

naw offdesr, 4 = * ==k
, Transport

Elanner, Transport

1500.60-1800

1500-60~180C=~
. 100~2000.
& . ,Supdt.,
secy. DIC Board,
wrices, Becurity
ny. G, M, (R&D) .
=R [Shg)
Car(aam.) 2000-100-2500.

Technical),

Revised pay S¢

A000~100=3500=~
4300,

3700-125-4700~
5000.

3700-125-4700-
5000,

4500-150-5700.



Ho. Category

;l

-0

Exising pay scales
prior to 1.6,1983

Revised p ay scaleas

feon, Oczurity Gua.d,
Sweeper, Sweeper Cleaner,

Sewarm-~ T Fer

‘_CEDJ AT Lra.r.‘;) ’
HEZAoor (

Dresser.

Pump Driver,

Halper

W) & (CED) ,Mali,

Conductor, Tounter, Binder,

Compositer,

Driver,

Pharmaci: -,

206~4-250-ER 800-15-1010~Er 20—
5-270, - 1150
225-5-260=6- 82591 5.900~E5-20 -
290-EB-6-308, 1200,
260-6-326-EB6-. 950-20~1150~EB-25.
350, 1400,

400~EB~10-480

330=6-370-10- 43
1

380~12-500-15-530

603021 440=p 530
800,

13@0-30~1560~EB-

40-2040,
42515560 -E5-20 1400-40~1800-EB-
640, 50-2300.

-
Manager (Adamn.) Har.

Delhi Transpont Corporation

“(Govt of M
I.PE it

e AT

3002

L\
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MINISTRY OF TRANSPORT
NOT IFICAT ION

New Delhi, 1st April, 1950,
No.51-TAG(6) /505~ 1n exercise Af the pCiizi's

Cen i " - slasue 17 wou S-w—-a=ction(2) of Section 52
of the Delhi Roag Transport authority act, i-ip (XI17)
of 1950), the Central Government is pleased ' make the

fol lowing rules, namelys;-

RULES

L. Short tile and commencement:- (1) These rul=g
May be called the Delhi Road Transport Authoy ity (Motor
VeRicles Insurance Fund) Rules, 1950,

2. Definitions:. In these rules, unless the context
.._otherwise requiress -
(a) "act" means the Delhi Road Transport “utharity
4ct, 1950 (XIII of 1950) . ;
(b) "Authority" megns the Delhi ﬁoad Transport Authority,,

(e} "panks means the Reserve Bank of India, Dalhi
°T the Imperial pank of India, New Delh: as
the case may be,
(D) " 2une® geans too “=+= <otablished under Rule 3,
(e) "Accounting Year" means the Year commencing
from 1st A;fril and ending with the 31st March
of the fo] owing year,
3. Establ ishment of the FPunds~ The Authority may at
any tims after the Commencement of the rules, establish a
Fund to be called "the Delhi Road Transport Authority
(Motor Vehicles Insurance )Punanr, '
4. Amcunt of the Fund:~ (1) The Fund shall pe
established with an initia] amount of net loss than
Fupee one 1lakh, which shall pe kept in deposit with the

%»,91-—#
Manager WM. ) Mo

Delh, Tr'a!'sr.:)u‘:Cor_ao_ra!soﬁ =4 ’ :
T30 SENCT o el
12 Esvate, New Delhi - 11:00;

|
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In respect of its vehicles in a running condition, the following

" amcunt, namelys-

~ . (i) Rs,180/-for cach transport vehicle. ‘
(iid) © B 100/~fob--each-mator Gar, station wagen or jeep,
(1i4) 1.50/= for ench motpr CYCle,.

. E iv) ks, 268/-for each trolley bus,

- .. B8,50/-for each tramcar, ' i
(vi) 'RS;I32/-fcr"'e-ae.tL._tQ_xg@£ wagon,
provided that in respect of vehicles spesified in
items (iv) to $vi) sueh amounts shall be payable at the
beginning of eash acoounting year commencing from lst April,
1953, '

Explanations- In this Sub-rule, "Vehicles in

running condition" means all the vehicles of

the Authority which are expected to be in

operation at any time during the accounting year,

(3) when the Fund exseeds rupess four lakhs the
annual contribution referred to in sub=~rule (2) shall sease
toc be payable provided that if thereafter the amount at
the tredit of the Fund falls below rupees four lakhs, sueh
annual sontributicn shall again become payable but the
contribution shall consisi of a8 sum equal to the difference
betwee.: rupees four lakhs and ‘the ao%ual amount for the
being to the credit of the Fund or a sum caleulawzd at
the rate specified in ... ~i1. {(2) whiehever is less,

5. Investment of the fund:- From the ambunt to the

eredit of Fund the Authority shall keep and maintain a cash
deposiit of not less than rupees fifty thousand in the Bank,
The rest of the amount to the €redit of the Funa shall be
invested in G overnment seairities,

8. Securities held as deposit in the Fund;- (1) all
Government securities in which the Fund is invested shall
be transfarrea to the Bank by the Authority,

(2} 7t shall be Competent for the Authority at
any tims o exchange the Government sequrities for gash or
for oth=:- Government securities
value. - both, For cash
Bank shgi,

of equal or greater market
and such other securities and the
carry out the instructicns issued by the Authority

0
Manager {Aamn.) Har.

Delhi Transport Corporation
{Govt of N.C T. of Deini)

|.P. Estate, New Delhi - 110002
T\
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fer such e;éﬁango after charging the usua:. commission to th
Authority. The securities sc exchanged sha! i alsc be trans-
forre” to the Bank,

T Depssits—?r&éedure;—(l} As socon as the 7und is

et © 22 che Baph ...l -.ol to the auticity a statemen
specifying the assets held by it on behalf of the zuthority
and shall also send a copy thereof toc the =utral Governmen
in the Ministry of Transport,

(2) The statement referred to in sub=rulz(1) shall
be sent in the same manner and to the same stithorities
whenever there is a change in the assets of the Authority
hefd by the Bank.,
8. 1Interest on deposit in the Fundi- Interest real ised
on cash deposits or the securities held in the Fund shall be
p=zid by the Bank to the Authority,

9. withdrawal from the Fund:- No amount shali be with-
drawan from the Fund except for the purpose of meeting any
liability arising out of.the use of any vehiziz of the
Authority may lncur to third parties,

(2) The “uthority shall, subject to such zonditions
and restricticns as it may impose in this behalf, authorise
¢ or its officers to draw money from the Fund for the
purpose mentioncd in subarule(1),

(3) A copy of the authorisation referred o in
sub-rule (2) duly authenticated by a competent pfficer of
thé Zuthority shall be sent to the Bank which shall permit
withdrawls only by the officer named in such authorisation
and subject to the conditions and restrictions contained
thereig.
10, settlement of claims proc-edurez- The A uthority . 1 sha
comply with such directions as the Central G ovt. may from ti
to time issue with respect to the procedure®to be followed £
settlement of'claims which are to be met out of the Fund,

sda/-

. T.5. PARASURAMAN .
3 DEPUTY SECRETARY

/
Manager MEmn_ } Har,

Delhi Transport Corporation
(Govt, of N.CT of Delhi)
LHEﬂah,NmNDNN-11&IE

&
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MINISTRY OF TRANSPORT
NOT IF ICAT ION

NEW DELHI, THE 1s+ JULY, 1950,

5.1.,0.210:~ 1n Exercise Uf the powers conferres by
Clause (a) of sub section (2) of section 52 of the Delhi
Road Transport duthority act, 1950(XI11 of 1950) , the
Central ‘Sovernment is pleased t5 make the fullowing
rulss namely:-

1, Short tile gna commencements- (1) These
rules may be called the Delhi i"'oad-TranSpm:t “uthority
(Members Allowances and Pees) Rules, 1550,

€2) They shall be deemed to have some into foree
on the lst day of “pril, 1950,

2. ‘Definitionss— Tn these rules, unless the context other
Wise requires;

A -
(@) "act" peans the Delhi Roaa Transport Ruthority
ACt, 1950(XIIT of 1950) T ang

(b) "Authorityw means the Delhi “oad Transport
Althority,

3. Fees or attendance st meetings or for performance

of other c'luties:—Every member or associate member referred

te inﬂsr:-vction 14 of the got shall, if he -is not whole

time “overnment Servant, be entitiled to receive from the
funds of the Authority 4 fee of fifteen Tuppes for every day
Or part thereof op which he attends meeting of the Authority

Or performs any duty ass igned to him by the - authority for
the purposes of the zct,

Travelling and halting Allowances:-

o . If any member
asso tiate member reforred +4 in sectipn 14 of the aect,
Perfosms ‘

A»Q’(‘
Manager (Admn.) Har.

Delhi Transport Corporation
(Govt. of N.C.T. of De'hi)
|.P. Estate, New Dejhi - 110002
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with che'performance of any duty assigned to (im by the
futhcority, or if any member or associate to uember having
nlc asuzl plzes of rosilicnce office or business outside
Delhl perfurms any journey to Delhi for the piipose of
attending a mee=ting of the Authority or in counection with
the performance of =zny duty assigned to him by the
authority he shall receive from the funds of +he authrotfty
travelling and halting allowance at the scale z1éd on the
conditions admissible to a Central Government Officer

of the “irst Grade.

Provided that the rate of halting allowain=s shall be
a fixed sum of seven rupees and eight annas a Hdav.

~ (51-TaG(23/50)
T.S.PARASUAMAN, ,Dy.SECY.

I.P. Estate, New Dalh; - 110002

Jy—
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NEW DELHI, THE 24TH MARCH, 1951.

5::.0.448:~ In exercisc of the powers conferred by clause
(1) of sube-section (2) of section 52 of the Delhi Noad
Transport “uthoris, sot, LUIZ(XIIT of 1956), the Central
G oveénment hereby makes the following rules, namelys~

h i Short title;- Fhese rules may be called the Delhi

“oad Transport Autherity (audit)Rules, 1951,

4 Definitions~ In these Rules unless the context
otherwise requires;-

"Audit officer" means the comptroller and auditor
General of India or any Officer subkrdinate to
him who is entrusted with the duty of auditing the
Auditor General of India,
3 Time and manner of Audit;~ (1) The audit officer
Shall arrange for concurrent audit as well as audit of the
Annual accounts of the 4uthority,

a
(2) The centrai overnment may at any time order
Special audit of the Accounts of the Authority

if it deems it necessary,

(3) The annual accou ts shall be completed ang kept

Provided ghat on the application by the Authority
Central Sovernment may, in consultation with the Gomptrosller
and auditor General, extend the said date by such period
as 1 may deem necessary,

4, Powers of the audit Officers-~ (1) The Audit Officer

any officer or servant of the &uthority,

2. Without producida te sha Fonasgl ity of the fore
- g8ing power, the Audit Officer may-
(1) by written notice, require the preduction
before him or before any officer subordinate

/ i
Manager (Ag.n ) Har,
| o P TR .
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to him, of any document. which he way
consider necessary for the prope:. conduct
of his audit,

(11} by wrico... ._ .. .., coguire any L =B0n
accountable for, 4r hiving the Sustody or
cuntrsl of, sny such document, to appear
in person before him or before any officer
subordinate to hime =and

(1ii} reguire =ny werscn 8o appearing befowmhim
or before iny officer subordinate to 7 | him
o make & z:gn 2 lzclarstion with respect

to such Gocument or o answer any guestion
“r prepare and submit any statement.
b2
5, rudit report on annual accountss. (1) The %udit

Officer shall audit the acnual accounts aAd give his repc
to the zutherity within two months of the zubmission of ¢
sald accounts by the authority,

Provided that on the application of the Audit Offj
the Gentral Government may extand the period by such furt
]
pericd as it may deem necessary.

- (2) The juait officer shall state in the fudit rep
or annual accounts, w.ether in his opinion, the Balance s
containing all necessary particulars and ﬁroperly drawn u
a8 toooxhibit a cove. wnd oo sifect View of the State of the
Authority's affairs and in Case he has called for any
explanation or information from the Authority or any of i
Officers or servants, whether it has been give and whethe
it is satisfactory, '
6, Correction in audited accountsi-After the accounts
are audited, no correction shall be mede therein, without
reference tc the audit Officer, '

e Cost of Audits- The cost of audit as determined by
the Audit officer shall be paid by Authority cut of its
funds, 3 -

/,/’ CNQ.51-Tﬁg(43lSDJ F
Sonaser (B , o T.5. PARASURAMAN, DY, SECY,
Delbi T-ansport Corporation
vaoul ail N T T pf Netajy
"2 Estate Mew ! ey

G
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DELHT TR ANSPORT CORPOR AT TON
( L.P.ESTaR ; NE DELHT

Y, O AamT-7(16) /75 Dated:18,5,.73

OFFICE ORDER Np, 28.
--_-_-_-_-—l—-_-__-‘_‘_‘—

It 18 notifieq for the informatioy and necessary

documents and papers and to inspect any of the offices of
the r:m:po:ation. -

all the Departmenta) Heads/ynit Officers and
Section Officers are adviseq ¢, furnish information/pqperu

34/
e, Sharmg )

General Manager \)@: v
= u:-:-::u_.g OmMA § Lo

AlL off‘i_.ceza & Sect.ions. s | -w:*:;o}»

CeCotoy. 17 Notice Boargs, ;3 PR oy
o Under Secy. g the %oy, ¢ India, \j;f g
#ine of Shipping o Transpdrt, New Daghy, gy —

q;h. P.P.Gupta, Sectign foica.r,
“OVE. Audit Party, I.?.Estate. New Deipy
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- - : liew Delhi, the 2ad July; 18-
TeR.0. 1196:- In =z uiarcisc of the puners gonferred
CeR.0. 1196; a ; 2 ; e

alause (i) of sub.section (2) of=Section 52 of the Delhipgag

: ty o LI of *¥50) , the Cenkr:
Ironiport authority aoc, 1230 (XXI1 of Q

—g -

Gverament is pleasesd to make the following -xles;: namelys

1 These rules may Lo called the Delhi heaa Transport

athority (Service of Notices ang Orders) Rulss. 1952,
24 In these rules unless the context othe wise Tequiress—

"{éJ “act" means the Delhi Road Transpo:t Authority
Vo ack, 1950 (RITT of 1950) ,

(b) "Zuthority" means the Delhi Road 7: ansport
: “Authority,

{a) on such person personally; or

i ;b) by registereqg PoSt, acknowledgement due,
) { a.dressed tgo Such perscnat his last known

, 2ddress,

A10tice or oragr may be affixe
house ip which sych per

!
R S —

Son is known tolast reSided or
Carried on business OL personally wWorked for gain-

: 4. The notice Tequired to pe Jiven under Section 8 of the
. A€t shall pe Served by means of a letter addressed +q the
S| Secretary i, the Government of India, Ministry of Transport,
'>.| : ?

i B The order referreg to inclause (g) ofséction47 of

the Jet sha)) :be serveq on’ bhe Sccretary of the Authority
an@namccpy_therebf Shall samt o thé“chief.comm135ioneranelhi.

6. The order referred to in Section 4%

) »1"'# (NO.51=~TAG (45) 503
3 Taderd R ,-'_.

Hishs T8y PWU.-MN'DY; SECY ., ]

1P Esteis, vewDalhi 110002

oy —
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imis New Delhi, the 2nd July 1952

SeRa0s 1197 := In exercise of the powers
Conterred by clause (£) of sub=section (2) of Section 52

of the Delhi Road Transport “uthority Act, 1950 (RIII of
1950}, the Gentral Government herceby makes the £ollowing
Tules namely s-

RULES

i. Short tile and commencement $= (1) These rules
May be called the Delhi Road Transport authority (vailuc—
tion of assets) Rules, 1952,

(2) They shall come into force at once,

2. Definitions $= In these rules, unless the context
otherwilsa Tequiresg.

(a) "act" means the Delhi ™ Road Transport Authority
Act, 1950 (XIII of 1950).
(b) “"Depreciated book value" means the original

purchase price including any charges in respawt
of transport and other similar charges, as

‘e) "Salvage® means Such unserviceable assets as

: have to be stored in heaps and sola in lots,
3= Method of Valuations~ The total voluation of
asssts referred to clausa (h) of sub- seetion (2) of
Section 20 of the act Shall be the estimatea sale price
in the caseof Salvage and the depreciated book value in
the =ase ofother assets,

#iplantion — Where some Salvage has aJ.y:eady been
disposed of, the eStimated sale price of Similar salvage
Shall bebased on last sales,

+ No«51-TaG (50) /50
T«5.PARASURAMAN, DY. . ECY,

! I}.\Q‘/
Manager (Mamn.) Har,

Delhi Transport Corporation
(Govt. of N.C.T of Neihi)

LP F tate, NewDeln - 1102



-2~

S STANZTNG ORDIRS GOVIRN ING CONLUCT OF EMPLOYEES

Under pars 15(1) of L.R.T... (Condition: »f Sppointment
and Sarv.ce) Regulations, 1632, the following -tanding orders
are issued, govarning the conduct of the Authoc: ity’s Employees,
& breact of trSe orders ey aey oiployee will swount to mise
conduct ani make him liable to disciplinary ac'ion referred to
in para 15(2) -f the s52i2 Requlationss-

1, INTEP RETATIONI-~ In these Standing Order:s the ~—term
*luthority' means the Delhi “oad Transport Authority and the

e r
Larm Employze' means mn employce »f theduthroiiy.

2 LUTIES OF THE EMPLOYEE:—

(1) all the employees of theauthority shaliperform

such duties and carry out sSuch functions a= may be
entrusted to themby the Authority or the Zenaral

Manager o>r any other authorised Officer of the suthority,

(i1) All employees shall 5 rve the Authority in such
capacity 2nd in such place (within the sphzce of the
CRREakiane Iog e Authority's services) as they may

from time to time be directed, All the employees shall

Serve the Organisation faithfully and shall not give

out secrets a=nd confidentizl information about the

workingetc. to unauthorised persons. They shall make
thelr utmost endevour to promote the interesits of the

Organisation and show courtesy in their contacts with

public,

3. PRIVATE TRALE OF EMPLOYMENT 3—

The whole time of an employce shall, be at the disposal
of theauthoeity andno employce shall, directly or indirectly

€ngage in anyc = other business, occupation or employment and
Shall not accept any fees, emoluments or commission whatsoever

from € 3 R o i
of the RRRGE 7 BEEo RIBef)S SAUthority except-with~the permissi
He may, however, undertake occasional work of literary artistic

Character with the permission of the authority provided his
Cutiss under the D.R.T.a. do not suffer thereby. Fermmissign

A};vﬂ;—
nanager ( n. ) Har

Teth Transport Cornorahon
(Gevt of NC T oof Dethe
O Estate, New Delhy - 110002 i
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of the authority shall have to be obtained, if the empléyee
concerned intends to.arn- some money out of this work. The
Authority may in its discretion at any tifé Farbid him tg— =~
undertake such work or reguire him to abandon any cccupation
er enployient etc,, wadcn in its opinion is undesirable,
If an employee during the Course of his employment wants to )
apply for service some where 2lse, he must send the application
through proper channel,

4. ABSENCE WITHOUT PERMISS ION:—

(1) an employee shall not absent himself from his
duties without having first ebtained the permission
from the authority or the competent officer except

in the the case of sudden illness. In the case of sudden
illness, he shall sendintimation to the office
immediately. If the illness lasts or is expected to
last fer more than 3 days at a time, applications for
leave should be duly accompanied by a medical certi-
ficate, from a registered medical practitioner or

the Medical 0fficer of the D.T.5. in no case shall

2N employece leave station without prior permissien.
(1i) Habitual absence without permission or sanction
»f leave and any continucus absence without such
leave far more than 10 days shall render the employee

g 1izbTe *» be‘tré'at'éd ag an absconder_ resulting in
the termination of his service with the Organisatien,

6]

GIFTS, ENTERTAINMENT ETC :-

(i) an employee shall not accept directly or
indirectly on his own behalf or on behalf ef any

other perscn, or permit any member ef his family

SO0 to accept any gift, gratuity or reward, other than a
complimentary present of flowers or fruit or similar
articles of trifling value,

(1ii) we employee shall receive any complimentary
address, or attend any public meeting or entertainment
held in his honour without permission from the

i
Manager (Al mn.) Hgr.

thi Transport Corporation
(Govt of NC T of Delhi)
|.P. Estate, New Delhi - 110002
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nptiority. He may, hovever, attend a fa: enter=-

tainment of s private and informal chars e neld as

s
a mark of regard for nim or a3 colleague - I his.

S 7 RESIGNATION: EIBio¥ess may
inte J © SR B e -—- the resignatiog

: eSSt -;_r.-.'ig:r the asuthoricy for the csnefit of

der t be infrings? any appoint-

ion will be carcelled and

:1
d'

c
!
the arrzngmoent as are still in the service
£t

G.M, 25 the case may bo.

s ‘ BORROW ING FROM SUBCRDINATES =
horrowmoney or otherwise pladé himself under a pecuniary

_oh} igation to any person subject to this official authority.

8. PART ICULARS OF IMMDVEABLE PROPERTY s- Every employees
shall intimate in writing to the Authority the pasticulars of
all immoveable property, which may be-acguired by hiim in his

‘name or in the name of his wefe or dzpendant at any time or
*from time to time during the ccuzse of his employment under

the autherity,

S IHVESTIMENTS ETC s—
Piws - =il aake or permit any member of
fumll[ to make any investments other than those
in immoveazble property, likely to ambrass or influence
him in the Aischarge of his official duties.
Hotey =
shall include an

his

For the purpose of this para the word "Family"
¥ relative residing with an emploves
and any relative who is dependant on

him though not
residing with him,

(i1) o, enploywve:shall, without special permission
of the authority take part in the promotion. . regis-

tration or mznagement of any Company. L

n employee
shall not ressrt to hab

itual purchase and sale of
stocks, shares, securi

ities or commodities of notoricusly
fluctuating valus, '

/
\1aa1ager(£mﬁ | Ha

Deihi Transport Corporalia?
{Govt of NC.T of Dethn
|.0 Estate. New Celni - 110002
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INSQLVENCY-:& HLRITU!L INDERTXDNESS &~

(1)  vhen an soemisvee L5 adiadgcd or diclared an

insolvent. or fes one e Latss of the falary of such

amaleyred g TN we dnes sttached, Has besn

centinaously unler sitacnmint for a period exceed-
ing 2 vz, ; 2 sum which in ordinary
Circi':rf:;!tan:}::s repaid within a period of

2 years, he il ered liable to dismissal,

{(ii) Be S paTilav orders of dismissal on any cne
under thiz Standing orler, it shall be consifered
what is the broportion of the debts toe the Salary;

now far they éctract from the debtor's efficiency

a8 an smployee of the authority; whether the debtor's

position is irretrievable; and whether, in the
circumstances of the case, it is desirable to retain
him in the Dost occupied by him when the matter came
to notice or in any other post under the authority,

(iii) mn every case under this Standing Order,

the burden of proving that the insolvency or indebted-
ness is the result of circumstances which the
“.ercise of ordinary dil"geﬁce, the debter could not
have forese n or over which he had not control, he
Bas not proceeseq +Lull wacravagent or dissipated
habits; will he upon the debter,

CONNECT IoN WITH THE PREZS ..

(i} 5o employee shall without the previous sanction
of the Authority, become the proprietor in whole
°F part, or conduct or participate in the editor

fEnagement of any Newspaper or any other periodical
publication,

5uch sanction will be given only in the case of &

DeWSpaper or publicaticn mainly devoted to matters not of

2 political charscter anc Fay at any time in the discretion
of the *uthority be withdrawn,

/

Manager (Aq n.) Har.
Delhi Transport Corporatien
(Govt. of NC.T of Delhi)
I.P. Estate, Mew Delhi - 113002
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I mmloce mn son e hyss ta che - sag.

but ix se ¢ drg, B shouls confine himse - wiithip
I woes BE s ¢ ooe- Leasonable o8 osusgion

of & & 7Y oterte end should not give iy

clinz the Authority umle.. +ae

giving e informetion h:e been authc.. =ed by the

Authority. If his connection with the p.oo2x is controry

to the public or Authopd twts interest, +h- Authoxd dy
may withdraw his iiberty to contribute,
12. PUBLICATIQN AND PUBLIC UTIERANE S1= An e nyes
who intends to publish any decument under his o zme
or to deliver any public utterance relating to maitzre
other then purely literary, shall ¥ submit to the Authoxdty
@ copy or draft, of the documents which he intend: %o pubiish
or of the utterance which ho intends to deliver shall
not publish the document or deliver the utterance .ave with
the sznction of the Authority =nd with such alte sz tions,
if any, as the Authority may & rect,

i

13, TVIDENCE I FORE GO ITIESS:=- An Employee weyv npe
3ive evidence before o public committee, unless he hos
first oht~inng the pRmd ez L r kb Authod ty, 1 iving
such evidence he must not criticise the policy of decisions
of the Authbﬂty or of any Gowe mment in India.

This stonding Crder will not apply to eviden:e
glwen before statutory Commigtecs vith power to compe:
.att8ndence ond the aiving of the answers, not to evidence
given in judieial enquiries,

14. TAKING PART IN POLI TICss-

{1) No emnloyee shall take pzrt in,' subscribs

in afd of or assist in any way, any political
movement in India, or relating to Indian affairs,
EXPLANAFIMN:= Tho eéxpress ion'Political Movemen it
includes any moverent, activities tending ox
indirectly to exeite dis~satisfaction against, ox
to embarass, the Gove mment as by law established,

; Msneger %:1?:”0

Deih Transpor Lorparaiion
(Govt. of NC T of Delnij 2
1.P. Estate MNew Deih - 1.1.Dcr)? -,

TN
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a7 to promote feelings of hotred or enmity between
clogses of the Gwr.ts =ublecte or to dlsturb the
public peace. '

{31} No employee shall pepmmit any person dependent
on him for maintenznce or under his care or eentrol
to take part in, or in any way -asaist, any moverent

ox activity which is, or tends difectly or indirectly
% be subwersive of Govt. as by Jgaw established in
India, . A

EXPLANATION := An employee shall be deemed to have
pezmitfed a person to take part in or agsist a mowve-
ment or activity within the meaning of ‘sub pora (ii)
above if he has not tzken ewery #‘ble precsation ——_
and done everything in his pova} to gmt ‘x‘.
person so acting or if, when he- krpn or-hzs. reason '
to suspect that such person.is so aei;d/t"ng, he doe’s not
at once inform the mvemmt auttm;tﬁes oonoemed.
1%, TAKING PART IN ELEC"I{NS;-— J ¢

An employee snal.l npu\cmvars or othewise interfere
or use his infivercge in cohner-tion wlth or take.:part in any

eleciion w0 a legislative body or Municipal Commi ttee,
District Board or other Local Body.

Provided that an employee who is qualified to wote
at szush elections may exercise his right to wote, but if
he does so shall giwe no iﬁdif&,atim of the manner in which
he proposes to wte or has ﬁ'l;'ed.

16,  VINDICATICN OF OFFICIAL ACTS AND CHARACTER OF EMPLOVEE Sgw -
‘- . |

An employee may not, without thé previous sanction
of tha Authority, have recourse to any Court or to the
Press for the vindicetion of his official acts or character
from defamatory attacks., In granting sanction to the
. recourse to a2 Court the Authority will in each case decide
whe'thar 1t will 1tself bear the cost of the procsedings,
cr whether the employeé shall in institute the proceedings

Manager (Aamn.) Hgr.

Delhi Transpcrt Corporatien
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at als own expense, and, if so, wietner in the .vent of a
decision in this fawuw, +he Authority shall o dmbugse him

to the extert of the whole or any part of the . sis,
Nothing In this stending ordevs will Liws or
othe nvd se affect the right of any emploves to “idicate

his private acts or character,

7.  GRCUASE TQ CQURT QF IAW:~

No employee shall hawe recourse to the fourt of
Law in the matter of grievances arising out of his employe
ment or conditions of his service (even in casé: where such
@ remedy is legally admissible) without first exhausting the
nom:l official channels of redress.

T

Whenever in any matter connected with his seprvice
rights or conditions, an employee wishes to press slaim
or to see redress of a grievance he should addrese such
immecdiate officer at the lowest lewel as im competent to
deal with the matter. No employee shall make an appeal
ox renresentation to 3 highar authority unless the appro.
priate lower authority has already rejected the ciaim or
refused relief op ignored or unduly delayed the di sposal
of the case, Bepresentations to the Central Gowe mment
o% the Chaimnan or Member of the Authority must nat be
made unless all sources of receiving attention ox wdress
from lower author ties hawe been exhausted; ewen in such
cases the representations must be submi tted through the
proper channel (i.e, the immediate officer concemed),

There will b2 no objection at that stzge, but only at -
that stage to 2n advance copy of the representation being sent

direct.
Marﬁa-:_ieriﬂumn._l Hos

Dethi Transpcrt Corporaton
iGovi. of NC T of Dethy) )
' P Estate hNew Delhi - 110002
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1. GENEMAL PROVISIONSi- Athout nrejudice to the

grovisions of the foregoing stending Orders, the following

acts of comnission and ocnmizse.un sua.nl b treated as
mizconduct g=

a)

b)

c)

d)

e)
£)
3)
h)

1

1)

k)

#i1ful insvbordinaticn oy disobedience by an
employee indlvidually or in combination with
others, to any offclal ovder of 2 superior
emeloyec

Theft, froud or dzionesty in connection with
the Authority businass or nroperty @

Wilful demazge or loss to Authority's goods ox
prope rty §

Taking or giying bribe or any illegal gratifi=
cations; other then a complimentary present of

flowers or fruit o similar articles of trifling
value j; '

Habitual lnte attendence without permission @

Habitual breach of any rules, law, instructions
or orders etc. applicable to the employees of
the Authoxﬂ.fyg

Disorderly benavagur on uie pyemises of the
Authority ;

Habituzl negligence of duties and lack of
interest in the Authority's work.

striking work or inciting others to strike
work in contravention of the provision of the
law applicable to the D.T.S.

Habitual in debtness , as evidenced by meceipt
of frequent 'Attachment® orders from the Court :

_Any offence involving moral turpitude which is

punishable under the I.P.C.

Mans-=r ‘!r_!'r‘n ) Har. :

Dzl 172 24 rom = ation
(Eams o Tl
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Ly All employec - wis mav be ayp =sied LiF peason

shnll intimcte the fact of asrest . thei o

offheEe.. o wrediately, . ti.ough they
~ight hove subsequently been pelez.-  on bail,

Foilure on the part of any employes . so infomm
bis official suocrlors will rander . iiable to

disciplinary zcticn on this ground «ione, apart
from the action that may bz calieg - oo the out
cor@ of the police case zgainst him.

m) Amy other activity not specifically -cversisbowe,
but which is prims facie de=ricmental +#o the
interests of the organisatlon.

1) No male emni~s e who has a wide iiviny shall
contract znoiber marrione o4 thaut £i; obtain=
ing the permission of undertelfng not wi thstanding
that such subsecaent mapr 2as is permissible

under the sorsznal law for the iime being avplicae
ble o him,

{2) Mo femntc -~ ~n anail me e anv ovaszon who has
a wife Iiving without f.yst cblaining the pemie
seion of the Urdartaking.

21s CArPETENT AUTHORITY TO GRANY PETHISSTON g

thenzver peimission etc., of the Authority s o be
obtzined by an employee as required by the provisions of these
standing Orders, the G.M, will be comps tent to declide the
case of all employees other then Class I employess. The
cases of Class I empioyaes willi b2 eubidtied by him %o the
Choiman of the Awthority for oxders,
¥
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DELHI TRANSOORT CORPOR:TIC
{ CF THE ; UNICIPAL CORPORETIC OF DELHT )
Iopo ESTATE: MEA ‘ﬁL"Eo

Moo ADGI-3{30) /67 Dateds 29,5,87

EXecu TIE AINSTRUCTIANS REGARDING

The General wanager shall appoint fyom amongst the
cificers of the unde rtaking one or more controlling officers
who will exercise administrative control over the staff ;
cars in the verious unitsydepots of the Unde rtaking, The
contyrolling Off icer shall be responsible for the proper
usé; care and maintenance of the staff cars under his
gontrl and wdll regulste theip Joumeys in accordance wi th
these 'Exemtive Instructinns,

Cn transfer from his rOST, the Controlling Officer
will hand ower the ehicles, complate with all accessories,
tc his successor or %o any cfficer sovointad in this behal ¥

by the General Managde s anc meation this fact in his
chayze revort.

The temm 'Staff Cap' means a Jeep, Station Wagon and
ingludes motor cycle, szooter or any %k other auxiliayy
vehigls of the Unde riaking which the General Manazer fyom
Time %o time, declare o ha staff car.

2—{\ Alhﬁ m] gi j‘;_gff.m& 'Iﬁ.
The General Manage r may, from time to time, allocate

staff cars to the officers of the Undertaking in such manne r
as he may, in the interest pf. the Unde rtaking, deemed fit,

3, MMWW:

{1) steff Cars are intended primarily for use on
bonaiide official duties within the 1imits of the area of
ope roion of the Undertaking and shall not be taken out of

e
Manager (Admn.) Hgr.

Delhi Transport Corparation
{Govt. of N.C.T. of Delhi)
|.P Estate, New Delhi - 110002
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These __mits without the w_.tten peimissic. of i
General Managers

Vs ror the puipose :f sube_ara (i), the .llowing

joumeys are to be “riatid as ofricial .-

{a) All jerme s parformad by the officsi and
other employses of the Underiakinyg frr visiting tis
Head Office, depnts 7nd wokshops in gonnzction wi th
official inspectiocn ox meeting or checking the opsration ef

the services of the Undertalkine on cav time or route,

(b) All joumeys pe_‘ommed for collecting ux delivering
stores and other emergent :ioquirements, taking cash te and from
banks and attending bre:%donrns .. accidents on the line.

(c) oOfficer of the Undeitaking proceeding on or retum=-
ing from tours may be allew=d the use of staff car between the
Railway Station or aimor: and their places of residence,
provided that the offis2rs shall not drew kilometre allowance
in respect of the same joumeys. Thev should be required to
give a certificate alongwith the travelling sllowance bill
stating whether or not the steif car was used by them for the
purpose.

(d) The Genral Marager or Controlling Offidzx may
permit the use of staff Cais, from the residence to the place
of duty end back, by such officers of the Unde rtaking as are
required to attend duty before or after their nomal vio rking
hours.

fe) Staff Cars may be used for transporting the employees
of the Undertaking who <211 sick during Office hour to their

resiedences or hospitzl or 2ny other place and back to their

residence or office as the case may be as and when considered
necessary. The controlling Officer chould placed record.

e
Manager (2amn )'qu

Deihj Transport Cor i
0rpo

: (Govt. of NC T of Delhi)

-P Estate, Naw Den; - 110002
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such joumeys.

G Office rscand members of Iransport and othe r
"Coﬁmit-bee of Stzte Road Transport Unde rtakings or State
Transport Departments who come to Delhi to atteng mee tings
and cohfe rences held.undey the auspices of the Unde rtaking,
m2y be allowed to use of -staff cars from the railway station
or aixport to the places of their stay or official mee tings
and back,

(g) officers and members of Transport and other
Committees of State Transport Departments visiting Delhi in
connection with conferences sponsored by the Géntral Govt, or
in connection with some official business of their own
Unde rtakings or Departments may, on a reciprocal basis,
be allowed the use of staff cars fop attending meetings and
other functions, fme of charge,

(h) The official memders of the pelhi Transport
Committee may be aliow-d the Use ef staff oirs free of charge
for attending the meetinss o7 the Commdttee and its sub=
Committess if no rae - - "Muviyana? is available and even
if the distance betwsen their headquarters and the offiez
of the Committee is 5 KsM: cr less,

(1) Non=officisl membe rs of the Delhi’ Transport
Committee may be allowed the, u__sa..of---s_teﬁ--qary,-.—ﬁé'é—ar‘dﬁé"hj;c.»’:-“-‘;

T ()Y T The Chaiman, Delhi Transport committee will

1

be entitled to free use of staff nars for official duties,
The official duties will slso cover the Jjoumeys between
the residence and office and back, Non official membe rs
of the Committee may be allowed the use of staff caprs free
of tharge for visits to the various establishments and

Contd.. cpaa

b
Manager (A mnr.) Har.

Delhi Transport Corparation
{Govt 0i NC.T of Delhi)
IP.F “.ie, New Cetni- 1 *n2
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Units sf the Undertzking and for visiting the sta-ds,

tommini within the cperational arez, with the pr .+ written
pe il ssa o of the Choiman. Thay will 21so be e iiflad to
free use 5f staff cirs while attending meetings 7. veyed by

any of the Ministrles of the Central Govt., or Delihi
Administrztion in connection with the work of the unde rtaking.

(k) such other duties as the General Manager/Chai iman may conse
ider tc be bonafide official duties.

4, Non-duty Joumey :=

The use of staff cars may be pemitted to = limitez
oxtent by the Controlling &fficer for non=-duty jouiieys
of the employees of the Undertaking subject always to the
condition that their use for such purposes such shall
not interfere with official requirements in any was: The use
of staff cars for privete purposes is not pemissible for
joumeys to any place of public amusement such as <inemas or
Dr races.

The following classes of non=duty joumeys will genepr=
ally be regarded as pemissible but the Controlling Officer-can ==
use his discretion in allowing the use of staff cars for other
non=duty joumeys in special circumstances :=

(a) Occasional joumeys perfomed by officeis from
their residenec to office and vice versa.

(b) ' Joumeys perfomed by officers from their residence
te Railway Station and viec versa while proceeding on or
retuming from lezwe and to see friends or relatives who
are sick.

(c) Urgent visits by officers to medical dispensaries
for obtaining medical aid or advice for them selves or their
families.

54 : 3 - -

(a) The charges for the use of staff cars foi joumey

Contd race's

Deiny Tl‘ammncom: e
i . p SO ofN, -TofDe:;?n
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With in nomal vorking hours fixed for iﬂﬁs"uss—:-\\n\i:llbe 31
palse per kilomsure ~nd 411 be *lcu].ated on(the t}is_'tance

from garage tc gorage., In addition to th..se t.haxgr-.\S,
detention charges 2t 30 peise per hour subjectite 2 minimm
of 25 paise for a period of 30 minutes or part=the recf will
also be levied. The joumey time will be dedusted from the
total time =t 32 kilemeters an hour by munding_!cff the
figures. Thoe distdnge OFf leds than 'hake 2 kflometey will,
be disregarded and half more than hzlf a ki;r:émter taken

as one kilometere. i

(b) If the car is used-before orafternomal working
hours, or on sundays and closed holidays, an dxtra charges of
25 paise per hour or fraction-of an hour subject to a minimum
of 50 paise will .be leviablei, - /:

(c) Nohuthstanﬂiam cpntainepd in clauses (2§

and. (b) the General Manager may’ J;evrise ‘the che:r.g?s for
none=joumeys from time to atime kee-ping in view tﬁe cost of
operation and other allied factors.i.

(d) The nomal wor.king hcurs for staff cars-will be
an hour earlier or later than the scheduled office hours.
BXPLANATICN : For the purpose of these Exeewutiwe Instructions
"Garage “means the place where the staff car is parked after
dutyhours. '

&, Becovexy of charges !
The Controlling Officer will be responsible for the

-~ racovwery of charges at the rstes laid down :Ln Para 5 abowe

from the officers concemed on account of Non=duty joumeys
pe rformed by thems The bill will be prepared in the fom

!_G:)ntdl v, l'll

Manager (Admn.) Hgr.

Delhi Transport Corporation
(Govt of N7 ™~ Ntk
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Proscribad in Annexure I in the nome of the offi.er conce mad,
The zmount gholl be recowvered through the next pay bill.

T Proocedure for use o: stiff gars 5

(a) A1l booking of staff cars should be made in writing
to the Contiolling Of™icer.

(b) Officers using stof7 cors should perscnally
check the milometerp/kilometre ot thecommencament z:d at the
temination nf their trips and ccrtify whether the car was
used on official or on private business, The relevant entries
in the 1log book should be signed by the offiéer
concemed on completion of the joumeys. In the case of the
General Manager or the officers and Membe r~ of Transport and
other committees of State Transport Unde rtakings or State
Transport departments the entries in the log book may be made
and signed by the Secretary or personal Assistant of the
General Manager. In the case of the GChaimman of the non=
official members of the Delhi Transport Committee the entires
in the log book will be signed by the p.,A. to the Chaimman,
8. Maintenance of log books.

(a) A log book shall be maint-ined in respect of
each staff cor in the fom as on Annexure=II showing
particulars of Joumey (officizl as well as non=dutyjoumeys)
pe rformed by it,

(b) subsidiary log books will be maintained for the
days the regular log books remain under weekly scrutiny as
specified in para 9. Entries frem the subsidiary log books
will be posted in the regulayr log book as soon as it is recei-
ved back after scrutiny.

9. Scrutinv of log books,

All the log books should be made available to the
Chief Accounts Officer for scrutiny on every Saturday. He

Con‘td'..o“:o';
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should eheck thoroughly 211 the entries in the log books

and bring to the notiee of the Controlling officer any
diéo:epanci as or drreguiacities noticed by him in the mainte=
nener of the log books. After serutiny of each log book,

he will send the log book to the Controlling Office r with

the following certificate namely ;-

"Certified that I have examined thoroughly all the
entries in the log book of staff car No,

for the week of ending - - _that recowerics for all
Kilometre done on private accounts have been intimated
to the officer concemed and the Accounts section and
that the infomation required to ke compiled from the
Log Book-for the pumose of other registers has been

compiled,
"CHIEF ACCOUNTS OFFICER"

10, 2 t

(2) The official incharge of the Feceipts and Issue
Section will assess from the entries in the log books, the
Kilometres done on private account and prepare and issue
bills in the fom prescribed in Annexure-I),
) (b) The official referred to in clause (a) will:
prepare end put up to the Controlling Officer a monthly Retrun
in respect of each staff car by the seventh day of the followi!}g
month to which it relates in +he fom proscribed in Anne xu ye -
I II: He will also maintain 2 separate register in the fom
prescribed in Annexurew] V, entries in which will be made by
him on every Saturday from the log books of the Staffears,
In this register, one folio should be allotted to esch staff
€ar so that figures of total kilometres ang petrol will be
readily available for the pumose of menthly retums. Ths
figure of average kilometres per litre done by each staff car
during 2 month will be intimateq by the sewenth day of the
next month to the person incharge of the workshop which 15

. -PeSpomsible for the repairs and servicing of the staff cap

“* for such action as may be deemed necesszry by that

Contd.....

po
Manager (Aamn.) Hgr "

Delhi Transport Corporation
(Gowvt. of N.C.T of Delhi)
|.P. Estate, New Deihj - 110002

b
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Workshop, The eversge kilometrss per litre wi L be calculated
2z indicsated in Bxeccutive Instruction 1l.
11. Method of caleulating zwerege kilomete. - per

litre of petml, i

The awerage kilemetre por litre in respect of 2
particul r month should be wesked sut by dividing the total

kilometres covered by the guantity of petrol consumed during

the month. The approximate cuentity of petrol consumed in

a month can be worked out by adding to the quantity dmwn

by the vehicle during the month the quantity of petrol left

in the tank of the first day of the next month.

Note : For this purpose the quantity of petrolleft

inthe tank can be taken to be that which is .
indicated by the fuzl gauge of the cap,

12, Servicing and repairs of staff carg =

The repairs ond meintenznce work including se rvicing
of the staff cars allocated to the depots will be done by
the respective depot workshops and that of the staff cars
allocated to the Head Office, by the Centrel Workshop or
any other depot workshey (s) asppointel in this behalf. The
workshop and accounts section will maintain the record of

pexfimonce of tyite o oo Ll watteries of uie staff gap
and of the cost of jobs done on these cars, in the same
menner 2s 1s done in respect of the buses of the unde rtaking.
13, Utilizotion of the services of drivers for

private purposes and charges the refor,

The General Manager mey perxmit the officers of the
Undertaking to utilize the services of the drivers without
avelling of the staff cars, subject always to the condition
that this use shall not interfere with officialrequirements
in any way. For such services, a charge-of 60 paise per.

contd'e: fuaaw
\9;:./
tManager [Aamn.) Hg7
! Delhi Transport Corporatiar:

(Govt. of N.C.T. of Delhy)
|.P. Estate. New Delhi- 110002 -
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hour will be recowred from the
the sorviges nt drivers v 4y

duty hours of these drivers or on sun
of drdwver fa11¢ on -Sunday)

amount of ke la50

officer concemed and if

and closed ho:[ir:lays, an extra
per hour will pe charmeg

14, Dologation of ROLS rs .,

The enera) Manage » mey 4
2nd functions Confe rred upan him by thes

ructions to any officer underp his co
conditions

15, Lessation

Instructions the Stendin

tars shall cease to have effect,

16, $
If any question arises as to inte rpretation of these
Instmctions, the decision of the Gene a3 Manager shalj
.be final.
S d/-
(KQKJ‘.ShOIE)

Gene ral Manage

All foi"@ Ls & Secti ons

*

Manager ( mn.) Har.

Deihi Transport Corporation
(Govt. of N.C.T. of Delhi)
| P. Estate, New Dethi - 110002

b g

ized before op after nomal
days (Provided rest aa
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DELHI TRANSPORT Ol RTARTIG _
( OF THE W'NICIPAL CORPORATIOY OF DELHI

EILL FO™ ™7 ~° == ~Tapp CAR T
YLLGIENRY

RRELVGIE OB NON DUTY. 10
Staff Date Period Kilom- Charges Deten~ Estia Total
car 0;‘ From ‘%5] meters  fors the tion chzrges Amount
Mo, hire cevered kilome- charges fo) nso dwe
tars 8 or: holie
31 T.per days or
K. outside
nornal
dquty hrs,
1 2 3 4 5 6 74 & 9
Official Incharme of the
Receipt & Tssue Section
Counter signature of the Head Office.
Controlling Officer,
To
Copy to : Accounts Section fop arranging collection of the

amount thrugh '_-the"pa'y}_)ill for the month of

gy o mu g -

ANNE M TRE=T T

DELHT TRANSPORT UNDE RTAKING
( OF THE MUNICIPAL CORPORATION OF DELHT ).

Date Timg. Metre Kilg Name &

To read- meters design. TDlages Purmose

=

From Petrol Signa-
ingl CoOVe = of Visit= of the drawn  ture &
ed, Officer adg joumey Remarks
T f if any,
official
state
full
~details,
1 2 3 4 3 6 7 & 9

ANNEXUFE = 177

DELHI TRANSPORT UNDE RTAKING
f oF THE MUNIGIDAY CORPORATION OF DELHT )
MONTHLY FETIR

0. of Section Total petml  Total KoM Kilometres  Remarks
ehicle op issued during yun on private’ if any

Officer the mongh account :

to whom

att=encd 2

1 2 .3 4 5 . 5 7

i T A 5 TN 5 S L

P EEGAL, 1y

Manager (g ) pigo= o=«
Delbi T Corporgtion
o {It:_awr. Of N.C.T. of Deih)

- Estate, Newnmm.tgggz
b— 5
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DELHI TRANSPORT UNDERTAING
( OF THE MUNIGIPAL CORPORATION OF DELHI )

BEGI STER OF PETAOL CONSUMED AND KILOME THESS PERFORMED
- BY STAFF CARS i _
SECTIN OR OFFICER TO

No. of STAFF CAR _- b _

T b WHOM ATTACHED . _

Kilome=  Name of Recovery Date Initisl Date of TIntial
0

Date Ppetml P@tpal Total Awerage _
issued consu- kilome- Kilome~ trc on the Officer due n of the ryéecov= of the
“med. . tres © tre per private IO SpONSi- which TInchame ery. 1/C of
“. pekfor- litre, account ble for ; bill of R&I R&I
“~me © payment issued Section Section
o e e R Y et ‘ - : i g el HsQI's- .. . .. .Hsars.
1 2o po by BN, 6 0 T, . B 8 B R .12
#e e
, 5558
- A\ S8ST
.Eo:‘f
r SEOS
' L= 2
FE5 2
-]
] 5:‘;"85
I E: \-u‘(
] =5
! - f
' 'L
! . / ety
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CELHT TOAD THANSPORT AUTHOHITY
STAILIXNS CRIERS FEGARDING FECRII IMENT

The rollwing stonding orders are issved under
clause 5 of the D.R, T.A. (Conditions of Appointment & Serdce)
Regulations, j952 ragarpding Recritment of employees of the
D!RIT'Ai

{1) Mo berson vho has drectly or indi metly, by
hime=elf or his pariner or agent, any share or interest
in anv conitract, by or on behalf of the Delhi Road
Tmnsport Aunthority, or any other Foad Transport
Undertaking, or who has been dlsnissed from the
serdes of the puthorty for misconduct or otherwise
debarred from servige of the Authorty or who has
been debarred from emploayment in any Govi, Officey,
sY vho ‘doos naot fulfil the eondilons of the Delhi
Foad Transport Authcdty, leld dowm in the following
parasraphs will ke eppleyed in the serd .

=

2 Mo scramm vho has mome thah cae wife living:
shall » 3ligfble for appoiniment in the s rvice of
ine undartaking. srpoaded thet the undertsking may,
if satisfied that them gre spacial grounds for so
doing exerpt any scerson from the opersiion of this
sub-cleuse, ‘

2. Method of Feqruitment =

A1l vacancles of senctionad post will be filled
eithér by promotion of the employses working in lowsr posts
or by dimct recruitment. In both cases, sppointments will
be made st-iecily on meriis.

3. Prmction :

Departmental candidates having requisite quallfications
will be considered for promotion and their suitablity will be
judged by a pepartmentzl promotion Comed$t=é by the following
criteriz : |

(a) For prometica to Glass III posts by the
criteran of seniod ty-cun-fitness on the
basis of =2: e moorpd and C.k. Nos
intasrvicw vill be necassary ;



{B) For promotion to Class II anthhe

basiz of me T i=rhmseniarity based on sarﬁ_hc'_e“‘“\-_.__h
Semgd = Trttmdewferrbtten test as
wolid ke consddered necessary.n '

& Divegk Mgagdrant :
K {a) - 22) ddract recriirent A& 11 orfinarily be made
Througn the employment sxchange.,

(b} In sush ceses whiere the Zenepsl Manager foels
that sufficiently experiedced ar sultable cancidates
are not available through tho Eaployment Bxchange or
vAs e the number of posts to be filled is lame, the
vacencies ina',' be adwrtised. A copy of the asdwriise-
ment will be sent %o the Bmployment Exchange for
recommending retrendhed Central Covempent S rvimts,
Other things being equal, the condidates of the
Employment Exchange vdll be given perfo&mnce sver
putside rs, 7

Ei.' . D L i Ko i : ‘

Splechion ~f cand dates for all 1= posts wlll be made
by the selection Commitiess/or Boards as rentidned in Clause
5(2] w ThT LA fareiat oo capoiniment =2 mrvice )
Regulations, 1932, ihe selccilur Boards will as far as possible
given bath writien and viva-woce tosts o the candldates,

'E'Iui- Aaa- ¢

Mo person who is under 1B years of age or abowe 35 yeaps
af-age, will be %aken in the sorvice of the pelhi Road
Transport Auvthordty. DProvided #Hat the General Manager will
hawe the power to mweoruit persoms upts an age of 40 years
while filling technical posts in- the workshop of the B, R T.A.
in gase suitable perscrnel within this age 1imit ar= not
avallakiel,

A Hafliohzlity :

Mo non-Indlan will be aligible for appointment in the

servics of the Dlhi Boad Transport Authority, : s
8. Aeadenic T Techd~g) Gualifizstions ¢

Acadenic and Technica' Qusiificatlons for the vavlpous

pasis, are pirom fn tha _ fachad guiteme.t,


http://ie.ro
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After a candi-ate hes been selected by the Seloctiorn
Boafd for sppointment, heswill be exapined in respoct of ‘his
physical fitness by the Medical Bfficer of the D.ILT.A. bofore
his appointment. Any person declamd unFit by the Medical
Officer will not b2 appointed. The decision of the Medical
Officer will b= final and na appesl or reprosontation pil]l
ba entertained.

10. Akcificaiion of Character & antocedents :

Every new recruit will fumish & charactap
cartificates from gozetted officers, Ist ar md Class
magistrates, M.Ps., M.L.A%. or Members of Loeal Badies,
He will alsc fumish his full partieulars for verd fication
of his charascter and anteesdents, through the police Deptt,
Hig appointment will be lisble to termination in case of
an adwrss -'ﬂmﬁ by the police Department, '
1V.  Exomption ¢

Nothing in the foregoing paragraphs will apply %o
tha persons sppointed on tems of deputation op the staff
in the serviecs of the Authority on 1.3.54 and the D. L T.A,
shall b competent o Tzlax any of the abow notad

provizicns in any specific case wi thout assigning any
rason thersfor. :

.q--.-;._.-‘

12. In reesrd to the reservation of vacancies far
and rmervitment/promotion of Scheduled Caste/
Tribes cendldates, exactly the same rules and
practice as are in foree from tine to time mdep
the Govemment of India will ba fallowed.
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DELHI TRANSPORT CORPORTICN
{ A GOEFMENT OF INDIA UNCERTAKTNG )
I,P. ESTATE: MNBW CELHT,

STATEMENT SHONTNE ' ¢ ~ e CATEGONIES OF pOSTS,
PAY SCALE AND QUALIFICATION PIESCITEED FOR \AAIQUS
HIEGOTES aF POsTe, ik, : - - s =

Mo Categary  pav Sealel,)

X, Addits Eﬂ al D00=100-251
J2ne ra
rl:;eanager i) Degree of 2 recoghised Univerait
or eguivalent,
ii)  About 15 vesrs experienes in a p
ponsible gapaed ty in a foad Tran:
Peri Orxganisation inéluding Admd.
nistrative Manage 5 al Bxpe dence
iil) Expegienca of fandling labouy,

L ] = e :

i) Post Graduate Diploma/Digree in
drsz rmlated to mad transporta-
tion,

13) 5 years Cxperience in senigp
Sxacuti e position in aren mlate
s urban mass transportation
svsten,
2. chief | 2000~ 100-2500 Es=onttay
Vigilange Le0I=e 03 3 repadnised Und ve rsi ty
Qffice - er equiyl_nt,
About 15 yoars #xperlonce in 5
Tsroasible eapacity in g road
transport Coiporation /Govh, Deptt
sutocnomous body in adninistrati va,
MaNags 5 2] work Preferably connen
.' 2d with inwstigation of eomplain:
helding snquiries vigilance work ¢

i) Mgilane: Coupse crmanised by
Contral Vigilange Commission /oaT /
i ) Lentrel Institute of Secretapat
' _ training and management Daptt of
| P2 rsonne], Ministry of Home Affalr
‘ ii) Exparenca in Police Department,

- 3u(afDeputy 15300-60=1300- i 3 ,

; Gene ral 100=2000 i) Bearee of a recognised Unive reity
Manager ar eguivalent,

’ ii) About 1 Years experience in 3 mpg
ponsible zapacity in foad Transpoy
Organi cationm in cluding adming 5tra=-
tive Adanagerial expe enco,

113) Experience of hand?i:;g Labour
Quali fications relpx ble at Camoa
rationts discretion in case of
candidaied othepfca well qualifie

(B8]
S E—

=
(31

15300-50- 1800~ i) Degme of a récagnis&d Uﬂiwrﬁiﬁ

Gane pal 120~2000 or ecuivslzsnt,
-Manager, 1) aAbout 10 yoars ey erience in 3 ;
{PE:sonne],-} T, ' Srronsible capacf‘ty in adninistras
e Y : ' e g Hw and personnel matte re in a
Il S P lama ocramisation,

T~ \ i1i) Experiencs of handling labony,



4.

5,

Secretary
DTC Boarg

Znior
Pe rsonnel
Mficer

Snior
Bnqui ry
Officsx/
5K, h‘:ﬁm "
Officer

o

1)

1100301600

(EL]
b fote

iis)
1100-50=1600 ”
L] ii)

(B Y
=
[
e

1100=-30-1600
i)

ii)

1ii)

131

D2aree in law or Post Graduate |
Diploma in personnel Management ar
Indusiral Felations op Labour
Hanagemant or Business Management,

A Masterts degree in Art/sclence op
Corme rea,
Adequate admini stratiwe expo rlence
of at least ton years 4p msponsible
€apaci &y,

] 1o

A degree in Lay,

Good experlence of English written g
spoken; with 2 capacity to put up
neet and concise drafis,

Enowledse of Transport Economi o
and '

knowledge of Hindd,

Dagree of a mcogniseq Undve rei ty
Aahr Ect;u%vlen-l:. - hewalt
au ears ¢ ence of handlin
BstabHsKmEnt/pexﬁmnel matters of ?
whilch, at least 5 E@ars must have b
been as a esponsible officar fn the
Perscnnel Deptt, of 5 Large
Organisation.
Knowledye of Laboup Laws, service
les and regulations applicable +q
employees of Govi, 2 Senmd Gowvt,
Exganisatian; (Qualifications elaxa-
ole in suitable casgs at the diserma
tion of ﬁafiffaﬁigting Autho i ty)l,

Deares ar Diplumé in P2 rsonnel Manpe
Fement,

Cegree of 3 Ecognissd Uni ve pti 4y

or eguivalant,

Knowledge of sorvies. nules and

Regulatisons applicable 4o employess

of Govt, & Semi-Govt, Organi sation,

7 years a rlence of han;:l_‘lini
quwnrk-,{ﬁstabu shment or

Degme in Law

Diplema in Labougp Laws
kKnowledge of bus speratiaon
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Daputy 6 50=20-7 40-

P& rsonnal 33-810-88-35% 1)
Cfficerp EED e 0= J0T0=

Ef-40=-1200 ii)

Sdminfistrstd "EE{)- _
0-35 1)
Qfflcer £ 10-EB-35-380-
m 1000-EB-20- 11)
1200,
L 2
hsstt, 6 50 30T 0= T 5

Pe rsonnel 880-EB-4D-080 1)
Officer.

i3)
Assistant S 50=30=7 0=
Admdnistra- 35-830-EB- i)
e - A=960
Offlcer | 11)

1

Degree of a recognisad University
or aquivalent,
About 5 years experience of handing
establishment matters of which, at
lzast, two years must have beon in
a responsible position.

e
Enowledge of Labour Laws, Service
rules and regulations applicabhle to
employees of Gowmeent and Sopd-
Gove mment Organisation,

Bs=antial

Degree of 3 recognised University
or equivalant,

About 3 vears experdence of handlin
eztablishment matters of with twe
vears in the grade of officay,

Desi :gme
Knowledge of Labour laws and Sepvic
rules and regulations applidable 4o
emplayees of Govt, and Seml-Govt,
Organisatian,.

Esseniial
Degree of recognised Unlversity or
egquivalant
A% 1least 3 years experence nof
handling extablishment matters of
wilch, at lesast 1 year must hawe
tceen in responsible position’.

Desirabie

Knowledge of seriee riles and
rejulations spplicable %o employees

of Govt. & Seml Govi. Omanisatimns
c s y

o “ :‘ 1,
Degree of recognised Uniwersity
or equivalont,

AL least 3 years experionce of
handling Adninistratiw matiors
of which zt least cne year must
have been in responsible position,

Dzsd rahlae
Knowledae of service miles and
reguiations applicable to employees

of Govt. afid Somi <= Gowmment
Organisaton, :

———



#emtary  650~30-740-35-

..ztlf-.

| " ;
BBO-EB=A=104 Grarhrata, with = speed of at least 1o

0
35-810-25~
1000-EB=40-
1200

650=-30nT a0
35-830-L -~
A

W.P.M. in shorthand end =0 W.P.M. in
broo—wri tirs,” chauln haw at least 5

¢ o Ceaplrienes 2o -—uilar job,

:g. 5-} l_—qi‘- !E

PYoven satisfactory mapcerd of Srcretarial
#ork and dealing with Eoret, Sonfidontial
oIk fnotters, A511i%v to pmvide Eroree
trrizl Supnert o the top funetionsl %
di ;antors Man ag=rent Posts.

‘ Erseqtial . X
i) Degres of iecaghi =g Umwm‘b;r,
preferably, (&) in ana of the sogial
Scienze such zs Economics Comma ree arnd
Socielogy; ar (i) follovwed by a Past
Gradvate Liploma £pop any institutian
recognised for the urpose by the Gowt,
in Incustiial, Ph?c:ﬁnl.c!g Industrdal
Welfare, Induste sl Halngcns
other allied subjzet,

23) At least 2 Y25rs exparience gf
Labour Welfare ifapk in an Oryanisation
an’pinying'suhstmtiald.Labaur force, and/
or experionce of othayr Social and
adgrdnistratim Vo rls,

EBsiratnia
Taining in sneila work or othep allieq

Courses at inswtoutions recognised by
Gowe mment,

-orin any

Esseniial _
i) Degree B_r Glplomz in Soeial Work
from Unive rsity Institutian recognisad
by the Govz mment,

3] ﬁj aa niﬁ
Two years experience of Labour oy
Social Welfare o in an Crganisation
employing & substantiag Labour faoree/
SF experxience of ofihop sactal and
administrative wory,
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15.

16, .

1T,

Canmuni=
gatlon
Offlcay

Hindi
Officar

Medidal
Cfficer

Legal
Adviser

——aE

SE0=0=T4D
353 10=EB=35
580= 40— 1000-
858-40-130

650-30-7 L
35-810-CE=35
HE80=0=1000
EB=40=122C0

E50m30 =T 4=
A5-810-EB-35
BEC=20=1000
BRmd =1 X0
Pl:.l | ?AFP'A
at tha
Prosoribad
HEate

1500-60= 1800
100=2000

i)

|1

..ic:s.‘
Essential

O jrea in Telecorwnication Enginee dng

in El-ct, Enyinesdng with Telecommmica
as a special subject from 2 woognised
vhin —= A or equivalent,

CR

Master's degmee in physles with vidmless
BElectronics as a spaalal subject from a
recognised miwrsity or equivalent.

Losixsble
Exparlence In installation, maintenance

overhauling, testing of Rails and Allied
equipments,

Mo in Hindl Literature or Graduats wd ¢
honours in Hindi with at least 2 years
exparience in Govi. Department or Govt,
owned Unde rtaking or Corporation.

Medleal degree of a rocognised Indian
University or equivalent foreign qualifi
with two ¥oars expsriesnce in House Job &
recognised Hospizal,

_ S-gepidal
&« SAezderds T25399 in Law of recognised
Unie rsity, i

D. Sxpeydencs : A practising adwcete w
12 yaars 2xperience of conducting ea
in efvil and sainal courts or 13 ¥
Judieial ==rico or 12 vears expomo
of Legal work 4 ony Gmrt‘.'m;)tﬂﬁ’nun

Dasisable
i) Exparienes of conducting cases heforp
Labour Rribunals and Motor Accidant

Tribunall,

i1) Good kmowladge of labour laws.

F. fcgdods : Doares in Law of 2 meagm
Universti O

b. Experlence :; A practising adwocate w

ten years expericnce of conduciing ¢
in &+vi1 and Czndnal Courts,

E=fimhle
1) EBxperience of condvcting cascs befon
Labour Tdbunals amd Meotor Acci dent
Claims T bunay,

Gozd lnowledzs of Labous Lawed.
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Asstt, Law
Officer

Officer,

Security
Officer

Dy. Seeurity

.Offiger

Public
Belations

- Dificay

~Avg- de

£ 0-30.74 = o

355:313:‘53- C=gres in Law of 3. meognised Univ selity

35-880- D= ' = ; . :

1000-EB-a0m sdperiencs

120, Fiw years experlencs of eonducting cases
VA1 g Criminal Courts eitherp a5 an
adwocate or as an ofricap under Gavt/
Public sactor un de rtaking'.

Resl-mabla,
1) Eerrience of conducting fases befora”
L _

awaur Tobunal and Matep Accidents
Claim Tribunals. T

i1) ¥nowledge of Labour Laws,

-l : Eﬂ"" ) "2 If
1333“ a} Degree from 3 mcngnis&d Unive psity

or eguivalen S

B} 10 years experience. 25 a gommi ssioned
' Cificer.or of a comparable statue in
Police findustral Fourity Forea/
saoirdty Department of an Andustplal

Organisation,
FO0= A0 500~ Sazential
E3-49- 1100~ r ‘
0= 1200 1) Degme frop r=oognised unlve reity

ar eguivalent,

11) 7 years experiance as an Officor in
© in the Ammy/or D,5.P. in the reqular
code of Pollice or in the Industrial
SEmfty ferce for compe rable
2Xperiance in SErurity Deptt, of an
inaustral O --*ion.

$a-z0a740- Sasontial

Bl (0SB .
gﬁm Graduate vith 5 years BXperienca as an

'HIMH-QD- Offigr in 3 Securi by Depidrtment of a

170, big Ormosnieation Ay or Foiige,

L100-50= 1600 E i _
i} A first Class Mastap's T}a%ﬁme_ in
English literatum oy History.
1i) At least, s Years exporience in s
ﬂsﬁr}nsiéle supervisory capacity in
waTk connected with publin Aelatfans .
preferbaly in moad Transport, :

Diploma in Joumaldsm..
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24

2%,

! -
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-
11 o4 6= D Graduste with at laast 3 years expayier
BRI 35530%73: of h-::rr:d_‘-_ing pullicity m}:@ﬂd&pon&}nﬂﬂl
40=350- it a govt. Offioe or important Comma -
elal #Hoop,
Wigilange 1100-30- 1600 assantial
Ofticer 1) Segree of a r=odgnised undve rsl gy

er Equivalent,

i1}y 7 y=ars Gxperienca in a responsible
Capzciiy in 3 poad transport Comn,
Govt.Zepit, /outonomoue body in
adninistrative fmanagerial work
proferably connectsd with inye stiw
gatad of complaints/holding enguip
vigilance work,

De=iraple

- “Experience in Police nepartment,
I.I-‘:J—. f}. e 5%”3&?@‘ - i
gficgr a 35-880-40- i) Graduate or cquitalant from I eog=
1000-E8-a0 nised Ur?iv'exsi Ty,
1o ii) 5 years experience in the Vigilanes
Deptt. of Public Unde rtaking ‘put
or which 3 years in 4 Supe rvi so vy
capacity ar officer belonging tg
Public having gxparionce of conduce
ting vigilance case,

Dasi mbiel,

Law graduation.,

Training 1100=00 1600 ifi hons,

tficar 223r=e in Mechanical Bnginee ping fimm
3 rrcognised University op Equivalent
Qualificaticons,

Exparenge
a) Fiw years industrdag 2xperence,
B) two years t2aching experience in
3 mecognsed instltugs
c) Organising capacity ang administ-
ratiwe abiligr,

D2velopment  1100-50-1600 Basentia
Addsop A degre in enginesring or in Statistics
(Traffic) and/or on equivalant qualificationsi,

7 y=ars 2Xperience in planning ang
SUrey of which at laagt Ivoars must
in a msponsibla position,

Qesireble

ExpaHence in Organisation end Methods
work or Operatianal Msearch.



il. oy.Chiaf
Aocounts
Officer

133, Accounts
Cfficer

2, Mepartmental 650-30-740- 1;
Bsgar-h 35-580-ER-40-0
Eficor D&0

iii)

30 Chisf 0= | 0 i)
Account 2500
Jfficer

" i)

1100 =530-1600 \
i

i)

i3}

B50=30-7 L
35-2 10-EE-35-4 )
FEO= 0= 1000=

B e 0= 1 200

=21]-

i

[
e st

Yost Graduvate Degrme in Statistir -
Speciglisation in Cpersticnal:
IRsearch andg y
minimum 2 years experience of

cohducting Operaticnal Research.

Brpontiazl,.
Accouniancy gualification mcognised
forenmlment in Fegietrar of Membors
of tha Maintained by the Council of
tha Tnsdtude of Chartemd Account-
ants of Indis, ar the Final Examing- .
tian of tha Institute of Cost and ¥
worss Acoountants, London, or the '
Indian InsHtute af Costs and Works
Accountants, Calcutta.

Atout 7 years experience of wark
aoxnectied with accounts and audit
in a m@spensible capacity in a
cowmment or Saafd—gawmmmt ¢
Organisation or Commercial concem
of meputs,

2asirable. - , -
M2gree of a rocognisad Unive rei ty,
i::no-;;ledge of Gowmment Bules &
regulationsg,

s

Chariered fcocountant with standing
of five y2ars commercial or Govt.
Services or cost Acesuntant havin
passad the final examdnation of ‘tﬁe
Institede of Costs 2 Works
~orountant London fOulcutta with
standing of 5 years in a Commepeizl
or Gevt. service preferably in
Transport/8ngined ring Industyy,

Abodt S years experience of work

connacted with Acconts ond Audit

in r2spepsible capacity in a Gowt,

or Semi- avi, Organisation op

Comme reidl conceme of repute,
Dasirahle.

Dagres of = regognisad Uniwe rsity,

Ba'\uwledﬁ;e of Govt, DIules &
Fegulations.

Faspnddal.
Chartored oy Cost Aescuntant of
institute of Cost & Works Aesount-
ants, Londen /Calcutia with stande
ing of thme yoars in Commeriial
or Govt, serdca,

Sesd pabhis

Exporience of Costing in Trensport/
Engin=ez ring Industry, :


http://seryri.ee

33.

g,

1%,

I

A=zstt. 650=30-7 0 -35-
Accounts U80-E B=q40-050
Offlecor

Asatt, £50:30-740-35
focounts BB-E8=-060
afficar

{east)

Suppd rinta- 1500-£0-1800-
ndirg 100=2000
Engines r

Sxecutive  1100-%0-1600
E‘ngineer

(Civil)

Exscutive  1100-S0-16m
engines r

{Bleetrd cal)

=219

1]

[EN
folw
-

2nd Clas= Graduata
Cost Acoountancy

M.Com (2nd Class) or 5. Com (Ist
Class) vith sdvancs Atcoumtancy
and Addi ting.

2 y23rs experienss of Acpcounis wo Tl
with Bank or Gowepment Office or
Comma red al cencemiof moute,

s ag 2]

Experience in Ffinancial Accamtir;%f
Auditing in Nationalisaqd Transpor
Qualification,

-_

i3
with a Diploma in
of Institute of Cost

and Works Accountants London /Calcutts’

vith standin
in & Cbmm.h:'?

wa Tt

of 2 &;ﬂars in Costin
iy

al of Sovi. Organisa

preforbly Tmnspgart Unde rtaking.

Degre= in Civil Engines ring of a

=
ﬂﬂﬂgn

niszed University op cquralent, At
least 7 years @¥pEriencz as Exocutiye

Enginesr in Govt,

Hpartmnt ap

other Public soctop Ormganisation.
Experienga in Planning, d2sioning ang

Consiruciion of 311
suitablo %o tha
particularly the
structures sequiresd in an

type of buildings
Usban en ronmant,
BOC construciions op
urhan Bug

Transpert System,

i)

ii)

i)

ii)

- &
Negree in oEyil Enginnering from 1
Tecognized University or equivalent,

3 years experiencas in closing and
Consiruetion ang maintenanes of
industrial /rest dential buildings
and in heavy N.C.C, machine
faundations, © -

Es=zmntiay’
FEgme in Elapgtyd egal Engim}e_ﬂng
from a recognisag Univarsity or

2quivalent,

3 yeays experience in providing
F=paring & maintaing Electeind}
installations £pmp, ndusted al,
Commercial and residentia] buildings
in & respensibile posttion,


http://fl.ee

_213_ 2,

3

i

%‘I;"' ‘

BE0~30.7 K1m3Bm
B 10-E B8040
1(0=0=120

A
t

1 =kant
.ginea r
wil})

65007 435
B 10-E8=3%380~

L= IDD0-EB-
1220

Assistant
Enginas »
(Blectrical)

-

Tratfic
Manage r

.{.‘-

. Dyl Traffic °  1100-50-1600

‘Mznage r

-

i
ot 2 -

e
L=

P

Asstt.Gene ral  700md0=500-
Manage o Trffic) BBed0=1100-
S0=1300

s i 2

2
.

_— . i

] | Bssentaal .
S I)7@aree din Givil Enginearing frem 2
roognised Und ve ta oy or Bquivalend,

+41)3 years expexienas in design ond
censtrueticn Snd meintenanes af
industriai/residential buildings aned
in heawy, #:C.C. machine foundation,
5 = ks |
o e
i}Degree ip Slec{real Enginee rfng from
2 rEcognized Uniwersity or equivalonts
il)3years @kparientz in providingmepairn
and maintaining alectrd cal installatia
for indusSrial,, commercial aned re 5iden
Hal bulldhngs,:

A)pegres a 2 _rofoonlsed i rsity op

. EE[UiV-B]_AG" . B

ii)at loas’qb'? Yearfs-experience in a
respongible. supe fistory capacity
in the Traffic Deptt. of a bi? mad
Trensport Undorta g.‘ﬂaﬁf;mb v big
city Transpart Unde rtaking,

Doglgabie-
i)Diploma Ay 5 cortificats of the
institute o~ moagd Transport of India -
or equivalent,

Essential ;
i)Degree of 2 recagnised Univwersity ap

ii)at least 5 years experienca in a

responsible sups prisory capaclity in th
Iraffic Departent of a big Boad

Trensport Comeration preferably city.

trenspert corporation,

1ii)Knowladge of Planning of routes,

freming 0f schadulas and other sllded
matie rd, 2

)
By

' -.‘I::-;-‘ I
i)Degree of 3 reranized Univwreity op
squivalant.

i1)At least 5 years expzrienca In respons
ble suparvisory caggci't;.r In the Traffi

D epariment of a big moad Transport
Unde rtaking,. .

i) modledge of 71 inning of rcu‘be-;;'
schodules and allfed mattaps,



|
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441,

B

-

Traffin
Superin=
tandeaat

Assistant
Traffic
Suparin-
tendant

Printing
Press
Superine
tendent

Assistant
Printing
Press

E50-30-T740=35=
210-E5--35-B80=
AU=1000=E8-40~
1200

550=30-T 40~
3%-880-E3-
40=9460

650-30-7 40-35—
#10-EB-35-880-
40=1000~ES=40~
1200

650-30-7 40-35~
E80-EB=40-060

Superintendent,

Das%;ﬁh!g . -
Diploma or Carilficate of Instituw

of Hoad Transport of Indian ar
eqguivalont.

Eszential o
i})Dogree of a recounised Universi:
or gruivalent

£i) At least 3 yoars experience of
Supervisary dutiss in a Iraffic
Qepartment of a State Road _
Transport Corporation/Undertakir
or 3 seme other important Read
Transport Cancern.

. Desirabla

¥Knowledge of Planning of routes
framing of schedules and sther
allied matters.

i Essentigl
..Graduate with 5 vears experienct
25 Traffic Supervisor,

Ess ial
i)JAt least a Diploma in Printing
and Allisd Trades from a recogn-
ised technical Institution in
India or abroad.

{1}2hout 5 years cyssrience in
responsible capacity in a well
established printing house,
including about 2 years in a
Supervisery capacity.

Dgsi;gblg
i)Degres of a recognised Universit

11)Pratical experience in Litho anc
offgot printing, layout designir
arZ block making department.

Ss5ent
1)Matriculate of a recognisgd
University or eguivalent.

ii)a)Cortificata or diploma in
Printing & Allied trades from a
recognised technical Institution.

{b)About 3 years practical
expsrisnce (af which about 1
Year should be in 3 Supervisory
capacity) in a Govt. Press or 5
bly commarcial printimg concern,
in vatious branchcs of printing
tzade, e.q. Mechnical composition
birdzry & warashousss,; machine
printing otc. CH



2 3 — 24
131V vey ficate ag ; Gualifieq Ao rentf ca
Lisfiull 4 yeaps sppmintice ship 4n 5
Gowe mment Indis prese,
;Er-imh]g
1)02gre0 g7 , $ognd se g Unive paity,
1i)Precticay 2xpzrlonce ip 1itho ang
ohots offeat prnting ang trades
. TR ‘ cenncctad the yogg th',
Controlle s 1500601500 | Egsentia1
gflé?ﬂizs & 1002000 1)oegree 14 Meainical Automobd 16 Engnee p
urchag

. tore LI0C-50w 1600
( Efiger/ 1)0e3rme in ug chnical op Automobi 1a
: _:_l%t'fl;:f_e Enginearing,

* 31)7 vears 9Xparence of Purchase of
Mechniea] Nnd/or automobie Engines ring
storms, Plant, wehicle. nd sthe p
Squirments,

idiyAdaquate Sxperience of holding stoms
s"cackinjt? and,accounting of En.gineer_[ngf
.‘lf.it{'m‘:r'b I S ...

PIoerdymes for Iﬁ?ﬁﬂrtﬁ & Exports andg. .
~Elateqd Raulatiang, dats :?ﬁmess_iﬁg etd,

Iy« Store nffio:kj‘ o

| “Purchase T00-40~500-2 2 Essentiag

| fieny A= 1 100-50-1 300 1)2egme 34 Mechanlcal op Automobile
Hngy,

stocking 5
automekdla sna general stgpe

iEr&m‘:i cal Imowledge op Kardax
icensing slocedires for 1o orts g
Expdrts ang Elated mgni. ans, Data



50

51

52

650w 30aT 40=35=

Asslstant
Stores 8 10-EB—520-
Offlea r. G0=1000=C B
120
Chief 150050 1B00-

Mechanical 10D=2000
Bngineeri

Additional 1500-60-1800
chicf-Mech—

“anical

Englnea

-

Wo ks 1100=50= 1600
Manage ¢/
Machani cal

enginesr

1)
319

1)

ii})

3i1)

_216._'_ ~ o

niploms ig Machanical or Automebile
Enginee ming.

3 years exparience of purchase,
stocking and accounilng of sutomo=-
bile and general sicres.

P G T ¢ Am Ei Ei'\!a

Jegres in mechsnical or Automobils
Enginesring.,

Ewpe riencx ofikardox ‘Systam. ...

=5 SRR S L e el
e at, - He .

Dagree in Mechanicsel or Automobile

Bnginee ¥ing of a kecegnised
Uh?mmi*l:&r op equivalent,

mbout 10 years axperience in a
ms nnsfl?bla capacity in 2 sutompbile
wer.EhGP of a repute connected both
vi+h msintsnznce and repairs.

Administratiwe eﬁﬂenm in 2 Toad
Transport Undertaking includin
preparation of standard estma
and planning for efficlency.

&

negree in Mechanical or Automobile -
Erigineering of a recegnisad Univepr-
sity or BEquivalent.

8 years axperdencs in a responsible
capacity in a avutomobdls Workshop
nf mepute. angened in maintenance
and repal rs.

2 yoars Administrativwe experience 4
Foad Transport Underiaking imeludin
preparation of standard estimates a
maintonance schedulas.

Es=eniial

Degres in Machanical cor auiomobile
Bngince ¥ing of 2 recognisad Unive =
sity er equivalent,

ii} Kbout-fiwe years exparience in

1i1)

1)

epairs and mamnitenances of Hoawy
duty mtomotive Alase]l wehicles
in a responsible supervisory
czpaciiy in a larme workshop.

Adaquate kmowledze of latest produc
tion tachnigues and quality eontrsol

Gapacity for administrativwe work an
for handling civilion labour.

Desirable
Knowladge of cost acceunting,



- —

B4. as=tt. Wnrka ’?{',-0—40-90'}—5&-—
Manamer 4A=1100-50-130

_ g _‘Lndmxsfaj_”
T
;
I"‘: .'-_ .1"
. l, )
54-.,_?.58'!:1:. Ewrinear, SO=3TuTdam
Meehanina1) gﬁ-am-Eﬂ-, 1
880-4r-1nLo-
EB—-'&D-]:ZGO‘.
537. Junior 550-25=-750-
IEnginesr EB=-30-900.

1
-

-3 1‘?... q‘
i .

Ess
. in Machaniaal Enqinearin
'or equivalant with § Years axpe- -
- & in potomobile ar Bwad
~ “Trangpact shep- af . reputse,

SupArvisory Bxparieries, = -

Hoet0etne R P@ﬂ&g&,{g] o
40-1100-50+1300— 3} Degree in chaniasl L e

biie. Inginearing., 3
i1} 5 years axparience fa prromol Ter
or R'ﬁad‘ Tmpﬂr‘t i s ] = D'.I‘E -
of whish 7 yoars mistl be gz
| Induztrial Enginser. |

R
nt .

'

ather 6.1_-1.

ferial s manar F—‘EE :
f.:. allied Indusbr Al Enginearing
-..J SUbj ects, P

1.t
De 16 0
Post Graduatiea in Industrial

Engineering witl by +f =2ddaa
¢ advantage,

1 Essentd

p i 1 res ia M le I Auts-

0 ils hghﬁggﬂnte-ﬁwr‘ﬁivg-
lant preferably with sore X
-Perience in an Autamabile or
Machanica) Enginearing workshop
of repute, '

Or

Diploma in Mechanical sr Altamg «
Bila Enginearing with dbaut § yr.
experience in an Autameblle pr
Machanieasl E‘.nq;'_nearing verkshpp
of reputs,

Degi -]
Suparw.‘.sary axperisnom,

Graduate apprentice engineer after
fuecesstull completion of theip
training of ene Year to be obzormmag
as Junior Enginear.
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DFFLER - STLFE - GROIP. . (B '
S.No.  Neme of Pay scales Qualificationl
'E'ﬂ'ﬁ't' - e TR LA - P5 : T
1 2 s N RS . T O .
a e v . a _.. ..‘.- 'F' = l.. = ___"ﬂ -
' . S oh=70—=5 Gracuste with 5 ysars experienca in a
. CFilen mipot 30=0C0 Govt. Office or important £iom.
; ant 530.25=750=EB B.Cool. or squivalent accountaney
B AEauntan 050 qualifications with 3 yaars expsrionce o
accounis work In & Bank or Govl, 0%flice.
3 st Accountant  S50-25-730-BB B.Com. or equivalant accountancy
0,900, qualificaticons with 3 years sxparisfice
{ Plus Rs. )00 ) of Cost Ascounting in a Govb, Offier ox
as special pay in a large commercial organisationt.
to qualified ¢ Shculd f:ﬁfemblv ba zn zsscciate of the
cost Accounts) Indifn Institute of Cost & Works Account
4, P.S.io 550= 25750 Three yeayrs s2rvice as Senior Stenagrap
chal man /f B = 30=500 '
Secy to
AEdE e Gabie O :
%. chief 55%0=25-750-88 Greduais with 5 years experience of
Stome-Keepa g =90, gimilar job in automobile stores of
a Big . sShould preferably havwg
a diploma in Auto Erziimaxing from
. % e some impartant fechnical Institutel, -
~ &, hrchitoet 5SCLPR.TS0-EE B.Arch. From Govi. Recogniszed Instltud
Agsistant =000 #th 3 years exparence ip the office ol
reputed archifzct or Gove. Depti:
' st - .
] GD P\r(.‘-ﬁ- ﬁ(-;ot !I !A'p fm GDVE. Iﬂﬁﬂgnilﬁﬁﬂ
| institute with fiw years oxperience 1
rl the office of reputed architect or
: R Gove mment Cifical
7. iDesign 550=25-750~ Degree in Givil En%‘gj!. or equivalent fix
ChAssistant EB=30~3C0 a mcogniscd insiitute with thme vyears
| o¥xparence in Design. and Estimating ir
7 ithe ofiflce of reputed engineer & archif
] or in Govt. Office ‘
f aOR
Dinloma in vl Engo, From Govi.
: recognisad institute with 7 years
experienc? Passing of papers of Sec, B
* will be preforred.
_ 8. Seoudty 550-25-7%=~  Graduate with ztlcast 5 years supardso.
Inspector EB-30-000 sxpoxence of waich and ward and ssecuprd’

arrangement and lstowledge of maintananc
of fire fighting equipment and training
subordingse =taff in using the z=e in

big transpost axganizatieon or in the am
or In the Poiicc.
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Lisiicy 3 LB 4. .
G Vigilanes S0 287 50 B B Graduate with & years exps rience in
' Ihgpﬂﬁnz- S0=200 ‘Agilance fvateh Ward/secupl by
: arrangement, .
10 Sepicr 0= X In7O0ER- Matrdd with atloass 2 YEArs expe roneg
stenographe » 000 3% stencaraphe r (2years in Sasd of Deptt
' cendidates) shouig POSSess 2 sneed of
13 W.PA. in shorthand ang S0 WLELM,
in typewri ting.
11 assit, 42515250085 Graduate with 3 yeaps Cxpariencas in
’ Incharge/ L3=-560--7m0 Govi, Office op important i i,
stﬁtﬁ Int-f
puhn A'E-Ettt
1 Legal 435=-150-500 50 Sfie, LLB vith some 2xpe rience
% Assistant 15-S60= =700 {vd th knowledga of Hindi & Undu)
13 stom 425=15- 50056 Graduate wdth 3 ¥EArs exporence of
Keepe » 15—5!5!3-2_‘3-7{}3 sirdlar job in zutomobile stomg af
- a big' F:lmh. '
14  Translator 425.15:8e0.ap Gradute ftihn3 pésph oy eitdnertage. 5
153-360= 20700 piﬂd‘la-x?-jebinﬁhﬂhidlkpﬁ Hindl, Updy
and English, | —
v » i F A.-‘-. L :-'
- . Ay s L T T - = =k ih TGl aed yiez
1‘ %???!Ee :‘g_ﬁgélﬂ'_z)_;fg CGraduate in ohe of the ssgial sciencas
— L - =
Tnepectsr pPreferably in sociolagy,
£X rabla
Fost Graduste diploms in soefal sclences
A i - : from 2 recogniseg Institute,
(16 Asstt, 14350088 . Graduato wieh 3 ¥2ars experience in 4
f Vigilanee  18.%002 70 Vigilence Avatch 8 wape Seeurlty aprenge,
} Inspocior . .
b3 R Section 425=15-500-E 3 years diploma in Givia Enginuaﬁng Trom
i Officsyr 15=560-21-700 3 mcognised Instldute and cne yearp 2 xpe
i (Givii) ‘Or ohe yeap training as Diploma Holde
- ’ Apprent oo,
C 18 Section 425-15-500-55 Diploma in Elactrical Snglnecrng
& officer 13=360=-20=700 4 Peegnised Insttute ang sogg expe i ¥ ¢
il E;lectxica_l) orf elsetr cal Installation in Bulldigg, .
_‘;‘! Head 425=15-50-E5 Matric with ms loma ar certificats in
i Draftsman  15-%0-20 70 Draftsmanship fcﬁ vi1)
B '
e Ronitor £25=15=500.5R Matric with 10 Years experienies in the
_1j 15=560-20u700 Sapacity 0f Telephona Operstop in this
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R e .
21w Cashier 425-15=H0=38~ Matri. vith 3 vosrs cxoedence of
. e - cash :mxki:sq an i:r_{r_-arg:t fixm, Bank
poaw i “"*tit.‘ﬂ-
22, 5r. Clerk 3B0=12-440-EB= Graduate
15=-560=EB= 20840
23, Eceiption= 380-12-440-EB~ Hr, Szoondary with atlesst 2 years
ist, 15-560-438-~20-54D Exporines in public dealing.
24% Phamseist 330-10-330-EE8 Matyle with 2 dlsioma in the trade
12=500-5F= 5 with some exoe encs,
560,
25, Stenographer 380-12-440-BB- Matric with a spaed of atleast 100/40
15=560-EE~20-540 WPM in Znglish and BO/3C W.P.M, in
Hindi shorthand angd type writing
resgectiwely,
$.  AlS.I,  330=10=380-EB~ Matric or tquivalent with stleast throe
L 2=500-E0=]15- years supervisory expzrience of watch &
560 ward drragerment in a big transport .
tnderiaking or in Amy or in pelied,
7.  Punch & 380-12-300-EB= Diplomz in Enginearing or Degree in
Verifior 15-%60 science/Art with Maths. upto inte -
Opcrator . date lewl 10000 Key Depressions
p2r hour, At least cne Year experence
y .. on punch Op= ration,
@ Telephone  380-12-440-BB= Matric with sons expe rlencs as
Ope rator é_mﬁ-ﬁD-E‘Baa}— Telephone operat ¥,
2%, Input & 293-—3-33;+£3~ Hisbaw sed ondary., 10,000 Key
| Dutput Sl Dee [0 00 epressions per hour spevd.
1 Doe rator EB=10=430
31. AfCashier | 330-8-370-10-  Matde
-meB_I-_‘{G—-’-lEQ
3. Comptist — A30:8-370<10~  2nd Class Mati culate: flust be
. AO=EB=10=4230, gualified comptist frem 8 x=cognised |
institute and should be shls %o ope rote
comptematic machine and give s minimum
speed of tetalling 1000 entrios of
nomsl magnitusde pey houp,
Ila Jr. Glerk  290-8-330-83-8- Higher Secondary with a Speed-of 30
370-10-430-B8-  W,P,M. in Bngiish or 35 W.5.M. in
10-480- Hindi Typewriting.
3. AuSK. TOB»3IN-EB-8  High Secondary with atleas: two years
J0-10-400-EB~  vyears cxperioncs of store keeping,

10480,
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f. Droftaman 290-8-3Z =(iB-8. Matrfic with Dipioms op certificate in
' 370 10-400 BB Braftemanship (Civil)
Y. Debwlazstd. 28083 =RE=8 Matric Treined Laboretory Asedstant from
370w 13 d 13 =F B 2 biy hogpitall.
Mmdg]
‘s Mmnior BOLZ05.FES Mairme with certiflicate in fadin Machanie
Telaphone 325-8356-5p-8
Cparrator I0=10-40
- Kotor Cyecle H0bm3 B B8 IX Class of High school’ shouldpossess a
Messenge r 3, o valid motoreyele drlving liceronl,
e Daftry 210-4-226EB=4  IX Class of High Schooll
250-ER=5=290
'« Dresser. 210-4-250-EB=5  Middle with some experience #n dmessing
- o ) for atleast 6 months,
 Duplicating - 225-5260<6~ «  Middle vith atleast 3 years of -e_:dpa::le—nca
Machine - 290=-EE5H.308 of working on Dupliceteing Machihe in am
maratar organisatsion of mpjte. ghould pass Trade

Jamadar paon

Sroundsman

Ifavaldar

2104208 Bpa
SE0-EEe 8200

2]0=d= 250 ERG
o

T =3 I1 24232

Ef=d=24a0

Plusk 10/-5pl.Pay

A cur by
Suard

| .
Meen/Attendant

‘meepa r
PEwe rman

0 =3m2] 2mbm 232
Ef-4.240

200=3=212m4m232

Tasd, -

8th Glass passed,

Middis. Adequate experence in mainten-
anca of play growmd, handing ofspsrts
goods and maintenanc o - maf,

Knowladge of varous games. i
should have passad Bth Class from a a=fetuls T
niged school and should be CHE=-ADTY or

. Paliocsman prefarably a pensionaw,
XN 2m 2124332 =
EB=du220

Ex-Army ecr Policemanl.
Middle pass

should be a sweeper by profoccion,
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OPERATIOFAL STAFF-CROUP (=)
2. . T 4.
Traffic 475-15-500EB= Oraduts= Jit:h aclsast 2 Ypars
Supervisar 15-560-28-700 exgerisnce of similar job im |
large read transmort comcers,

Traffic 300-12-400-1 8- Matric with 3 y=ars experienc
Inspactor S60-BB-20-640 of T-T-E's (A.T.Is} job.
Azsste. 330-10-330-EB_ Matric with feur years expsri
Traffic 12-50C-EB=15- 2% Cenducters' job in the Car)
Inspector S50 tien. Matric or squivalent ex

: with atleast 5 years servica

3 drivwr ip D.T.C. .

Vehicle 290-8-330-E3-8< ).
Examiner 370-18-400-E3518 Swkeygld be able to read and wr

4ED. » eisher Hinrdi or Urdu or Engl L
{+R5.25/- ?s dutyd a8 valid licence authorising h
allowance ., todrive a public service wveh
. in Delhi State and atlsast 3
yearz experience of driving

Instructor 290-8-330=E8=8~ |  heavy transport vehicle.
Oriwer 370=1 -4 00=EB=T
420 ;

{+R5,25/~ as duey
allowance) )
' )

Driver 290-8-330-EB-8- Should ba ahle ts read and wr
370-10-4 00, EB=1 0 elther Hindi or Usdu or Engli
480. valid lieance suthoslsing him

drive 3 public-service vehicl
Doalhi State and at least 3 ya
experience of driving a heavy
transport vehiclse.

Conductsr 26 0-6-250-ER—€- Higher Secondary or equivalan
326-8=365-EB=b- Rublic Examingtion conducted |
I90-T0-400, recognised Board/Univerdity

established by law, such as H
School, Matriculation ete. Shu
haye Conductors' Licence issm
By Stake Transport Authority,
Delhi.

Age 18-35

contde.a
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2.

3.

Gysten

Sr.
Instrusta=

Commurica-
tion
Inapacetar

Azstt.
Foreman

Graphic
Aggistent,

550-25-750-E8-
30-900

550-25-750-Ep
30=-300

550-25-750-E8-
30-300

5350-25-750<E81
303040

425-15-500-EB_
15-560-20-700

325-15-500-E5_
15-550-30-700

Matsic and Digloma in Authomoblle
engimeering from a reeagqnlisad
technical ifnstituze 3 YEAES Bupdrve
i=ory experience in a bilg workahap.
Must be trade tg 2tap cn all the
different. important Jobz in a
workshep.
2) Degree in Engg. or b) Degree in
Science/Arts with Diploms tn oparati-
Research. or o) Diploma in Enqineeri:
Sirapl
Training or Unit Record Machires &
having Special aptitudes for woTkink
on Data prnuessin@ Machine,

Matric Diplomz in Autemobile
Engineeringfﬂechﬂnital Engineering
froq a recognised Tzchnleal Training
Institute‘impnrting training in
Mechanleal AAuthomabiie Enginearing
or 2111iagd rrades,

‘Matriculate with Diplema in Radia

Technalogy af a recognised Institute
o Gragde II prnficiency certificaty
of Directorate of Coordinatisn
(Polic Wireless) anpd atleast thres
YS3rs experlence in the Apmed Farce
or In any other organisation of rapu
fin an idenrial POSt or gradoate af o
recognised University with wirelens
45 one of tha aduject end gna year
experience. Non-Diploma Holdars wit
experiencs in Indian Armed Poresas ap
Possessing remqulir=d technical stapda
2lso obligabla,

A) 100% promoticn fFrom the categocy

30% will be promoted form the catego
or chargeman bolding Diploma in
Engineering with atieast 3 years i
2¥xperiasnce as chargeman and Apprant!
in the Corporation andg remalning fro
Machanie and Machanis promoted ag
chargeman 5 years eéxperiance.

B) The ABBtt. Foreman will have ¢o
obtaln driving licence {Wireman
First clasas & d=2cond clase ip thas
€358 of Electrical Wing) dwrdng
Pificinring cromotlon/probat fon.

Sign Board writer with 5 years
expaeriance,

contd. ..
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il 2. 3. 4.

15. Project 3180 12-500-E3- M iric with claco itngraph operator
Opar&tor- 15-560 Licoiure £uta fizcc. Inspector, Jelhi
cum-Elac= Afministracian. Must hawe atleast
trigian. E o PTG risnaa of 9 n:ejectﬁ?

Uperator ai:1 L Lhe job of proparing
4nd mairts=nincs of projectars, tape-
reccrders, arplifiers and public
8ddress equipoarts.

1. Pact=rn 3B0-17-500-E3. Ehoulii pass yigscribad =killed
Hakar 15-55¢C artisan’s 1.7. expected of him.

Should be 3ble to read and write
Hindi, Urdu or English.
17. Welder 350-12-500-88-  8houlgd pa55 prascribed skilled
: 15-550 arcisan's T.T. oxpected of him.
Should be able to read and wrice Hips
U2ie or Englsin.
18. Bench 380-12-500-EB~  Shogld P55 prescribed skillsd
Fitter 15=-5840 arcisan's T.T7. expacted of him.
Should be sble to read and write
Hindi, Usdu or fngliah.
13. Machinist ' 330-12-500-EB- Shruld pass preccribed skilled
15_5gn artizan's T.T. expocted of him.
Should be a%lo to ~pag 20 write Hipdi
Urdu or English.
éds Armiture 3180-12-500-EB-  Should T2E2 skilled Artisan T.T.
Winier 15-%640 should hive acleast 3 Y23Irs exparisnc
in repairs ana ewinding of all types
of sinmle arl pole of - . phase eleckr
RELIS2 Svwiid havs sibgdisa upte Midgal

Zi. Zrank 380-12-500-E3_ Machinist/Turner with 3 yra. sarvice.
Shaft 15-560
Gripder
Operater

21. Skilled 390-12-500-E3~- Matric. Shosld hava atleast 3 yrs,
Az=ct, 15-560 eXp@rienca iz skilled worker in

lewer trade i.a. Pittap.
2% Solierman 290 9-330-53.8_ Should possess tha Compatency certifi.

370=10-400-E3- Cate and liceie Lo goarate the boilet

10-484 maching ifsusd by Sompztent autho-
rity in the Unipn larritory of Dalhi.
Shoulld e 2%1. 1o ;mad apg write Hind{
Usdo or Emglish. anomld ba in gond
physiqus. Shculd aass the prescribed
trade test.

2. Pleter =~ 129¢-8-330-ga.g. ~370uld pass skiled artisans
YulBahiser|370-10-400.85- 1T%7® tast expected of him.

Shouid he zhle to reid and write
Black 10-4849 2 s

Hindi, Usdu or EZp-=iign.
Smitth " :

Jody T eer|
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P
1 2 3 oy
11 Saniiry Fititsr 290-E2-330-83- a3 T - 1
= 7 it Shouis Hwe passed skilled
Z3-10-480 priism trade tast. 3 yaars
e practizal ax:erisnce of the
similar job showld be sbla to
rezd & vite [iadi, Jrdu or
Engligh.
12, #2138 LR T R Should hms zhle t= pazd ape
A ETLA.245 vwrite HinoI, Urdu or English
Sl v with two vears oxporelnce of
indopadent gardaning works.,
13, Beolcar 2 =327 52-4=- Should be healihy snd stout.
232 N=4=.240
14, Aata 2008 2=2717-4= Should have st died usto Bth
232.33-4=2.0 clags with 2 vears oxjareince
- —_—t

independent labour sunarwvisor.



24,

25=

26.

27,

28,

29,

30,

31

Fitinar
Vulcanizer
Black 3=1th
Andy Fittar

Painter

Cus ton
Haker

Tin S=ith
idaul | ar

Craftnana
i

Aszstt P?intor
Asstt Elect,
Asgth, Fitter
Smith
Tyraman
AsstiHady

Fltter \

dweaner
Claaner

Halper

Mg dor
Stoare
Attﬂndﬂﬂt!

204 —

280-8-30"==0-8
370-17-40C.E8.
10-480

270-8-330-E3.8-
370-10-102-EB-
1 2=480

27 =B=330-Ef-0=
370=10-400=£B=
10=48"

260-£=300-53-8-
340-10-3808 55
1- =487

¥
] 2 25-5"‘ 2’5'5_6—
+290-E5-6-378
1
]
L]
L]
¥
L3

2 0e3=3F2uda
232-E3=240

200-3-2%3,4—
237-EBd..24
TA to IITI)

200-3-212-4-
2 2-EB-4-24")

Should vass z-illed artiss
Trada fgst sxzcuted af him
309 1d e a lg ¢~ gaad and
write Hind', U=zd , or Engl

Should oasse:r skileed artt
Trade fost in painting end
fzve a knzlwedge of artist
1=tter in dindi zand Enplis

sho:ld paes skilled artiso
trade test in ths Trade,sh
e sblas to read and write !
Urdu or Eaglish,

rlatric and diploma in Maoh
Oraftman enurse from racag
Institutl-n with 2tl -5t 3
sractienl] oxserience. The
candidatowill b2 reguired -
trade Trust.

should pese semi £ i1'ed w
Trade Testin oarticulsors &k
wa:k,ci?ectteﬂ af him. sho
ba »ula €5 read and writas !
Urdu or English,

should ba able toread and
Hindl Urd eor Enalish,
(3hauld Casta)

(Plussfguld ba adls towad and

Hingi Usdu or Englizh,

£

Should be able €0 read and
Hindi, Urdu or Znslish



- Qggp,

wmwgf@m_@&m

S T SR

1.

P

4.

Works Mist=y

Electrieian

Arma ture
Windar

Assbt.Warks
Mistry

Carpentor

Wiroman

Plumor

Mason

Pump Driver

Asstt.Plumber

380-12-500-E5-

-y

380-52-505-5B=

tH=550

201285008~
185480

290-8-330-FB..
B8-370-10-400~
EB3=10-4580

200=2=330=EF-
8-370-10-200~
EB-10-480

200-B=330=-F0-
B=370-10-400-
EB-10-480

LY =H 3235 —EH.-
8=370m10=200-
EB-10-480

290-8-330-E8..
8=370={0~400~
E83=iC=220

225-5-260m6-
Z290-F3-6-308

22550606
290-EB-6-308

T T G AR L e

A

Tiros years Diploma in Civil
“°°vipg from a recognised

institution.

S roars sorvice with Ist class
Floaziriciza's Licence. Qualification
Lddle, subject to qualify in tha
Tzade Tost & 3 yoeaxs good reports.

Should pass skilled Artisan T«Ts
should have aklaast 3 ¥Years exporience
in repairs and Towlnding of all type
of singla and palo phasg elestrie
metres should have studiaod upto
middle.

Must bg matriculato and be glsa Lo
Tead bullding drawing. He must have
experisnce of 2 ygars of building
construction work. -

Should have passed skilled Artisan
T+T. 3 yoars practical experiecnce aof
Similar job. Should bo ablp %o Tead
and writo Hindi:, Uxduy or Englilsh.

Should ba able %o Tread gnd write
Hindi; Urdu or Zngltsh. Must possoss
the wirmen IInd class cartificate
izsued by the Deolhi Administration
with 3 yoars exporienco, Must bo able
te lay aut gircut independontly aad
shauvld have studiad upto 8th Clase.

Should pass the sikilled artisan tradp
test.  Should have 3 Years oxporisnce.

Should have passed theg skilled
artisan trade tast in M250NIY. Shauld
ba able to read and write Hindi, Urdy
or English with 3 years cractical
eXparionca,

1)3hauld pass the sami skilled trade
test as pump driver,

11)5hauld have worked as pump drivar
for abaut 2 Yeazxs,

should be able tg Toad and wirite
Hindi, Urdu ox English.

Should ba abla to read and writae
Hindi, Uzxdiy or Engiish.

Should have passod somi skilled trade
test in tho trade.
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11.

i,

T35

14,

Sanitry Fitter

ttall

Beldar

mate

290-8-330-8
2=-570-10=400

200-3-21 24—
232-EB-4-240

200=3=212-4=
232-EB=4=240

200-3-212=4=
232mEBada240

Should hpve sassed skillied
z=tism trads Zlest. 3 years
practical exparionce »f the
ginilar Job. should bs able
to read & write Hindi, vrdu or
Engllsh.

Should bs gble torzad and

write Hindi, Urdu or English
with two yaars exverience of
indepandant gardeninc wolks.

Should be hesalthy and stout,
Should have studied upto 8th

¢lass with 2 years expersince.o
endepesndent labour supervisor.
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PRINTING PRESS GROJD - (F)

lF 2‘ -3I 4-) .

1« Asstt.Tareman 425-15-8CN-EB= Matric with Jiploma in Frinting
15=560=20-770 Technelogy with atleast 3 FLg

experience in a raputed
Printing Press preferably
Covt.Press. The conditian of
academic qualifiecation apd
Jiplomd will not be apmlicakle
for such of the Machine
Operaters who have put in

mara than 7 yrs.service in orc.

2. Machime 3B0-12.5300-EB- Middle pazs d4th 7 FrEa
Oparator 15=-550 eXperience.

3. Prouf Resader- 130-B-370-10- Matric Praceieal experiencea
Cum-Asste, ) 400=EE-10-4B0 of 3t least § months a= proat
Store Haeper readar in English and"Hind{

. and one ymar as Copy holder in
English and Hindi. L Werking
knewledge of typography
(Composing) essential.

4+ Asstt.Machipa 2L0-6-250.EBa Should have passed middle
Operator 6-32E_C. 156 School examtnation and should

EB-8-330-10. have atleast 3 yre.axpearience
400, of similar jeb in Printing
2ress of rapute.

5. Cempositer 260-6-25C-2B- Matriz with 3 ywars axperignce
§-326-8-366-E8- por I,T.I. with 2 years sxpe-
8-390=-10-400 rience.

S. Hindar 260-5-290-58. Should have paszed middle
6-326~B-366-BE8- scheol examination. Apd sheuld
8-390-10-400, have atleast 3 years exparisnce

of similar jeb in a printing
Eress of repute,

7. Ceunter 260-5=290-E3_ Migdle pass with 3 years
E-128_B_38f_ expericenca,

EB-8-390-10-200.

&. Packsr 200-3-212-4_2132- Should have passed middla
E3=4-2410. school examination. And should

hava atlesase 3 yeara experience
of =imilar jeb in printing press
=f repute,

t+ Helper 200-3-212-4- i) Should be able to read ang

232=-23-4-230.

write Hindi, VUrdy ar English.

1i) Conversane with Cylinder
Printing Machins ans LA STo T
how to faed papars.
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JEZLHI TRANSZORT CORFORATION

STANJING QU2ERS REZNROING UNIFOMMS AND 3200ES

UNIFORMS .

1l

will

fiilure to do so, he shall be

The maw' =1 ~£ ths staf oo WHem cniforms will be suppliad
the articles of the uniform and the scale or peried of
supply are indicated in the attached statement.

The pattern or style of the uniform and the quality of the
cloth etc. to be used, will be d=cided by the Seneral Manager,
from time to time, subject to the condition that the total
expenditure will not exceed the budget provision.

The quantity of the cloth for each article of the uniform
will be decided by the 3eneral Manager after taking tinto
consideration the width of the cloth and any important
variations jin the measurements of any employees from the
standard measurements.

Purchage of matexials for the uniforms and the stitching of
uniforms will be arranged by the,usual method of tenders.

If an employee to whom uniform has been suppli=d is dismissed,
discharged or retired, or otherwise quits the service of the
Jelhi Transport Undertaking or is promoted, reduced or
transferred to a post in which, he is not eligible to the
Supply of uniform, he shall either return the uniform or

pay its prorate cost according to the perind for which it was
issued and the period of his having had it, provided that it
not be necessary to return this uniform or make any payments
therefor if full one yedr has elapsed since the date (f issue

- of the uniform.

Notwithstarding anything contz2ined in para 5 above, the

employee snail rsturn the buttons bearing the nahe or any

dign of this Orgapisation, in case of dismissal, iischarqe,

retirement, re<ignatinn, ete. frrm his nost 1n which he is

not entitled to-the suDolY of the uniform. n case of his
iable to the payment of such penalty

as the General Manager may decide in each case. -

- <
Manager (Ahmn ) Har i

Dzini Transport Corpus2tion
(Govt of N.C T of Daini)
I.P. Estate, New Dethi - 110002

E%},/’“
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7« If an article of un#form is lest or made uussrviceable

by the emplof&;e before the sxpiry of the psvind for which
it 15 issred, it shall be replaced ind the value thereof
rac:w'eré‘d- from tha parson c-::ncéme*i in eash 5r by monthly
dgiuctione from hie ~a1- in a1 instalments n~c 2xceeding
five, 2z may b fixed by the Sznaral Managz. in eac:h case.

B.ALll procedural mattars in ’r-':gfard to the issue of uniform
PO shall b diecidegd Dy the Geaneral Mianagsr.,

9. Badges will be issued to Chief Traffic Inspector, Traffic
Inspactars, Travelling Ticket Examiners, Time Keepers, -

Orivers, Conductors, maintsnance staff and watch ang
ward staff. :

10.Badges will pe made of metal and will imdicace the number,

o

; designation—of- the employee and the name of the Owganisation

mtal to be used in the-manufacture of badges and tl’;{eir
Sttt o v

size 2nd shape or patterm will be such as may be decided
by the General Manager from time to time.

12.Badges will not be renewable. When any bhadge issued to
any employee has been lost or broken, it will be replaced
by amother and the cost will be recovered from the employee
if in the opinion of the General -Manager, the loss or

breakage was dus tg negligence on the part of the -employee.

discharge, . retirement, resignation -
ete. from his past or when he is promoted, reduced or o
transferrsd ta a post in which he is not eligible to the

use of badge, the employee shall rzturn the badge.

of his failure to 45 so, he shall ha liable to the
of such p2milty-as the G

case. (Amended vide 0.0,

13.In case »f dismissal,

In case
pé.?!lent
2neral Manager may decide im each
No,13 dt.27.3_.'90/<_._':opy enclosed/)
14.Purchase of badges will %@ arranged by the usual method i

of tenders and any other procedural méttars__ in this behalf

2r in regard to the issye of badges will be decided by the
General Manager.

TN

R
o g WA

| i
- / ‘35
: ) Manager( mn J-H ’ q
: qr.
Deinj Tmnspon Corporation 4 j
IP(GM,ofN.C.TO‘fDe!hi) ’ 2
: ’ Estate, Ney, Deihi - 1’roooz |

S T

, —
-
+
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UNIFORMS AND BAIGES

Lt B Py

15.

Unifarms =ang badges issued to the employees shall
ramzin the property of the 5.T.U. and shall »a

- to be surrenfsred at Any time on an ardsr
Fiss=21 by the Sencral Manager at his disersatinn,
Unif~rms and baiges issuzd tn the employees shall

B waorn by tham on duty ani under no circumstancas
when thay are ~&f duty,

BRASS BUTTONS

170

Elght brass buttons will be suppli=d to each member

~=Qf the staff who ars entitled to the supply of free

S

uniforms including a coat, 18 buttens will, however,
be supplied to the membBETs--ofi-the.ghecking staff who
are supplied enifarms with shoulder fi,aps. Any
button got damagad through wear and tear an3 randsrad
unssrviceable will be: replaced on production ~f nld
one. In case of loss of any button due ta negligence
of the staff, a further supply will be made on payment
of the actual cost of the butten.

. Manager [.Ectmn.l Har.

elhi Corporation
D(e(g‘i;:-{a:fsr?gt of Delni)
i.P. Estate, New Dethi- 11
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DELHI TRANSPORT CORPORATIBN
{ 4 COVERMMENT 0F INDIA UNDJERFTARIHG)
I.P.ESTATE:NEW DELHI

Nm: AdmI-3(12)/80 Dated: 27 1 1280

CFFICE ORORE NC.13

Sub: Standing Orders regarding Uniforms
anil Badges - Amendment thersof.

It is netified for the informaticn and necessary
actlon by all concérnci that the DIC 3oard vide its
Regolution No.38/80, Item No.23/80, in its meeting
held on 11.3.1980 has decided that Para 5 of the
Stamding Orders regarding uniforms and badges be 2nd
is %ereby substituted as under:- i

"If an empley=s to whom the uniform kas hesen
supplisd retires, h= shall be allowed to ratain
tha same even though it has not beern used for
the full prescribed span of its life vided
before retirement. In al. other cases, whare an
employss to whom uniform ras been supplied, 18
dismissed, dischargsd or otherwise quits ssrvice
or becomes inzligible for auniform due to promstion
in rank, reduction in rank, appointment to another
post 2tc., he shall bs reguired ton pay 1lts pro-
rata cost €5r S an-cvpired life of th: uniform.”

Sd/-
( 8.P.GUPTA )
Administrative Officer(HQrs.)

All Officsrs & Sections.

copy to: 1.ALL NOTIZE BOARDS. :
2.ALL UNIONS OF WORKERS. g
3.ROSTDENTIAL AUDIT PARTY. Kansgedhomn Har
Delhi Transport Corporation

(Govt. of N.C.T of Delhi)
|.P. Estate, New De'hi - 110002



w2 3Y -

. HDELHI TRAGSDORT CORFCRAT TON
(K GOVERNMENT oF LD T UNDERTAKING)
L+P ESYATE:NOW LRLAT

Ho: £AmI-3(12) /92 % dated: 11.11.32

e e e et et

. ;@-iagnggggjédffn}'tha'infqrmatian of

and fzczss2¥yy action by all concsrned that

S ot

“the Jrg;apggi_ n No.154/82
Tartea 25.11.1982 has decided that the practice
_.of de=positing uniforms by the ratirpg emplaysss
be discontinu-3 1nnnediately nd no wniform be
issued tq empln}eas who are tg Ietirs within the
Next thrae rno-nths.
‘Pars 5§ af tha Standing Orders r2garding

Unif-rms ang Badges stands amenizd acenrTimgiy,

Sd4/-
{ B.p «GUPTA )
Administratiyve Officer (Hg)

All Officers & Suctions.
All Unior.['s. i

o=
Manager (Adamn ) Har.

Delhi Transport Corporation
(Govt of N.C T of Delr)
LP. Estate, New Deixj - 10002



CORPORAT ION
UNIERTLET 93
W EELHI

~3(121/42 Jatede:: 11.1982

= UF SR ND.41

It is notified for the information ;:;E and
necessary action by all concerned that ore Boaxd
vide Resolution Np.119/82 dated 15/16.18.1932 has
approved issue of one Jersey for every alternative
year and 3 Turbans (one in Winter and two in Summer

every ysar), to Sikh Staff.

sdy/-
{ B.P.GUPTA
*dministrative .0fficer (HQ)

All Unit Officers
Copy to: C.C.(S&P): far nscessary action.

oy .

Ll gt e o
pe
Manager (Aamn.) Hgr.
Delhi Transport Corporation
(Govt. of N.C.T. of Delhi)

, I'P. Estate, New Delhi - 110002

\éﬂ%l,,'/
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5. 0. ODes on or Particul -rs of gea)
Citefory of st ff JEY. arcielaz o oag
L,
2., Secaritys Insswetsr s
ASStt, Inspector 2
thlmal 10
w20ollen Coat 1
Ocllen pant 1
sAlmgl 5
shoes
-ain Coat ith F
. Cap
3 DriVers,Conductors Bushirt{?e::ycot)E
Motor Cycle Messanger pant (Terrycot) 2
Cap 2
Woollan pPant 1
woollen Coit 1
Woollen Cen 1
Shoes 1
4., Security Guard, Bushirt(Terzicot)?
Havaldar Pant 2
Malmal 10
Chanpal 1
oollen Tioat 1
oollen Zint 1
. Malmal ©s
o2l len sacks 1
shoes 1
Grest Zoat warllen
5. Peon,rttendant 3uzhirt ! Terrveot) 2
Store _ttend-nt Zant {Terrycot) 2
Daftri #ale Swaonmer adhi Zan 2
liusline white 19
(fo: male Sye=-er}
#00llen Cast 1
‘collen Zant 1
HMusline white 5
(for male swe tper;
;ioollen carsey b
Socks 1
Char~ra) 1
shoes 1
. D e, y 2t Tarrrcot E

—~BE L~

-,TEGOLIES or =

el S S

. o # s

" Manager faamn.) Har.

Delhi Transport Corporation
(Govt of NC T ~8 ™ 'ty

TATF

SUmmer

:
linter

years

CVETY year

VLY 5 secqrs
SVery alt, Iummer
Lverry zlt "

Htr Every g
Lvery alt winter
i i o

Ltr. overy alt, "
Pair Ever: yaear
sfter every 5 year
&very alt. Summner
Every alt. "

o n 1]
Zvery =lt. !inter
Bvery alt. ]

" n b |
Pair Lvery yoar

i
Livery alt
1 s o
Mti.every summer
Pair every year
Zvery slt ‘'incer

every
Jrir every 2
pair ever: wlt.vesr
lafter every 5 ve-r

vear

—very z2lt,summar
SVEry alt,suimer
avery alt.somnas
HEr avery summer

ivery alt.winter
-vVery alt, -wrintcer
mtr,alt, winter

Zvery alt.wintsz

Palr every ddt.wincer
Psir every summer
malr 2Very alt winter
very =lt.sunme:

i L3 b
alt.winter
Lvery slt.wvinter
Every alt..-inter
SveEry winter

LVETY
VY 3lo.ve

Every
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10.

11.

12.

S Y o

Doctar 2 White Terrycot EV2IY ali FERILs
Apron
Comnounazr 2 Cnat whilz 4rill Bvery yes.o
Drsesar 2 Apren Dvery ysmi-
Lady Z-ondustnr ipnsl Jnif orm
On= woollsn cn3at
One sarl 5 B
L . Every =lt. y2ar
Cn= Pattlenat ¥ Le ¥
On= Bl-us=s

summer Uniform

Twn Sariss’ :
Twa Fatticnats Byery 2lt. year
Twr Blous=
One pair B=21lly Bvery y=2d:
Lady Attendent/ One wnollen coldt
Stnre Attendent One sari S~
On= patticoat Every ali.winter year.
Onz 3louss.
Twa saries !
Two gatticnats Every alt.summels
Two Blouse
i Jersey Every alt:yesr
1 ~-ir socks Every yearl

1 pair chappal
1 pair belly

Every year:
Every 31t.year(winter)

WORKSHCOP STAFF.

Foreman 2 Loag CHat(Drilll) Every summer
Khakl
1 P=air shnes Every y2ar
1 Jerszy Every z2lt.winter
Lsstt.Fareman, 2 Long Coat (Drill)Every alt.Winter
Chergemdis 1 Jers=y Rhalk Every alt.Winter

1 pair shoes

Every yes3r-

Skilled, Semi-skilled 2 Jacket(Drill Khaki) everv summer.
& Un-skillasd personnal, 2 Fant " * “ &

Off. Workshop staff 1 Jersey Every alt.year
including Asstt.Fitter, 1 jacket (Drill Khakl) Every winter.
Fitter, Mali, Pump 1 Pant " b Every winter.
driver, Mas-~n, Beldar, 1 pair shoes Every y2ars.

(Mazdoor Plumpers Mate
axcluding Manson Machenic
operator & Packesr of
printing press & CED staff.

/”

}gﬁr

Manager (. amn,}-qu.
Delhi Transport Corporation
{Govt. of N.C.T of Delhi)
|.P_Estate, New Delni - 110002

) —
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DELHI ROAD TRANSPORT AUTHORITY - _
SCINDIA HOUSE NEW DELHI

P T - R

dDated the 7tn August, 1354

No.3RD 2554 _ 1p exercise of powers conferred by
section 34 6f the Delhi Road Transport Authority
Act,IIQSO{XIII of 1950), the Central Governmant
hereby makes the following ;ules namely:—

1. Short title and commencement:~- (1) These rulas
ﬁay be called the Pelhi Road Transport Authority
(Contravention of Regulations) Penalty Rulss, 1954.

(2) fhey shall come into farce at once.

2 Definitinns:-(1) ip these rules, unless the

context otherwise reguires:

(@) tha 'acer means the Delhi Roag Transport
Authﬂri-t_'-; LIE, 1950 (XITT of 1950).

(b) 'Regulatinpst Me3ns regulations frameg by
the Authority under Sactdon 53,

() 'Szction' means s Section of the Act.

(2) A1l other eXpressions have the meanings

respectively assigned to them in tha Regulatiasns.

3. Penalty- any person who commits 3 breach of any
i of the provisisns of the Delhi Roag Transport
Authority (Carriage of Passengers) Régulatinns,
1954 shall pe punishable with fine which may extend
to fifty TUpees or in default of payment of the fine,
with a simple imprisonment which may extend to
fifteen days.

Sd/~ B.PARTHASARATHY
Dy.Secy.tn Gavt.nf

: | Marager ( amn.) Har,

T e,
.

/ Delhi Transport Corporation
i i (Govt. of N.C T of Delhi)
V. o L.P. Estate, New Delhj - - - N2

f ) . \ Koy



~£ thiz 3. s (Conditins oE

sopoilntront - Servioas fmoal c4i~ns, 1352, e Enllowing

standing oL 23 seuad L garding the form and amcunt

~f the szourity ~f o=y mitEETs relating £o thoe S3WEs

t D2 sgrnishst 5F gkharity's amployees e ArS

eperustad with fhe casE Ry ~~ anch tickats. passRs OF

stores.

1 Intergretation

In these Standing Orders the term‘huthnrity‘ means
the J2lhi Road Transport huthority and term ‘Employee’
means an employze ~f the huthority handling c3sh. tickats,

passes OoF stores.

2. Obligation to furnish Security
gwery employss handling cash, tickets, p3ssss °T
st~res shall furnish s-curity in accnriance with the

crovisinns of tnese Standing Urderse.

{2) Orivars and conductors shall furnish
secarity in cashe

(p) Cashiers and ssistant cashisrs shall
furnish securities both in tash and 1o tha
Eorm of f£idelity bonis.

(c) Othsr emgloys2s nandling ticksts, passes:
nr stoIes. shall furnish sscurity in the
g~rm of fidslity bonis from Insurance
Companies OFf reis~nabls financial standing
in forms approved oY the General Manig=l.

(4) Cash securities may = furnished by 2n employee
if either of the £~1lowing twe forms subject to
the coniitlon noted against caghi~

£ 3 /
Mar 2387 ﬁ amn.) Hgr

D:'.-tm Transport Corporatior:
(Gevt of NC.T. of Deth)
' e Estate, New Delhi - 110002
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Conditiag

Form —_—

1) Cash to be deposited w.th No intorsgt will we s2id
the Acc-unts 23T tmant AfF By the Huthﬁrity an th%

Eme Auth gk, sh deposit,

11)east 0fFian Savinss Bank The employse shilj 2ledye
Fass 3anks. the savings Bank jiconunts

in the pame ~f the Genaral
Managar pq 1eliver the
2388 back to him.  The
leposit in the past Office
Saving Bank will be mads
in acerriance with the Prst
CEfflce Saving Bank Rulzs
Soverning Security accrunts,

The Post Office Saving Bank
Fass 3aoks should bs ket under
1ack & key in Administration
Japtt. of the Authority ani
should b: sant tg the Post
Cifiece as sonn #s possihble
after the 15&h Jun=, of =2ach
YEar so that n2cessary entries
A0 Account of intsregt may ba
madz in them.

4. Amount oFf Security

; a) & Ariver sh-11 farnish 1 cagh Sscurity of .60/

b) 4 contuctar shall furnish » chsh security of s, 150/~

c) & cashier shall firnish a cash security of #.2000/~

~ ani fidelity beni f-r R5e10, 000/~. The premium on the

fidelity hanl will ba péid by the duthority.

3) An assistant Cashier shall furnish a Cash Security ¢
Rs«1, 000/~ ani fidelity bond for P.10, 000/~. The
premium nn ths fidelity bond will % paid by ths
Authority.,

) A Stores-Bespzr shali furnishk a fidelity bond f£or
R5¢5, 000/~ Assistant Stores Koeper for RS+ 2000/,
Assistant Incharge of Tickets Sz2ctions far ®e5, OCO/—
and othoer clerks Ang staff d=aling with, tickats or

| |

coantd. ..
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‘eses ar stores for 8.1, 000/- =3ch. Premlun - the £iazlity

Bwands be oail by the Authority.

[ Szgurity Bond.

Gyzry employes who has farnishe? a securiuy shall

exooute & osoourity benl setting forth tha conditions unider
whieh the Authority will held the security and may ultimatsly

and

rafund sy @pnsrse riata ity In the ciss A€ gashizrs
lsstt.lashisrs, two s=ztrate Honls willl b2 execute2l - dne in

ros:-cet f the e28h sscurlty an! ather in respect ~f the

fifelity onid.  Thr nomds will 22 in the £-rms 12i2 down by
the Gener:l Mansger, in consultatisn with the Legal Advisor
~f th= authority.

B Periond ~f Sacurity.

The security deposit furnished by an employ2e in cash
or in the form of Post Office Savings Bank accounts will be
refunded only when 3ll the sections nf the Authority have
furnished = 'No Jemand Certificate' in respact 2f the employ=se
whan he ceases to bz in the sarvice of the Authnority »~r c=2ases
to perform the duties of the post in respect of which the
deposit was made. The fidelity pond will be retzined perma-
nzntly or until it is certain that there is na further necessit:
for k2nmzing.

7 Exsmption.

The cash security menticnel in para 4(e) and (4) above,
will not apply to the staff in the service ~f the Authority
on 1.3.1954 unlass otherwise decided by the General Manager

in consultati~a with the Chief Accounts Officer.

/
Managor (5. o0 Agr
Dathi Transpurt Corporation
130wt of N.C.T of Deltw
& Estaa, Mew Dethi- 11000 - .

log—
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DELHI ROL) TiiNSDoLT J""UI‘HC;{ITY
SCINJT, HOUSE:Nzw JELHTI

STI0ING ColEns SEZMNESTHS ARFELLS

4 ™

o - - Fry |
1iscielin“ry TEELlTn rofarped to o inop

Tl iow
15(2) (2) »f th: ORI (Conditing ~= Prointment & Eervicﬁ?
“egulatisns, 1952 sntll s £ o ap By the S papsl Manayar in
21l cas=s. If p iy

2] i3 mo i A72inst his ariars this
sh21l 3z consi opss 1l 3rgilad oy = suhncﬁmmittﬂg c~nsissing
of the Fallawina M2M.3rs af tha J2lhi Roni Transo~rg Authority:

i) shri Raghvenirs Sirzh or ang athsr non-officisl
cmember who may he Specifisihy the futhority from
time to time.
ii) .The rEpresantative of ths Ministry ~f Transpart,
on the Authority,

iii) . The Eepresentstive of thes Ministry of Financa,
on tha Authority,

. In cass of Ny Jiffsrance of opinion 4

TANgst the membe r
of tha Sub—committes

ths mAjority vieyw shall Drayail .,

2. Any Irpe3l shall 4e Pr2ferred within

°n2 month from the
i3tz gp which ths peliant was

informed of the arder apneslej

I7iinst. N, 2op2als raceiva g iftar the ®X21ry of this perinag

shall 4 Consijara ] ExCact in C38¢s where tha Ganeral Mansgsr
is Sitisfieq that tha

Ippellant coul g ot submit ap Anpaal
within the Specifisgy Pering

his Coantrel.,

Jue to circumstances'ﬁayon!

3e Zvary p2rsaon praferrimg anp dppe

al shall 4~ Sn Sepdarately
anl in his 2WN name. i

lant, shal: contiin no
PEC languags, nd shall »a Complata ip

itselr,

5, Evary 2pp2al shall ne Aiiressed tn the Chairmap of

the X1ni roay Transport Authority ang Sent tn the Muthority!s
Hes 3 Offica.

Coned., ..
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6. 11 apse=ls recsivad shill 22 put up wir khs

Generil Manajyer bafors th? Delhi Roal Trans
Cuth-rity's sub-committs: moptioned in p#g

with his commants.
7. Thz npallate sud-committ=" s41ll constileri=

1) “hether th= facts an which the eorder ot
munishment or senilty wis Haszd have Heen
astahlishzd.

b) Whether the Facts 2stablished afford sufficient
~rouni for taking action, and

c) Whether the penalty is »xcessive, adequate or
inadzquate a3nl aftsr such cnnsideration 3ny

i) confirm, modify or reverse ths order. or
1i) lira-t that 3 farther inguiry be held in
the casz2, 2r
jii) rediuce or =2nhance the nenalty impnsed by the
nrizr,or,
iv) make such other ori:r in the case 3s it may
leem fit.

. The Jeclsion »f the arpellite sub-committee shill
b2 reportel to th2 J2lhi Road Transport “uthority £or

confirmition anl it shall be suhject to such nrder as

miy he piss=2l y th= Authority. ;

b o
Marﬁ".\lp“ Bl
Dr. “' it

\B e
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JELHI TRANSPCRT CORPORA T TON
I.P.ESTATE : NZW JZLHI

8o:2dmI-3(8) /72 cAkadr 7.12.9

[ie]

OFFIZT onyzn 40.63

—— e —

Fuidance nf

hi Transoore Corporation inp its
Meeting held on 18.3,72 hiz decideq that
by the employees/bfficers of

orders »f punishment ar

inneals prefefrei
the Corporating Ajyainst the
Penilty passe 3 by the 3enera]
Manager Wwill he considered apa decideq by the Chairman of

the Jelhi Transport Corporation subject to observing the
following brocedure ;-

)

i) All 2pp=als, shal)l e preferrej to the
TC within 3g days from the date op which the
Appellant has r'eceived the order,
punishment/penalty or from the di
order was noteq by him,

impnsing the
te on which the
whichever ig earlier,
Provided that tha Chairman, o
Appe2al after the expiry of tha sa
ha is Satisfied that the Appelian
sSufficiant Ciuse far making the

2 may entertain the

id perisd of 30 days if

t was preventsi hy

Appeal in time,

2} Zvery officer/emplgyee ereferring anp 2ppeal, shall
do 350 Separately and ip

3) By=

the appeal t, 22 dismissaqg strainghtway. The

Every Ippeal shall ha 2diressed to the Chairman,

JTC ani sent t- ths General Managsr, bre, I.p,

Estate, Ney 2lhi who will place tha
. the Chairman, sre with his Comments,
|
|

}995 ¥
anager (Aamn.) Har.
hi T

L T | Corporation
| T LSO T of Delhi)

! S ; s e 110002
i

sama bafnre
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& Service) Regulatinns and D

& By =

The Chalrman shall consideri-

1) Whether the f2cots on which the order of
punishment or penalty W3as bzl stood
established:

ol Whethzr the £3cts sstanlishel at€nrd

suffieient greuni for takipng action: 3nd

Whethsr the penalty 1s excessive, ajdequats or

inaiz~quats =nd aftsr sush considsratirn shall:

i) confirm, modify or rsverss che order
ippealsd against; or

ii1) Direct a further enquiry to be held in
the case; or
iii) reduce or enhance the punishment/penalty
imposed by the order 3ppsalel against; or
iv)

make such cother orider as may he desmed fit

sectinn 15(3) of ORTA (Conditinns of ‘ppnintment

RTA Standing Orders regarding

Appeals will stand amended accnrdingly-

53/

( R.2.VAISH )
G=n=ral Manager

311 Officers & Sections.

ccs 3AS

usual

_ Mar acefﬁ Har

C ot Corroratinn

et LB Tk De'hi

et - 10002

y
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‘STALOING ORIZRS GOVIANING THZ GRANTD
OF AJVAICES OF pAY 1o mim EMPLOYTES
TTTSSToekis OF PAY IO THE sMpLoynes

S{iject t2 the Hrovisinng of Pir3 4 balow, the
3dvance of 3.200/~ ar mpe month's Easic nly

(25 Jefipsy ander FR 9(21) (a) (1) whichevsr ig
less will »e idmissinla ?0Ce in 31 calendsp ysar
tn thase emplaysas whose bagie Py do2s not
excead B.600/- in the revisas scile. The advance
will be givep on tha =ve of important fFestivals
S may be desireq by tha employze Concernai.

The advance must be drawn bafore the festival
concerned. It ig idmissinyle only to thnse on
duty or on lesave pn ivarage pay or 2arned leaye
on full pay at the time ths advanca is drawn.

The amount of 31ivance will b= I2cnvered in tep
equal monthly instalments, tha tirst recovary
commencing with the next pay bilil,

to only those 2mployeaes whan hova got their
security leposits or Provident fupq Accounts inp
this Org--:, 5 Th2 advances will 2115 be
admissibls +q 2ach temporary ®moloyse as canp

sufficiant £o covar tha advances,

The General Manager M3y grant advances nf pay

to employass in g2nuine €3ses of yery serious
sickness of thes employae concerned Ar very
seri-us Sicknsss o demise of ANy member ~f hig
family. Family wily Consist of tha wife or
wives ang children ip the case of a mals smployase
and the husbind anj children in th2 case of 5
female employse, The IMount of the advance will
be I2stricted tg ﬁhe Amount of Pay already earpey

L

--"/
Manager mn.} Hgr.

Deihi Transport Comoration
(Govt. of N.C.T of Deihi)
P Pmbar Rl P ol .

| ~FY
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JBLHI TRANSFORT UNOE ATAXLIAG

{OF THZ MUAICIPAL CORFORATION OF 'ELHI)
nimI-3(31)/61 Jazed . 12.%.51
Executive Instructions governing th= 3llotmant

of residential accommodation to the sployees
of the Jelhi Transport Undertaking (Buses Jivision)

These instructions apply te tne allotment of residence:
specifiel in the schedule hersto the psrsons in the
employment of th2 3uses Jivision of the Jelhi Transpor

Undercaking.

The General Manager(Transport) may frow time to time
add any of the schedule or change the -iassification o
any resijence and category of employees entitled to
res idence specified in the schedule .

These instructions will come into force immediately.

In these orders, unless there is any thning repugnant
in the subject or context.

(1) "Allotment Board" means a Board of Officers of the
Undertaking appeinted from tims to time by the
Seneral Manager(Transport) to discharge the func-
tions as enjoined in these instructions. The Bnar
will consist of three officers of whom one will be
designated, the Convenor, two persons presant will
function as the Executive of the Allotment Board
and may be delegatad from time to time such power:
of the Board as the 3oard considers necessary for
the smooth and efficient disposal of business.

(p) "Family" includes only the wife or husbani, child
step-children, parents, minor brothers and sister:
ordinarily residing with and wholly 3dependient on
employee. Tha term"Children" includes major sons
married daughters, widowed daughters residing wit
and wholly depsndent on the parents-

(e) "Subletting' includ=s sharing of accommodation by
an allottee with or without payment of rent but
does not include a casual guest.

. \_@r/ contd. .,
Manage: (Aamn ) Mar

D=ihi Transport Corporahinn
{Gavt. of M.C.T of Deinv;
| P Estate, New Ceihi- 17 foa-z
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(d) "Essential Staff" means the officers and supervi-
Sory perscnnel of Traffic and Ingineering {Workshep!
Jepartments cperational crew ana workshop staff and
such other officers ani staff as may from time to
time ve included in this category by thz 3eneral
Manager (Transport).

(e) 7 indamental Rules stani for the Posts & Tele
Compilation of the Fundamental Rulss mile by the
Secretary of State in Council under Sectimn 263
of th2 GSovernmant of Inlia A-t, including orders,
etc., issu=i by the Sscretary of Stat2, Sovernment
of Indisa, Auditor-3eneral, et-. and th= Supple-
mentary Rules made by the Governor General in
Council including orders, etc., issued by the
Sovernment of India, Auditor-General atc.(Vols.I&II)
as originally framed and subsequently amended from
time to time.

(£) ™Oisciplinary action" means the action as referred
to and laid down in the Service Regulations appli-

cable to the employees of the Jelhi Transport
Undertaking.

Save 3s otherwise provided by or under thsse instruc-
tions, the classes of residence to e allottel to the
employzes sh3all "= 2s shown in the following table:

CLASS OF RESIOENCE CATEGORIES QF EMPLOYEZS
ENTITLED TO RESIDINCE
A All Officers.
B Class III employees
cC Class IV =mployees

The Allotment Board shall, from time to time, specify
the number of residences that shall be allptable to
iifferent categories of employses within =ach class.
To illustrate, if the number of residences available
for allotment is 100, the Bopard may stipulate that

20 shall be allotted to drivers, 30 to Jr.Clerks,

20 to 3r.Clerks and so on. The decision in regard

to distribution of available number of residences
amongst various classes)shall bz final and shall

only e reviewed if the General Manager so desires.
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Allotment of residences shall be mads ©o the
essential staff out of the numbar £1w2d for sach
catagory on the hasis of =eniosity. In the -ase of
aﬁploy?es encitled ko 8&%2 class accoumniation,

gh= =anlciiz. gt Wik [ ‘starmined Ao TS the
amployses who may apply for the same Ln response

to a general natice issued ani displavea? on the
Hotica 3oards of varinus Units. 3 waiting list of
the smploy==:z, 1f nv: who might have submitted
applications in response to such notizes 1nd who
cnuld nat bz allotted scenmmodation will 22 kapt
ani any residences that might become wacant of
available for 2lletment ip the appropriate class
subs2quently shall 7€ allotted to tham senioritysise
provided that no waiting list shall ke valid for
this purpose after ths axpiry of 8ix months, from
the last Zate prescribad £nr thz raceipt of appli-
cations by tre office. Frash applications shall be
invitei for alleotment of resi‘ences that might
become wvacant or otharwise availablz. after the
expiry of this paried, 3and saniority determinad.
Until such tims as = sufficient numbal of gquarters
Sea —. sy ilable ©2 m==2t tha2 raguirements ~f all
thz ready staff and antil the Gepneral Manager
jeclares tnes arrival of such a Cil=; _is shall be
tha basis of 3llntment. The criterian of seniority
£ar this nurposs2 ahall bz the date of aponintment
ar thz Aate of promotion €0 the past. IEf the Aate
happens to b2 he same in the case of morz than one
employee., their r=lative sepisrity shall bz deter-
min=31 and notified 4y the appointing suthority, in
accordance with the provisions in the service
regulations. In ths case of rasijences intended
for allotment to officers, or ghose earmarked for al
allptment to staff on annsiderations of hardship
being suffered by them for want of accommndation

etz., the General Manéger may adopt any other

. . Eﬁ\ﬁk" contd: -«
*
/ Manager (Aamn ) Hor

be | »Laid .C"'

g
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basis for allotment keeping in wiew the essantis]
n3ture of tha Servicds apd the FEyuiremant of tha
Prganisation or on huvanitarian Or compassionate
grounds,

Normally, residences of the class tgo which eMployees
ATe entitlej tg under thess instructinng shall be
alletted to th=m. R=sidsnesg of higher class shaly
Rot be allottes except under special circumstances
ini except with ths €Xpress sinctiop of th=s Ganeraj
Manager, Such Allotments shall he subjrct tn such
3d1itional =onditions (basjjes those laij gnmyp in
these instructians) that the Generaj Manager may
Stipulate incluﬂing T2Covary of Staniard rapt ag
definaq jp th2 Pundagspesn Rules. Employsas may,
however, ha allqtteﬂ;residences of 3 clasg which

entitley to, un<zr these instructiqng, provided
residsneces ip the class 3ppropriate tq them areg

ot availipls nd alsp Providsd ghs Allotment

Boarj Considers that tha eMoloyres mugt be allotteq
Such quiartarg owing ta Sxiganciag 2f s2rvica or

in ths intirest of k= ArdAnisatian Ap hoth.
Allotmant of resiizpnoag of such low=r class miy
dlso b2 mais by tha 2llntmant Board if ths employaesg
themselyes Mi22 3 raquage to that effect apd ¢he
Boari ig in , Position, a1 things €onsiiared, to
comply with thzir raquast,

Any employae/officer Wwho owns 3 hnuse Within 3
radius of ¢ milss of J2lhi in his Rame or in the
Name of hig Wife op chiliren, will not b= entitleqy
to the 3llotment of residencs unlass hs prayes

€0 the: satisfaction of £ys Allotmeat Boarg that

and that hs is unable fnr reasons beyang his emntral
to obtain Vacant Dossessing of th2 hapga 2r such
hous= hag bzen Tequisitionsg op takan on laase

by the Sovarnmant,

%\Q/’_
Manager ( mn.) Hgr.

Dethi Transport Corporation
. (Govt. of N.C.T. of Delhy)
LP Eeista Ra o pva . el
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A11 appeals arising out of orders of tihe Allotment

@eard snall lie to the seperal Manager whose declsion

ghall be finil and binding on all concerued.

Within sevan idays of receipt of intimation ~f allotment
of residence by him, the employee shall .

a)l Either confirm acceptance of allotment of resilence.
b) Intimate in writiag his inability to accept the

3llatment stating the reason therefor

If +he employee accepts the allotment, he will be
traat=2 1 to have occuplei th= rasijence from the Aate
of such accsptance or from thz dat= on which thes
residence was ready for his occupation, whichever 1s
later, provided the Allotment Brard may consider in
axceptional circumstances, 3ny other date as the date
of occupation of the rasidence. Recovary of rent and
othar charges from him shall be made as from the date
thus determined. If, howevar, the employse fails to
intimaté his acesptance of the allotment within the
stipulated period, the Allotment Board shall assume
that he has declined thz offer and shall take staps
to allot the residence teo thz naxt aliginle empioyee.

Employees who £ail to accept the raesidence allotted

to them or who £ail to intimate in writing their
inability to occupy thz s3me within the stipulatei
period, shall not be entitled to another allotment
under these orders at l=ast for ohz y=2ar from the

iate of refusal or assumption of refusal of the

offer, as the case may be. 3ut an allottee can
surrender the residence at any time after retaining

it for a minimum period of 6 months from the date of
its allotment to him by giving 10 days notice as per
clause 18. If he surrendars thke same before the
expiry of 6 months from the date of allotment, he

shall forfeit house rent allowanee for thes period

in and bztweenm the last date of allotment i.s.completing
of six months and the 3ate of cancellation or vacation.

Since house r=nt allowance is payable to the

Y
Manager {Aamn_) Hgr. contda:ae

Delhi Transport Corporation
(Gowt. of N.C.T. of Delhi)
|.P. Estate, New Dethi - 110002
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to time to the Contral Govt.servants statimned at
Delhi, the Paymentof house runt allowance ts the
amplnyges whn fai] tn accept the all~#ment ~r occupy
_the Tesidence or yho Surronder it shall be regulated

under the same rolss 2% 3applicable tm the Cantral Gevt,
Servants. -

€ontinue until :
(@) It is cancelles Dy the All-tment Bnard or is deemed o

(2) The All-tment Board shall in respect of each classw
of residence maintain a list of employees who have
applied €or such change, arranging them in order.

(3) whenever a residence falls vacant, it shall be
offered in nrder of priority to the employees in the 1list
pertaining the class of residence mentinoned under Sub-clause

(2) of this clause. '

(4) If an employee fails to accept a change of residence
offered tno him under Sub-clause (3) of this clause
within seven days of the date of Such offer, he shall
not be eligible for a change of allstment under this
clause for a period of one year from the said date.

In the following cases, the allotment of residence may
be continued in the name of the employee concerned for
@ period of one month or for a perdnod of leave on full
pay whichever is more subject to a maximum of 4 months.

e
Manager (Aamn.) Hgr. L

Delhi Transport Corperation
(Gevt. of NC.T of Delty}

LP Estare, mwi- 11‘@”4‘/
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If howevef, the EESI&enﬁe‘is'vacatgg ear}ier, the
allstment should be deemed to have been cancelled
with effect from that date i
(a) Leave preparatory to rastirement.
(o) " Retirement witanut leave.
(¢) Resignation-
(1) Leave aveileu oL artel the date nf retirement.
(e) cas= of discharge or vemnval or dismissal

from servicé.
Emplnayees wha might £o be 1in mccupation of rasiience
already all-tted and who migt be promoted damoted,
redesignated or reverted to any other post involving
#he change of class of ace~mmedation may be allowed
at the discretion of Allotment Board to retain the
accommodation appropriate tn their class subject to
such accommodation being vacent and for this purpose.
the provisions of clause 8 of these instructions shall
nat constitute a ber.
This provision shall not h~wever effect, in any way.
the 1iability of the allottee £or the payment of
hnuse rent besides other charges, as laid down in
clayse 22 nf these instructions. Such liability shall
still exist.

(r) Tn cses an employees,who has been allotted a residence
dies, the 2llntment shill be alloted at continue in his
namz £ar a pari 3w o " TMore than 4 months from the
date of his demise, pr-vidied the residence is required
f£ar the bonzfile use of and is in occupation of the
memsers. of the family of the deceased.

16. (1) After the cancellatinn of all~tment and expiry of th
grace period, if any,penal rent shall be charged from the
unauthrised occupants At the rate of t—

(1) Full standard rent under F.R.45-B : or
(ii) Twice the full standard rent under F.Re45=A; or
(1ii) Twice the pooled staniard rent under F.R.45-A 1f the
rent has been ponl=d; or

f’ ’ ¥ = contdessszca
Managar facmn ) o~

f1zlhi Transport Corpe ;2 n
(Dot AfNCT of Del
'S Esars Mew Delhy - 11900
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18,
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20,

admissible to the allottee'concerneﬁ ? whichaver
is the highewt.

(2) During the griace pering, rent shall be charged st the

before hig death, retirement, resignation,discharge,
removal ~r dismissal, ag the case may be.

(3) Bvicting Proceedings shall be taken against the
8x-allottee concerned immediately PN the expiry of the
Jrace perinod,

(4) The unwilling ex-allottess wil] pe evicted forcibly,
Employees to whom Iesidences have beep allotted may,
with the Provious approval of the Allotment Board

mutually exchange residences Wwithin the same class,

Tesidence allstteg to him.
(b) He will pe entitled on a fresh 3pplication made ip

after his Surrender,
An emplayee to whom a residence hag bean allottey shall,

bafora, vacatin: Lo rzsidiance,give pot l2ss than 10 day'sg
Notice ip writing to the Allotment Board. If he does not
o so, he shall be responsinle for payment ~f rent for

Conbdirsses



21.

~=

(1) Sharing of 3ccommndatisn allotted to mne employes
with annther employee of the Undertaking or with clese
relations may be permitted by tha Allstiment Board at ite
sole discretion subject to the following conditions:-

(1) That no profiteering is involved in the sharinc
ke That thns allott.> 3lso cantinunusly lives there
(111) That at the time of vacation, full vacant posse

~f the premls=s including the portion occupied
the sharer is handed over to the Officer 0/C =
In esse the allottes £ails to hand over wvacant
pessession ~f ful guarter, he shall continue tr
responsible for rent and/or damages as may be

agsassed from the date of the cancellation of -

allotment till the date of vacatinnof entir pr

(iv) Sharing permissinn, if any., accnrded previousl:
may be treated 13s having been withdrawn.

(v) That thers is n» -ther sharer with him.

(vi) That the allottee should send an intimation to

the 2llotment Board as soon as the quarter is
vacated by his/her sharer.
(vii) That the unwilling sharers will be evicted for
(2)In all such cases the rent and other charges for the
résidence shall be recoversdas per correspnonding rules
the Centzal Jovernment. If 2n employee is found sub-let
the express writtzn marmission of the Allotment Board,
he shall be asked to vacate the same forthwith and the
Allotment Board May also at his Aiscretion. take any or
the f£nllowing actions 3giinst him.
() debar him from any allotment under these
ipstructinns for any period that he may
cmns ider necessary ni reasanable;

e
anager Agmn ) Har

Cely Transqg
(Caw = oo ot Corporation

e = .‘-_I..-T _‘T of Deivyg
e Ew ey - 110062
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() canczl the 2llotment and 3llot the residence
to any other empl-yes in accordence with these
instructions; . '

(e) take disciplinary asction against him;

a(d) ward any other punishment that may be
considered [FETECETEE o )

The emplsye=s, who have baon allotted residznce, shall

bz ch2rgad rent at thz rates laiddown by the Central

Government from time t& time. The amount dus from the

employee on this account’shall be recovered from their

p2y 2ach manth, 2nd should no amount as p2y bz due to
an employess during any parici, in the manmer to be
decided by the Allotment Board. In the case of the
residenice built by this Undertaking, the standard rent
for this purpose shall be determined in accordance with

FeRe 45-4 ~p1 BakedSeD by thaCii::d of sthe Cigdl s,

Exgincering Deptt. er any other officer nominated by the

sGeneral Manager (Transport), verified by the Head of the

Accounts Deptt. and approved by the General Manager

(Transport).

In 3ddition to rent as 1laid down in clause 22 of these

imstructions, water and electric charges either at

actul or 1f thils not possible proportionately as may be

decided by the General Manager (Transport) shall be

rzcovered from - -7 Aveas, who have been allotted

residences, in the same manner 3s pYescribed in Clause 22.

The 1ianility for payment of rent ahd water and electric

charges by 2n enployee who has been allotted residence

underthese instructions shall' commence from the date ~f

. dcceptince of sllotmen t or from the date the gawifence

has been made vacent for his ocoupation, whichever, is
later, 2nd shall be berne by him as long as he 1=z in
actual occupation of the residence or deemed to have
occupied the same in terms of the instructions.

ﬂontd»--e.nlo

- Manager (pamn.) Har.

- Delhi Transport Corporation
(Govt. of N.C.T of Delhi)

|.P. Estate. New D+thi - 110002
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(n) cancel the allotment 2nd allot the residence
to any other empl-oyee in acenrdence with these
instructions; ‘ S

() take disciplinary sction 2gainst him;

ofd) award any other punishment that may be
considured neocessary.

The emplayezs, who have been 3llotted residance, shall

ba chargad rent 3t thz rates laiddown by the Central

Government from time t& time. The amount duc from the

employ2e on this lccount’shall be recoversd from their

pay 2ach month, 2nd should no amount 3s pay be dus to

an employess during any paricd, in the manmer to be

declded by the Allotment Board. In the case of the

residence built by this Undertaking, the standard rent
for this purpese shall be determined in accordance with

FeRe 4544 “pl Boked5eD by thoCii-:d of sthe Cigdl Siveg

Exgincering Deptt. er 3ny other officer nominated by the

sGeneral Manager'(rransportJ, verified by the Head of the

Accounts Deptt. ani approved by the General Manager

(Transport). ¢

In additien to rent as laid down in clause 22 of these

imstructions, water and electric charges =ither at

actul or if this not possible proportionately as may be

decided by the General Manager (Transport) shall be

racovered from 4 mn-Tavessg, who have been allotted

residences, in the same manner as prescribed in Clause 22.

The 1liability for payment of rent ahd water and elsctric

charges by an enployse who has been allotted residence

underthes= instructions shall® commence from the date nf

- Aceceptince cof illatmen t or from the date the gesifence

has been made va2cent for his occupation, whichever, is
later, 2nd shall be berme by him as long 2s he 1s in
dctual occupation of the residence or deemed to have
occupied the same in terms of the instructions.

ﬂﬂntdln--.tlo

Manager ( ) Hgr
= Delhi Transport Corporation
(Govt. of N.C.T of Delhi)
|.P Estate. New D-thj - 110002
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Employos, WOD hawe bean rllotted res idsuces under
{nstructi-ns shall be required €9 work 1z shifts £ixed

-r voryings =arly mArning or Lite night duties-3s m2y he
|oide by the ~ffloer under whom thay 2re detailed to
gnrk feoom tlme to time in the interest . the Undertaking
rRas girolly in r-o+, comstitutz 0 sgsential candition
af l-otment of residence

and sh3ll e rrasted as maving

woepted by the employ=<S, whike moooptlmg the
41 tstment lts=lf.

The zmployees £9 whom a3 resiiines ha3s besn allatted

ah21l be personilly Ies; ~neible £-r the wvent therenf

sno £or any A3mAges beyonl frir wesx apd tear, causad

thersto or to the services provided therein during the

pericl for which the residence has besn and remains
allotted to him-

The employec to whom 2 regidence has besu allotted

shall be required when he enters into ocoupation of

and when he vacates the residence to sign an inventory

~f the fittings. '

#5% “The employee to whom 2 residence has beem allotted s

(a) maintain the residence and premises im 3 clean
condition to the gatisfaction of the Allotment
Board and the Medical @fficer. Incharge of the

Undertaking?

) nok-permit trees or hedges in the premises to t
sut—down or lopped save with the consent of the
allotment Board. '

(1) If the employee to whom 3 residence has besn

11llotted commits any breach of those instructions or

uses the remldence or promisss or permit the same

tq be used for any purpose which the Allotment Board

consilers to be impropsr ~r 1f it is found that the

employea has knowingly furnished incorrect information

in -anly _‘H:!plic‘.\tion or written statement with a view to f

+n allotment, the Allotmant anard, may without

projudlce to #RY other iilsciplinazy action that may be
taikan against him.

Managem Har

Delhi Transport Corporatior
(Gavt. ofNC T of Detht
| p Estate, New Delht - 1100072
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{=) Bewguire him to vicete the resiicnes mi miy allat
it to 2nother employes, hut the zmployes so.
requir:i te vacits the resilence sk2ll continue
o L2 personnily resconsible Far the rent ther:-f
asg gr¢viﬁed'in clausas 21 ‘ani 22 ~f these orisrs,
s3ve in respect ~f any peri~d for which 1t is
2l1ott»1 to an~ther employees and .

(> >eclare him €5 be ineligible for allstment <f

reslicnes during 2 paeriod to be spiaified by him,

but in n- cis= the seri-3shall exce:l nme ye=ar,

(2) For the surgoss of this clausa’ improper use!
shill incluie.

{a) @recting unauthorised structure in any part of

the residence. :
{b) using the residence or a portion thersof for

purposes sthar than those for which they a2re meant;

unaithorised extension from Elsctric ani Water

'connscticns or tampering therewith, apg

(a) €ausing anneyance of troubleor harressment to
‘other 2llottegs of mearly residences occupiod, by
other employees, subjsct teo sufficiount proof
thereof being in gossession ~f the Allotment Board.

(e) charging »f excassive rent from the co—sharer.

Whers the 7llotment 1s cancelled for canduct prajuiicial

o the mainten™ce of hammonlous relatinsns with the

neighbours the =mplav. . miy be Aallotted cnother

resldence in the same class at any other placs.

The allotment 3oard my 21low the use ~f any resldential

Accommodstisn which is lying for the time being vacant

o "ny =mployse of the Undsrtiking for 3 perlod not

axceeliiny 10 d~ys in connection with marriage and other

rersmoniss. The rent will be chargad for this purpnse

under FeR«45-B nlus 50% theroof.

e
Manager (Aumn.) Har.

Delhi Transport Corporation
(Govt. of N.C T ~f D)
I.P. Estate, New Celhi - 150002 -
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If any guestien arises as to the {nterpratation of these
instructions, the decision of the General Manigar shall be
£ipal and binding on all concarned.

The Censral Maniiexd may, izlagate B3ny of the powers and
functisns conferred upon him by these order# to Any

fficcr under his a~ntral subject to such conditiens 38

ne mey desm £1t €2 impose.

The Central Government rules relating &0 21 Lotment, svictlo
recovery of rent, etc. =tls shall apply 1w 211 cnses where
these lnstructions ars silant.

The standing orders regarding b i allotment;nfvfusidential
accommodation to the employses ~f the Delhi Road Transport
Authority (Buses Division) as circulated vide offdce Order
Noe.155 dated 17th November,1958 shall cease £o have effects

Sdfs

- Ao~ _ p.KeJ. MENON
Manaoar (Acenet Mo GERERAL MANAGER (TRANSPORT)

Delhi Transport Corporation
(Govt. of N.C.T of Delhi)
I.P. Estate, New Delhi - 110002
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Schedule to Exscutive Instructions regrading alletment of

sesidencial zccommedat

tion to the employees of Jelhi Transport

YUnder+aking (Suses Division).

AT CLASE REfi) NoTs

AL

(3)

4. ws "ullt 2bhbove the Cerporatisn Road Depot of the

Jelni T.wnsport Urndertaking each consisting ef the

Lol y in, azconmad tiod:-

L Ly gz s, 399 sotms, Sltchen with stere, bath,

Vialoo Bl “legr ooian

for 2ligihilicy to.those flate for allotment, the mfficers
should be employed in the pay range as laidi down by the
Central Government for the plinth area of the same.

2 Flats built above the Vinay Nagar Jepot of the Delhi
Transport Undertaking each consisting of the following
accommodation:-

Living and sining room cembined, 2 bed rooms, kitchen
pantry (Stére) bath and W.C.and Varandah.

For eligibility to these flats for allotment, the

officers should be employed in the range as laid down

Qy the Central Goverfment for the plinth area of the same.

2 Flats L1ilt above the Indraprastha Depot of the Delhi
- - “7rort Undertsking each consisting of the following
azccmmodations:—

3 roors, <itchan with store, bath, water connection,
varandanh and Terrace.

For eligibility to those flats for allotment, the officers
should be employed in the pay range as laid down by the
Centrzl Govermment for the plinth area of the same.

"B" CLASS RESTIENCIS.

140 guarters in Shadipur Colony on Shadipur Road, % gach
consisting of the following accommodation:-

2 rooms, kitchen, bath W.C. and Varandah.

All Class III employees of the Delhi Transport Undertaking
(Buses Division) shall be eligiabke for allotment of these
quarters, subject to the provisions of the executive
instructions on the subject.

b
Manager (Admn ) Har.

Delhi Transport Corporation contdesas=s.
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weh CLASS KESIDENCES:-

40 gurrtsrs in shadipur Colony ~n0 Shadipur Ho3at. ezch

consisting of the f£all~wing 2ccommodation:

1 reomskitehsn, ¥ neath, ¥.W.Ce { i.e. sharing with
ansther allottee) and varanizha

A1l Class IV amplayzes of the Delhi Transport Undertakihg
(Buses OJivisi-n) shall be eligible for allotment ~f these
quarters, subject to the provisions of the Executlve

Instructions on the subjecte

e Bl

) —’ S / ‘
Manager ( n.) Har.
Delhi Transport Corperation
(Govt. of N.C.T. of Delhi)
|.P. Estate, New Delhi - 110002
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TIA R Ly e e g
(BFL [ moym Soarioid
THSIRY OF SHIDLING AND TRANSE ORT »
Uy o - oE NS A MANT RALAYA )
s Lo MNP ORT WING -
(PARYFIRE N BLKAHS ) '

Y it r e b 3
Mew Delhi,.+he "nd May, 10 23

In' exercise ~f the powers Canfuyred Ly sub-sectian(1) and
€laussg (2)a (b)), (e), ana (1) of sub- secti-n (2) of Sectisnm
44 of the naq Transpnre Corporatisn Act,1950 (64 f 1950),
the Centralwcovt, hereby makes the following rules, namely:e
Short tikle ang Commencament . (ﬁ""\‘:‘ﬁés';brules may be called
the Delhi Transport Corporation (Msmbers) Rules, 1973.

(2) They sha1 come intn force on the date of their
publicatiap in the official Gazette.

Definitimgg i~ In these rules, unlssg the context otherwise

requirss,

{a) "Act" means the Road Transport Corporations Act,
1950 (64 ~f 1950) z

(b) "Chairman" means the Chairman of the Corporation

(=) "Corporation® mesns the Delhi Transport Corporation
established unjer Section 5 Af the Act;

(1) "tember® maans member of the Corporation.

{a. "Vice~Chairman mz2ans the Vice-Chairman of the
Corporation.

Compasiticn of C..wrporatinns—-The Corporatian shall consist
of the following members Ipp-~inteq by the Central Govt. namel:

{a) 2 Chairman.

(h) the General Manager of the Corporatinnp ex-officia,
{c) four officials, ang

{a) five persons of wham

(1) one shali be 1 representative of New Delhi
Municipal Committee ;

cr),lll'.d. LR
il Wr.r
M. I'lagel'(A mﬂ) [5%

Dehi Transport Corporatnan,
(Govt of N.C T A Dathiy
LP. Estata My, Netkr. 1m0y
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(11) one shall be 2 representative -7 the Delhi Matr
litan Council elected from amonyg the members of
Council in accordance with the system of propor
représentation by means of a single transferabl
vote, ani
($i1) Onz shall »2 = rermresentative o the Delhi Muni
Corporation elected from among lhe members of t
Jelhi Munucupal Cirporatisn in sccardance with -
system ~of proportional represeuntation by means
7 single transferable vote.
Term of office:~ The term ~f office of 4 member, »>ther ti
the Gensral Manager of the Corporation, shall he for a
period of three years form thedate of his appeintment anc
he shall be eligihal for resppointment. ..
Fillling of casual vacanciesi- Where a casual. vacancy
occurs in the Corporation,fhe Central Govt- may appoint
a BRUA* person to fill the casual vacanoy.
(20 The person appointed to till the casual vacancy shall
hold office only so long as the member in whose place he
appointel would have held it 1f the vacancy had not occurs
Quorum: The number of members necessary to constitute a
querum at a meeting of the Corporation shail be five
including the Chairman.
tulowances to members:- (1) An official mesber 2:-11 hold
office in 2n honorary capacity and shall be governed by
Lo reles applicasie to ventral Govt. officials for purpos
of T+ & J.A. for any journsy parformed by him ocutside th
Union Territory of Dzlhi for attending any meetings of the
Corporaticn or of the Committee of the corporation.
(2) A non-official member shall be entitled to a fee of
thirty rupees for attending each meeting of the Corporatio
and to a fee of twenty rupges for attending e=ach meeting of
a4 commlttee of the Corporation appointed under section 12 ¢
Act.
Provided that where any such member attends on the same day
3 meeting of the Corporation and a meeting of the Committee
of the Corporation, he shall be entitled only to a fee of
thirty rupees for attending such meetings.

W contde——a. .
Manager (damn,) Hagr.

DMMTmnqmﬂCamomMm
(Govt. of N.C.T of Deihi)
I.P. Estate, New Defhj - 110002
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Provided further that the agjregate amnunt of the Fae
£3yanla to 3 nonsoffieclal member furing any month shzll not
exceed two hundrei rapeses.

q 2} —= o 2t =offleial meduer performs any journey tn
2 place sutsiis ths Unian Territory of Delhi far Tttending
any of ths wewtings -F tha Corpor~tisn or of the Committees
of the Torporition, Hz shall 5o antitlad to draw travelling
and 32ily 1ilawsncss 1+ che sv2le 2nl on she conditinns
tdmissi=le t2 4 Can-ral Sovernment ~fficariaf the first grade.
(49 A bill for Erxvelling allowanes or d2ily allowance
or both shall Le countersigned By the member himself hefore
such 5ill is submitted for audit ani payment.

8. UTravel by air: The Chalrman, at his discretion, and the
Vice-Chairman ani other members, with the previnas
permission of the Chairman, may travel by ailr im the
discharge of thelr Jduties under the Act.

9. Remuneration of persons asspciated with the Corporation:

(1) A person associated with "the Corporation under Sacti~n 1M
of the Act (hereinafter in this rule referrei to as
"the associated person") may elther work in an honorary
¢spacity or be paid such remuneration, not excesding

one thousand rupsze per m2nsem, or fifty rupees per diem,
as the Zorporation mAay, with tha approval of the Central
Government, determine.

(2) The associated person.
(2) if he is in the service of the Central Govt. or
of any Corporation established by law he shall be
entitled t-~ 3raw such travelling =nd daily allowances
s may ba admissible to him under the rules governing
him as 2 servant of that Gavt. or such Corporation.

Provided that the associated person shall not be
entitled tn diraw travelling allrwance or daily allowance
if for the same journsy or halt he has drawn travelling
or daily 2llowances in any capicity from the Govt.

qreasury or, 28 the case may be, from the funds »f such

o
Manager ﬁamn, ) Hgr

5 Delhi Transporn Corporation
? mm@mcrmwm

| L.P. Estate, New Defhi . 110002
| \ "
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he iz not in service as referred cw in

.

(i), he shall we antitled to draw

L Trevelling fnd daily allowances is

WdTi- T b s s official member undar
wrule (3] of ruis 7,

33,/
{ N.R.REDIY )
Joint Secy.to the Sovi.of India

The Manager,

Govt.of India Press, i f =
Ring Road, New Delhi.

Manager (Abmn.) Hgr
Delhi Transport Corporation
(Govt. of N.C.T. of Delhi)
|.P. Estate, New Dethi - 110002
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MLNLSLRY OF SHIPPING AND TRANSDOXT 2Ll
(TRANSPORT WING)

New DzlWi, the 6th January, 1973

168 - In exercise ~f the powers conferred by Clause (f)

of sub-section (2) of section 44 of the Road Transport
Corporations Act, 1950 (64 of 1950), the Central Governmant
hereby makes the following rules, namelys.

Short Title:
(1) These rules may be called thz Delhi Transport
Corporatisn (Advissry Ceuncil) Rules, 1973.
(2) They shall come into force on the date of
" their publication in the official Gazette.

Definitions: In these rules, unless the context
otherwise requires, ¥

(a)  fAct®' means the Road Transport Corporatinns Act,
1950(64 of 1950); *

(b) 'Chairman' means the Chaiman of the Council:

(e) ‘'Corporation' means the Delhi Transport Corporatinn.

(@)  ‘Council’ means the Advisory Council constrituted
under sectisn 17 of the Acty

le) ‘Junior Viee Chairman' means the Junior Vice
Chairman of the Council;

(f) 'Secretary' means the Secretary of the Council;

(g)  'Vice Chairman? MeaAns the Vice Chairman of the Council

Constitution of the Council:
The Council shall consist of the following members, naimelys:

(a) The Chairman of the Corporation, who shall be
ex-officis Chairman of the Council.

() Vice-Chaimman of the Corporation who shall be
ex-officio Vice Chairman of the Council.

ic) General Manager of the Corporation, whn shall be
ex-officio Junior Vice Chaiman of the Council.

(@) Head of the Traffic Department of the Corporation.

fe) Head f the Mechanical Engineering Department of
the Corporation.

(£) One representative of the Delhi Metropolitah Council.

{q) One representative of ths Delhi Municipal Cnrporatisn,

{h)_ Two Members of Parliament.

(1) Tyo tepresentatives of the Delhi Transport Corparatior

Workers.
Manager (Aomn. ) Hgr.

Dethi Transport Corporaton
(Govt. of N.C T. of Dethy)

L P Estate MNew Dethi- 110002
L\
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(i) One student representative of ths Jamis
Milla Islamia, 2=lhi.

(k) Two representatives of boys stu s=nts of
Jelhi University.

(1} One representacive of the girl students
o 5, - .liversity to ®2 nominated
~y the Vice Chazeellor of that University.

m} On= represezntative of Jentral Jovarament
emnloyesas.

(n! Two representdtives of lahnur.

(o) Chis® walfare Cttficer, DJepartment of
Personnel, U2 inzt Sscretariat, CGovernmsnt
of India.

(ph COne represantative of the Jelhi Cantonment
Beard.

(g) Ons repressntstive of the Jelhi Police.

—ele

{r) One representative of the Delhi Punlic
Works Jepartment.

(s} One representative of the Delhi Jevelopment
Autherity.

(t) One representative of the Jirectorate of
Transport, Delhi.

(u) One representative of the Ney Delhi
Municipal Committee.

(v) Four persons to »e nominated »y the Central
Govt. to represent users or any other
interests considered necessary.

(w} Dean of Students wWelfare, University of
Jelhi.

2. The Chairman, the Vice Chairman, Junioér Viee Chairman
and other member of the CJouncil shall be appointed hy
the Central Government.

4. Sscretary of the Council:

The Zorporation shall appoint a S=cretary whe shall
under the control and dirsction of the Council, exercise
such powsrs and perform such dutiss as may be delegated
to him »y the Council or the Chairmah.

5. Jisqualifications for “eing chesan as, or for “eing
2 memher of the Councils:

(a) 4f hz is of unsound mind and standsso ‘declared
2y A compatent Jourt; or

X»/Q,/ contd..
Nanager (Aamin |
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(Govt. of N.C.T. of Cely}




(b} if he has “een adjudged an insolvent; or

—283- (¢) if he has been convicted of an of Fence
involving moral turpitude; or

(d) i1 n= has dirsctiy or indirectly, any interest
in anr su=si-tins contract made with, or in
dny work -2ing done for, the Corporation

‘except as 3 sharehol ler not being a dirsctor)

=3 Ingorooratel company, provided that
WhnErt 92 1s 3 sharsholder he shall disclose
SO ER2 Jar sl Gave, tha nature ani extent
i sho -2 Fa . v A nosuch company; or
lev 10 hz nas v finuncial interest in any

otner road transpart undertaking or corpon.

€. The members ~f the Council shall serve in any honorary
.capagity.

-

7. Terr;'l of Offica: Sunjact to the provisions of rule 22 a
member of the Council, shall held office for a period of two
years from the date of the notification 3ppointdéng him a
mem-er of the Council and shall bhe eligivle for re-appointment,
provided that ths Central Government, Dy order, terminate the
membership of any member duging the said term of two years

and any out-going memher shall continue in office until the

notification of the dppointment of his successor.

8. Rasignation of ULfice Ly Lhae Chairman, tie Vice-chairman

the Junior Viece Chairman or by a member.

{1) The Chairman, tre Vice~Chairman, the Junior Vice
Chairman or a member of the CZouncil may resign

his office by giving notice in writing to the
Central Govt.

(2) The office of a memher of the Council shall fall

vacant from the date an which his resignation is

accepted or an the =xpiry of thirty days from the

date of rzcelipt of resignation 2y the Central 3ovt.
whichevar is sarlier.

9. Temperary vicancies: 2 casyal Vicancy in the Zouncil shall

De filled hy a Erash ép;n;ntment miade hy the Central Govt.

helr_ office 1€ tha vazancy had not pecured.

' contd..
} T e {Xf"'\/‘-”""‘_
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10. Vacancies amongst memhers not to invaliczie acts or
proceedings of the Council.

Nn act or proceeding of the Zouncil sha.l be invalild "y
reason only if th2 existence of any vacancy amongst its memhar

s

11. Functions of the Council

The functions of the Council shall be tu advise the

Corporation on all or any of the following matters:

(i) quastions ra2lating to routes on which ths services
will 2 operatad;

(ii) question relating to frequencies of seivice:

(iii) time tables;

{iv) amenities for the passengers;

(v) +the erection of stands, sheds for passsngars ani
goods and the setting up of depsts, suh—~depats and
hus stations;

(vi) the purchase or acquisition of sites =an?! lands
suitasle for any of th2 purposes specified in
clause (v);

(vii) any nther matter relating to the ssrvices operated
“y the Corporation, which the Corporaticn may place

sefore tha Council-

12. Precedurs for trs -oninot of the meeting of the Council.

(1) The Council shall mest at lsast once in two months
and save as aforesaid the Zouncil shall meet at such

times an? at such places as the Chairman may fix-

(2, The Thairman may, in consultation with the memhers
of the Council, dascide on any specified dates for the
meetings of the Council.

(3) The Secretary shall send intimation of the date
time and place of the meetings to all the membars of
the Council at least thres days Hafore the date fixad

~ - for the meeting: provided that it shall not "2 necessary
to send intimation for msetings in respect of which

specified dates have h2en fixsd.

13. Special meeting:

(1) The chairman shall, on the written requisiti»n of not
less than sevan members, call a special meeting of the
Council provided however that thers shall not He more
than three such special meetings in any years

/

it .
Ddh?wgﬂ 1?nn)an

Corporation
(Gowt. of N.C. i
LP Estate N b3 2 Dek)

ew Delh - 117012
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(2) The written requisition far a special mseting shall
e accompanied 7y 2 list of the sujects which are
proposed ta e discussed at the meeting with notes ~n
23ch suhject.

[

=t Tmoretsre 59817 z4R4 intimatisn ~f a special
me2ting To ths members at least three jays hefore the
dats fixe! For ths m2eting tagsther with a copy 2f tha

Agenda cnd ~F fha notes,

A ocary ~F e ayanda wity the Aotes, if any, shall ~rdina-
rily 2 cireulatad =~y the 3z2cratary t- ths memiers along-
With notice af the meeting. '

Special subjects:

thwithstanﬂing anything eontainad inp rule 12, the
Chairman may himself place or allny any member to place
for the considerati~n ~f the Council any matter not
included in the 2genda on which advice ~r recommendati-ns
of the Council are urgently required and the Council shall
¢onsider the matter at such meeting.

Notice ~f the proposition.

Ny mamber who desires tn move any propositisn at any
ordinary meeting shall send nntice of such propositinsn
tagether with a “riaf nats, setting out the reas-n in
Support of the propositisn to the Secretary at least 15

of such notice with the note shall ordinarily »e circula-
ted to the members as S9on 3s pnssible after the raceipt
therenf.

Chairman to presi e.

Bvery meeting of the Cauneil shall be presidegd over Yy
the Chairman and in his asence Yy the Vige Chairman and
in the absance of Doth the :héirman and Vice Chairman,

By ths Juniar Vice-Chairman. ~ In the ahsence of the
Chairman, tha Vice-Chairman and the Junior Vice-Chairman
such ons of the memhars present and chosen by them from
%mangst themselves shall me the Chairman for that meating.

contd. .

|
1
i
|

[ Manager (Admn.) Har
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18. Juorum

Ten mambers including th» Thairman shall £ouu 3 guorum.

19. Adjourned Mezetizg £-r want =Ff Juorum.

(2)

within ' z F - fram the time apoointed
far ths meaeting, the gu-ram is nat preszsnt, ths
m-2ting shall 92 adjourned, to 3 date ©o e fixed

iy th2 Chairman.

If 3t the adjournsd mesting, the guorum is n~t
present within half an hour from tha time appointed
for that meeting, ths members present shall proceed
to transact the business “efore the Council notwith-
standing the absence of the guorum.

20. Questions to be decided by maiority.

(1)

(2)

(2)

All guestinns coming before 2 meeting shall “e
decided by the majority of the votes of the members
present and voting.

In the case of an equality »f vntes, the Thairman
shall have a sec-nd or casting vote.

The Secretary shall have the right of taking part
in thz discussi-ons of the Council Sut shall not have
the right to vete at any meeting.

21. Minutes.

(1)

(2)

The minutas »f the prrc2edings »f every meeting
shall b2 drawn by tha Secretary 2nd circulated t- the
mem>ers of the Zouncil as early as possihlzs ani
thersafter recorded in 2 minute beonk which shall be
kept for permanent rec-rdi.

The minutss of thz procesiings »f sach meesting

shall be signad »y the Chairman at a succeeding
meeting, unless any mem>ar present at the previ-us
mesting objects to the minutes as having been
incorrectly or ineco-mplstsly recorded, in which casa,
the Chairman after taking the ssnse of the members
present at the mezting may make such amendments in
the minutes as he thinks propsr and the amended

-minutes shall then he confirmed and signed by

the Chairman.

Manager ﬁamn/m contd. ..
Dehi Transport Corporaio
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Vacation of ~ffica,

If any memher, 2ther than =n ex—nfficin membear,

absents himself fram thras €hnsecutive meetings,
without the p=_ 5 - Lz Chairman, %= shall

cedss ts De 2 memhEr ~f the Council.

Frase Hus pass.

Every memher ~f the Cruncil shall he =ntitled £t

raceive one all royte free Sus pass for travel oy

the services operatej Dy the Corporatisn in the

Union Territary of Delhi.

(No. 15-T2G(15)/72)

N.R.Reddy, J-~int S2CV.

#4anager (Aamn.) Har

Delhi Transpert Corporation
(Govt. of N.C.T of D!

LP. Estate, New Delhi - 110002
‘\V \%/
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ANNEXURE 3'

SELHI TRANSPORT CORPORATION
(A GOVT .CF INOIA UNOJZRT2? LING)
I.P.RSTATI: NEW DBELHI
N~ Adml-3412)/84 Jated:7.8 ss

OFFICE ORJZIR NO.21

It is nnatifi=d for the infrrmatisn and necessarty acti-n

hy all eoncarned that the OJIC Board vide 1ts Res~lutinn
[H~.40/84 dt.14.4.84 decided to provide ths scale ~F unif~arm
for all subordinates in the Security Jepartmant as uider and

that the officers in th= Security Department should alsn be

izsued uniform at the sams scale and pattern as laid d-wn £or

tha Security Inspzct-ors:

Shirt (Terryent) Police Pattern 2 every altarnite

summers:
pant (Terrycnt) Police. Pattern 2 every alternats summer.
Shirt angola(Terrywanl) Police 1 every alternate wirter.

Pattern

Woollen Pant (Tarrywool) -do- 1 every alternate winter.
Jarsey pulovar{Terryraol)-do- 1 every alternate winter.
Shoes ankl:{3lack for SpGuards 1 pailf every year.
and Havaldars and 3rown for
Restt.Security Inspact~T and
4 0ve -
Jarret Caplwonllen) Pnlice 2 every year
Pattern (for S/Guards and
Hawal iars). =
pP~Cap for Asstt.3scurity 1 every altsrnate year.

Inspectars and Sscurity
Inspactnrs and above.

The Standing Orders regarding uniforms and hadges shall
stand amended accordingly in anticipation of the Gavt-'s
approval, which has already been requested for separately.

sd/-
(Same Chand)
Sr.Administrative ficer

All Officers & Ssctions.
All Jepots/Units(Security Staff)-for informatinn only.

Bd/- Sr.Security

Offic=r.
N
Manager (Aamn.) Har, | s

. Deihi Transport Corpoiaion
(Govt, of N.C.T of De'y;
|.P. Estate, Mew Dathi - 190002



N e

CHPORAT:
i Sovy, oo iy ¢ Y BHEAT tTug)
L+PEETAOT s ame OELME

Tni Aamiosy s JAS1 -:une-r;i:iéhii.:!.‘_
Subs Amandeep E3 parsgrs

= 08 26 3and an .f the
Employaag s Pravidane Punls 3
af tha gualifys

M= Reductiag
"I.EBEfiod of servics,

A eopy oz tha Fxtificati-q Hs,
F3P3gmaphs 25 and 88 or
S!’.‘heﬂll_: 1852,

G.3.R2, 130 amEndling

tha Emplovass Provident Fund
25 published in Fare. 7, Sacp?

‘BEotimn (1) ar the Gazas

o 3, auk.
te of Indis dataq 3.

i= ENClased £ap 1:;Eqma|:1a'n and

Enciy As 2b o,

1.:1%a3
=oegsary apoe; aNa

Sd/
[ 3.c.ARORA }
aur Oz ilcafp
far zp,

Aﬂzlniat-.rutim- Dfficer
-ﬁ.lg Eﬁlﬁﬂ aﬂ SEcglﬁ 2



I e -

b=

IFublished ip FarcilII, sSectlan 3. Sus-Eactic.
& the= Zazatte of Indiz)
Garpdr-31.1.1951

sovernmant Al Jnd in /Aharat Sarkar
¥_nigtre ~F T=--ur/Srcam Maptralaya

v T At Lral

i vnoBe PE. Ta samccize ~f The povers conferrad Y
Spctinsn & T=3% with duv camoim= (10 =% the =magtisn of tha
amplayzes’ rrowlians DU 1i=  Migssllanesus Prowisiona Aot
1952 1 =f 1325 L Sgne o armment tereby mak=3 the
f~limuing Sch-me FoarTi:r BT =uErd “+ . Emsloyess’Fr-ucisnt

Tupds =cheme. L1952 namaly .-
T {{} This scheme mey 52 c4lled the Emplayeez FErovidant
sunds (Secend Amendment) schems 1981.
{11} it =hall c-me in to EorToe o0 th= dace of LEE
pesiicatiso fn the pfficis]l CGazettio.
{141} In paragragh 26 of tha &mpleoyess ' Proviianh
Furds Screms, 1%52.
(3) Por =ne wosds 'six month continhous sarvice’

Jterevar they —oour, oS werd '‘thoese months
c~ptinunus Barvice’ sh=ll be aubstituted;

{=) Tor the figores and words. r150 days «ithin 2
sarclal of six #onths or less' wherever thay 0oOCUle
ere Figurms and WoTGS. ‘50 days within 2 p=rigd =t
thrg= mMonzhs of @s3 . ghall &= su-aticored)

{e} In egplanation IT ~f the same paragraphi-

[4) Por the figures and ward“120 days the

figures ani word &0 days shall ne substicubeds
111} In the £irst provis= af the s=me prrzagraph.
¢nr the figur=s® 120 " 3nd the woris 'six rontcha ® g

wherpy=r thay ocoaf, the figqurs=a "607 znd tho words
*ihrme months shall regpectively be gunstitutad.

2. In seb-p=ragraph 3 =f the paragraph 80.of the sald schamet-
(a) fsr the words ‘six months' cantinuous servica' |
wharmyer they occur, the wapds ' thre=a months’
cont inenus service ' ahall b= aulsstitoted.

o
Mmm . | Har,

(SO AU T et Do
- Elﬂ. New Dty - “fmz

_g,_ -

eontd. ..
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(bl For the flgur2s ang words 'jz20 days during o

(=}

peried of 2ix monchs or less' wharovsr Ehmy
Sctury the fisures and words. ‘ao days Jduring

d perisd of thrze months oF lesz" zhall bo
suhsticuteds

In sxplanaciag ill, for the figures spn4 Wor i=
"120 days{ the figures and word '50 dayz’ mhail
ba substituted,

{ ¥o.s, To0124{3)/TR-pr, I1)



AMERLMERE HO-3:

LC.-.l.p. ZSTRTZ 1 HZ7 JREHT
“pe swizeing prragraph H-ssT.0 wad2n i s 2. TS
Zmploytas Froviliant Funi Aagulacions, 1373, =h3ll -= sutstiveesd
withn the nzw pIragraghs 52 drIaTIi—
PARA. T. SOsSCRIGERS -
11! EBwery osployeas amployad In rhE Caypocstian ot@T ThED an
axcladed spsloy== sn2ll 26 Faguirs1 £3 Segame 3 LAmast ~f the

fupd fr-m the Sate oo which tho regulacions = ie=med £ have
come IR £0 Eopma if Te had sctually workad For nnt less khem *
L0 days furing the psTisd ~f 3 monbhe o l=ss or hwd put An 3
mophihs oontinuousg Serviloae Az Ba= s=cn daclared pe marent whicl
aver iz marlisrc in tha Caorpor2tlons Bvyary employze rther than
excluded meploy=e, taking up smployment, whethel t“=fors, or afoer
the commencement of thesa regulazlaons, in the carpasatian ghall al
—peome 2 memner from the =eglaning ¢ £he month following that

in which ha =-mplzted 3 months cantinuous sarvice or has actually
werkzd £-r not l=ss thasn 60 days durlsg the pericd -f 3 monkTa

~r lazs or has besn imclared permenent whichewver iz carllars
prawided sscondly that an employes who is @ memker of the fund
snall not ceage to 98 3 member there of/sn nis laaving ®ha
Corporation sxcert 25 provided mersafitess Erovided cnipdly

tnit @ person whe is 3 member of the provident fund of an
pxampood of unsxempied facksTy or estasnlishment undor Lhe esployen
provident Fund Act,195Z, and who aftar leaving the services of
ehit £3ctry -F asbitlistment -ut =fare withirawing his 2otu-
moulations to the fund =akes op employment in the corporatina
sh=ll Ba ontitlad 3nd rryeiced to Secofes 2 membar of the Fuad

from the d3is he takss on employmant proviisd that whan the pay

of mamber excseds Es.1600/ he shall Se allowed teo continue
cantoisune towaris Trewident Fund onier this achers if ha 1a Ba
Jasirous ot sontinuing/ecaming the mamb=rt of the Emplayess
Pravident Fund Schems. The Corporatisn srall pay cre Imnspactlcn
charges tHerean.

{11}

ats

Thae JSolhl Tramsport Corparation shalls ngfore taking any
person in to employ=ani, ask him Lo state in wrlting whethar oFf
not re Lz 8 memoer ~f Ehe fund and if h= is, a=k far Aacountc Hoe
spnd/or tha name and particulars of the lasc amployer. If ne la

saanle &g furnian the Asgoumt Soi.. e =%ail require such peczan®E
. =e furnish and such person 8tll on demand, €urnish t£a nim Eor

. ‘% crmmunlcacisn to the F-F- Bross, particulars r=garding mima=lf
. ni= mpomipes rogulrea £or tb aclaratisn Porm. Such amoloy@r
=h4l; ent=r thne parciculars 10 the Jeclaracizsn Form amd mEtain
che 8ignature orC thumb=lserassior »f the parsan soncerned.

seowldadthat in the cass ot 2oy Ach emplys=s who has Lecome A
memBsr of the '‘Family Pension Punl' =he emplayse Family ranslon
Sehame,1371. the sforesald =clanitisn form shall also coptain
r=qguirments of hhat SChEfMaa

Fmieets ma—tdanER—— = —— == ¥ » eoeoes



SIPIARTITON; - Tn EMMPUtifg the porisd o wori, -!'r_\r S0 daym el e
bnZer chis regularisni_

2) Parinda of involuntary unemployment caused oy 8CoanaTe or

WRER dus ©o shortage of rau mAterial ar fuz), “hanges in cha

llne of preducpiag, Driak defn of mAchinery or =2ny crhar

Slmilar cayse.

ol Parind of duthorizzd leave ang ¢ wards ' 3 montna' £ gn LET

1a PAragraph 7 have neap Fubstituted w.oe_ fF, 1-2.01 vide G3H.130
issuad ip Severniment of India Gazgris daead 3:1.1.77.,

1 In the cass of a Famale smployee, perind - =iCarnity leave

Far ary numeer of days Aot =xcreding twelve woniks 2hill 2)sn ha
dsemasl ta be dsys on which en- PMployen has workss in Eha
Cotparation,

i{l) Thae at:EL&nullticn. if any standins en the credit of g
mmployee I el -1 funi an whe date bthe DeCancs 2 memuher af

the fund shall ke CEANSEarred #o the fund with affect fFrom

Such Jaem,
PR o195, 0w AIVARCE FAOM THE FURD For Tag PURCHASE of A @mirzwg
HOUSE/RLAT oR POR THE CIMETRUCT parsm OF A MELLING
HOUSE Ismcrusimm THE ATQUISTT10m o A SUTTABL:

SITE Fof THz BURBMSE .

(1)  The p.7. TTust ar whara =g Sdthorised Sy p.p, Truse, any
afflcar Sutsrdinatas +o him, may an a2q Aolicition Frem = maMmer
iR Such Eape 22 TAY ha prezscribed ang ;u'-nje::.'to the conditlons

Pr=ficcised ip tois FATYo s |, “E*nctian Erom the Amaunt staniins

Eo the cradie =f = member g the Tpondz ap 2dvance.

8) =5 purchasing 3 dwelling housa/flat, laclude 3 flae in

8 Suilding ownad Iointly with —thars (aut—right, Or on hirs.
pUrchasa basis), ar sor Constructing a dw2lling mouge including
the acquisition ~# 3 Suitable sids For LBe purpose from ths
Contral Sovernment, the Stata Govermmerns, i Co=aparat jyre sociecy,
1n ir.:!;.‘.tutinn, A trust, a2 Jacel! bedy or a Hous ing Financa Cor.-

Poration (thoo: in arter IRp7r=d to as the Igancyiagencias ], AR

i) for rurchasing a dwelling site for the purpose of conssrps.
timn of a dw=1ling houss or 3 reddy.wils dwelling house/flas
fram ang indiridnag, Brovidsd the saia houea/Flar -

= Y4l ta bg purchassd iz naw and unlived opa.
aR

(=} for the cm:th&r__'ll;inn af 8 dwelling housg on 2 =iz [ T |

2¥ the mamber or ehe Spouss of the member op Jolntly 9y the
Sembar sad the Spouse, or for cmplatlngfs:pntmuinq the coastruct,
2T 3 Jwelling fhouss Alraady companced ¥ the memher or the spalse,
an Suca site,

mmiﬁngﬁ 1 2= In this PAECAgraph, the oxprassion, ‘cosperativa
sacizey ' mpans a so-° pii] siitzmed or deemsq k- he mgistarad
undar ;;Zu Cooparacive Sociciea ACE,19124{2 of 1912} ar tinder any
nt-herl:;aw £ar tha tima ing in farsa 1in 3Ny Ftats r=lacing eo

nugpn::bttva Bocistisg. contie.. .3

=
Manager (A | g
Dewy 77 Covporation
1Gevt o my T of Dainy
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ExeIARRT ICOH i— In thia paragraph, the facot of naw and unlived
hous=/£Lat ghall be datarmined Witk refarsnce ¢ ore ceErbiflic=tas
rmlating to tha mmoer and date of approval of tha Soildiag planyg
the Aare of commepcsment and sompl=tion of tha n= cegfflae, Ind

eax 2ills 3nd Cooc=ipts izsged Sy ths appropriats authkacities,

apE Wit ool SecessaAry. ¥ s=lghtourhaod enpguici=s
swafarz—-ac-#; 19 ** h3s wecn suSstliiun=l vida notificaclon
G.3.2.549|E) wunllshed in part II, Szetion 3 (4 =T cho Extma

Oriipary Gazsttes of -niia d3ted 1.10.1951.

1

{2) The =maunt =f =dvanss shill —ot osxce=l £he =meer's hasle
wagas 2nd Jearnmsz 31lodancs f-r twancy "~ur Eoncng of tha
mambor's own share of sontributions, Together wlic Ehat amount
of 4 the amployec s share of contributlons admissisles; and=r
sub paragraph (3) or paragraph 2¢ had the sember oe=n 2llowed ks
wilthdraw his sccomilatisna on the date of authori=3atisn of paymen
with Imtersst thareon, oF the actual cost towards tha acguisiltion
of the desliing site or the purchasa =f che dwalling housesfleat
or the construction of the Jwelling house, whishew=c ile the least
(3) al Ho mdivance undsr this paragoaph shall be grantsd wnle
i) The mamber has complat=d Efiwe years' smemtarahip
of =he Fund.
it} The mesber's =wn share of contributisns with intormat
thereon in the amount standing te his cr=dit in the
Pund ue nat less than one thousand rep=ess
154} The Swelling sit= or the dwellldh houss/flat or tha
house pnder cenatructica iz free from excumbrances F
Eravided that where 3 dwelling zite or a Jw=lling house,”
flat fs mortgaged to any af the agenciss, referred to iIn clause
(1} of sub—paragrash (1) selely for heving abtainsd funds for
the purchase of a3 dwslling house/flac or for the construction
of 8 dwelling house, including the acguisition ~f & suitable slee
for the purpese, such a dwalling site or 3 duweliing house/flat.
as the casa may 98, shall acst b2 deemsd te De 30 anoumhe red
propecty !
frovided fucther that & land acquired an A parpetual lease
ar an l2ase for 4 parlod of oot Isss than 30 years for canstoucti
dwslling house/flac, or a houss/flat puilt on such 2 leasad
land, shall 3len not o= desmal to be an gnoum-e red properiy 1

Providod 3lgp that wherse tha site = the Zw=iling house,
q’.:r% — flat {3 h=ld in the name of any aF=2ny, yefarred £o im cl3ause
&

{3} of sus—paragraph (1) and the sllottes is pre=cludad from
tgansferring, or stherwise iispesing of, the houss/flat, withe
sut tha prisr approvil of such 2geacy, the == ract that the
=ilattms Jass not hava skaclute.right of cwnership of khe
house/f1ie and the sita is nsld ln th2 name af the =ge=nsy.
shall mor b= 3 Sar to giving of an advance under clause {ad

of sus—paragraph (1), if the other conditions mentiocoed in

i aragraph =re satistisd.
thiz paragcap to9td-sen 4+
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b He adwance szhall 9= granted for purphasing = shae in
ipint property or for constructing = hosss on 3 gite ownad
1ointiv, =xcept ona site owoed fsintly with the spause.
(4} Susfact te the Ilimitation prescrinsd In sub—paragragh I=
(a) Frmrs Ehe advance i3 fer thg pusthasse af 'a Jwellinrg heuss”
flat or a dwelling site frem an agancy, referred in im clausc
[2) pf sub=paragraph (1), the payment of advancs shall ot ==

madm -- The —smber Sut shall ba made direct Lo the swsprys in FRo
ar m- = f-mt3lrsats, as may oe autharised by the membaz s

‘h)  hare -i= adrance iz for the comstructisn of 3 dwslling
kodss it == == =anctlened in such numbers of lnstalments as

j
chm L F Trist ac where sa =zuthafised by the F.P., Truat
thinws £
{e! Whers tha advance is far the aceulaiclsn »f & hwlling
=ltm f-r = -—ur=agza ~f constmotion =f a dwoliing house thore-
an £rem eav inSirisual er any agency, the am-unt shall ne paid
ip Ash lzs=x “hfn oo agual instalments, * iat inztalment At
the tips 57 the =-—islelen of the dwelling site and tha
resalping at his —gizak at the time 2F the camatructioa - a
dwalline house on such dwelling =ita.
{5)  Where an advance 1E s=nctisned for the censtrustioao ~f
1 #wglling h-use, tha construction zhall cemencs within six
months of the withirawal of the £irst instiiment and sh3ll o=
zrmpletsd within twelve months of the withirawal of the finsl
in=talment. Where the advance is sanctioned £-r the Trivehass
~4f = dwolling housssflat oF £or the acguialei-n of 3 dw=liine
%ite, th= purchasa 5T acquisiti-n, 33 ths casa may be, =kill
b= completed within six months of che withdrawal of tho =muFt 2
Frovidad that this provisisp sh3ll not b= applicablie i
cass of purchass »f & dwellling house,/flat -n hire purchas?
basle and in cases whers = dwellipng site is o Do acguired rF
i houses are £5 be constructed by & cooparatlva saziaty =F
hahalf of its members with a view o thelr all-tseot &9 the REETHITE .
(R Bxcopt in Bhe cases specifisd dn ayp paragraph ) PR
fupther «dvance ehall be admissible ‘ta a member under tkis
paragzaph
7} Bn =dditlonal advance= upks six months Dasic wagss ax3
dearpess 3llewanca or the mamb=r ‘s own shars of coatyibub e &
with =rmat theceon, in the amsunt standing to this cradits
in the fund, whichevar is less, may be granted on-= and im -ne
ant mnly, fsr additions, substintial alterations oo
nts nero=ssary to the Jwslling housa —ened by the member &

&

Cethi Trarsgort Corporasion
C T af Delhi)

L

insta
impr
nr by lthe spsusa or jointly by the member and the SDrFC.

Previded that the advance shall be admi==iSle aaly aftoris &°
pu.:in% 2f Ffve years from the dsts of campleti-n o Lhs dwnlli
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L8] he mamber shall produss e £itls degd and gu-n otheos
Aocrments as may oe reguired £oF inspscti-n which ¥ wll be
regzuracd to che menbes 1fepr the goant of AadvINcts
i} (a] Tf urm advance gransed wnder this paragray’ axcom=ds
the ameunt actually gpent far the purpme £0I whnich i%
was Fanctionsd, the =XOESS ameunt shall be refunded By
the membsr ta the funi in one lump S within thirty days
~f the finalisation ~f ¢he purchass, or tha cmplat i-m of
thm construction 2E, ST 7 a=passary R3diLions. altzpicli-na
=r impravement= £7r 2 Fuglling house., 38 thig cnse may DEs
Tha amaunt §° rofunded shall be cradibsd to tha emplayer’s
share ~f censtributions in the membar’s ACCOURE g rh= Fund,
5 tre sxtentof advancs granted oot -f tha =3id shaco and
trna balanoss, if =20¥ shall Ba credited to enn memnel 2
ghace £ cantrinucions in his agcaunt.
bl is the =vent of the mamber ast Having Haci allited S

Jwelling site/dwelling nouse/Z1lat, 2T in the eveni

of the cancellation of an ali-tment made 19 tha wambel

and of tha refund of The amauns Dy the 3gancy: referred

e- in rlause (a) ar sute-paragraph {1} , or im the svent

af the mamo=r not being able L= scmeire £hE gmm3ling

= ite of tao purchdss the dwalling housa/Elac frow 2mD

ipdtvidual sr to construct the Juollimg housoy the

m=miper s5MELL 3= liable to r=fond to the Fordi In oBS

lump sum ang IT sych manner =3 may 36 spocificd Nt

the P.F. Trust, af whace 50 autharcises oy the E.F.

prust, tha ampunt of 3dvans ramitted undsy EhL

;yaraqreph £a him =r, A= the case MAY Ba, to the

Agancy ‘mfarred to in claues (n) af suk—paragraok [t

Tha amoufit 32 rofundésd shall ™= arpiitsd ©o the saployer’s
shame of csntributions in the membor's aceount ln Bhe
Fund to the extant of advancs graaced out °F the gaid
share, and the palance, If &3f. ghall be crediad £

tho membor's own sharo +f weplribcelions ip his scosuREs

e

Diiny Tran=par Cerpotason
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110) If th= P.P.Tru=t, or wherp 3o apthorise: sy the 2.7,
Thi=t 15 satisfiad that Lhe advance Arant=d umler
thiz paragraph has S=en utiliszs=a for a ournos= =sthar
than that for which it wis granted or that the mem>or
refused tz azopnt an allatmant or &4 acquire 3
dualling site or that the oapdici~na ~Ff 3dvances have
o=t b=&n fulfilled or that th=re (= mpas-nasle
2pprzhensisn that they will n-t e [ulfillesd, wholly
or partly, or that tha excess =maunt will nat he
r=fund=3 in tarms of clsuse (1) ~f sub-paragragh (9)
ar thit the amsaunt remicted back ta the mmber Sy
any spency, r=ferred to in clause [(a) of sud—paragrorh
(1), v1il not be refunded in t=rms of clause (h) of
aybap3ragragh [(8), tha P.P.Trusc, or whers 2o spthoa-
Tisad =y P.F.Trust, =hall E-rthwith take steps e
recoy=r th= ampont dus, with pgpal interzat thareoon
st tha raco of twd SOICOnt per AnNUM over & abew the
asrmal ravs of intemsc fro= the wages € th= mewor
in such aumber of instalmencs as the E.F.Truss, r:
where so auctharised Sy P.F.Trusy/ may direct the
employer ty deduck such instalments feem the wages of
ths meam>=r ani, an receict of such directisn, the
exployer sh=ll dedect aceardiagly. Tha amounc £3
deducted shall b= r=mitt=3 by th= employer to the Fa.F.
Tro=t,; or where 3= jgcharized by the P.F.Trust,; within
such tife and in such mann=r as may He =xp=cifisl g tl=
direction. The amnent sa fefunded, exclicding Lhe
panzl intearest, shall ba credfted ta thz smpnlaver's
share of contributisns in the memrerc's scooces in tae
Fund, to the axtant ~f advance grantad r~ut af the z2id
shire, and ch= Y3lanse, if any, 8hall %o cwedited o=
the member’s —wn share af coptriboti-ns .in Ibi-ﬂ TCSACNLa
The =mount of panel interest azhall. bhwevsrc, = crelited
Eo che Interest Suspense Accoufita =

e
-t
et
b

Whaie any 3dvance under §his paragraph 4Rs beem ftsusos
¥ Lhe mémbar, no further advance shall b= ciani=d o
him under this paragraph within a perisad =7 thres vweirs
E;r-:m the date of grant of the said sdmacs or till the
iﬁll recsvery of the amcumt of the =3id advencs, wits

83l igverpst tharean, ghichavrzr is lacs:.
v determine. For t;hn- porpoees of siEoh FRCCVILY; the
F.¥ Trust or where so adtBorisced by the PaT-Trurts

oInkd. .
e
Saanaaer (Aamnr | Hor
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Layance Erom £PE Fend Tor rspayment af la=zis
in ppecill £138E: o _oo—e-—

e —————

o

Th= P.F.Trust: of whzia 39 suchorised bY the F«Fs
Tpuest, may an =0 a;»;}li::ztb:-n from 2 mamheTs sanction
fram the 1WOWRL syapding t2 the cr=3ie =E the oI
{n tha fund, aphdvanss for tha rapaymanls whelly =T
oRCELY: af any ~utstaniing p:‘lnclgﬂl amd intzrast at
a lpant patained fy~m 2 SLALE GowsTOmant, Com=rative
Sacisty, Housind g-ard Municipal Carmoration £ 2
Lady similac B2 ehe Jeihl Seymlaopment Auchos Ly
=olaly Eor The purpsss gpucifizd in =ub ;.-a:-aqruphlli-
o paranjraph 1%

The amount of Jdvanca s=all not axo=a3 Lhe meme2r '
cagic wagas ani Ja=rpess 81lowans® for twenty 04D
montns of his oWl ahare of eanerioutlons rogathar
with th= amployar's Share of contributians, with
iater=st CheT=af. in tha memper s ascount ip the Fund
Az ez EmMoW0t A% sutstaniing prtmtg\a‘; and tagszcest of
rhe 32l lo=n3, whicheweT 15 1zasts

Ho advance ghzll be ganctisned under this pacagraph
unlass —

rha memiar has enmpleisd giftean years' mambers nip
of the furd,

che mamher's awh shar= aft 3 soptributlon. with
ipmer=et the rectl; 40 Lhe amaunt standing €2 hi=
rredit in thE Fund, 1a oo gnounsand TUpTeE or motET
and

tha mamEal produces 3 cmrrificat® or such othar
AncumsAts, 38 TAY ba pmscri.:mv:l by the F.T.frust oF
whame SO authorised by the ¢.r,Trust, Irch =rch
=g=ncy . isdicacing the parciculazs of the membol
tre laman grant=d, The gut=tanding pr’.ﬂn:i.psl ami
interesst of the 1020 an® such other garticulacs as
may D3 requireds

Tre pay==nt &f thn= aduwans2 pmAer this p-'ll.'-latﬁph ahall
pe made qirmct to such agency ©f recsipt = 20 authe—
risation from che memosr in su<h ganner &6 FRY e
specif ied Dby e P.F.Trust, apd to no mymni Lee [EY-
ment =wall b= made Lo the mamnaTs

.

P Ewtale, Mae "o
" [@LML_- contdss-

=para 134

K== b=an irsorred Vi3IS ISR Ho.50T12) punlianzd in

pact IZ section 3(i) of the —ctra (pdimsiy Gagetts =% india

1atei 3-1
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PARA 20{3) ADVANCE PRoM THE FUND TOWLRIZ THE ALLOTMENT o &

TZRVMENT COBTRUSTICN B TO 3T CORBTRLCTZO UHIER
SU3=I3T INs SCH: PO INTISTSINL WORCLES

This paragraph has =ean d2lat2d vide axtra medio
RArCy Jaz=tte of India, Part IT, Seceinn 3(8)
dated 3.1.8;,

PARS: 20(b} Avauce From T FIBo FOA COHSTR.CTION A HOUSE

Unasn E L Iz SROUP HOUS IS SscHT @,
-—-IMR_&LQ_—__‘_,_

This P3r33raph has been dzletad by Botificacism
Fublishad in Pare I, Zectiom 3(i) af th= Sazares
of India, Zxtra Omiinary dased 3.11.5%,

FARA 200=) Avancs FROM THZ PUND For Tuc ALLOTMENT OF A
TZIENT WITHOUT A3SgLUTE DHNDERSILID,

This PArAgraph has S:on d=lersg by Hotificatiag
publishad in Pare Iy, Section 3(1} of the Exces
Ordiasry Sazgres aof India dat=3 3.10.81.

-
PAaRA Zp{4) SRAIT OF ASVANCIS IN SEECIAL SAzes

(1}

In cases a factory or ath=r géstablishment nas bazy
loced up ar clpses down for more thap Fifttomp
days for reascns other than = strike apd its
employ=ss arg fendarad unemploped withouot Tmy
CoSpensation. tha Joard, an Seing siatisfimi that no
. Compensation te ths employ=es is likely £n o= paid
by the Corporition within a f=33onible time, may
3uthorise payments oo 3 mmser who uasg emslayed In
such factory or ather #stablishment, ocne or mars
thin refupdanle 23vances  from his Provitent fupd
aTZcunt net 2¥comiing his swn toeal Contrisoticom
includizg intorest her=on upts the daes the paynoms
has be=on Fsthorised,

1n casa the Esactory or eather s3tablishm=nt cortinuss
!:# r=m2in lock=d 4p or slesed down for mors tman
tix months and tha APPTopriate Govt. i3 of phe .
inlon that the said factory or astanlizhmant is
Hxaly to restare the 3card, on being satiafiag
Eh=2z 2 membar whe has Xirmady -aan aragt=d =n=
mare nan-refundabla advances to the full extent
fr:r_u Bis provident fFund Sccount under sub-paragrash
1} st11) conctnumes o be ommplayed and ne

e
Meager | I Hgr.
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IF Estare vim: ey iogpa
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ckmpendacion is lit=ly to b3 paid te him at nn!:::—l-,r
Aate, =ay suthori=ze payment t- the mem-o=r of gnx oc
merd fefundabie advances Prom hi= provident fusd =Scount
not exce=ding S0% of the Corporacion’s Totral k:;r.s.ﬁibutivﬂ
iwel U910y interist thereugon upto the dat= The pavment
Was mean sueharised or 50X of the AmolmerBIMIESinls Gaec
n pus—psragraph (3OS vhe paradrags IF FERHE mbms - 534
Lasn allevew the withdraw his accumolbbisns Bhnisusk dass,
whichteyer 15 loss. '
L2) Tre sdvance grantsd ander clause {a) anall s= Lot=rest IT2@.

il
-~

The advance granted unfer clause (2] sh3ll be krzowerel Dy
dsductisns from the wages of the membzc in such instalmancs
3z may o= dscermiasd by thz 3oard. The secavery shall
sommance from the first wagss paid to the member irmedlately
afzer tha restap: of the factory or establismmentc.

(4) T'n® Zorporation shall re=it the a=msunt so feducted t=
tre fund withiia such eime and in such méaner 28 may o2
spe-ifind by the Joard. The amount on recsipt eWall be
credit=3 to the member’s ascount ia tha fual. '

IARA 20(a} COMEUTATION OF PERICO OF MEMITRSHIE
In computing the pefiod of masbership of thd fund of =
membar under paragraph 1%, 1%=A and 22 his totAl saTvlom
=x-lusive of perleds of -reak cnd=r the Zorpomtion v
other ssta:lishment mefore this scheme applizd te bia
az well as the pericds of his momborship. whether of oA
fund oy of privnta funds of oxemptad factorias Immedist=ly
proczeding the current membership of the fund, shall /=
incluisd. Fravided that th= memer has not sayaral hia
mamo=rahip Sy withdrowl of his Provident Fond qeeing
.auch garisd.

PARA F®If) RISTRICTION OH GRANT OF A-VANCE .

Thiz paragraph has baen deleted by Notifioation purlishnd
{n Part II, 3ectios 3ii) of the dazetre of Iadia, Extia
Ordinary dated 3.310.81.

"

|
FARA 20(g) AJVANCE FRAQM THE PURD 708 ILL IN CERTALR CASRA:

(1] A mesor may Se allpwed aon—r=fusdable ajvance from iy’
azcount in the Fund in cases of (4} haspitaltsacion
lamting £o31 omn@ manth o1 mole: OO (5} majo¥ sugical

B
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cperation in a naspital, or {=) sufferimg from T.D3.,
leprasy, parialysi= or c2ncer and Raving besm grapnsed
laave by his employer for treatment of the s3id {1ln;s=.

N

li. The advance shall b= 3r3nt=d if,

=! The employor certifiss that the g=ployems’ Stara
Insurance Schesme facility apd banefits thereurd=c- aro
fioct actually avalla“lz to the member =r the —am-sr
prodacas 2 cercificate from ke T=nlaopocs Spats
Insurance Corroratisd to the affect that he hig —m=iz=i ra
e aligisls for casgh wepsfits under toe Employees'r.l Stata
lnsurance Scheme ¢ .and

B! A doctor of the hospieal certifies thas a surginal
operdtion or, 3% the cass may b=, hospitalisacion Enr
meE meath of more hal ar %32 becom= m=cassary.

11 A m‘IIlbﬂl' may be allowsd aod=refundabls :dvsnce from
fis Account in the fund for the troat=ant =F 3 w=mbor
of this family whz has been hospitalised. er coquircd
hospitalizatieon, feor one month or more:

! Zar @ major surgical aparstion. oz

Bl  €or tha treatm=nt of T.B., Laprasy, Paralysis or
-2neer Provided that no such advansce ghall bhe granied
Lo 3 member unlsss he has prodoced:-

1l a sertificates from a doctor of the hasplisl Lthat she
patiant has been hospitalised or reguires hespita—
iisation for ore =onth or =orf= or that a majnr
surglieal operation had or £1as Become ascessary and

11} & cercificate from the Corporation that the Smplayses'
3tate Insurance 3cheme facllicy amd Scmafits ars acs
available to 5im fa. the treatment of ths pacizn:.

{4} The amount advanced under this paragraph shill mot
=xomed the membar‘s baslc wages for three momths ar
his own share of coatributicn with intzrest in thz fund
whighevar 1= loss.

(5 e gacend advance uwmder this p3ragoaph shall ke allowad
l within 3 pericd of thiree ymars from tha Take =f pigmend
. wf 3m advance Allowed under thi= sthemo.

' %‘fz:" Cant Jaa
. Wl n 1 Hgre

Do Transpert Covporatian
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{5) wnere the 3gard 1S aot satigfiad with 3 m=3ic

cargificacs rornizhed Sy

he may, 9ofor® granting =n afvanss gndar thi=
dsmand frsm thz mambIT ansthar medicil eaTril 1 2E O

hig s3tisfazclon.

che TEASET ardar £hHi -,-arﬂr_rrap':-..-

SARRZ ()" AIvnacs Fhod HE Tidd FOR MrRRIASE OR v 5T

HATRICTL

TIoN 23

CATICN CF CHILW=N.

1) The Spard =ay oft a0 appligacien from = m=mb= T
authariss pagment to hlmyshes of 3 non-refundshle

advapoe Trom the Provident Fund Accouht not axoanding

Fifry per=ont of his her
cluding inter=at tharaan
cn the date of such auth

rer's marriags, his/heF o9n
of his/har depsadent sisten/oTot

matrriculaticn sducacian

%) g Advanse under this

+o = member unless the amount O

B —

own tot3l cearributiod 1R-
sganding TO hia/herc STeflt

srisation BT

hisher J3ugh-
marriage, ths marriage
her or for e past=

of his/fer sofl of daushi=Tt.

=ragraph

paragraph shall bs saaztleoed

£ his oum cetal @

wyurioas with interest thETEOR standing o hiF mr=llt
¢ more on the 1ats th= payment

ip the fund 1= 7. 300/= 0
{s autherised.

3, Hot mors than two adyanoes =hall BE ad»

a2 memosr unijec this paragraph-

1) 1f the Board iz satls
uniar this paragragh has

£ied that the agvanse arnnted

ta=irle to

resn prili=ed for A pUIpOSE

ather than that fex which tc was grantai or that thd
conditions of 3dvancs have not b=en fulfillad within

5 peasomables Tims the Seard snal
=teps to r=Cover the amount du= with inte
l:!:L- rates Fixed unies
smers in such

fat= 2%up-a. oVor and 2bove
regulation, from the wages nf th= m=

numner of inetalimenls a=
For the purpass as auch

sirect the Torparatien to dedus

¢ ram th= wages of the me

thae Roaard =AY Jar=:m1ine
recovery the Zeard may

1 forthwith Laka
reac 2L &he

t mach such insralmens

amer and aon =R recsipt nS

ook Eis

such dirsction the saprporation ghall f=dact acpording=

ly. The amaunt 50O Faducted shall o8 mail.tﬂf hy
the- Corporation to the 3pacd withis
{n such manner A8 may ba spacified

ny the Board, E£or helng

ancpunts.

spas-20(R) has basn substitct

guch time Fai
is this l‘e!‘talf

oradited b3 tha pomitar s

Manager |aome i bnr
Dty Trarmport < oo o
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Frovided thae only portisn af ehe interest which
might have bosp cradie=d 2a tha MmEmnet s Sacarny ay
¥3¥ of interest has k= Not tikan any sushy dvance
20311 b= credipss "9 Bh= membar s socount and ehz
EXO=33 shall Sz -ygdieng t2 thg Interagt E-m:q:sl.l
AcCounc.

PARA-20(1) 3RAWNT oF AJVNCIE T A JuoRMAL SOOI ony

1) The 3nars May. oo :n 3pplication £rom 3 e mns
whose Broproy: moveibis ar Lmmovanle, has b=3n
Famaged by 3 Salimicy af ®X=ptionil mature, su-n
345 flocds, Sarthyuakes or riets, Autherise paymens
Lo him from the Fravident Pun:l" AcCount; 4 moo—

huadred apa FIfty parcent of his cwa tob=] cantri -
tlons tncleding intersss thereaen Standing to nie
cr=dit an ke dges ef zuch Futhorisatisn whizheyer

iz less, te meat 2ny unforssecn SXpasiitare; ppow) e
thait such meshar Froduces svidencs ta e gacizfac-
tion of th= 2o03rd that the 5383 BIopErcy hag beap
:lannéu 1.

Z) Mo atvance upder Suleparagraph(t) snill ue p3id
unless the State FVE. certifi=d phar AmY A Ehm
aforezaid calamiti=s Hag Affected tha Frecd] mob
Iie ip thae agaa,

PARN\-200§)3RANT oF WOVAUICE "0 MZM3ERS APIZOTZN 37 WT

I3 THx SUPFLY CF ELZCT RICITY.

A memsar may be tllowed 2 none-refundasia advanre
Srom his accoune ia tha fund, if thare iz 3 oyt

in &ha supply af glacericizy ¢4 a3 Eactary ar as.
‘Ablishment in which ha t2 employed an che follarinsg
condirisng, namelys

3} rhr 2dvance may ba F¥antad only ta such a s

@‘/‘ ",‘}_ﬂ:‘g a \month.
SR
AL o

‘&}f‘-}: E advano= ghall b= astricead to the smsnt
‘,;?:: &t:;:.‘ #=% {ar 1 month ar %200/~ or th= amaune

:?.‘i‘n*:ﬁq -\q/ TA0dEng to the credit of the MemMSar im tho fyas
LS

Lk |
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as hiz own shire af coaerinution with i1ater=Ehd
chareon, whishever is less=.

=) Bo adyanss skall 3= palil unieas the JCATE s 3
-areify that the Tut ip the supply of ateckriTily

uas enfarced in the ars= {n whizh the EacToi: 5
gzcazlishment 15 lmcazsd and &9 “srporacion rectlfins
thap the fall in the memmar's pay was due g ut im
th= supply of atacericicy-

a} Oaly ane IAvVANCE shall be admisaible unds: he

== FRJrApPT

zyeLAdATIod
ST

= jqages" maans £or the purprac of ghias oarasrIeh AS i
waAges and Searneas .!Iliah‘ﬂ.‘\_"'.'.' ex=luding 1ay—oft CoTpRI

zacian. Lf 20¥.
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“ELHI TRANSpoRT COoUPENAT 20y
(A GOVERN, ENT oF INpIa JHIDRTAL1n3)
I.P.ESTATE : mmy JELHI

Nz Admi_5415a2 Ita 225, n_ 139>

aubfects Ameni=ants fn the Z.I:Reguistion 107s,

- o

It i= Rotified for Informating anq Fuid3Ince of 7]
CoacErpe3 thas thas oro Erovident pyad Trust Hoard 1g irs
=8Eing neld o 29.2.1982 nas APEoved the Ecolimwing
Emendme=nts 14 xc F-E‘.Reguhtinna 1978,

L has =gap *cided ts grant the bamefics rn DATE Cime
decters ang other pars timm emzloyeas w.o. =, 1.5.1982
BAr3agraph Ha, 7 af F.F.Truge Begulatian Jtani= apg=pd=d
ACrordingly.

2 Elagatiag af words *Valuen pf Tood concession® frmm
Fafagraphs (Xvrzr) io and 28 {I)(3a) (1} of Frovidest rpag
Eegulacigns,

The word"valya of foold Conmesc{oqe *ep=aiing in p.r,
fequlacians Etands delpted,

(1) The tpis Qffic=r2 have hean llewed to samotiog

22 72Aces an the B3sis of the P2¥ slips, The B2l3nces

of P.F, ap the f.myuup be troacaq a5 canclus ive proat fap
SAnction of furyme d4dvinces.

Hm:-asury 3ction may pleaga be taken i ene Lisht gr
Ehn aboee Amendsents,

34/

{ B.P.3I0TA )
Admintsciasie IS o (53]

éu it offigars,
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JELHI TRANSFORT UNCERTARKING
aF THE MURICIPAL CoRFoRSTION OF SELH1
SCTHIIA HOUSE, HEW JELHT

ExICUTIVE IHSTRICTIONS REGARIING TRE
SHPLOYMZ:T OF BETAIMER CREWS.

Shart ticls Thesg instructisns may b= callad =
extent and “Epmoutive Instoucstions regarding tha
cofmancementi amploymsnt of r=taipnsr crews."

They =pply anly ta the dally-rated
ocperational Crews of the Suses Jivizioa
=f thm Jelhi Tranaport Usdactaking

Th=y shall come into forcs with =ffech
from 19th February Ninsteen #yndred and
Fifey Hine.

s=finicions 3. In thess instructions, unless the contaxt
stherwize requires "Recainer Crews’ mean
the daily-ratad drivers 3al canductors aad
appointed and declared 35 such by Lhe
Undertaxing and postad towsfK at any of lts
Units, a= distringuished from the monthlyp-
rated drivers and conlugtors.

Extent of 3. from tisme to time, retaiper crews may b2

::iﬁmhgﬂuimappamtea =t the various Units ef th=
Undertasing to the sxtent considersad negs=
szary By the S=as1al Haaager for nasuring
eEficient operatisn of bus sesvices and the
discharg= of the functions of tha Under-
t=king as devsleped in it onder the prav--
1ians of the DJ.H.Z2. Act, 1957, and Lo sec
that buses ar other vehicles are oot held
up at any time for want of operaclonal crsws.

Torms and The followling terms asd gonditions shall
Conditioms af he ) .
exployment of govorn the employmont of the mTAlnSr JIewWs.

Ain=r Y
EEEAnE SINEE- 1) Thay shall be provided with unifzome
4nd badges as may ba pr=sciibad by £he
i

: | Jo e
‘rr‘_.-r' ocnata
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Gen=ral Mandonr fram cime 2 time in sccomlanca with
the provisisns ~f cna "Standing Ordars rrgarding
Uniferms & 3333927 of the Undectaking. Thay small
W2AT those galfares 303 bIdges whaneger Limy repors
for duty and are Actually put an duey. The unifarms
And badons 5731l he T2Lurnabie by thos when th=v gois
Ehe service of the Undertaking ap2 Falliag to do onno,
ey shall oo Iiac)e Lo piy the cosk tharsar a5 =y
e Jetormipag by the Gansral Hanager.

Undertaking *033ged on normal B®Ivices batweap the Upn1e

in which they ars AtLichad =a3 ehair r=zidences smad vips
F2rsa. TIns 13snticymcap: 3nd bus pass ghal] Fe surrenjers

By them on th=j- FUitting the sarvice Y the Undercaking,

ind failing e 3 %2, they shall ba 1ianjs En pay sycoh

111} Th=y =naz) doposit in gne Frdt Dftipe 3aving dapg
AMOUREE 28 ahown below a3 Pledge the same in tha na=e of
BV Sanarap Uanager;

drivap tres... Aupeas =ixty 20ly.
Cﬁ!‘h!l.l\.';:tnra.......ﬂupaeu one hondrad ang Fifty oNiy-

Thezs d2pasits and eng pledzing tharpar shall enneinae
2211 thae MEMEIr of th E2tainer cro =ncerned goiis
thz serpiqg of the '-'Winrtdklnq-»

L) Thay zhall caj: St the Unit to which they aie

) attacheq SYBry morning, aftaraogn, avening ar
night or ae any other time op timings as may ke
decided anq notified by mesans or 3 notize displase;

AFLOr they hava g2 oalled at any Unit on aay “ay or
ﬂr&- they shall proc=ed, if necossary, e 3ny otrar
t af thg Bndareal:xng A3 MAy be direceso3 2hy Lk

Officer under whom they am POSL=Y £ work, -a-
duty or £ w2iting, providsd tnge L2y My Fe miwep
2 fres pass Ear trave] ip =2 Undectaxing's tu=ag
Sng2ged op TEZUlar sZearvices UEErTINT Bormally far
travel eg guon cther Unitg,

i They shall pe P2id wages Ey ths Jﬂ&nl‘ta'ii:hg ac k=
Tates indicacgg Selow subjece w, th: provigfispg -«
Slause (vi) nelp., only for the Jays on which thay
2re pyuk an ducy ana Actually perfom =goh ditys

Jrl.wr.......w‘faur Pr day | Foooa Auty T
P=r hoad ) eight hours or
) even ping ours
Cunqlunhr.-.. Z.Lthree per fay) :if =gufrod mx.
par dpys ;:lu.!in;.- Lest im
a1,

In the svs=ng af their being giwn au LY, £rr the Tulpase
af lpaymene or wages, their Juty would be LETAted 25 Raying
Commensed from the ‘MENL they are given the Jover's Hape
A Condustart. Wybld]l and tickatr TOX 2E thr sam m= ha,
Wo erogie shall 5 _giyan £o the walting 1y hunsgver Tang

L Bar be ans Teither will 4 pa sountad ar time spont on

duty. Lo
Mangner n 3 Far Comti. ..
Caini Tramszort Covporghian

{Govt of NC T o7 Doy
Cats- 110002
1P e:.i.nn.ﬂf-rg jooe .
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vil I'me ragmscl wWages refayredta in —ian=a (w) 2D2YS

zn3ll apply for ree a=tual duty p=riammed ny ths et -pas=t craws I

far 3 oeriad not ipgs thia aight nouzs on any d31¥ axciuiing
prrisds of rest, i amy. provided c-at, if far 20F rabo S,
it is not pesginle LT maks ase of Th= smyyimas oL AN
reralner orev mamoer; 2ft2r having put Himal duty, I the
=ncire pericd of =ight hout® o niae hours. 1§ pmquired
laxcluiing pericds of restl om 8RY 3ay, he shail ke anytcisd
£o wages, for thit 33y a5 indicated ne ol

Lad for actu3l parformanos -f duty for 4 haors 3t te35d

=.3/— par Arivar par 43y
3, 1.20 H.P. p=F aanductar p=T A%y -

el ¥nr actual parfamancs af 2oty sxceaiing 4 houls:
Fuil wages 38 sreszribed in ~yausg iy} ZEOVES

vil) 1f, on any day a0y memb=r of the r=tainar crew i3 %
put on JUb¥ apa Aoes not 2307 cwa Full wags=s pr-asz:'-ﬂ'—m_i in
—iassa Lv) above, O half wagss 2as prescrined io clanss (vl
(3] anave, retaipsT allowainoe 2= indicar=d bzlav =hmll boorae
gayable to Nim subj=ct kO fultilmeat of the —enditions 3=t
roreh upier Ehis clayget=

S i e o0 ae v N TUpEE POT amy per bedd.
Conductoar ... 0= Tupce 2T day perl wadd.

(z) If h= 4==5 not rafuse duly¥ 45E =4 12 winm by tha

of fissr under =hom h= ia posted LD WOL: ar the Unit

ar which f& i= post=d of 3L any achat aic to whish
he may 9 Alracteds

b} If te reports it the Upit to which he is attached at

the time or timings fixzd by the offiper under Whow e

15 pes=d to work and waits there £or duby for 4 ==risd not
pet le=s than sight hours of any 3ay santimuousls oF
iprermittently as w8y Ha laid 2wwm BY tha said officer.
Far the pufpoS® of saloulatian of this pariod, EHe Lime
raken E2T srawml from ons Unic to anothal 28 may o
roughly azagssed by thE pEficer concsmmed shall ==
raksn inco acmcouat %o rooaineT =1iowanse gnail P2
payabls I thm totml waiLiog ogrisd 12 less L2781
3 wours on any 4aYs ‘

¢11i)Taes waiting time of the retaimer crews ac any Upit of
Upits of the time takea DBy “hem for travelling Erew cotd

Unis ta apother shall At B counted 88 duty Lime far paymeat
of full wages as 12id down io clapssiv] abaw= or half wig=s
2z taid dcwn in clauses {vil (ak-

:‘x) vertime allowance sh3lil B2 payzhle to the retaines
;_-;'-‘WS ay twice the rats laid down in clanse” (v) atove takiad
2 k-? same a3 applicanle for Futy of § hour= for tha 3CCUd.
(hﬁ}’(r_m waiting time) perfom=? in sgcesg of nine housE
axcluliing perisds of rest) gn any 42y oF 48 heurs 7 any
wemik 1s 1aid down in tha Mintma Tagea Act-

M ) t "":..'r cofts- -
Dl:lntmg ) Hgr

(Gowt uu.n.w

'P Cstate. ""-""Bﬂth- jlw—r
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) Aftes every zix Jays of agtual dury continuously
or intemmictently (excluding days For whice only retaipar
allawance i3 paid), the otaiper crews s=hall b entitled

Lo ene day's rest with Full wagas as laid down in clausaiy)
Above, provided that such paid reat day miy be dereffed by
the sfficer under wham Lhey ame posted to work owims co

Lhe axigencies of servioes antil Such time 3z actual ducy
for 2 pericd of nire days continuously or intermiteantly
haz been parformed by any mambder of the retaipsc or=ws, The
ictusl duty for the purpose of chis clauss would be the Sury
performe for & hours or ® heurs or lexs on any day.

xL} Trey zhall b= entitled e Lwo paid fastival halidays

in a year, i.e. on 26th January and 15th lugust. If thes are
are cilled upon te repert at th=ir Unics cn thods days, thoy
shall do sc 3nd ke enzitled to la) che payment of retaine:
4l lewance if thay are not given apy duty subject =a the
Tulfilment of the coniitisng prescribed hersin for such
paymant and {b) also the grant of = dmy's"gfF' with £ull
wages In lleu as laiad down in clause (v) sbove on any of
tLhe subsecment days as may Be prescribed by the officer
under whom they ars pa=ted to wort. If, however, the duky
Is given to them ana they prrform tha samg, Lhey shall b=
paid 2dii{cional remureration a3 indicated kelsw Hosides

the normal wages 3= 1313 3own in clauseivil (a) and A= "aff?
day in liew will be allowel:i-

ST Ve acsenaaBs.7.08] HE p2r head|for a duty of 3 ar

Cenductor.....5-2.18 NF per head|d hours =g che -aze
™Ay be and S0E thera-
of for a duty of A4 kour
hours &r loss.

‘oI the purpose eof grant of ene days rest with £ull
Wages after svery six days of actual duty as praacribed
ln clause (x) abave, the ‘'sre’ day with full wages, if any,
?rint&dpmm T=talner crews In 1isu of ceparting fac duty
but not having b=en 3iven quty) on any of The tws paid
faatival holidays =zhall ke tzhan as day of actuoal duro.

®li)} The TEtaloer crews shall he paid the —emunerasion
thak tkey may be due to them in sccoriance with these
instructicns once in a fartnlght.

|
#1i1) Thay shall cemply with the exscutive instrections
fEgariing the Juties af Ariver and cenducter as the cazs m
May Lt in relatlem te bhe disecharge af thalir dutics ko tre
Bxient that they are mot incansiatent with riese inatrice s
ns.

|
xiv} The services of the recainer crews zan ba +ispansad
wlth i the Undercaking withsut neti-o amd withmut assioninog
Any| redssp.  Purthar thefic Services can alse b= disponsed
with if ekhey #ail ca Ture up at the Units @r cerfarm Juty
as laid dmwn im theze instruoceions for £ive iays copti-
aungsly., witheut permissimm of the officar selil whem they
Are |wogdting and withour adegqusce reacens.

b
. ?ﬂfww [ [
Manages can

Daini T
(Gt F NG T o Dty
TP Estafe Hew Delni . 10 202
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x1! Ths fatainsr Crews anall generally comply witl
che provisions= of the standing grders regarding the

Zonduct 'f! sk smployzes of the Undurl:axing an3 ahall
not indulge in any a=pivitizs =mas may B= avsrmuaznl

to tha interests of the Undertakling.

MM: 5. The officers eono=rnac
STall maintain such data i=m such foom as may be proscrib=d
By tha Gansral Manager frem time to time for Actermining
the remuncration dus to the etaimer crews in accordancs

with thase inat ructionss

matd i ba rctalner oraws W a ansort=d 1n

the monthly rated tempofarly aseatlishment of drivers and
candictors as the cass may be of tha Jelhi Transport
Undartakiang in ordsr of merit, ssniority and conduct and
prrformancs whila working a3s & retainsr crev, =s guickly
as possibls suhject To tamporary of pErmansnt vacanci== an
monthly ratas of pay in th= rospective categories.

= al > 1 i

in 3 7, The Cen=ra nager ressrves the right to
—aoe=] or wary these instructions by additions or modi-
fications —tc. thersto that he may d@sm necessary £ com
time to Tim=.

s3/=-
( P.K.J:Mencn )
General Manager{Transport)
D=1hi Transpcrt Bndertzking
{of the Municipal Corporation of =1nil

e
nev":rww' ) Har

p B ofHCT af'm,ih“'
Esiate. New Demi_ 10
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SELHI ADMINISTRATION @ JELMI

(LAROUR JEPARTMENT)

-

BgrIizze

i3

Iigs

In exercise of eha Powers canfarrad
of s=cticn 5 of the Minimum Hages Act,
Sowt.af India,
iated 24.8.1950 ans Ministry of Home Af
0.8.0.530(F. 2 /9/65.UTL) dated 6.2,1867
=nabling him in this behalf, ehe Le.Covormsr aftar cons id=ring

the seprosencations mo=ivad £

puhliske3

Y9 ek, daced 17.5.81 aps oo

late Miniatry of Stasaes

Uoeeds23.2,.1982

by Sub=Section (2!
1948 r==d with the
Botificaelon Ma.i04-.
falps Hotificatien
2rd 31l other powsrs

0 respect of the croposals

¥ida this Ad=inistration’s Botification B .Fo13(142)y

zlting the Mini=un Wages

Advisory Boarg SonstitucEd under sectisn T of the =aif Act iz
Plezsed to revise the schedule bolow, the minimu= TAteg of
Wages zlready Fixed vide thiz Aministracicn's ¥Matification

Thiz Hetificatiag shall come inta ¢

Erom whick Sats this

Au=ber dated 31.12.127% shall ceasze £o

"Bmploymant in

Sl
r [
A
i
.
B
¥
g
a.
a,
10,
Ila
12,
13,
i4.
15,
1g.
17,
18.
19.
20,
21’
22,
23,
24,
25,
2E,
i i
i8,
3.
A0,
3l.
1.
13,

Fean

Thewkidar

Hiter Sapyop
Mazdenr

Halpar

Mali & Cleagar
Swsapsr

2eldar

Sweepe recum-Claaper
FPacker

2Ct.Fitcer

hes

Aastt.Blacksmitn
Asatt.Fainear
hﬂht.ﬂm'ﬁr Fitear
Tyreman
ASSEL.Fluskor
Aﬂitt-ﬁrﬁenmr
Pusp opiver

Ssatt.Ficgecimy)
Hasaon

—Brpenter
Fittar
Blacksmieh
Truck Oriver

([
(33

EE2

Ig

Lg

in *Jelnd

oree w.e.f. 31,3.1957

Administration's Motificacisn ¢ =yen

have effgoe.,

LHI TRANSPCORT CORPORATION

Cateqory of Seploveqs

tt.Elecerician

| Other Orivers
Sanitary Fitess |

{
l
I

Faineer t

hxs

Signes__ '
: Rins mrul:;ui[

th.Hae

Mi IZE8s of wasgs

a11.50 par day

B.13.90 pop day

S.21.00 per day

5.17.70 par day
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gyreact of Hotificat {on Ho.F-12 (132 ) fTa=Md/Lan.d=i =
i

23.2.3963 of wlhi Administratiod of pira 3 moing 3.

8.8 Cag : £ Empl -] Migimun £ates o oA .
34- patriculate & Non= s, 408 F-P M o2
js.15.60 per 23

araduaze Zle rha.

j1. 480/- P-M. o

35. Syaduate and Above
u, 1840 p=c dar.

lopks.

Hate:- For the rest of tha setagories of employecs Wheacs
slnlsum races of winges wolrb ascii=p fixed put who 358
p=id em tha pagis of the rec=mmendaticns af the Z=attd-
Fay Commis2ion from tim= ©2 time, th= reyvised cates will
he the same a8 the apgnal wages pald to them by J=lhli
Trinaporl Corporaticn on the daes of publicatiod of the

natif lcation.

Hotgi= Trhe cdaily minlmus TATE af w=ges ACE tnslmsivs of
waoes For weRKlY aFF A=Y far which oo Separate paymenk
woilld b= TECAsSSRCY.

Sy arder

sa/%
{ S.C.IHINGRA 7
Under Secy. (Labouc
s=lhi yAmfie. elhia
—.-‘-y-—--',—'-a—'----.a-.'---n‘ —pam

—.-_—-.r.-,—._-..—..-,—.-_

azLHI TRANSEORT CORFORAT 10K
I1.T.ESTATE : NEW DELHT

Ho,PLI-IV (HW) /82/607€ Satad: 9.£.1981

Copy forwarded =o 211 esrncerne=d for information and
socessary action plsdss.

{ I.L.PAHWA b

Aastt.Personnzl Officer
{vi)

Al at Ha ™+

A11 na.S.H az&'

Ca¥,Es Y3nagar mﬂfh

R, 0. [(REH) ) Dty Transpod 2

5 Cff = s Jgs_‘,_ -nthd.:ErLﬂ:‘D‘;“?
n‘g = *w.

D=1l i
aP sy :

T L T
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XELHI TRWL.FCAT TORFORATION
(A QOVT- OF INDIA UNMIERTREING |
I.P.ESTATE 1 H=W OBLHI

Ho.24mI-1(s87) 82 Datedib.E.

QFFIC= ORIER 30.24

Sub! Provision of medical frcilitdies r_;'« the cmplayoe
for speci=lisad Lrnar,mnt.

In continu=tisn of D.D.in.1062 of 1988, it is notiftims

for ke information/gjlisnce of all concermed that it has
been dacilded by the Chiirman-cun=Capersl Haniger chas tho
exmploy=es of this Corpor=tiosn, othar than thoss cowv=rel
Unier E.3.l.Sehem=, will in fuoture be promitt=d o have
spacialised treatment frem privace agencies, provided ho
expenditure in cach.cazse Imas not exceed J.100/=. Reip-
Eursement beyond m.100/- will Be restricted to the -Acea
being charged by Govt. Haspit=ls. Other conditisas 18 cor—
t3ained in 0.0.50.30 of 1583 will remain aperiuive.

sd/-

( 3.P.GUFIN ) )
Bmiqd=ioative Mricar(HD)

All OFficers & Seccisng.

e e e T R o I e el e B i T

JEILHLI TRAEPORT COPOEATION
(A GOVE. OF IN_IA UNERTAIING)
[.F.ZS5TAT=:2EW JELHI

Ac: AdmI-3(67)782 Jeaemdi0. 13,82

OFFICE ORSSR NO.

In continuation to this office order ¥o.Zd datad
5.8.82; i i2 notified for the informacion of 2nd naosssap:
#otion By 311 concernsd that in erder tg f3cilitace promc
sanceisn for specialised treatment and dispesal of clalsF
thereof, it has peen decided by the Chairman ihat hance-
Eorth Moinistractive agproval for apacialised (raatmems
Will b= accorded by the Unit/Jopot DEFicers in Teapact of
clans IIY and IV emplay=es workiag uvnder thelt sdmisisccscis
¥E control.

. In cage of the clasa III & IV employ=as working 3t HT
this: »1l1 b= dop= by ths A.0.(H2).

The c4g8s of offic=rs for spooijlised traitment will
howewsr|be pur up to the J.5.M.4FF thryegh Admindateru ion
JeFatt. nt az ugyal.

B3/~
. ( B.p.31ETA
Admiaistrative OrLioer (D)

Marager (Aamn ) gl
Delty Transpon *
(God ot M T of Deifi}

iP Esm.uwr‘ﬂ*w-l'-'-“ﬂ?
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oELH] TRANSPORT CoRpaRAT ION
(pF THE MIRICIPAL CoRPORAT ICH OF aELF1)
SCTHoTA HOUSE: NEW DEIHI

Ho:ndmil-31671/63 cmtedi h= Sept.6d

OFFICE QROEA HS. 30

ig i= pocifisd for che information =nd guidame= of all
tho omploymes Chat it has bean dacidad to axpand thé scope
of the exizting medical facilities avajlable to the
employess of the Un3artaking by providing far specialissd
tre3tmant alsa. Since arcangements for spacizlised traat-
mant 40 not =xlist withia this arganis=agion. 2= amployRs
miy 3vail the fzcilitias of specislizsd treatment E£rom
uzaide Institution zpacialists Zt=- The expenditurm
incurrad by the smployes on sush consultation and tpdat=
mant will pa reimbursed provided it is duly supportad by
Feleyant cash SenRos- It will nowever be abligatery oR
Lhe part of the smploy=e to ohtain prior approvzl of the
compstent autharity bafare such &nnsultatiﬂnfexamiﬁlti-un
oc medical treatment by the spacislists. This conditlion
may be waivad in specially emerg=nt capes whera the COFe
petent agthority iz satiafied thit the sbraining of the
prier sancticn was prims fagie oot parcrizakble.

The ahove facilities will b zvailabls only to the
employ=es (=xcept those coversd by Bmployses Stats
Iasurance Schema)] 2nd nat o thair family members or
derandantss

47—
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SELHI TRAMSDPERT CcoaEORAT ION
(CF THE HUNITIFAL coAPaRAT 108 OF JELHT)
1.0 .SSTATE ;HEW DELHT

Me:AdmI-31 (67} /68 Onted:27.12.88
OFFIZE @RISR NO.30Z

Feferance ¥fioce Crdsr (im.90 dated 2.9-1%63. it 1=
clarified for the guidance of 3ll concern=d that the
racility of specialised trmatment is admissible =3 the
smplayme saly 3t the Govt./Manicipal Hospitals.

7
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Ne :=3iqI-7(27)/78 Jated: 27.8.1791

OFr ICT ORJER No., 16.. -

Suhject: Spacialissd] Meliical Scheme for JIC Employees.

JIC Joird vide its Resclution Ne.R2/91 dated 30.5.91
has approved a Specialised Mediical Scheme as annexed,
which comes into force with effect from lst Sept., 1991.

2. The Specialised Medical Scheme is over and 3bove the
Medical Scheme diready in existence for general diseases.

3. The claim for reimbursement of Specialised Medical
Treatment will be entertainsd only if the patient was
referred by IJTC Medical Board for such treatment to one
of the empanelled Hospital (Annexure-'A') besides other
Sovernment Hospitals, except in cases of emergency., where
the employee/dependant family members, if any, whdll have
te intimate the Medical Bourd within the next subsequent
working day.

“ccordingly, Regionwise Medical Boards have been
constituted and authorised to refer the employees and
deperdant family members for specialised medical treatment
to kesp a watch on such trestment and ilso certify each
claim bill.

In case, during o3d hours or cn hnlilays etc., an
employse fails to contact thes concerned Medical Officer
cf the Medical Board fall in his region, he should invari-.
ably inform th= concerned Medical Officer over ‘telephone
or at his residence.

_Q_%TJ{IIS OF THE MZOIZAL OFFICIRS/MIDICAL BCARD:
Regions Medical Board Name & "ddress of Jrs.

T o o o e e e e e s e g o o e . e . e o . e e e s P s e P . P .

1. Hirs. Full time M.O. i} oJr.R.«%.Saikia,
Eaist g-legion, I.P.D. A-10", Pandara Road,
I.[3.Region, New Jelhi.
Trig.5chool, Full time M.O.
P 1

Jr.¥cgesh Tiwari,

Uttranchal Cr.Hous.3o0-
ciety, Plot No.5,
dr.do0.45, Bahind Mother
| Jairy, Patparganj, DJelhi.
i ‘el.No.Office 12241516
2. Seuth & Full time M.O.
West Region. of "lest Region Jr.Rajender Kumar,
4 Full tim= M.O. 4959, Ramdwara Road,
R Paharganj, New Jelhi.
Tel.No.Office.6841379/

il : 3 6847806
| -%\Sk.m‘ Res. 773785,
. “ranggeripamn) NAL

.i.Pre*—;s. of East Ragion 11)
i
[
|

[Tayes
N
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- ii) Dr.sS.P.Gupt?,
4698/49 Rigirpura,
Karnl 3agh, New DJ21nhi.
Tel-Nn.foice:SBl?iAS.

3. Nnrth Rzgi-n, Full time M.O- 1) Or.V.K.8rivagtavi,

Stnre & PUr. nf North Rogion XII/7331, Prgm Nagar,

cWs-I & IIL. & Secrnd full Mear Birla HMill, 2
tima M.C. ~f J=1lhi.

East Region. Tel.Nﬁ.foi:e:7112265

i{i) DOr.g.%.J2in,
4/38, Subhash strest,
vishwas Nagar,
Shahd=zra, S2lhi-32.
Tel.Nﬁ.DEficeaZZSlS??.

4. The eligibility rates in raspact ~f Ranm Chargas ctc-
~re based on thz Basic Pay nf 2ach zmployse- The details
sre available in Para 20 of the enclosad Schoemes

5. In case of cessation of service in any part of 2n year,
an employ=e is eligible for rcimbursemant of full amount
subject to sctuzl amount spent during the amploymant with
this Corporation, 3as per this scheme. In other words, the
gquestinn ~f pro-rata eligibility will not arise.

6. The employees covered under ESIC apnd their families.
will not be coverzd under these Rules. Howevel. thpse
emgloyeei whos%Gs ouse are working elsewherg and coveri?
ndar &3IC _or * a entitled to avail Medical facildties
T Jf% 2£8er s%%mlgiin a declaratinn to the effect that
%e?@he is not taxing thegbenef t from CoGHS/3SIC 3s dependant
of ths spouse. This provision will also apply in cases
where both husband and wife are OTC employees and are
covared through different rulas.

i 7. For getting specizlised treatment, 2 certificate from
the concerned Regional Medical 8nard will be obtained by
the employ=2e and after obtaining the treatment, ths bill

will be submitted to the same Medical B~ard through the
Unit Officer for verification and check. The concerned
Medical Board, which jssued certificate to the employes
will, after scrutinising the same, return the hill to the
Unit Officer for settling.it.

. The Madical Board will maintain a certificate pad

(in tha existing préscription pad) in triplicate - 2 eopi=s
to the employee (one for submission in the Hospital, if
necessary and one for enclosing with th= claim bitl)and
the triplicate copy will be kept by the Medical Board for
their record.

_ 4ll claim bills against specialised mediecal treatment
inhvariably be submitted within three months from the date

of completion of the treatment. Belated claim will require
sanction from CMD and such cases should be routed through
Ldministrative officer (Hors.). :

After submitting claim bills by an employee, the Medical Board

will process =ach claim Bill and return the same o the Unit
Head within 7 working days from the receipt of e claim bills.

The Accounts Deptt. will also clear the eclaim bills within
next seven wotking days-

Managef(mm_“-l Har.

i Transport Corporation
Dethi TofaﬁgTijnemgﬁﬁ

|.p Estate. New Del*
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B Every amp?.oyee ‘intending to cover under specialised

medicax Schéme, will be required :to submit a ieclaration -

ik Form = 'A‘ (annes2d herewith). This fofm may be . -

: £ t:he ‘congerned .payment-authority for. verification

£ irks ‘of | .payment. All such employecs may be - issued -
rd as provi_ ed .in Para 2'}' of - thg Medical Scnerrr_.

5

&l clain for'?‘édia:.l Treatrrent reimbursement im0 , s
his. schame will. be. aubmittéd in: afomsaid Form (Annexure-— Rillee 2
nclpsed ﬁérewith). s ;

‘-.:. *

he CousE of . medicine prescr:.bed by the Corporation‘s’
e or -Doctor of, a Government. Hospital -or a Doctor on. |
: oy oE ‘a !iaapital, as; the.case may be, will be reimbursed
cfn Subm a c];aim herainafter préscribed.. . Medicmgs
L iprescribed by ‘the hould - invariably be: purchased
from:Super Market ih case medicines “are-mnot:a Ble:in: S
regognised- ‘Hospitals/empanelled: hospitals. -If the P“Tf‘t‘-i':-'ﬂiﬂr R
med;ﬁéime;s are mot available ‘in Siper Market, thel sarrsa mAY-be: ..
purchased, from open market.and certificate ' that t’he- médiciha b
o was 'wt ava:llable in SUper Market be produced.- ‘o e

)

Thr_- cost of rmdicx—nas which are of foodv
“value, ‘tonmic, : toilet ‘articles etc. as
' mentioned in Schedule-I of the C.8. (M-
s Rules,: 1944,  as. amended from. time ‘ta time:
wlll ot be reirnbursed ds .- has. been cIarif:Le
Ane Para 22 of the Medicald Béheme. '_ N
. B) ‘Expens ive drugs as rnentionad in Sc‘hedule-II
5 ;of C.S.(M.A.)Rulss,: 1944, -would be. reimbursed -
only if certified as essential’ for the - =n’
by the Medical Off‘Icex: duly cg%ified ‘by the -

coml;netent: Madica 1 Of 4

?_11. ‘I'he ‘PTC Board haa authoriaed

to-clear pld & pending casés £or gettling the -claims bills

: arising Gyt during the" intervéning :pericd; i.e. from 1..2.1556
L E413 implernen&ation of -this. Scheme, after verification of the’
_€laim bills by:the Médical ‘Board of -the: ‘Cérporation. . '
- Accordingly, all the claim® ‘bills of the said intervening periad
_:hqulr‘ lfe su.bmittad to chairman-r-mp-l'{anaging Direetor for
pprova . ; .

: 47 1 B@C Boezd also authorisad the Chaiman-cum—f N
Managing Diraetor to elear old and' pending bills in cases ;

re . OT .given dppreval for reimbursement-

of "SO%-ekgenditure ihgurred hy. ‘the-amployeeiand balance 50%

M3y also be -reimbursed.by the same: pmced‘m:e -as, explained o
+ind the cimular/schem. -,_-.: - ; 3

i view, DTC.' Board, decision bd ‘clear Hld a.:id ”
Pendiqg bills for the Jdntervering period-and in which' 50% -
raimbursenient has almady been mdde, "all ‘thHe claim bills
:routed through Administrative OFficer (Hors.)for:

:ﬂml of he ; n_cum.nanaging Dirsctory::
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14, Tha Mediecal 3nard 1nd the iceounts Deptt. will
scrutinise every c»sa to ensure that there 1s no
unwontad financial liability.

srs ares reguasted to publiciss
<nd =ducate the amployees ragariing specialised
medical scheme through Jdepot Managers/Unit Officers
~nl Ragional Labour lelfare Officers.

411 Ganeral Manag

sd/- R.R.Singh
Chairman_cum-M. 2.

S.11 Officers & Sections.

) o
Manager (Aamn.) Har

Delhi Transport Corporation
(Gowvt. of N.C.T. of Delhi)
|.P. Estate, New Delhi - 110002
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L X [TI7EE & COMENCEMENT:

: ' S ‘__:‘.tﬁy_..-_. rules will Be called "L.T.C.Medical Attendance
i - -#ules" 36 come ints force with-affect From 1.9.1931.

B 20 oo

. ‘The OTC Melical Attendance Rules will apply ta:

. 2. Regular apg Traines. smployecs and their families;

"k 2.2.Canual enmployees on daily rakos of wages, but 05

Loddgattan their families;-

= R 2.3 Apprentices angaged under ¥he Apprentisaship 3

I - Aat, 1961, but not their familiss. i

\ 72’-'4' ﬁqpumtlmnu {unless tha ceputation terms _gr.vid._-;

. : . .otharwise): ana )

170 7 2.8 Bmuléyees coversd under ESIC 3nd their families

' will not be coveme under shess rulos. .

fieas- 3 . . ROTEs- These rule= will be e.ppi'i}:nble to emplopass

L e ' whather thay 2ro on duty or on leawe of a

a
- ' kind or undar suspension an? co cheir f:\m‘l.{i.ts
. ll‘lbjm.’.‘t.‘ to ::t;l‘lnr provision=s ~f thame _mlna-

3 3. DEPINTTION: _ e
i ' r . . ' - » e
i ; 2.1 “Corporation® means Delhi TreAapart Corfporaticn.

<2 "Controlling Cfficer” shall mean the Sepot Managec/
Unit Officer as the case may be or Iny other ~fficer
declared o be codtrolling officer in respect of any
satagory: of employees.declared by the Competent Authoridi,
3.3 "Competant Auvthority® is the ChafrmamecumM.D. ~F X
. the Carporation. I
1.1 "Medical Board™ Means 2 Board of Medical Officers
_ ‘cohst ituted by the Corpordation undar, these rules. I
* 3.5 "Authorised Medical Attendant® Will be eithers
i | 3} Doctors appointsd by this Corporation en fuil
' time basis sither individually or collsctively.
. b¥ Dactars whils on hespital doty with the hospital
‘ .with which the qupgfg_;.j-m.-bnn made arrangements

.- i. " : |[ I éfw | y "__.,;:..

g _ox - Dok Transpar Cerpor 25on,
ool Gt of N C.Y. ol Datyy -
¢ & Egtate N?ﬂlﬂﬂ - &;C_ﬂ.‘c

A =5
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=} Any ochar Doctorl sﬁﬂnuiEIUr'thn—CMﬂrm-m

{n this bahalf.

sspacialigt® maans 3ny Ragisterad wojical PractitioneT
wirh 31 Post Graduate 4ggrea in 30¥ specizlissd nranch
»f medicines/surgery appointed by the Creporition af.
rulifpart tima pagis gnder this Fule apd of 2 Anctar
~f such hoapital with which The Corporatich had made

arrangementa /M. 0. of Goves Hespitala.

“Zavo rament Arspital” ipeluades-

1) 3 departments=l disponsany either full time oI nart ke

rims &nd Fun by @ Department of the Gowernment’ LT
tpe medical attandapoe Snd trastment of & claas oF

~lasses of Sovernmment
families.
8] a ailitary hospitals

anS =he membars of thsir

=) a hespital run and maint=ined by A 1apal suthoricyd

4} & ®aspltal run BY Railway Administrati=n a_md am":.
oublic SeCtar updertakings =nd o :

) amy other hospital with which srrangements heve beer
mede py the Centr=l Geesromant /STALE geowermment fal o f
tha crostment of Gﬁvnmmﬂni sgprvants. o

*Emplioyesa’ means whole time abploymes of the Corparatisfr.,
snd Inclules daputat.inn:l:sr.; Trainae. lpprl'.'nti.r:t‘;l amd FESLE
casual eagloysas ‘an Anily rates of wages. as per tha

1aid down copditicns under rule 2.1 to 2-5- .

Wramily® moans the smployed. his/her wife oF "’“”tf"-.'l’.i"""

i

as tha case may be, childrea and su;—chﬂﬂr&ﬂ:m}_ﬁ}nﬁi\ 7
1egally adopted children), wholly deperdent upen piems :
her and parents wholly dapandent upos hmr'. " :

parents will B2 consider=d 4% whelly depandent op =n

s

employee SOLY ¢f the monthly 1noce® =f mither °F the
carents or their combioed {ncome does Aok axceed fiwm

hundred rupees and the cancmEnes par=at= rusids with

the amp lqw:.mmndr

Manages [Aamn
[l-':"-u Trenzopart Co ':] "w‘;m
1504t ANCT of Dl

P Evini=

similarly only those gems 30d

_._r,_,.-""

Mgy Talny o Cc g
S

-
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unmarried aéughtnﬁ__whn:n individual income from
All saources is less than RM,500/= shall be trostsd
s wholly depandent -n the employee aubiect to the
candition that swch sanfe) and ar Jaughtoris) rew
side with the omployes. A famale employes of the
“orporation will be given the opti<n to include
sither har parents of her parent-=io-laws in their
£amily subject to other conditisns fulfilled.
"FPatient" mesns employ=as =r 3 member of his family
to whom these rulés -apply and who s £allon 111
reguiring medical ateentinn.

"Medical Attend=ncs® means attendanco in hospital

or in Authorises Melics] Actendants consuleing rooe

OF 2t the residgnee of the amplayse incluiing such
Pathological besterialogieal, radiclagical ar other
m=thods of axamination f<r the purpose of diagnasi=

7% 2re dvailable st the hospital with which the Corparntion
has mads arrangements ar fFailling that in any Gavt.Hossnital/
Labcratory apd are consi{darsd necassary by the auth-riced
mzZis2l Attendsne ap3 Such comgultation with 4 Bnecialist
OF ~ther Medical Officar ts rhe extent ant in the manmec
"8 Madical Boeard Cereifies ¢q Ee necessary.

"The temm "PAY" for the purpsas of deteomining the

oL = SN =, =SS NdS R o O aoloy B2 L & = =

y that may be sanctioned
with reference en P2y, moins Basic Pay nther tnan apocial
'pa¥ or pay (granted in view of personal gqualifications

which his besn sanctioned for the pest held or for vhich

b= 12 entitled for-resson of his pasition in & cadre],
Spacial Pay and Personal Pay and any other emolumants .
which may be classifisd 33 p2y by the comportenc agthodity

in OTC, In g3 far as accommdation a;ﬂ charges faor otke-
Bervioces in a hoapital arg concorned, the status of el
BMployecs will be determined by the hospfts]l authsrities

if Thore i3 no specifie provision in thas behalf in the
hospitsl rules, or 1f there are no specific or ganeral orders
lssbed by the Gewt.nr Tnata, Mintstry of Bealth, in this

f,..--"" i a7
DmiTannare e - "



| $:13 PTrentment® means the use of ‘311 medical and surgical ol |°

I facilitles masentib]l £ixtho “fecovery or for/prewentiini. L’
‘0 af Ammérisration Ln Ene ea!ﬁlﬂxluh af . H‘m"nﬂ!llﬂt i S
ars . includesia t ._ ,-. i
: 1) The employmant 5f such ;m:.naluq'ical. t}-nchtti.ﬂt short L
' lagical or other methals .28 may be cmﬁhﬁ#‘r t ke
nocessaTty by the Medical Board, :- ST 2 s
1i# T supply of such medicines - w-:l:!.nu hébi"pl‘.}_v e ury
-Ather twuzic nqm‘lfanr_‘: as ‘aTe m’itﬂﬂfﬁ}"‘u— T
: SKE avﬁuatﬂe in the hnspit‘:r]—- By S '\”'j': :T-f"'- T
QItEiEm gl Sl T A R L
- Employses have ta Bear the E:épﬂhd!.i:;j.:e !mu:nimi ,..dﬂ: f{'-
A1t eharges, Birth certificate at;e..a.i thup A F-:. L L
form pars of the trastment., Basidga; such 'ﬂixﬂtﬂ
itum that fali within the rm;ﬁm.laf S¢
S el of ©.3. (1.a) fules, 1584., mmq not”
T T o tﬂtha-ﬁs;»lwr._ :-_\.
e LW T . : % s R e ke La2nts
o , _-""1_ . 4 - _‘_.'.n - :é W PR = gl
i e J.n th cose SE7: Femals &npluvﬂl SGF «uumnf a

5. employes; tredtiment. imbims mimmhﬁ*q‘:ﬁmﬂ’ ]
- 3nd post-natsl’ trestment: h: the L-#&:#vﬁmh'. T

R N

tha mhnhmuwt _p! chiarges at private: hﬂppl-ﬁl "13(-1"

T ' iy *r'-:" .
fal . be' Limitad to what vpuld Rave'beirn admissinds hﬁ’&' PR

ce'tfimmm: ‘been At & dovb.- ‘hmpitni,:&n:l the' fuh;_ ;
been -Elulr certified b]r D.TLC: MadieaL nom“.q;. o

T - i . . 27 ) & L :",-"“ Lﬁ_-‘
e T ‘Dhobl charges &od charges for an ly?lh"l: tﬁp'iﬂ'&“ .-r‘
£ dtlee . ¥ ek mntinunﬂbtphut mta-l, care -:u.'c mot udm!.éhlhle.
L L o
it T Eﬂp:ma incupred” by &n umplny‘:t o dnrpmtim in

© 1 -g;a--r -Fggu-&t},gu_ui‘bh the- fbllnml.nq‘_typn of dnnt.ll ties

= -
.
r A
- .
a
ha i 3
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1.

1-4-47¢ P : i
oty

- '



'
=F

-

. —308 —

— =
- -8

chtafned =‘M.a1 oF hoscital with which
. Arrangessnts h.aw BFen m2de by the Carparasicn mey
, Be reimbursad subject ts the conditicn that the
case haa been duly certifisd by D.T.8. Madieal Brard.

' 2} Extractinn;:
b) Scaling and gum-treatment:
2) Filling of weeth excest with gold{cost of
denturs will not be reimbursed).
1) Rost Canal treatmene.

la nm

1) Surgical oparation needad £for removsl of ~dontomas
and impacted§ixdon teeth alsc fall under the
Category of Jdantal trectment of a mafor kins,
‘l’rirgmnt of gum boils will come unler oral surgsey
(surgery of the mouth) an! as such ir will £
Admissitle under theaes rulaes.

ii} Orthodental treatment other thap for crametic
purpodes sh2ll zlse fall under the categery of
d=nt=]l treatment based on the certificates of
tha Madical Boarpd.

ﬂl“:l:lﬂt!ﬂﬂ' ‘

Retes/charges meimburseable in mspsct of £51l-wing
items of dental treatment to Corporation and employes
And their families will be as unders

i) Dantal fillings

a) one surface w15/

b)Two surfscs %, 20/=

11) Gum Treatment . 30/

| per segment-

111) Sealing charges = 36—

Ev)  Root Capal Treatment &.30/-
I~ Dantal X-ray 5.8/~ car dental £ilm.
il B.60/= for whale mauths

E i Hor
naragsl 'ﬁg,‘w_-rmnn
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I rhﬂnu runnmd_hrm ﬂ:—!-linz;- Thée-actual payﬂﬂts
made to the doctord ua-hiﬂ be wmmﬂ,mjact =

“thosa ceiiing. ) 3 bt }
7. Boe sight wmatimas . - P48
_'J. ' .‘m ‘afght ﬂ,gy-m ;‘ﬁt t,ﬂﬁad hoe im avELy tha:iﬂ'ﬂ '

. Sﬂ!ﬂ =0 the - mcmndatj.on &£ +he Medical Bu!:td

. a€ -any haspital of s11lnic, if na such arrﬂhgﬂﬁlﬂ?f-

AP ST L cnrposaticn’s. ::_-pnnsar? sr dn 40 M*- .;
V0o 0., pelled hospital wich which special arzangmate ! m‘-ﬂ :

v * - been ate, tmﬂrqaa cf wh'l.ch utu,m Hhﬂmﬂai ;

y ; CHoewaawe o, coofk 9% g o4 .-n_ i not: e S muaret

S ' I~ avery clois €2z rei;nburhmm. of fee Eor- -&n

: sight tasting, the emploves will eaTtify that he m’

¢ mnt clalsed =r been paid sny =msunt. £or wyd ught :
t:eﬁhr‘.q gurine tha peried . ot ‘t‘.t\teﬁ mﬂ '!nﬂdilﬂﬂr?'

r‘rﬂ,\'.‘."‘a 4ings the d3t= £ I:,n-elts.nq == ihich t‘wl

pilrtlins. 3 A

_ A regord will be maintained In sarvice b:ujkfﬂgisns:

P L e minta ned by che eontrolling’ officer ™™o nhshn_ : i}

bk oot EhdE ‘tha emcloyees 9o mot get sye sighs S L L
 fasility cn more thah. one noddsion in & paricd of " MW

thres y=ars. ?aminu cd.' tre cu:pqm’lan's uupl.oytﬂ'

s are not entitled to:the- 5hdw ca;u:al:”loa- . 5 i
P -8 HEST I
;\,.-‘f _ fie b utadme ot u! nmr;gu mmd an mﬁﬂlﬂiﬂ& ey

' i the dmployess and choir Eamilies for e tay 0233
‘ prophylsctic puUrpneas will be pﬂrﬁlﬁiﬁd ooly da Eﬂ?ﬁ
g comuunicaple diseags And 23 per. tha minm rht'-r o :.".‘ 2 )
B ‘i.uncat_nd belodt ) = Pl e 3
2 _;.'_. & E i. Chslera q‘;.."l.s;-'-"- £t
Ny 2. Typhoid gmup-gf féwrﬂ'ﬂ] PR VIS
TAI -3, Small-pox S §
: 5. Plegue . mﬁé—i 1ﬂ=‘¥i .
F : ' Ter 2 combd n n::n' e
: :' Teranus ; |‘ _ these Thies Jtﬂﬂ_ﬂi-'v"- £3E
_ . Diptheri= aach ipisction-= P em
: 7 L _,nﬂ.__,-—-"l.j.-!.t"'t:f n-j.sr,u fat s
S ,.'.... W‘ ghoes injection. o,
; Dedm Tiarscor C
God e NCT
. | Estate, New D#h
| . - :
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g Polise P51 'j,i'—-xm.-n-uir-nman:@—n mb’iﬂct -
> = B to 3 ceiling limlec of .15/~

v 8. Measles f3. 25/~

Such tredtment may isvariably be sbtainad either
throooh 2 paspital with whom arcangements have baon
m=ds . or a2 Govt. haspital ﬂrr:'llthn sctual expeniitera
ip=urred will be reimbur=eqd subiact to the «:a.-il'ing
limits- indicatad above.

HCTE: In case an anti-tetanus injectisn I3 sdministered
: separately, the e=iling limit will he 8.5/- which
will be Inclusive =f crst of mudicim and lnjeuthn
:..:rq::u. i*

Tha =bova rites are oll inclosive wviz. the consulb-
‘mtisn foe, the east of medicine 3nd the iafection
2%l 38 sush sepasdts sonsalitatien fes andfar injoc-
] tion chargos or o8t of medicines will-not be
A rafmbiteod,

9. ¥acclmetion, Tooculazfons etg-

The coat of ﬂminttia;nu, inculationg and injectio-as
Eor proohylactic anl fmmuaising purposes bo seculs

health certificate under intermationnl travel r=gull-
tisna tefare cormencesant oF such travel will ba
roimbirsed by tha Corpearatina provided the journsy
‘is pndertakes on bahalf aof ths Corporatisa.

10. PBlood Teangfusion:

Blood transfusisn charges p=id ©oia Gove. institution
or 3oy lgoal orgi3nizatisn recognised by the Statas
Central Gowt. are reimbursacla. There shall be a0
r}banctim te the purchase of bBlood plasms from a
Chemist or t©o obtaining blood ﬁrm a privats dogtor
=.nﬂ tha cost thareof muhuruﬂ ko the employes,
e prrvviﬂnd the Medfical Board certifies to ths effect
r.hf.-t the patient could not arranje far 3 donok .
ff‘]un a'nc.‘l_nq.st."h.u,unur members and that thn_aup;-ty

"o "
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of tlm-r* mqumrwau not aW
Sovt. Institutian anl the price pald was roascnable.
11. &nel Rabic Trestment:

74 ¥

Those rules cnv-:: anti Rabiic Tmﬂmn‘t recsived lm
the advios of Mud‘ell Eﬁ‘ﬂl‘ﬂa > R :

L.

iZ. Medicol Treatment ..au;-;-'

Melical treatment fof both Avitaminn=i amd Hypsvita-
minnsis is permissible. "CGesersl Mebilicyt is a3 -
torm lsosely uscds Thare is.an such discass aod it
%11 b2 aiviseanle for attending doctor to Se meme

 prEcize and ipdicate the ifacAss giving rise to th.i.lv-"‘ : :,,
% reqgicds "Sgcondary Apsami=® it is 3 tork uded, b;.r h ..%?
|, the Dactors but mors decailed nmsauxmum of. el :

wnasmiais now knewn. If Ansamia isﬁ-dtr:mdatr t‘-o' ;
nther cenditisne such as. hlm 1145‘, huﬂnﬁrﬁﬂqﬁ-‘
systemic {llnsas such a3 entesic’ 'I;rrmlp af fovel -
47ahs11, kidney dissass, capcer eto. it should-be
inaicar=]l clearly. Anesmia oan alza b= s to the
lack of Iron, E512, Folic-acid déficiency. 'The £
_unase,m_-u_-ms caising "Ganeral Debility” 8nd
' "Socondary Ansamia® shoald be lnﬂ.i&'&tﬁﬂ in the
oA - essantialiey certificste instesd of putting the
ae diagnssis 18 “"Genarail Debility™ which indicstes
. F=n=r=l weskmess anly-

~ -, - _h
#-.'.-"’f 1.3. ozt of Haarr_ Pamnﬂwr ahd mpimmnt *'-l' the :

- pulse generstor: e = I L E
' The cost of Heart Pacemaket and ‘the ::apimnt af
pulss Generator -is ‘mefsburseble based on the reeo- 1
mmendatisng of the Medical Officer or. e 3ﬁdtnfist
duly certifisd by the Mhiical Feard. > - é
The paymant will be maie Ex the uupphrlnq ag!anl:y 2nd”
mot to the cmplayum 2 - :

M
L - T

Clarificat fons ; L

i

oy : Cost nf Hesrs ann,hn and replacement of pulze . .
' gemeritor only ars q.ﬁ-bn.mnhla' hnrrlng ‘thags Ewt "y
i e ; specific appliances cogtof a1l other” qppunnms

Sl : ar= n')t_,n!;nmhh-ﬁ"
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Expénses towarda flalysis charges will be moimburscs
1f the amme iz carcied 9% the ecemmendati-n of the
Madloal Zaard and ip sepanneled hospitzl. In case
Gl=lyxi= i3 carriad sut in any st¥er privacs branital,
reimbursement will %3 mats a9 sar rules «f Sialysis

in A.I.I.K.8.

C=zes of Eliney traosplaatation ahould be carrigd

out fram the 1rut1tuti:ry’hmp1t'__115 38 mentismad In
C.5.1M.4.) Rules, 1944 ~n the recommaniations o=
Madic2]l Boara, finy exponses incurred towards cpareti-n
of Donor ete. will pos ho reimborsed,

15. Mrﬂ&n=

Tha amplops-s of the Sarporation and mambers of his
Eamily will ne eligibtla fap mmisbursement -f axpendi-
ture fnsurr=d an Ereatment =f£ sterjlity,

16. Treseeent of v.0.

Tha expenses E-r treatment of Vopsral Dizzages arp
reimbursanla,

17. East of life savies fpported dpyss;

A8 far as pessiniae tha presoripticg af “Amported drugs

3hiuld ne Avefded. Howswer, in c3388 whon the Doctar/
Srecialiat considars Ehat all paasible medicines drugs

3vailable in Infia have been tried but hawe proved.

ineffaative and tha prescriptisn of impartsd lifs Eaving

drugs Is fmperative far 32ving the life of pacient, he 1

may prescrihe the drugs and the sationt ke dimmoesd ks Pro—
cure the lifs Saving drugs efeher ¥ placing. orders ~n ¢he Forg-
Bign firms or sthomeize. Only the coat of drugs thus

lmparted shall Se reimbursed subject tc certification ny

the Medical Ssara,

NOTEr onyy =28t of the drugs is reimburssble. Packiag chargas

Sustom duty, reight charges gec. ¥4l bot i reimhursarle. [

1
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Expenses tegarmis Iialysis charges will ko felmbursea
IE the z=2mo 1a carricd an tha recommendati-o 2f the
Medizal Board apt ig sxpanneled hespitel., Ip =ass

" dfalysis i3 earried sat in Ny othar privita hesptesl,
Feimbursemene will == Mm2da 38 par rulg ~f Alnlysis
in A.I.I.M.5

L2368 of Kidnay tranaplantatian should ng c3arried

out from the institutisn/faspicnls as meEntismsd in

C.8. (M.a2) Rules, 1944 a0 the monmmandations o |
Medical Board.  Any expenses inourrad towards epersefcon

of Donar ete. will a3t be reimbursed.

15. %L_nﬂm Lity:

The amplopscs of the Cofporation and members af his
family will wg eligibla for reimpu-sement =f expendi-
tures Incurrad on troatmont of sterility.

I16. Tres o V.D.

The expenges f-r treatment of Vonsreal Diszases arg
felmbursable,

17. Mﬂ-ﬂlﬂmmx
A3 far as prasinig the proseription af -Amparted lrugs
5hould ha avoided. Fowever, in coses whan the Docens/
Specialist eonaidaps that all p-:ual'h!o' medicines d_nn;.n
availabla in India have been tried But hawe proved.
lneffoctive and ehe preacription of imporesd 1iss saving
Zrugs is dmperative f£or saving tha lifg -f prtiank, ho ' -
May prescEiba the drugs and the patlent b= directsd tn Pro—
tura the lifa E3ving drugs either 5y placing arders ~n the fara
B0 firmg or otherwise. Only the coat of drugs thus
iEpartsd ahall e reimbursed subfect ge certification hy
the Modical B=api.

HOTE: Oy cosk of the drugs is rei=hyrsabla, Eaeking chapqes
auRtom duty, Teight charges etc. will Bet . mwimbursakls, -

= 1 ::
f ‘AI;E:T M‘, .‘;
pianage’ Lorpor30R !
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13,

hoapitalisas fon- may = adnl,m-d jha wlnmlﬂ- j' »“"""

- NE—

The atfending doctors should naw pmcnh mecis
clnes far mors #han gev=n: days at a :l;mt:u:h.-

The "'1..rl=:t.!!m that the medicines lhml.d- b-"ﬁu.n. £=a
chased only for seven days will aet apply £ '*h:ﬁani.c:\}_
filmant /adimants requiring prolenged r_m&}:-gnzu In
cmses ‘of such ailments, a csreificate shotld 5=
eht ined from the Hodical Bomrd, &= fAllows:

el

"SHrsfEmre. SKumary : 45 suffgring 1

S which is a chranic’ a(ﬂ:—p.t,-" --'*,iu |.

Siinatte req'n‘ll""“g prolanged Erestmont®s - £, _g%
E o T 3

Wnen such a certdficacs is Furnished, the mquimneit,. e
“hat purchage n‘, -medicined should b mntr!ub:& = :
SEvEn d3ys ar a time .will not apply. In' such ﬂuﬂ'},
the maximom 1imit i= axtendsd Fres saven :t-uya: AL 3
39 9%y=. On tho expimey of 3@ days, £ resh’ pun;“htbe ?7 e
Of mouicines should ba ‘slipported by a fresh corei--
fipatm npd mﬁMti»‘Jnﬁ;msﬂl‘lptiﬂn from tha
Hadicnl Board, aa mtal.‘tlz:i =hrans.

2eclarasis e ndant 3 :
g 3
Every amploy=e mn appnfﬂum; shall, ﬁ:l&pi membars B
of his Family d&pniﬂdﬁt .on kiin Hn-tha. pnscrl‘md S
form-A, dependant pauntﬁ af ¥amily membors of the
emeloyees even 1f.hir spoisel wlsc 2 DIC emplaoyes hag .
opted far 1::!.&11:-? of his ﬂﬁhhtl as dependents w or .'.':
the schame. Tha existing iaﬂm shall ds =5 wi ‘ln ¢
4 manth of puhlh:‘:a-‘glan af pa .,ruu::.

-Eltplﬂm: and thﬂzr tqnns,.&'jia dnﬂmd in phra :
3.8 & 3.9 .27¢ entitied to £rdo madical azumgw w435
treatment in empanmaled nmpiummmu: hm;!it«u.{' '
Patisnt will pet- crdinarily e trizated at thoir .

T281idansc, except in case AF Aonts disgase- ar whan £53 :!f‘
the Modical B-arsd r:-_-midnra movermnt. of tho! pasisge ep !"
infurious to Xis ropower. l‘at.ir.-rrg.; ceqnirinq ’"_'{Exf

-

'.’v Jll\.‘

_,‘.H‘
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hospital as par Anmgxur==h; and will b= antitled to Ehe-
follrwing £acilities at the Cerparatisn's axpensss:-

2} Use of =1l medical and surgical facilities
~wy=iligla =t the hospital 3= may b regquired.

Bl The smployment of auch pathalngical, bacterin-
1rmizinl, radislsgical or othar methosds. 38 may
te consideszed neossaary by the haspital Dactar.

al Surnly of such medicines, rapcines, s&IA OF
other therapgsutic substancas 33 may be noiina.
=ily . availéble in the hospital. ‘Cast of medi-
rinss abc. praacribsd by the ‘attanding Asctor
ant available in the hospital will b= 1= imbursed
; sor the perisd nf hospitalisation subject to the
canditisn that:

13 =uch consultacions with.a specizlist’as

*  aptending d-cter may certify to o= esgontial:
e o arpd
11} Such accammodation 3nd such hursing 23s =ra
astinarily provided in the hospital and Is

within the entitlement of the patient 25 8T
these rules.

29, me_ﬁﬁmmhr

Employees and their fsmilies 'u' defined in pars
5.8 & 3.9 may take indoor treatment, if referred
by Dalhi Transport Corparation's Medical Board.
From anoy Goveroment, Bailway, Public Soctar Under—
taking or loeal Authority haspitals facludifg the
waspitals mentinmed in Annexure—A.

Actyal expenditure ipcurred on nospitalisation in
N any of the hospital incluling the fe of npatation,
cost of medicines, chargss faf various tests eto.
' payshle accarding to the rules of thess hospitale
=nd BB per status of the employes, whichav=r iz
14wty ghall be reimbursed. Where the traatmant.

\e'.i%’
arget (PEe W

]
¥ &
i
=
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fes se=n out=lmed fram sy 702D Privass -‘r"E'.r'P'ﬂ-"'- fMRuraing
Ham= $uly oercified oy tha Corporiticn’s Medic=l ESY
the ancltloment far aceommSacion, maior opafaticns, a2l
't ajp-=is nosts, abc. shall oo limited &o thoma of All
TiilT szflouss of Medical Eszisnce or =E apeuals vhiches:=r
iz lvwet. wWhila treatz=nt in Sevt. fommannelel hosplsals
tha cmoley=es ahill e antitlad £or coormaaztizg =t

- irati-on’s axpengad == per tha £-llemins antizlemantl
Fry Innza Typs_nof sceammoiation
i} Usts "ni34R/=0.m. Gensrsl Ward oote maximun i 20/-
par iay.

1) 21543/~ to B5.2089/=z.m. Seni-prying wArids
i 50/- to B-22837-p.m.  Privats Room
vl m.31P10/- Eg ELSN49 -p.E. Private A.C.Romm

v 12.515C4= an~ Yrowa Private Dolux A Lol

I L.73Ta5T I0N:

f.. an emplove atmivtad In Goavesmmment hospitnl whera the
caom charyas atd. Tre Tec gannot claim any reimburzement.

B’ .0 omplopss with 3 basie pay upta B.1545/-P.4. is admittod
‘n = hosoital wyhers the chacjes af genzral war3 i3 mare
than 3.20/m per i1y or is admitted ts sami-paying ward =tc.
than socloyes will ooly D2 allowed reisbursemsnt of 8. 20/
per a%¥a.

2. hn =mgloyes/officer with nasic pay upto 85.2675/= 15 aimitted
fn 2n cap3Inneled rv_;n;:ital an3 iz oecupying asemi-paylog ward
though his entitlement is for @ private foom. re/sha will b
sntitlal to the charges of semi-p3ying wacl anly.

21.

When hoth husband and wife are emplaysses of the Carpordtioh,

rencfits umder these rulea £z self and members of hie

Family will ba 3d=issible ~nly accorilng ©5 the antitlem=nt
f =88 AF Ttham, 3t thelr Jdiscrecion. For shils purpods, they
=71l Furniz= to their Cantralling Officer a joint Jeclarz_
eiop o= o vie will zr=ior tha clzim for pefmbursmomoar ~f

spilesl ag-remmes in raspect of wifs/husbans 20 gcher family

- -
Mansge,
fa 0 ;
rl':n”: } Hige
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moTta s lmtm}m&:zui:e-! fFarm-B. When wira £nt hushand

ATL Uimnlapnd 1 twa_3ffarent estatlishmones of whizh

b 4z <9 Undor tte ocontral.of whe E:r,'pﬂ,z-i'nti'on, the

Thirhehd o wifz, as tha cazs m3¥ 3, whiothar ernp.!‘-:;yu"i in

L] '-':a;u'r-;'n,:'j?*-:ta Covernssnt nr ik the Do fence Maslyay ' i
Te'ryices ;r .E?rp&r:::“n,ﬂ-j'}i!?!_l £inanceq 2irtly -r whaliy

by the eRTrl ss Seacg G-,-mi.m 12221 mndiss anmd poivate
Jr-;-lnbttiig-rss. whigh pﬂ:‘m-_i; malica] m::-.r‘ic::-s, wolls ta oatirt :
2hnivis’ ¢n chonge for FEiZ ‘apa family memonrs eiphsc Lhe .
Facilitise UAlST the rules of eae Torparatiag ~r che medioal
TEnllizics prowidga Sy the arganisdbinan In yhien o /gHa
J.:"}-.rrrﬁ_—-l-::vz\;l Irl Sap £%4s DUIPDER thay 1 11 haye 2 Five 3
__-':;J.'n'; ‘I‘.ﬁl&rﬂ‘:i-}n_sﬂbjaﬂt E5 monSitdian that sha Fpousn of

F b Epioyss 15 per e unlar C.G.H.2./B.5.X,

K Chirdoa of ootiag a3 dadicatey 2bove may be Blloepad oniy
ERSE 2n the FRTTiCe of tho employwe. The Conbrallfag
Fitogy ~T1 ¢x:rolse his Aisoration-as to the Srcomesan-
f-‘E/"*-ff:he CA58 anl wi1l1] afiq, i same where omns id=rpq

) Plogmsary, -, =uch 3558, Hw wr11 ff:':i‘w-‘:r-.‘!;‘tl'lr?' revissi optten
/j// A 3¥f31na1) 2uly cannesreioneg. By him o the Ascrunts Hing
=4 B peoont, .

=

22, bimmwﬁﬂ;wm-

The cogt -f m3icing prascringa by Eﬁfp'ﬂl"fllltif.':lﬁ ‘s lbm:“:uf" Lkt B

. Fe=ognises Hagpitals femnans1lan H:ns;;'xt-! 18.. ~T€ thg oarei_

- FUlar moitioinge apg BAt avzilable in Super Mapi- t, tha
BAE g e PuEchased frem spen markst Am2 the certificata
BRIt the medicine ¥aF mot Jvailabis £ Sper Markar bg
BEMlugeds” P icank oa the medicines will ~a T iy g2
X0 Ham op bmaéntaum of tHe i3] Eogothar ik the preg =

,_'tvrl_e'iti_:m.f, ) The COEt of medicines whish &re fond ywiga,

I ‘ e




Emplar=ad and their familips uiilh&hd_h» -

S MY f"‘r-"ﬁ:lli'-ag Al lausnos in.tarms of- LA,

muleos "'E cha Caro ~r1+lcm whan refar :na-d by tho

M- ;_,*:rﬂ' Soarpl for ru'_""iﬂnl. att.qn.‘lf‘-\gn t~ ansther

e“n:" -/3rmacislizt or r‘;apltnl suta {de ‘the staticn.
__.-r‘,’-'" T ar o, oERSE0 At/escort will 2lsc he =1]owsd

, £ it is caTtified hy the Medical Badrd thar it ip
:.a""'.ﬂf irsAfa far ers patient to. trmmel vnstfended.. Hiwe- ]
e Pt evET, the tot3l oo af=famils msesars 1:&21!.)".{!1&; .
lahey iy TTUatrandant erticle? for travelling ‘allowance will - AR
610 %], not fn dap.cems dkesed tw '_ . ' i3 :
e _ . ¥ s , i . g e el
.0 24. Peimbursament of mﬂ_&xmmmﬂm‘

cn3h of prolenged f1fness may b ‘allowed by t!!l nemra} :
HManager concerned on tht mcmmﬁ\:hma =3 D!“-.':Medj.tal it
g.e2rd, Iz melaxatian ¥ thage rules in sogem rnﬁ.mmr—

o T evmbrsaeit of medical expannéa upto. . SDW’_’ _‘.m.-am‘,-’& ",__1.

gencise. ' e : g 1Y

| - Zm=atment secured by 3n emploves ‘outside Indias

lzﬂ:ureeae-:t of e;l;pepdztm of modical trbatment

~Ew th:ar empltﬁ:« uhil.q an u:-ffic!.sl tour

ar training of for partﬂ‘_-ipuunn,m a smimr ar

conference, shall be subject. to the wcsia 1r a“'s_r 1—"1‘3 o

down by the nenwe Bmﬂ: of: Thdia ‘fmm iz ta tim; i 3

and as préséribed by C.81 m.a..) Mas. 59, ekl o Eo

==dical attamticaycreaement titstde “fndia uhmlm*:-é, A g

) 2VR11Ed Lo authorizq:! ‘medical at—tﬁn&pmt& hj:d s
hospitais mcaqni-e:l by Iﬂlhrx Husiam abrq-u;! - gt v
Similarly, o {mburasment . oE" iuch Eq:nrdit.um iay Be
considernd in approprists’ cases dmm! ing on w:‘jt.s
subject to gwer all satisfaction’ £ the o Me_u-'.ﬂ
Szard.

t of g Disensaar .~

Iy

E1

2524 of-Chronic dizsased viz. T-8., Cancer, Palia,
ment2l 3digesses otc. will be trosted unpd=: theeg
rules. :
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ponic, Teilet.articles esto. =5 mentlioned in Schedul=-T
2T =, 3. (M.s.) Bulsa, 1942 as amended from tims o2 tim=
wili nebt b= mmimburged. b)) Sxpensive drugs as menticred
1n Gctadule~II af C.%. (M.A.) Bules, 1944 would be rw-
Loine—-~3, aniy if cactlfisd 3s cssencial for the patisat,
Wy EF- Hedizal Officer duly serrified Sy the Compatenc
Maddic:. ffig=r of DTC.

Whena cheapsy substitute of agual therapsutic valuw
3ra 3vsilabkls, the l=z= cxpemsive cnon ahonld Se pres.

cpihs. by tha Soctar, =3 far as possible.

All pzthalanissl, bactsriniagicay, radislogiczl and

orior te=ke 3Would be ronductsd at the Corperation’s
dismcnsery or ac Sove. Hozpital or ampanneled Ipseitutions.
hIl 3uch ~horgas pog=ale in Gove.HosplealAlpstirutione
will = b -hursed. 511 paymants of modieil sxpeases
shoule ba w3 by th: aselowes in the first inztancw.
Gliims for Crimnarszment ~F medical expeascs should
gubscgusntly xx zugmezcoed =3 onr Sontrolling &fficer.

The claimz =hll b= checksd by the Uoprporation’s Toctar
leva Hedtenl dGerrd, with refoersas Es tho ruls=s and
countoirsigned faT <he =missisle amount by the Eﬂntl_:::l]..i.n:
Officcr of the emplaovzes (Dot ManasesrUnit Cfficor
ponc:rned) bafare being forwirded to the Regional Accouncs
QfEic=r for finsl check and payment.

Zlaim for reimbursement of medical sxponses sh=ll
na;':m:lly:be submitted within thres sontha fram the
@7%e of dompletisn of the treatment, Selatsd claim
will require sasction from Chairman-cum-M.D./Genaral
HMapager.

vary cliim of rmeimbursemsnt of spocialissd meiical
trastmsnt must tavariasly be signed by the employee” and
in |eszs of 2mployee hims2lf is a patient and sithers ITC
“n Yica) s;,::,_-: and o the su:rinfendent of the Haospitsd
cartifiss £hat ha iz undble ko sign, the pext =f kin

may be =llewed o scimit soch cl3iam.

 wnapaner (hamn)HSL
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ton mwslavee cligihla £or me-3ical erertment will be

pan L

-zus: 9y thae Cozporaticn = melicnl card indicetinog
-~ momes of auplowes's Family mombers 2ntitled o
~»di{ral traztp=Aat QRd2T Chose rules jaly signed by
wt2 cmplayan.  Suon medical o= shell e producsd

<o afelayac ooncarnad to the Mo tical Beard 3t
thr Eime <f baling the trestment. Any change in the
romily member skall be pEporcad by the employes !
comr Tu—se The fnentity oc3c? shill b2 surTendered
= gl Sargaceelcos (v B emgloyec on leaving thse

F - =4. merkars -T thair familic= £3king
C.P.ue -rzrvipent Irom the amcannelsd -r Ssve.
wusedit 13 as tho oias =ay ba, Wil e roimtursed
oxnen=== incluiing consgltacicd fes gubject to
ITLUALl Lx-pntlture ipcareed sn treztmant (excant
»7 =ooount 5 applisnce instrumint and ftedms 28

cmencioned sariior) in eccordsnce with the rules of
thies hospittTa me Bl8 easitlement whichever is
l.u-r an: subfoect to the condikiog Hﬂt che patxer:t

i= erred by the D.T.C. Madfeal Sidard.
ZY9. :'-‘=,‘|!;‘. a 1 a

Zoubt regarding Isterpretition or spplication of
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LIST OF THE EWPASNEIED HOSPITALS.
1. Mesichand Khasati Ram Hogpizal.
@ Hrly Family Ho=pital.
e, 1. B1] Tadia Instituta of Madical Ssience.
% Sir Ganga Ram Hospital.
£, Balak Ram Heapital.
G, Fapoor Mamariazl Hosgltsl.
T.: 3c.3,ephen's Hoapital.
8, 8ir Jesa Ram Hoepital.
9. , Tirath Ram Haspital.
10. Batra Hospital. o8 e : PRI,
e

;_:Mm Bahadur Hospital, o=t
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